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LOK SABHA DEBATES

LOK SABHA

Friday, October 8, 1982/Asvina, 16,
1904 (Saka)

The Lok Sabha met at Four minutes
past Eleven of the Clock

[MR, SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: Hon.Members, I
have to inform the House of the sad
demise of two of our former colleagu-
es, Sarvashri Chegireddy Bali Reddy
and Shri Shrikrishna Agarwal.

Shri Chegireddy Bali Reddy was a
Member of Second Lok Sabha during
1957-62, representing Markapur cons-
tituency of Andhra Pradesh. A veteran
freedom fighter, Shri Bali Reddy
suffered imprisonment during the free-
dom movement.

A prominent kisan leader of An-
dhra Pradesh, Shri Bali Reddy had
special interest in the development of
rural areas and land reforms. He re-
presented India in FAO Confarence at
Geneva in 1947-48 and the World

Forum on Agriculture and Inter-
national Federation of Agricultural
Producers. He was also assoclated

with the Indian <Council of Agricul-
tural Research and the Indian Central
Sugarcane Committee, He organised
famine relief work in Rayalaseema in
Andhra Pradesh.

He was also a well known journa-
list and was associated with several

English and Talugu dallies and week-
lies.

Shri Chegireddy Bali Reddy passed
away last month at Bogole in Andhra
Pradesh at the age of 65.
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Shri Shrikrishna Agrawal wag a
Member of Fifth Lok Sabha during
1971-77 representing Mahasamund con-
stituency of Madhya Pradesh. Shri
Agarwal t0ok keen interest in Harijan
and Tribal Welfare and worked for
relief for evacuees from East Bengal.
He wag also associated with P & T
Advisory Board, Bhopal, and Zonal
Railway Users’ Consultative Com-
mittee of South Eastern Railway.

He passed away on 1 October, 1982,
at Raipur at the age of 55.

We deeply mourn the lossg of these
friends and I am sure the House will
join me in conveying our condélences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in Silence
for a short while,

Re. Question No. 81

MR. SPEAKER: Now, question No.
82—Mr. K.M. Madhukar.

SHRI SATISH AGARWAL: What
about question No. 81 by Mr. Ilawal
Kishore Sharma?

MR. SPEAKER: That has been post-
poned.
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ORAL ANSWERS TO QUESTIONS

Assessment of Black Money by
National Institute of Public
Finance

_.}_

83 SHRIMATI PRAMILA DAN-
DAVATE

SHRI SATYENDRA NARAIN
SINHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the National Tnstitute
of Public Finance has been entrusted
with the work of assessing "blaek
money in the country; '

(b) whether the findings of the Wan-
choo Committee have been processed
theroughly with regard to nlugging of
the loopholes; and

(c¢) if not, what was the urgency
for awarding the work to National
Institute of Public Finance?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) Does not arise.

SHRIMATI FRAMILA DANDA-
VATE: The replies which the hon.
Minister has given - show how lightly
he takes the burden of black money
which is breaking the backg of com-
mon people and planning for develop-
ment of this country.

MR. SPEAKER: Do you think the
answer was so light?

SHRIMATI PRAMILA DANDAVA-
TE: Sir, the Wanchoo Committee
which had gone into this question had
come to the conclusion that quite a
large amount of unaccounted money
that is in circulation owes itg origin to
the fact that it is used for financing
the electlons.
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The Committee had made a few re-
commendations:

(1) State
tions;

financing of the elec-

(2) Simplification of tax struc-

ture; and
(c¢) Demonetization.

I would like to ask (a) whether the
Prime Minister would recommend to
the Home Ministry to accept the State
financing of elections. (b) If in case
it is not possible to declare the deci-
sion to demonetize, will the Minister
consider to replace all the hundred
rupee notes by coins so that the bulk
and the weight of the amount itself
wiil help to curb the underhand trans-
actions?

SHRI PATTABHI RAMA RAO: I
am afraid the demonetization ques-
tion does not arise. Several times the
Finance Ministers have declined to de-
monetize and their policy is the same
even now.

As regards your first question, I
did not hear you properly.

SHRI SATISH AGARWAL: Stute
financing elections,

SHRI PATTABHI RAMA RAO:
That has been recommended to the
Home Ministry.

SHRIMATI PRAMILA DANDA-
VATE: The Wanchoo Committee's re-
commendation regarding demonetiza~
tion.

SHRI PATTABHI RAMA RAO:
There is no question of demonetiza-
tion at all. Where is the question of
recommendation?

_ SHRIMATI PRAMILA DANDA-
VATE: I have also asked about the
State financing of elections. The Min-
istry cannot do, but it can recommend.
My question is whether it would re-
commend. '
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Secondly, I have asked about re-
placing of hundred rupee notes by
coins, You have not replied to it.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Sir,
in regard to the flrst question, this
matter has been discussed and :t is
not merely a question of recommen-
dation from one Ministry to another
Ministry, it has larger and much wid-
er political implications on which we
shall have to arrive at a decision
whether it is feasible in a situation
like ours, and this is, a matter on
which sometimes some views have
been expressed.

In regard to demonetization, my
colleague has already replied. What
she is suggesting is in another form,
whether we can replace our hundred
rupee notes by hundred rupee coins
and whether it is a practical and fea-
sible proposition. On all these mat-
ters you cannot say either way be-
cause it will have its repercussions
and definitely. .

MR. SPEAKER: Mrs. Dandavate

carries them in the bag.

SHRI PRANAB MUKHERJEE. She
is prepared {o take the burden! But in
either way you cannot react to tl:s
type of thing. Though I am not a
lawyer, this is some sort of a leading
yuestion by a lawyer as to when you
have stopped beating your wife,
So, neither way I can react to it. In
regard to the third question wvhich
she has mentioned regarding the taxa-
tion structures, about this, the hon.
Member is aware of it; that imme-
diately after the Commission, a Select
Committee was appointed and that
Select Committee went into the ques-
tion of examining various recommen-
dations and various aspects. After
that, the taxation laws were amended
and, Sir, if I understand correctly, I
wag a Junior Minister myself in the
mid 70’s and at that time, T had the
privilege of piloting the Bill

ASVINA 16, 1904 (SAKA)
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SHRIMATI PRAMILA DANDA-
VATE: Though the Bearer Eonds
scheme has been disbanded, this sche-
me hag encouraged dishonesty, and
generation of black money. It was
an assurance to the black money
holders to amass black money with a
hope that some day this Goverment
would again give them an opportunity
to turn their black money into white
with an additional interest. Has it
become a crime to be honest in this
country ?

What steps the Government propos-
es to take to reward the honest tax
payers and punish the dishonest black
money generators?

SHRI PRANAB MUKHERJEE: Sir,
the first part of the question is prac-
tically her observations and the same
observations were made when the par-
ticular proposal was considered by the
ITouse.

In regard to the effective sleps for
controlling the generation and opera-
tion of black money, various measures
have been taken. One such measures
is the intensification of raids, searches
and seizures. If the hon, Members are
interested, I can give some figures of
the raids and searches, (Interruptions).
I would be interested to know the
views of the former Revenue Minister
in this matter because regarding the
reply which I am giving now, he did
the same thing. And I am doing the
same thing.

SHRI KRISHNA CHANDRA HAL-
DER: Are you talking of Mr. Satish
Agarwal?

SHRI PRANAB MUKHERJEE: Yes.

SHRI SATISH AGARWAL: Gov-

ernment is a continuous process.

MR. SPEAKER: Old wine in a new
[bottle.

SHRI SATISH AGARWAL: The
successor is living in the same house
in which I was living.
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SHRI PRANAB MUKHERJEE: In
the year 1981-82, the number of sear-
ches made by the Income-tax Depart-
ment was 4282. The total amount in-
"volved was about Rs. 30.66 crores.

(Interruptions). Up to September this
year, the searches come to numbering
about 1,675 and the value of ussets
seized is Rs. 12.20 crores.

Apart from this, the hon. Member
knows particularly in connection with
. the smugglers and the foreign exchan-
ge racketeers, we passed a law for the
forefeiture of their property. Unfor-
tunately, we could not make a dent
and there too my friend Mr. Agarwasl
will agree with me that in all the cas-
es, In each and every individual case,
the court stay order is there. Tnspite
of our best efforts, we have not been
able to get vacated the stays, and we
are trying to do some thing.

SHRI SATISH AGARWAL: And
very easily one can get a stay from
your State—Calcutta.

SHRI PRANAB MUKHERJEE : I
would not like to comment on the
High Court of my State.
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SHRI SATISH AGARWAL : I am

not commenting. It is just (Interrup-
tion).

SHRI PRANAB
Apart from the other things, there
are certain areas which were also
recommended by the Wanchoo Com-
mission that whether we can have a
tax structure in which tax rates
would be realistic. In every year,
through the Finance Bill and our
Budget proposals, we are trying to
make it realistic. On the one hand,
tax structure should be such that it
should encourage people to be hon-
est and pay the taxes and at the
same time, there will always be a
section of the people who will like to
evade and avoid. The enforcement
machinery is there to tackle them.

MUKHERJEE:

PROF. K. K. TEWARY: Mr. Spea-

ker, Sir, very often we have seen that
there are organisations in this coun-
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try which have been receiving for-
eign money and it is not spent on the
purpose for which the money is giv-
en. Does this also add to the growth
of the black money?

SHRI PRANAB MUKHERJEE:
I am afraid, I have not been able to
make a particular study of that. It
the hon. Member has some informa-
tion, definitely, T am prepared to ex-
amine it.

PROF. MADHU DANDAVATE:
Sir, I would like to know from the
hon. Minister since he himself agre-
es with the proposition that the
growth... (Interruptions,)

weaw WARG : ;. F GET g
T AT TGl AT ATgAT |

PROF. MADHU DANDAVATE:
Since I have to ask the supplementary
through you, Sir, you have to listen
to me.

SHRI K. RAMAMURTHY: It should
not be monopolised, The Question is
irom Mrs. Dandavate and Mr. Danda-
vate should not be allowed a sup-
nlementary on that.

MR. SPEAKER: Don't you vealise
that he has to supplement her!

PROF. MADHU DANDAVATE:
If he feels that we are monopoiising,
our case might be referred {o the
MRTP Commission.

Since the hon. Minister imself
agrees that with the growth of black
money in the country there is an
inflationary pressure on the economy,
I would like to know from him whe-
ther by any process like Kaldor's
method or any other method, they
have made a rough estimate of the
extent of black money that exists in
the country and, if he has made an
assessment, I want to know the ex-
tent of the black money, according {o
him, in the country.
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As a part of the question, I would
also like to know from him, since
they have slready introduced a cre-
dit squeeze in the country, obviously,
to prevent more circulation of rurren-
cy in the country and thereby check-
ing inflation, whether it is not a fact
that the growth of black money in
the country also leads to black nvon-
ey holders giving money as a loan
even to non-priority sectors at con-
venient rates of interest and thereby
making the centire procesg of ~iedit
squeeze by the Government just a
mockery? In view of this, is it
also not necessary to take stern raea-
sures to see that b.ack money hold-
ers’ back is completely broken?

SHRI PRANABRB MUKHERJEE
There are no two opinions on the .on-
clusion of Prof, Dandavate as to whao:
in the form of question he suggested
is the effect of black money on the In-
dian economy. To his specific yues-
tion as 1o whether we have made any
assessment, I am afraid, we could not
venture to make any assessment of the
extent of black money operating ir
the Indian economy, Some econo-
mists have made some studies. Even
the Wanchoo Commission on ‘he besis
of 1961-62 tax structure made go:ne
assessment and one of the members
of the Commission did not agree with
that figure—he said that the figure
was much more. Therefore, we did
not make any attempt because it is
simply not possible. The black money
is not merely in the form of currency
notes. It is also in the form of recal
estate, it is in the fom of gold; it is
in the form of hoarding of goods and
materials, Therefore, in varioug forms
of assets, it operates in the economy.

In regard to the credit policy, some-
times, it dilutes the effect . ..

PROF. MADHU DANDAVATE
Before you proceed dg that, I may
point out that even the wanchoo Com-
mission's report had estimated, in
1968-69, by just making an assess-

ment of assessable income and assess~
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ed income, and they found out that
the black money in 1968-69 was of ‘he
order of 7000 crores. If in 1968-69 it
was an estimate of Rs., 7000 crores—I
am sure, you have made a lot of ad-
vance since then—what will be the
position now?

SHRI PRANAB MUKHERJEE:
Therefore, I am leaving it to the
guess of the hon., Member. An esli-
mate of Rs. 7000 crores may have
been suggested by one of the mem-
bers of the Wanchoo Commission. The
Commission’s own  assessment  was
not of that order. I think, it was
Rs 1400 croes. The exact ﬂguure E
do not remember.

PROF. MADHU DANDAVATE:
That was on the basis of tax avoided
income, The velocity of income is
five times. So, the deals involving
black money will be of the value of
Rs. 7000 crores.

SHRI PRANAB MUKHERJEE: In
regard to credit policy, to some extent,
it has diluting effect on the inflation
in the economy. It will be too harsh
to conclude that the entire credit
policy is being eroded by the opera-
tion of black money. To some extent,
it is definitely diluting the mﬂatlonary
effect on the economy.

vgEa Jrfa aqTAT

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM (SHRI
ASHOK GEHLOT): Yes, Sir, Recog-
nising the importance of both domes-
tic and foreign tourism, s compre-
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hensive scheme for the development
of tourism has been drawn up in con-
sultation with the State Governments
and Union Territories on the basis
of the travel circuit concept which
envisages an integrated development
of 61 circuits covering 441 centres in
a phased manner by pooling the re-
sources of the Central and State Gov-
ernments and the private sector.

Further, the broad guidelines along
which tourism in India, both domes-
tic and jnternational, should be du-
veloped are being enshrined in a wvoli-
cy paper which is under examination
in the Ministry and will shortly be
placed before the Parliament,

Mt qF 977 Tl Wew HEiay,
fggea@ & 99 & 93 q4EH WO § |
# guwar § & oOd wEEe A S
790 qgEE e g |

gouA Hflag . AFC AMF ¢ |

o AWAF I ;WA I8
Fw ¥, W T qgrfsar gy,
w3 gL a8 38 WA gh—ar
IqREr W A FoTAE § AQ
TT & ...

qogR WAAS . IS HAT ST FT
oY 55 & wE § A q AT |

o) gESER IO O ... R
g FATEAT &, .

s WA@AA TR W SR
ot g9 w8 T FT
sfigaa TEMT . AJ 35

ara & are WY ged Aifa qgr = v
2 g ¥ ag e fea e
2 fF g 1990 ¥ THET ¥ 50WW@
4 THTAT | S VST IF-auig
T ¥ qeT F o 1 WE 87 T
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‘Y[ I&@T T4AT g, ﬂfﬁgﬂﬁw Fr
Fqq 0. 18 Wiawa § | I & F@r
B 11 - G—

“Further, the broad guidelines
along which tourism in India, both
domestic and jnternational, should
be developed are being enshrined in

a policy paper which is under exami-
nation in the Ministry and will
shortly be placed before the Parlia-
ment.”

IHE( 97 wIAAG ¢ ¢ T Afq v
FT qF §IT FT AT 9T @ faar
STEAT, e gw 39 X famw @}
% | # ag o JrAAr amgar g fa
WY O dF q4eF  Ada T T4
AT FT AT FLCA F

THE MINISTER OF STATE OF 'THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): I quite
appreciate the anxiety of the hon.
Member about the tourism policy for
the country. No doubt, the policvy is
in the formulation stage.

I also give the solemn assurance
that it will be placed on the Table of
the House during the current session.

I would also like to assure the hon.
Member that "during this period that
is from 1952 when we started tourism
on an organised manner, we have
come a long way.

In 1952 only 17,000 foreign tourist
visited this country while in 1981 the
figure has crossed one million mark.

st AN W@ TEN . WeUeT AL,
Wl wEYed q ar aga &
o fema & @9 &, AfFT F Fg
Trear g f& e gfwar § weades
FE F9 A §, ar T fgrgem ¥
1980-81 ¥ wiew & fag 3. 20
FOT T4 T 9 TW@T TAT 9T,
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AfpT 999 ¥ FoT 59 GG  @F
fwgr or @91 | § SqWAT - |ATEAT
g widir gret wrarw fagm afafa
w1 ot sq fegqr mar &, 2 SN
frar g e s 1« fRaEr
gAqter &g amar wR o fead.
AT qT83e  F2T AAEAT AR
g% FRO fFay ey faam, gow,
waifeE™, STar ke #HiK g9
g & AT |

SHRI KHURSHEED ALAM KHAN:
In the first jnstance, I would like to
say that the Yatri Avas Vikas Samiti
has nothing to do with  the Youth

Hostel. It is only responsible for
construction of Dharmashalas and
Musafirkhanas,

This Committee has been set up

only recently and we have already
transferred about Rs, 10 lakhs to this
Samiti and the two Dharmashalag are
already and likely to be under cons-
iruction, one at Chitrakut and the
other at Brindavan for which founda-
tion will be laid during this month,
latest by the first week of the next
month,

SHRI MOOL CHAND DAGA: What
is the contribution from the States

and trom the private sector?

SHRI KHURSHEED ALAM KHAN:
The arrangement is that we will incur
an expenditure to the extent of 70
per cent while the State wlill have to
provide the land free of cost and also
such facilities as electricity, power and
road and drinking water facilities and
some private organisations also make

the contribution.

SHRI SONTNSH MOWAN DEV:
The eastern region including Dariee-
ling, Kaziranga, Shillong and some
parts of Manipur. hag got various at-
tractions for foreien touists. but be-
cause of the restriction on foreigners
to visit that area, there is no inflow-
of tourists there, In view of fhis.
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there has been a demand from, the
north-eastern region to withdraw
that restriction. May -I know from
the hon, Minister what is the reaction
of his Ministry to it and what steps
they are taking to allow foreigners to
visit that area?

PROF. N. G, RANGA: What about
strategic interests?

SHRI KHURSHEED ALAM KHAN :
No doubt in this area there are res-
tricted areag and prohibited areas
and on account of these restriated and
prohibited areas, there is some diffi-
culty about free movement of tourists.
No doubt this Ministry has always
been in favour of relaxing this condi-
tion, But certainly it is a matter of
security and the Home Ministry will
have to take a decision,

SHRI KRISHNA CHANDRA HAL-
DER: As Mr. Sontosh Mohan Dev has
said, the eastern region is neglected
in the matter of development of
tourism  both domestic and fo-
reign. I want to know from the
hon, Minister what concrete steps he
is going to taka for development of
tourism in the eastern region and
whether the Ministries of Tourism
and Civil Aviation will work in a co-
ordinated manner so that more foreign -
airlines operate through Calcutta and
more foreign tourists are atfracted to
the eastern region.

SHRI KHURSHEED ALAM KHAN :
I want to assure the hon. Member that
there will be close cooperation and co-
ordination between the Civil Aviation
Ministry and this Ministry; there
should be no doubt about it. The
hon, Member can rest assured that
we will alwavs have close cooperséing.
As far as development of tour
ism is concerned, we have not
neglected the north-eastern region, in-
cluding West Bengal. We have bro-
vided all facilities and we are going to
provide more facilities. There is a
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hotel in West  Bengal. We are con.
structing a hotel in Assam. We are
constructing six youth hostels in the
castern region, one in each State,

SHRI KRISHNA CHANDRA HAL-
DER: What about more foreign air-
lines operating through Calcutta? You
have not answered that part,

SHRI KHURSHEED ALAM KHAN:
I am sorry, this question about air-
lines should be put to my colleague.

R W FHR faa

AT Hqelt St gt T g &l
Je 2@ gem fr ' oEew
T g WIS st gfawmm @@t W)
gt wTfgy T € 1T greeT @Ed
T S ggl 9 FOAET 8, TR &
4 § gHA HIX IAL TIW FT G&HIT
3

ST § e o afen #1 saEe
1 I afFw it qF B A8 &
crm%na'ar%ﬁﬁ&fa%vﬁfg@aw
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1 @ foad SO Ry T@ERX F
qieT Hal ft @ g ¥ | WAq H
45 fealeT =% «t 7OAg &
Ty fa&gr T § AR fagd a3
R HAAAEH § AT EE A
TREM & | FRAgYR AF § FAMGT
F a9g F ST WO G @ 97
JEWL AT AFATH H TR & 1 gEl
T® § AW &aF F qrAa o7
SA-BE  gEA @l aq Tf §
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wrfgy arfs agl 9 I 9 e
W fFow Y A9 @Y AT A
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World Bank’s New Policy of Linking
its loang with economic Returns

*87. PROF. MADHU DANDAVA-
TE: Will the Minister of FINANCE
be pleased to state :

(a) whether the World Bank pro-
poses to pursue a new policy of link.
ing up its loans to various countries
with the economic refurns in the
countries concerned; and

(b) if so, what is the reaction of
Governinent {0 this new approach of
the World Bank?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
By and large, the World Bank Greup
lends for specific projects which have
acceptable rates of economic agnd
financial returns. This is an estab-
lished policy and as far as Govern-
ment is aware no change is contemp-
lated in it.

(b) Does not arise,

PROF. MADHU DANDAVATE: On
this very same subject I had given a
notice to-day. In anticipation of that
I will 35k some questions.
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Recently, there was a wide publica-
tiop of a news item that the World
Bank has reviewed its old policy of
giving loans to various countries in_
cluding India and they have decided
that in the future loans would no: be
given liberally to varioug countries but
on the contrary, the quantum of loans
wil] depend upon the returns that
wilh be available when the assistance
_is already given to the countries con-
cerned. I had also read about one
of your reactions in the Press from
abroad that you do not favour this
particular peolicy. I want to know
whether you are prepared to give a
firm commitment that we will adhere
only to the original conditions framed
by the World Bank and we will not
accept the new norms that are sought
to be imposed particularly, in view
of the fact that we have been receiv-
ing large loans recently and after con-
siderable discussions the loan condi-
{ions have been finalised and that we
will not allow further imposition ot
more conditions and norms for us.

PROF. N. G, RANGA How can
we dictate 7

SHRI PRANAB MUKHERJEE: 1
would like to clarify one position. 1
have to reply to the question in ithe
format it wag asked. But, at the same
lime, while making my observation on
7th September in Toronto, I express-
ed concern that a new trend is being
found in the World Bank group itsell
and pressures are being put on them.
For instance, a new idea is being in-
jected that the Fund Bank should be
treated as the lender of last resort.
Iven for economic propositions like
investment in oil and gas, they
say, commercial borrowing should be
available and the Bank funds should
not be made available. Like many
other developing countries we also ex-
pressed that this type of approach
should be avoided and that we did not
agree. But what I replied {o the
question is that uptill now no deci-
sion is there and no norm has been
changed. Pressure is being put on
the World Bank group and anticipat-
ing that we expressed our concern,
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PROF. MADHU DANDAVATE
There is another question which is
not directly linked up with the World
Bank but in the analogy of the loans
that we draw from IMF, I would like
to ask the question. Of course, it is
in connection with the World Bank
loan, When we received the IMF
loan the first instalment and when
this was discussed, i.e. when the con-
ditionality of IMF loans were discus-
sed, we have brought to the notice of
the Governinent that there wers cer-
tain conditions that were insisted
upon by the IMF and on the basis of
‘those conditions, probably, the World
Bank may try to pick up courage and
try to insist upon similar conditisns
while giving the World Bank loans
also. Therefore, I would like 40 know
from the hon. Minister whether it is
a fact that this new move to exert
new oressures, 8z he has himself con-
ceded just now that formal norms
have not been evolved but there is an
attempt to have pressure from various
countries attempt to Lave new nOrm;‘
and if that vpressure iy beirg built up.
have the World Bank been embolden-
ed to build up thoge pressures be-
caus=2 we accepted certain condition-
ality in the case of IMF?

SHRI PRANAR MUKHERJEE :
‘We have not accepted any condition-
ality in IMF loan which is new and
which is unique, That point has been
clarified and I would like to reiterate
it. At the same time we made our
points quite clear that while impos-
ing conditionality, the peculiar situ-
ation prevailing in the recipient{ coun-
tries, like their socio-economic gtruc-
ture and their institutional frame-
‘work must be kept in view. For in-
stance, if somebody suggests to me as
a conditionality that I will have 1o
do away totally with the subsidies on
foodgrains or on fertilisers or in cer-
taln areas which, according to our
national planning, enjoy a priority.
definitely the receiving countiry would
net be in  position to accept. There-
fore, these twp issues are completely
different but the IMF condifionality
is there and there js nothing mew,
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b

We have not accepted any new cond:-
tionality. Because of that, I would
say that the pressure is coming from
the World Bank from different quar-
ters. I would not mention all the
names for this reason. That is inde-
pendent of the conditionality of the
IMF that we are having.

SHRI NIREN GHOSH: Sir, we have
taken loans from the World Bank
and others. When we take a certain
amount as loan from them every year,
fifty per cent of it goes to the debt
servicing, Only the other fifty per
cent of it we can utilize. That s the
calculation. In view of the fact that
the World Bank has adopted a stiff
attitude to the IMF conditionalily,
we have been thrown open to the 1m-
port market. Many indigenous in-
dustries are coming to a standstill or
are suffering a great loss. 1 want to
know whether all these things will be
kept in view when you make fuiure
borrowings.

SHRI PRANAB MUKHER.JEL:
About future bo.rowings, we are very
careful about it. Firstly, in regard to
debt servicing what the hon. Member
mentioned, namely, that 50 per cent
is the rate of our debt servicing, is
not correct. Till to-day, our debt
servicing is at 11 per cent of our
export earnings. To my mind, to
a country of this size, that is not of
a high order, Secondly, we should not
confuse, though they belong to the
same group—the IM.F. functioning
and the World Bank  Group—the
World Bank, IBD and IDA these have
a different set of parameters and dif-
ferent set of functioning. Therefore
one conditionality does not lead to
the conditionality of the other.
For instance, when we get IDA loan,
the hon. Membher is fully aware that
in West Bengal we have some of ilhe
IDA’s aid State projects. There it is
mainly for the priority sector parti-
cularly. So far as we are concerned,
we are utilising it for agriculture, for
irrigation and for rural electrification
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because the rate of interest is very
low. There is practically no rate of
interest. It ig only .75 per cent ser-
vice charge. and the period of matu-
rity, is 50 years so far as the IDA is
concerned.

So far as IBRD loan is concerned.
their rate of interest is 11.6 per cent
and that ig tied up with a specific
project. We always try to tie it up
with a specific project and we try to
see that on completion of that pro-
ject, we are in a position to pay
back. At least on that issue, the
Jion. Member should complement uys
that is all the: Governmentg till to-
day are rather very conservative in

so far as our borrowings are roncerg-
ed. :

Minimising of Borrowings from Pri-
vate Capital Markets

“88. KUMARI PUSHPA DEVI
SINGH:

SHRI GHUFRAN AZAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether according to Inter-
national  Development Association
(IDA), if India goes in for too much of
borrowing from private capital mar-
kets, its crediiworthiness could suffer:
and

(b) if so, what steps have been
taken by Government to minimise
borrowings from the private capital
markets?

THE MINISTER OF FINANCE
(SHR] PRANAB MUKHERJER): (a)
and (b). A statement is laig on the
Table of the HouSe,

(a) In a recent study by the World
Bank entitled “IDA In Retrospect”’ it
has been said that while India’s econo.
mic performance in recent years has
been impressive, making it credit-
worthy for private capital borrowings,
too great g reliance on private capital
markets could undermine the credit-

worthiness that it now enjoys.
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(b) Government are taking a num._
ber of steps gnsure that the need for
external financing is progressively re-
duced. These include—

(i) Increasing domestics explo-
ration angq production of oil and
natural gas, development of alter_
natiyve energy sources agnd reducing
demand for petroleum products.

(ii) Import substitution in major
areas like cement, fertilizers, non-
ferrous metals, steel etc., by impro-
ving capacity utilisation and py ad.
ditional capacity.

(iii) Achievement of belter export
performance through removal of in-
frastructue constaintg, especially
those in power, transport and ports,
generation of larger export surpluses
through increased production, im-
provement in the growth of competi-
tiveness and efficiency in Indian in_
dustry, combind with 5 system of
incentives which would make export
profitable and encourage export
growth in areas of dynamic compa-
rative advantage etc.

(iv) Adoption of measures which
offer incentives for larger remittan.
ces from Indian nationals aboad.

(v) Adoption of an external
finance strategy whicy ensures that
essential imports needed by the eco-
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nomy espacially those for develop-
ment are not constrained cost of
borrowed funds from abroad is mini-
mised and debt servicing obligations
are kept within prudent limits, In
order to achieve 5 as low cost of ex.-
ternal resources ag possible, it is
the policy of the Government to
maximise the amount of concessiona)
assistance available and to use com-
mercial credit gelectively keeping in
view the availability of funds from
other sources and the need to keep
debt service within prudent limits.

KUMAR] TISHPA DEVI SINGH:
Mr. Speaker, Sir I would like to draw
the attention of the hon. Minister to
this. Whether it is g fact that Govern.
ment's attention hag been drawn to
the news item of Patriot, September 9,
1982 under the Caption ‘Private Borro-
wings' by India and, if so, what is the
parawise content of it znd how much
aid has peen received by India through
different sources ang whethtr it is a
fact that 1ndia is underlending, gccor-
ding to IDA as compared to receipts;
as such private market porrowings are
warranting India?

SHRI PRANAB MUKHERJEE: So
far as our approach to borrowing is
concerned, 1 have already replieq in
my earlier question. In regard to
figures, 1 can give them for the TDA

and IBRD:

IBRD . ; ; . Financial Year
IDA . . ) ’ 5
IBRD . . . . ,
TDA . . . . '
IBRD . . . . .

DA . . ..

In regard to commercial horrowings,
our approach is quite clear that we
woudd like to have borrowings to that
extent which enable us to do that in a
difficult situation so far ag debt ser.

1980 125 million dollars.

1980 1535

1981 430 million dollars.

1981 1231 "
1982 1264.8 -t
1982 goo %

vicings are concerned, On the other
hand, to augument our developmental
resources, we need more borrowing
and we will apply our prudent judg-
ment in respect of that.
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SHRI SATISH AGARWAL: Our tra-
ditional ghare in TDA is 40 per cent
down. This wiil create many problems.
S0, what does the Government propose
to do in this behalf. This is part (a) of
what does the Government propose to
do in this behalf This is part (a) of
my question, Part (b) is this. May 1
know whether Government has evol.
ved any scheme with regard to repay-
ment in future particularly in view of
the external payments difficulties a‘
the moment? Ouxj exports are not pick-
ing up as we liked. Our imports are
increasing gpgainst our wishes, Natu-
rally foreign loans are to be paid pack
in foreign currency not by mobilising
internal resources, Does the Govern-
ment have a plan with regard to the
repayment of these loans in future or
debt servicing in future? Have you
drawn up any plan for the next 10
years?

SHRI PRANAB MUKHERJEE: So
far as the first part is concerned, as
the hon, Member knows, we have re-
gistered our view and we have stated
that our share should not be reduced
from. traditional 40 per cent.
It is not a charity, All the objective
criteria and the conditions which IDA
established at the time when it was
set up jn the sixties have been fulfilled;
in fact yndia’s share should have been
56 or 57 per cent in ILD.A. but we
regtricted it to 40 per cent,

SHRI SATISH AGARWAL: Now it
has gone down 1o 33 per cent.

SHRI PRANAB MUKHERJEE: Las!
vear it was 34 per cent, The entry of
China would definitely change the
position. The kifty is the same, If the
kitty is not enlarged and if the geo-
graphical operation extends nalurally
the share of th~ recipients would be
reduced. Therefore our view had been
that we do not mind if China enters
ang China seeks assistace from the
IDA put it should not be at the cost
of us. This is one point which we regis-
tered, which we tried to impress ypon
them., And many of the developing
countries agree with our view, inclu-
ding some develoved countries glso.

OCTOBER 8, 1982

Oral Answers 24.

Secondly, so far as IDA-VI is con-
cerned, China is not entering into IDA,
V1 period.,

SHRI SATISH AGARWAL. IDA.
VII,

SHR] PRANAB MUKHERJEE:
IDA_VII is there; they are entering
into. That ig precisely the rcasons we
are asking them to double the size of
the IDA. But, even if it is not doubled,
w e do hope that substantial increase
would be there, But still we have to
keep our fingers crossed,

With regard to part (b) I wish 10
say, it is a policy matter. On the one
hand we are to expand our exports; on
ithe other hand we have to reduce our
imports in the areas where we can do
it. For instance, I can give you one
exameple of oil exploration, Earlier,
~ur total indigenous oil production
was in the neighbourhood of 14 million
tonne; a year. Last year we did 18
million tonnes. This year we going to
‘lo about 21 million tonnes, In broad
words import substitution is there to
reduce our dependence, At the game
time, for our earlier commitment we
have to expand our exports and vigo-
roug export promotion is needed.

SHR] AMAL DATTA: In the state_
‘nent laid pefora the House, 3 number
of measures have been enumrated, gs
to how the internal resource mobili-
sation will be made, how import will
be substituted, ynd infrastructure of
the country woulg pe improved, ctc..
underlining thereby the need for in.
crease in our foreign exchange, I sup-
pose these gre zll well throught-out
and properly enumerated measures,
But I gm surprised that the incease in
the value of our imorts do not find a
mention in these measures. Increase
in the value of our imports can take
place in two ways: One js the increase
in the guantum of our exports. The
other is the increase in the unit value
of the export, It gppears that, this has
not heen thought out by the Govern-
ment in precise terms, One of the
reasons which occurs to me is that as
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usual the Government has a tendency
to neglect the priorities when it comes
to the Eastern region and st the time
of the independence—you will allow
me to remind you—that during 1947—
30, more than 50 per cent of the
expots of Indi; comprised of items
produced in the Flastern part of India,
that js the traditional exporting items
like jute, tea, etc. Now the value of
those items has gone down substantial_
ly, at least has not increased keeping
the infation. In fact, the value of tea
has gone down substantially and jt is
now less than the cost of production.
Now, I woulg like the Government to
clarify whether they have got any
polliy to increase the exports of thtse
traditional items by making proper
promotional efforts In this direction
and in this connection I know that the
efforts to increase the export of tea are
very very poor and secondly whether
the Government can by agreement
with other primary producing coun-
iries increase the unit value of these
commodities.

SHRI PRANAB MUKHERJEE:
Firstly, I would like to remove the
misconception which the hon, Mem._
ber has that we are not trying to do
anything in this direction. In fact,
when I was in the Ministry of Com-
merce and now my colleagues in the
Commerce Ministry are trying their
best to have an International Commo-
dity Agreement in respect of jute and
{ea. I do not want to go in percentage-
wise in thig regard. Perhaps it is o
correct policy that from the stage of
exporter of primary commodities and
raw materials if we switch over to the
exporter of finished producls it
would he desirable. Therefore, the
situation was that when India did
not export any engineering items,
chemical items or manufactured items,
it only exported raw materials like
tea  jute etc. So a large share of the
percentage of export was tea, jute etc.
But the value of engineering goods ex-
portg 15 Rs. 1100 crores, the value of
export of gems ang jewellery is about
600 to 700 crores of rupees. Nafurally
in terms of percentage, the shart of
fea gnd jute will come down, But at
the same time, it is factually correct
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that we have not been able to have
some sort of understanding between
the producing countries of these items
But it does not merely depend on us.
Each country hag its own problems. I
do not want to mention the names of
the countries. If we just wanted to
have some sort of voluntary reduction
in our total tez production with this
volume of export, we could have
earned much more, But we could not
convince the other teg producing coun_
tries. I would not mention the name
of th, country because they have their
own particular problem, Similar is the
case with the jute. The hon, Member
might have read the news item as to
what is the precise problem Even yes-
terday I had discussed with the Bang-
ladesh Minister and he had some
problems, We have to recognise that
But we are making effort to do that.

Secondly, sometimes it happens
even volume  increases in so far as
that item goes but the value realisa-
tion goes down. Sometimes the value
increases put the volume remains
constant or sometimes decreases. But
in terms of overall percentage the ex-
port is registering 5 gowth of 26 per
cent over the last year, But I am still
keeping my fingers crossed as to what
would be the flnal figure at the end
of the year,

SHRI SATISH AGARWAL: Don't
be complacent.

SHRI PRANAB MUKHERJEE. T
won't be complacent. That is why 1
have said that 1 gm keeping my fingers
crossed,

Moving Kitchens to cater to Low-in-
come Group People

*89, SHRI D. L. BAITHA: Will the
Minister of TOURISM be pleased to
state:

(a) whether a few moving kitchens
have been started to cater to the need
of low income group people by sup-
plying meals and snacks 5t a reason-
able low price in Delhi: if so, the de-
tails of the scheme;

(b) whether it is a fact that the
despite the above scheme a large
number of road-side unauthorised
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and unhygienic food supplying stalls
are being run which serve eatables
and other cooked food to the people
particularly belonging to the low In-
come group;

(¢c) whether it is a fact that in
view of the Asian Games, the number
of these unauthorised and unhygienic
food supplying stalls will increase in
case there are no schemes of Govern-
ment to open sufficient number ol
food stalls to supply food at cheaper
rates; and

(d) if so, the measures adopted by
Government in view of the growing
population of Delhi?

THE DEPUTY MINISTER IN T¢E
MINISTRY OF TOURISM (SHRI
ASHOK GEHLOT): (a) As an experi-
mental measurc, ITDC has introduced
two mobile catering vans for provid-
ing wholesome refresments at reason-
able prices. These will be utilised for
supplementing roadside catering faci-
lities for visitors during the Asian
Games.

(b) and (c¢). The scheme of the
ITDC is not meant ag a replacement
for existing arrangement, but a sup-
plement to the same, with particular
attention to the Asiad needs. Though
no survey has been conducted by the
Municipal Corporation of Delhi, they
have reported that there are a large
number of road-side unauthorised and
unhygienic food stalls in the Capital.
The Municipal Health Departments
conduct food hygienic raids from
itime to time and destroy unhgienic
food open to dust and Aflies.

(d) The Ministry of Tourism has
no plans for adopting any measures
1o meet the demands for way-side
catering for the growing population
of Delhi.

SHRI D. L. BAITHA: It has been
stated in the answer that they have
introduced two mobile catering vans
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only. I would like to know, ‘whe-
ther these are meant to replace the
existing roadside facilities, or they are
to supplement such facilities.

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): It has
made clear by my colleague that these
are meant not to substitute the exist-
ing stalls and khaunchas in ‘the
streets; we have providing these iwo
vang just to augment the existing faci-
lities. There is no question of rep-
lacing the existing facilities with
these vans. :

SHRI D. L. BAITHA: Obviously,
there will be an increase in the num-
ber of people visiting Delhi during
Asian Games. In view of this, is there
any proposal to increase the numbher
of such vans?

SHRI KHURSHEED AL.AM KHAN:
We anticipate that about ten thousand
people will come in connection with
the Asian Games. These two yans
have been provided as a special mea-
sure; these cannot cater to the re-
quirements of the roadside catering.

SHRI SHIVENDRA BAHADUR
SINGH: I would like to know, whe-
ther these two vans are making pro-
fits, and whether this scheme has the
approval of the Government.

SHRI KHURSHEED ALAM KHAN:
It is too early to say whether it is a
viable proposition or not; it has been
done by the management of the ITDC
and therefore it has the approval of
the ITDC management.

MR. SPEAKER: Q. 90-Shri Jaipal
Singh Kashyap, .. absert Q. 91_Shri
Narsinh Makwana ... absent. Q. 92-
Shri Dharam Das Shastri-absent.

Il is a hat-trick today.

SHRI BHEEKHABHALI: [ have been
authorised by Shri Shastri to ask
Q. 92. '
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MR. SPEAKER: That will come 'at
the end in the second round. Q. 93-
Shri R. N. Rakesh...absent Q. 94-Shri
Mohanlal Patel.—absent. Remarkable!

PROF. N. G. RANGA: It is dengue
fever. '

SHRI SATISH AGARWAL: The
absentee Members should be made to
contribute Rs. 10/-, 20 per cent of
their D.A. to the benevolent fund.

MR. SPEAKER: Only Rs. 10/-? It
should be Rs. 25/-! Next Question.

Relief Plane not permitied to Land at
" Jammu Airport

-}~

%95. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that Jammu
Airport Manager did not permit the
relief plane to land at the Jammu
Ajirport which was sent from Delhi to
take back the passengers of the hijac-
ked 'plane from ‘Amritsar during the
month of August, 1982;

(b) if so, what are the reasons for
not granting permission to the ralief
plane to land; and

(¢) what action has been taken bv
Government against the Jammu Air-
port Manager?

THE MINISTER OF STATE OQOF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) No,
Sir. A relief aircraft on 4th August,
1982 was sent from Delhi to Amritsar.
This aircraft was not to go to Jammu
but wag to bring the passengers {rom
Amritsar to Delhi.

(b) Does ‘not arise,

(c) Disciplinary action however has
been initiated against fhe Station
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Manager Jammu as he was not availa-
ble at the Airport to receive g service
operating to a delayed schedule ~ on-
August, 1982.

~

i T famiE QEeT o Hal
TwERA A " AW W owgl §
“4 o, 1982 F feedr #
AYaET ¥ A7 OF qgEs faum v
T g1 1 g famw #®t we (e
ST g1, afew gifaEt &1 g€
¥ foeclt AT ar)” faaAi & @€y |
Y &I 9% Teafgar g W § |
aIFIT 17 § Fgdl § 7w gq wA-
qEATHF F199E X @ § |
TER 7 @y fag e § fafewa
wiel e g€ R, St e awi
q¢ A9 @Al § | afc 9g A @@
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BNl | 9% d1% 9 WA wHgax H
ITSeT B T | I¥ WA F; &F
F & fag foie w9 agr & ster
T gHIes, fF 9g F s o &
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9g Gl HT WH | TWWI I¥ A
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st vW fawm qrear ;o Sfee
XA At 7 594 g7 § fo 2w w99,
T & s R STaAE
qrew EAr o g, ..

WouR WEWY Y 1 GEL A &
fag &

sl WrTeR AT QYT ER N F
IR oy & Fr wre 7y N wgaE? aa,
FII7FE G QT A AT X YA H
T, Jaar faedt AT 91, IHET
AT ¥ 7 arfue w2 Fear gufad
fe AR vrg T o @ oAl A
&EF qrorar 97 | xefaw 9 e
1 w3 @y s sfew faar,
T ST 90, FHWIL WIH HIT
oH v W@ dfaw wea i gmT
qrF 126 YFIT & HR #, fo
qiy & fqu gay wne w5t G-
uAFAT F | WA 1A F LA
gifrg amT " IET fEe s g
gu arfyg AT @1 Iy qES CSHH
AT, Y yger FF w1 47 ¥ Wy
agt srdr, afae ag wivewr §T
X AAT AT | q AT WA gHA
w3l 5 Tasr fex Q-deges adw
1 IFY WyAr gEGAr W &t HT
Wy AT qrg NI =6 Agy &, &

FY JAEEN ! qF Nq qE d€

foar €1 & @1 g% 9 9Gg I
RFAAAT JIfET FA F FRT GAA
w1 fefafeaasr gy foar aar g1
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s v gee fag: & wrAd
war St ¥ qg @t wwn g fe
WYX A7 HTHATE) B § A W W
q€ &1 AT | w7 O & feqr &
a1 faar @ @ & 1 wae faar
AT & ¥4 A% TY qEA F1 UG
wi w4 far andar ¢

Wy R ¢ g a1 1wy
arer agt @ 1 & weem wrgy § e
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o W AT WE e
T IR |

gk 7 wnim W A6 ® mew
Y "HIET

*92. s wrar W ;v fa
ql qg swTA ) oegr wr fav

(x) 71 ag @« g fa gk ¥
WO a1 & rETsl- 1 9T T
T v

() 71 ag Wt ¥« § fa uw
dar & JaHw ¥ o g ¥ whw ;-
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g ag W war § B ged %
®Y fargdr 21T gWT 9T HIX WHIRE
A% gaTHradl ¥ fowrr 12 faows,
1982 ¥ wWyy uHi ¥ ¥ wWiwe
safaree &y o ;
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() 77 3H dw F FTHA F
FaarA frgat &1 IeAEH FF AT
sfyor ¥ & fwywrfagpa fwar aan
q7; W

(w) afz =ff, @ TaF T
Freow § 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to (d).
A statement is laid on the Table of
the House.

Statement

(a) Only one Indian Bank, namely.
the Bank of Baroda has two branches
in Dubai. Both branches are report-
ed to have earned profit in the preced-
ing yeaf in the half year ending
30-6-1982.

(b) to (d).The newspapers in Mad-
ras had published a news item in their
issue of 12th September, 1982 regard-
ing a statement made by the Chair-
man and Managing Director of Indian
Overseas Bank. The news-report men-
tioned inter-alia ‘“‘about losses incur-
red by banks in the course of remit-
tances #rom Dubal through agents.”
“According to the Chairman and
Managing Director of Indian Overseas
Bank, this statement had been made
by him in reference to International
Finance and Exchange Corporation
(IFEC) of Doha (Qatar) which had
_suddenly closed its operations on 3lst
March, 1982. This matter had al-
ready attracted public interest and
an Official Liquidator had been appo-
inted by the local court for winding
up the affairs of IFEC. The concern-
ed Indian Banks have also since filed
their  respective claims  totalling
around Rs. 8.48 crores with the Off-
cial Liquidator.

2302 LS—2.
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Loss to Vayudoot

#82. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
Vayudoot is still operating under
loss;

(b) if so, the details and reasons
therefor:
(c) is it a fact that Government

have failed to find an aircraft thnt
would suit Vayudoot’s needs; and

(d) if so, what attempts were made
in this regard?

THE MINISTER OF STATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL, SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

(b) The primary factors responsible
for losses incurred by Vayudoot are:—

(i) low passenger load factor on
some sectors.

(ii) pay load restrictions due to
airfield limitations.

(c) ang (d)). Keeping in view the
size of airports ang the territorieg in
which Vayudont operates and expect-
ed to operate in future, Government
has constituted a Committee to recom-
mend inter-alia the most suitable air-
craft for Vayudoot operations,

w0 WREA A4 § W9h
I 1 e wE TYT GHT S
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Development of Beacheg

*85 SHRIMATI SANYOGITA RANE:
Wwill the Minister of TOURISM be
pleased to state:

(a) the schemes under considera-
tion for development of beaches in
the country for the purpose of
tourism;

(b) whether it is also proposed to
consult eminent environmentalists and
beach resort experts for preservation
and development of our beaches and
coastal eco-system; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a) fo
(¢). A statement is laid on the Table
of the Sabha..

Statement

(a) During the Sixth Five Year
Plan, it is proposed to augment faci-
lities for touristg at the beach resoits
of Kovalam and Goa. In addition, the
ITDC plans to construct hotels at
Puri, Konark and Pondicherry as
joint venture projects in collabora-
tion with State Governments/State
Tourism Development Corporations,
subject to availability of funds, ITDC
also proposes to expand existing ac-
commodation at Mahabalipuram.

{b) and (c). Pursuant to the letter
addressed by the Prime Minister in
November, 1981 to the Chief Ministers
of Coastal States stressing the need to
conserve our beaches and to #nsure
proper environmental planning, a
Working Group has been set up by
the Department of Environment on
Ist September, 1982 to study land/
marine interface eco-system in order
to prepare appropriate guidelines for
environmental management and deve-
lopment on or near the beaches. The
Working Group is headed by the
Chairman, Central Board for Water
Pollution and has on it representa-
tives from the Institute of Oceanogra-
phy, the Town and Country Planning
Organisation, the Principa]l Scientific

OCTOBER 8, 1982

Written 4mw¢rs 36

Officer of Department of Environment,
a representative from Zoology Depart-
ment of Calecutta University ;:nnd
Ministry of Tourism. The Working
Group ig expected to submit its report
by the end of December, 1982.
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Cleanlines in ITDC Hotels

*93. SHRI R. N. RAKESH: Will the -

Minister of TOURISM be pleased to
state.

(a) whether Government are aware
of the deteriorating condition of
cleanliness, sanitation, specially in the
kitchens and lavatories of the hotels
run by the ITDC in the Capital;

(b) whether it is also a fact that
due to untrained and inexperienced
staff, no improvement has been made
in this direction of late; and
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(c) if so, the reaction of. Govern-
ment and what steps Government pro-
pose to take to effect improvement in
this direction, particularly in view of
the forthcoming Asian Games?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a)
Every effort is made by the Manage-
ment of ITDC hotels to maintain high
standards of cleanliness and kygiene

in the kitchens and lavatories of their
hotels.

(b) Competent, experienced and
trained staff has been employed and
the situation is satisfactory.

(¢c) The ITDC Management has
been asked to take effective steps to
further improve standard of clean-
liness in ITDC hotels. The Manage-
ment hag also been directed to 'nder-
take special drives of intensive and
surprise inspections to effect impro-
vements in this direction especially

to meet the needs of the forthcoming
Asian Games,

Study of Tobacco Production and Ex-
port

*94. SHRI MOHANLAL PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a delegation from Fe-
deral Republic of Germany and Euro-
Pean Economic Communiiy has visited
India and studied tobacco production
and export potentia] of the country;

(b) if so, the outcome thereof; and

(c) what steps are being taken to
promote the trade?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL):

(a) Yes, Sir.
(b) The potential for increasing ex-

ports of tobacco from India to FRG/
EEC countries wag recognised having
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regard to the quality and competitive-
ness of the Indian tobacco. It was ag-
reed that samples of Indian tobacco
should be sent to the importers for
close scrutiny and study by foreign-
maunfacturers with a view to exami-
ning their swtabiity for purchase.

(c) The Tobacco Board is already
taking steps to promote tobacco ex-
poris from Indig like participation in
International fgirs/exhibitions, both
in India and abroad, market surveys,
sending trade delegalions abroad and
receiving foreign trade delegations etc.

Comprehensive Rubber Policy

*96. SHRI ERA ANBARASU: Wil
the Minister of COMMERCE be
pleased to state:

(a) the details of the comprehensive
rubber policy being implemented by
Government both in regard to natural
rubber and synthetic rubber;

(b) whether the cost of imported
natural rubber, though available at
throwaway prices abroad, is as high
as the indigenous natural rubber and
if so, the reasons for the same;

(c) whether there is a demand that
the customs duty on imported synthe-
tic rubber should be enhanced so that
the indigenous unit producing synthe-
tic rubber does not become a sick
unit; and

(d) whether the frequent increases
in the prices of tyres being resorted
to by leading tyre manufacturers bear
no relationship at all the cost of in-
puts like synthetic rubber and natural
rubber?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL: (a), (b) and
(d)_ A statement is laid on the Table
of the house,

(e) M/s. Synthetics and Chemi-
cals Ltd, have represented that
customs duty be increased on impor-
ted synthetic rubber.
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Statement

(a) The comprehensive policy on na-
tural rubber aims at protecting the in-
terests of both the rubber growers and
the rubber goods manufacturers, On
the basis of a close monitoring of de-
mand «nd supply gap through lnter-
Ministerial consultaiion process, na-
tural rubber is imported to meet the
actual requirements of the manufac-
turers. The import of natural rubber
is canalised through the S.T.C. and it
is so effected that the imported rubber
is made available to the rubber goods
industry during lean production sea-
son for natural rubber in the country.
Govenment is also implementing va-
rious developmental schemes through
the Rubber Board for the welfare of
the rubber growers with a view to in-
creasing the rubber production in the
country thereby reducing our depen-
dence on imports.

As regards synthetic rubber, the
production of the item is the concern
of the Department of Petroleum, There -
are two synthetic rubber plants
namely M/s, Synthetics and Chemicals
Ltd., Barielly and Indian Petro-Che-
micals Corporation Ltd., Baroda, The
policy of the Government is to in-
crease synthetic rubber production in
the country and minimise jts imports.
The import of synthetic rubber except
Butyl rubber, Neo-prene/Chloroprene.
V. P. Latex, Hypalon, Viton, P.T F.E
and EP.D.M. is allowed under Appen-
dix 5 of the Import Policy for 1982-83.
These items are allowed for import
under O.G.L,

(b) The sale price of natural rubber
imported by the S.T.C., for release to
the rubber goods manufacturers is
determined by Government on  the
basis of recommendations of a pricing
Committee headed by Chief Controller
of Imports and Exports. In filxing sale
price, material cost, freight costs, im- .
port duty, reasonable profit margin
for S.T.C. etc., are taken into account.
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(d) There is no formal or informal
control on the price of authomobile
tyres. On examining the question of
frequent price increases being 1c¢sort-
ed to by the Manufacturers of tyres,
the Department of Industrial Develop-
ment referred the matter 1t the
Bureau of Industrial Costs and Prices—
that is to study the claims of the Auto-
mobile Tyre Manufacturers that the
price increases gre warranted by the
cost elements and to advise the Go-
venment on appropriate further steps.
The Department of Indutrial Dewvelop-
ment has since received the report
and it is under their consideration. It
is not in public interest to disclose its
contents at this stage.
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Minting of 5 palse coigs

*98, SHRI ANANTHA RAMULU
MALLU: '

SHRI K, MALLANNA.:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are suiffer-
ing loss while minting five paise coins;

(b) whether Government mint offi-
cials have sought the Centre’s permis-
sion to stop manufacturing 5 paise
coins; and

(c) if so, the reasons in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and
(c) Yes, Sir. On account of increase
in costs in recent years, the average
total cost (i.e. metal cost plus manu-
facturing cost) of a 5 palse coin now
is 13 paise,

(b) No, Sir. The Mint authorities
have not approached the (Government
with any proposal for stopping the
manufacture of 5 paise coins. Nor is
any such proposal under consideration
of the Government,

Development of Mewar Complex

*93. SHRI DEEN BANDHU VER-
MA: Will the Minister of TOURISM
be pleased to state:

(a) whether Government have con-
sidered the Tourism pevelopment of
Mewar Complex;

(b) if so, whether any survey has
been conducted;

(c) if so, the details thereof along
with places of tourist interest to be
developed by the Central Government;
and . i

(d) it so, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a) to
(d). The Ministry of Tourism has got
a master Plan (land-use plan) pre-
pared of the Mewar Complex cover-
ing Haldighati, Chawand, Rakta-Talai,
Gogunda and Kumbal garh by the
Town & Country Planning Organisa-
tion of the Ministry of Works and
Housing a copy of which has been sent
to the State Government for approval
and notification,

The State Government has been re-
quested to indicate the items which
they would take up as envisaged in
the Master Plan, such as, the realign-
ment of roads. afforestation, cite deve-
lopment, provision of tourist facilities,
etc. On receipt of this information, the
facilities to be provided in the Central
Sector would be determined.

Permission to Kerala Minister to visit
Canada

876. SHRI A, NEELALOHITHADA-
SAN NADAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Minister for Electri-
city, Government of Kerala sought the
permission of Government of India
for visiting Canada,

(b) whether the Finance Ministry
has given clearance for it;

(c) if not, the reasons thereof; and

(d) whether during the last one
year, the Finance Ministry has objec-
ted to the foreign visit of many Miais-
ters of various States: if so, give the
details with names and States?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir. The Minister of FElectricity,
Government of Kerala sought the per-
mission of Government of India for
visiting Canada and Japan during
August, 1982.

(b) Yes, Sir,
(c) Does not arise.



51 Written Answers

(d) Proposals of the State Govern-
ments regarding foreign visits of their
Ministers are considered in the Minis-
try of Finance, Department of Eceno-
mic Affairs on the merits of each case.
As a matter of broad policy, visits
abroad for gathering general informa-
tion/knowledge which are not con-
nected with any approved project are
not encouraged.

During the past one year ending
September, 1982, seven different pro-
posals invelving visits of eight Minis-
ters from Governments of Jammu &
Kashmir, Haryana, Tamil Nadu, Guja-
rat, Andhra Pradesh and Uttar Pra-
desh, were not cleared,

Foreign tours of Government servants

877. SHRI T  S. NEGI: Wil the
Minister of FINANCE be pleased to
state:

(a) whether Government’s attention
has been drawn fo recent disclosirses
in the press regarding avoidable
foreign tours of Government servants
(India Today, 15 August, 1982);

(b) whether Government propose to
minimise foreign travel by entrusting
these responsibilities to the Indian
Missions abroad; and

(¢) whether Government have plans
to post technical personnel in the im-
portant Embassies/High Commissions
abroad instead of Administrative Offi-
cers as ig the case at present in Minis-
tries such as Agriculture?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ): (a) While
the statistical information given in the
Article ‘Government Junketing Manial,
which appoeared in ‘India Teday .dated
15th August, 1982 is in parts correct,
the conclusions drawn therefrom and
the assumptions made in the article
are largely incorrect.
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(b) Instructions already exist that
no delegation/deputation should be
spensored unless it is clear that the
matter cannot be handled by the
Indian Missions abread.

(¢) Many of the Ministries such as
Defence, Commerce, Supply, Railways,
Tourism and Civil Aviation, etc. alrea-
dy have either techical officers attachd
to the important Embassies/High
Commission abroad or have branch
offices abroad.

Distribution of Essential Commeodities
through Public Distributioa System

878. SHRI ASHFAQ HUSSAIN:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) the turnover of Essential Com-
modities distributed through Public
Distribution System in India, Commo-
dity-wise and State wise details for the
period 1st April, 1980 to 31st March,
1981, 1st April 1981 to 31st March
1982 and 1st March 1982 t, 30th Sep-
tember, 1982;

(b) the commodities (in terms of
money) distributed through coopera-
tive and non-cooperative systems dur-
ing these periods;

(c) whether Government have cons-
tituted any advisory bedy to watch
and advise the distribution of Essen-
tial Commodities at the Central, State
and District level: and

(d) if so, the details of the person-
nel of the Central Advisory body?

THE DEPUTY MINISTER TN THE
MINISTRY OF CIVIL, SUPPLIES

(SHRI MOHAMMED USMAN ARIF):

(a) and (b) Information is heing col-
lected from the State Governments
and Union Territory Administrations,
and on recelpt, will be placed. on the
Table of the House.



T

53 Written Answers

(¢) and (d) State Govemments/
Union, Territory Administrations have
bgen advised to constitute consumer
advisory committees at various levels,
including district, block and taluk, to
oversee the functioning of fair-price
shops,

At the Centre, an Advisory Ceuncil
on Public Distribution System has
been constituted under the Chairman-
ship of Minister of Civil Supplies to
review its working of the public dis-
tripution system from time to time.
Its membership includes Food and
Civil Supplies Ministers of all States/
Union Territories, representatives of
other Central Ministrles and agencies
connected with the work of public
distribution system, and two Members
of Parliament (one each from each
House),

Damage to Meteorological Department
doe to loss of Insat-1A

879. SHRI ARJUN SETHI: Will the
Minister of CIVIL. AVIATION be
pleased t, state:

(a) whether there has been any
damage done to the Meteorological De-
parfment as a result of the loss of
INSAT-1A so far as the question of
cyclone surveillgnee is concerned: and

(b) if so, to what extent?

THE MINISTER OF STATE OF TEHE
MINISTRY OF CIVIL AVIATION AND
CIVIL SUPPLIES (SHR1 BHAGWAT
JHA AZAD): (a) The loss of INSAT-
1A has affected more precise cyclone
surveillance.

&

(b) INSAT-1A was expected to give
half hourly cloud pictures of the earth,
with facility to observe cyclones at
very frequent intervals, if and when
needed. This at present is not possi-
ble.
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Purchase of Basmati Rice by Super Bazar

880. SHRI NAWAL KISHORE
SHARMA : Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether Government are aware
that the Super Bazar had purchased
Basmati rice and its quality control
laboratory located at Lady Irwan Col-
lege had declared it not fit for being
sold as Basmadti rice:

(b) whether it is a fact that the
Super Bazar had sold the same rice as
Basmali rice at the rate of Rs. 7.65
per kg. while its purchase price by
Super Bazar was 5.40 per kg;

(¢) who are the persons responsible
for allowing the same of this rice as
Basmati rice when the quality control
laboratory had not approved it and
what action has been taken against
them; and

(d) whether there exists a price
fixation Committee in Suuper Bazar
and if so, the percentage of profit of
Super Bazar on such jtems like Bas-
matj rice, pulse: spices and other con-
sumber and grocery items?

THE DEPUTY MINISTER TN THE
MINISTRY OF CIVIL SUFPPLIES
(SHRI MOHAMMED USMAN ARIJIF):
(a) and (c) Basmati rice available in
the market usually contans admixture
of othey varieties of rice. Basmali rice
procured by Super Bazar from time to
time is tested in their quality control
laboratory before sale, The quality
ot rice sold by Super Bazar js covered
under the Prevention of Food Adul-
teration Act. '

(b) No, Sir.

(d) A Price Fixftion Committee has
been constituted in Super Bazar. The
margin of Super Bazar on such items
like Basmati rice, Pulses, spices and
other grocery itemg is between 5 to 10
per cent according to its turm-over,
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*Comtract with Fore&n Alrlines for Cargo
Lifting

881, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whehter it is a fact that his
Ministry/Civil Aviation Department
have recently contracted a foreign air-
lines for cargo lifting within the
country ignoring the national airlines,
Air India;

(b) who is responsible for the issue
of the contract to the foreign airline
in preference to Air India; and

(c) whether he has got the matter
investigated and taken necessary
action to retrieve the situgtion and
save draining out of money from the
country and if not, the reasons there-
for?

THE MINISTER OF STATE OF
THE MIISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a} No,
Sir

(b) and (c) Do not arise,

Decoration and Furnishing of Govern-
ment Hotely for Aslan Gamey

882. SHRI KRISHNA CHANDRA

PANDEY:
SHRI RAM LAL RAHI,
will the Minister of TOURISM be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to spend a sum of
Rs. 1.4 crores on decoration and fur-
nishing of Government hotels before
Asian Games;

(b) if so, whether the furniture etc.
provided in Government hotels up till
now was not upto the required stan-
dard; and

(c) whether the furnishing etc. pro-
posed ity be provided in replacement
would be totally of Indian wmake or
would be imported from abroad?
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THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
(SHR KHURSHED ALAM KHAN):
(a) ITDC has not undertaken any
special schemes for decoration -and
furnishing of its existing hotels in
Delhi before Asian Games, However,
as part of normal maintenance, an
expenditure of the order of Rs. 60.00
lakhg is likely to be incurred during
the current financial year (1982-83).

(b) and (c) Do not arise.
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Trade Agreement between India and
Iran

885, SHRI CHINTAMAN] JENA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether any agreement has
been signed between the Government
of Iran and Government of India in
regard to foreign trade when the Ira-
nian delegation visited India during
-August 1982;

(b) if so, the details thercof;, and

(c¢) if not, whether any discussion
has been held in this regard; if so, the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) to (c¢). A dele-
gation led by the Speaker of the Iran-
ian Majlis, which included a Deputy
Commerce Minister of Iran, visited
India during August, 1982 Following
upon the discussion held during this
visit, Commerce Minister visited. Tran
from 24th to 26th August, 1982. At the
end of his stay a Memorandum of
Understanding was signed between
the two countries,

To be answered on Friday, the 8th

October, 1982/Asvina 16, 1304 (Saken)

Project financed by Worlg Bank or ity
Arencieg in Karnataka

886. SHRI S. M. KRISHNA: Will
the Minister of FINANCHE be pleased
to state:

(a) what are the various projects set
up in the State of Karnataka which
have been or are being flnanced by
the World Bank or its agencies;

(b) the nature of these projects and
their locationg in the State; and

(¢) the amount of help received
from the World Bank and the extent
of development that came alongwith
these projects so set up in the econo-
my?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (¢). A gtatement is' laid on the-
Table of tha House,
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Statement
Sl. No. Name of the Project  Amount Area Covered Description
of Credit
$ Million
1 Mysore Agricultural 40.00 Whole of Karnataka To provide credit to the Agricul-
Credit Project. State. tural Sector.

2 Mysore Agricultural 8.00 Do. For development of Agricultural
Market Project. Market.

3 Drought Prone Areas 35.00 Multi State Bijapur To stabilise the production from
Project. District. agriculture and related activi-

ties,

4 ‘Ist population Project 21.20 Multi State Bangalore To complete health infrastruc-

Chitradurga Kolar, ture and training facilities to

Shimoga and Tumkur.  fully implement India’s pro-
gramme of family planning
services.

5 Karnataka Irrigation 117.64 XKarnataka. To develop the Upper Krishna
Project.{ Scheme and for Command

Area Development of Malapra-
bha  and Ghataprabha.

6 Karnataka Tank 54.00 Karnataka. To assist in carrying out minor
Irrigation. irrigation programmes in

Karnataka,
7 Karnataka  Dairy 30.00 Bangalore, Mysore, To decvelop integrated milk
Project. n, Tumkur, production programme in
Chikmagalur, Kolar, rural areas of Karnataka on
Mandya and Coorg. the AMUL pattern.
8 Second National 16.00 Multi State Whole of To develop seed industry in 5
Seed Project. Karnataka. states including Karnataka.
9 Cashewnut Project. 22.00 Multi State South Development of cashew produc-
Kanara. tion & supporting facilities in
4 states including Karnataka
where 13.000 h.a. of cashew
nut plantation will be
established.

10 Composite Agricul- 25.00 Multi State Whole of For early and sustained improve-
ture Extension Karnataka. ment in agricultural produc-
Project. tion in the participating states.

11 Karnataka Sericulture 54.00 Karnataka The project is designed to promote
Project. the integrated development

of sericulture,

In addition the follewing Gentral Sector Project have been or being implemented in Karnataka.

12 Rural Electrification—I 4.874

13 Rural Electrification—II 8,16

14 Second Food grain .

storage

(Share of Karnataka
not available)

Expansion and improvement
of rural electrification systems.

Do.
Construction of Godowns for

storage of foodgrains both for
procurement and distribution.

107.00

"'NOTE: Projects at Serial No. 1 to 4 and 12 are closed. The restof the Projects are currently under

implementation.
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Non-advanciag of credit to small In-
unils by various Branches of Banks in
Bihar

BHOGENDRA  JHA:
FINANCE be

887. SHRI
Will the Minister of
pleased to state:

(a) whether the Punjab National
Bank, Bank of India, State Bank, Cen-
tral Bank etc. have  directed sheir
branches at Madhubani, Beeripatti,
Darbhanga, Jaley, Baheri, Bharwara
(Singhbara), Jay Nagar and ather
places in the districts of Madhubani
and Darbhanga in Bihar not to ad-
vance any credit to small industrial
unitg including those for self-employ-
ment:

(b) if so, the details there-about,
with reasons therefor; and

(c) if not, the reasons for refusing
eredit to Thermometer, Brick-Kiln, oil
producing industries, poultry-goatery
farms et:, and whether responsibility
is proposed to be fixed therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Al
the four banks have reported that they
have not jssued such directives to
their branches in Bihar,

(b) Does not arise,

(¢) Al bank branches including
those in districts of Madhubani and
Darbhanga of Bihar have been advis-
ed to consider viable proposals receiv-
4d from small scale units including
these for self-employment and provide
need based loans.

Expori Target of Engineering Goods

888 SITRI NAVIN RAVANI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) what is the target of export of
engineering goods for the year
1982-83:
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(b) the name of the countries to
whom the engineering goods gre being
exported;

(c) the amount of engineering goods
exported during the period April-
June 1982 (first quarter): and

(d) what measures are being taken
to increase the export of engimeering
goods in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P. A. SANGMA): (a) The target of
export of engineering goods for the
Year 1982-83 has been fixed at Rs.

1400 crores,

(b) Engineering goods are exported
to almost all the countries of the
world: in South East Asia, West Asia,
Africa, East Europe, West Europe,
America, Carribean Islands. Australia
and New Zealand.

(c) The export of engineering goods
from India during April-June, 1982 is
estimated at Rs. 215 crores.

(d) Apart from assisting export pro-
motion organisations like the Engi-
neering Export Promotion Council in
sending trade delegations, study teams
and saleg teams, inviting foreign dele-
gations, arranging conferences abroad,
mounting  publicity = campaigns, open-
ing foreign offices and participating ir
trade fairs/exhibitions, 3 number of
other steps have been taken |y the
Government for promoting exports of
engg. goods. Some of these steps are
as follows: '

(i) A scheme for supply of steel
and pig iron on priority basis to
engineering exporters has been in
operation.

(ii) Domestic steel prices were in-
creased in February, 1981 It
hag been decided that in respect of
subsisting contracts, the difference
between the pre-increase price and
post increase price of steel and pig .
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iron will be re-imbursed to the ex-

_ porters. In respect of other con-
tracts, it has been decided that ex-
porters will get their requirements
of steel international prices. The
difference between
price and the international price
will betre-imbursed to the exporters
after exports are effected.

(iii) To facilitate  higher produc-
tion, it hag been decided that

production for exports will be out~
side the licensed capacity of indus-
trial units,

»

(iv) A scheme of issue of advance

import licence with Iniport
Duty Exemption is in operation
which facilitates the import of

assential raw material required for
export production. A large num-
ber of items required for engineer-
ing goods, are included in this

scheme.

(v) Import of technology is per-
mitted wherever considered neces-

sary.

(vi) A scheme of 100 export grient-
ed units has been introduced recent-
ly providing for attractive tacilities
for units which undertake to export
their entire production,

Disparity between maximum entry age
ef Junior Basic Teachers in Canton-
ment Schoolg ang Delhi Administra-
: tlon Schools

889. SHRI BHEEKHABHAI : Wwill
the Minister of DEFENCE he pleased
to state:

(a) whether he is aware that there
is prevailing g disparity between the
maximum entry age of the Junior
Basic Teachers in the Delhi Canton-
ment Schools and the Delhi Adminis-
tration Schools which js 30 years in
case of tha Cantonment Schools while
it is 40 years of other Delhi Admin:-
stration schools;
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(b) whether he is also aware that
because of this disparity most of the
experienced teachers are unable to
serve the Cantonment Schools, thus
depriving the students of their valu-
able experience;

(c) whether he vproposes to remove
this disparity thus enabling many ex-
perienced and talented teachers fto
serve Cantonment Schools also; and

(d) if not, the reason therefor®

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) to (d) A
statement is attached.

Statement

The service conditions including
maximum age of entry at the time of
first appointment of all Cantonment
Board employees are governed by the
Cantonment Fund Servants Rules,
1937 as smended from time to time.
Under these Rules, no person aged
below 18 vears and more than 25 years
shall be appointed to any post under a
Board. However, the General UOificer
Commanding-in-Chief, the Command
has the discretion to relax the afore-
siad age limits generally or specially
to such extent as he considers appro-
priate for snecified categorieg or spe-
cific Cantonments or individual cadses.

2. The teachers working in Cantone
ment Board schools including those of
Delhi Cantonment Board are gevern-
ed .by the above mentioned rules. If
has been ascertained that the max-
mum age limits for the recruitment of
Assistant Teachers in Muncipal Cor-
poration Delhi is 30 yearg for male
teachers and 40 years in the case of
L.ady Teachers. No proposal is under
consideration to enhance the maxi-
mum age limit of Cantonment 3oard
teachers in Deihi, as the General Offi-
cer Commanding-in-Chief, the Com-
mand has the discretion to relax the
aforesaid age limits, on the merits and
circumstances of each case. :



Uniforms supplies to Chambermatd jn
Hotel Kanishka (ITDC)

890. SHRI N E, HORO: Will the
Minister of TOURISM be ple&sed to
state:

(a) whether Government’s attention
has been drawn towards the bell-bot-
tom unforms supplied to the Chamber-
maid in Hotel Kanishka (ITDC) which
does not create a good impression in
the minds of the visitors; and

(b) whether Gowvernment propose
to make the dresg of the -Chamber-
maid more attractive by supplying
Sarees or Suit so that it may create a
good impression at least during ithe
coming Asiad’ 827

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a)
and (b) To faciitate the performance
of their duties, Chaimbermaids in
Hotel Kanishka are provided terrycot
navy blue tops and trousers by 1TDC,.
The uniform has, by & large, been
well received and is found to be con-
venient from the nature of duues dis-
charged ‘by them.

Disposal of Commutation Papers in
Office of A.G. Tamil Nadu

891. ‘SHRI D'SA. SIVAPRAKASH-
AM: Will the M'mis@e'r of FINANCE
be pleased to, state:

(a) what is the total number of
pension commutation papers received
during the year 1982-83 from Tamil
Nadu in the office of the Accountant
General, Tamil Nadu;

(b) how many 'such papers have
been disposed of so far and how many
such ‘papers —are still pending and
what are ‘the reasons ‘therefor; and

(¢) ‘is“there not a time limit for dis-
posal of such applications?,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PA-
TTABHI RAMA RAV): (a) 1871 cases
of pension ‘commu.ation were received
during 1982-83 upto 31lst August, 1982.

(b) Commutation payments were
authorised in 1055 cases. Qut of we-
mainipng 816 cases, sanctions from
Government departmentg are awaited
in 619 cases. The remaining 197 cases,
‘where sanctions wege received in Sep-
{tember 1982, are iu process for autho-
risation of paymen.s.

(c) No time limit for disposal of
such applications has been laid -down.
The authorisation depends upon final
sanctions to be received from Govern-
ment. The existing 1nstructions, how-
ever, require that commutation cases
should be treated as urgent at all sta-
ges,

Probable Officer-nouunees for appoint-
‘ment on Buada s Bogrds

892. SHRI S. A. DORA]I SEBASTI-
AN:

SHRIMATI
ERJEE:,

GEETA MUKH-

Will the Minister of FINANCE be
pleased to state:

(a) ‘whether the Managing Directors
of all mationalised banks have been
asked ‘by the Department of‘the Finan-
ce Ministry to send a list of proba-
ble officer-nominees for appointment
of the Boards.

(b) if so, whether it means that the

-Association of Officers of nationalised

banks -have lost their right to select

their own Board nominees; and

(c) if so, the reasons therefor, ‘and
also “whether the same ‘procedure is

.proposed to be followed in the case

of other employees }iof the nationlised
‘Banks ?

THE DEPUTY MINISTER IN THE

'MINISTRY 'OF FINANCE (SHRI JA-

NARDHNA POOJARY): ‘(a) Yes, Sir,
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(b) and (c) Appointment of work-
men _employees and non-workmen em-
ployee directors on the Boards of the
nationalised banks is to be made by
the Government strictly in accordance
with the provisions of the nationalised
Banks . (Management and Miscellane-
ous Provisions) Scheme, 1970 and the
Nationalised Banks (Management and
Miscellaneous Provisions)  Scheme,
1980. The Scheme does not confer any
right on the Associations of officers to no-
minate their representatives as officer Direc-
tors on the Boards of Nationalised
Banks.

Represenfation, from All India Sac-
charin , Manufacturers’ Association
Bombay

893. SHRI TRIDIB CHAUDHURI;
-Will the Minister of FINANCE be
pleased to state:

(a) whether his Ministry (the De-
~partment of Revenue) have received a
representation from the All India Sac-
charin  Manufacturers’ Association,
. Bombay requesting for protection to
the indigenous industry by increasing
import duty on the imported stuff;

(b) it so, the broad outlines thereof;
and

(¢) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
. TABHI RAMA RAO): (a) Yes, Sir.

(b) The main point of the represen-
- tation was that the indigenoug saccha-
rin was not able to compete with the
imported saccharin.

(¢) Saccharin is on the list of ban-
ned items (Item 57 in Appendix 4 of
the Import Policy for the year 1982-

- 83). Import of this item can only be
allowed against REP licences issucd

against export of certain specified pro- .

ducts in whose manufacture saccharin
 has been actually used. Adequate pro-
tection is available to the indigenous
industry and there is no necessity for
- increasing the rate of import duty on
.. sacpharin,

OCTOBER 8, 1982

Written Answers 68

Grant of Technical Pay for Engineer-
ing Officers of Armed Forces

894. SHRI R. L. BHATIA: Will the
Minister of DEFENCE be pleased to
refer to Para 24 of Chapter XIV
(p.110) of the Annual Report of his
Ministry for 1981-82 regarding the
grant of Technical Pay for Engineer-
ing Officers of the Armed Forces and
state:

(a) whether the details of the proposed
scheme have since been worked out;

(b) if so, the broad outlines theraof
and when the formal orders in this be-
half are likely to be isued; and

(c) if not, the stage at which the
matter stands at present and ncw
much more time it will take to issue
detailed instructions implementing
the decision already taken in thig be-
half?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) (a) Yes, Sir.

(b) and (e¢) The scheme provides

_for grant of Technical Pay of Rs. 100/~

per month on successful completion of
technical courses of over six months
duration, For completion of each other
course in this group an additional pay
of Rs. 75/- per month will be admissi-
ble. Technical Pay of Rs.: 75/- per
month for courses -of three to six
months duration., For each other cour-
se of this group an additional pay Rs.
50/- per month will be admissitle.
Technical Pay in all the above groups
will not exceed the ceiling limit of Rs.
250/- per month.

Formal Government orders were
issued in April 1982 for grant of Tech-
nical Pay to the technically qualified
officers of the Aeronatutical Engineer-
ing Branch of the Air Force with
effect from 1.9.1981.

Proposals for grant of Technical
Pay to other Branches of the IAF as
also to Engineering Officcrs of the

Army and Navy are still under exami- -~
nation.
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Releasing of Dearness Relief to Central
Government Pensioners

895. SHRI ZAIN'%L BASHER: Will
the Ministtr of FI @xcx-: be pleased
)

to state:

(a) whether orders for the payment
of last instalment of dearness relief to
Central Government Pensioners draw-

‘ing a pension below Rs. 1000/- p.m.
released from March™ 1982 have since
been issued; if so, whether he would
lay on the Table a copy thereof;

(b) if not the reasons for such an
abnormal delay; and

%" (¢) how long more will it take tlo
issue these orders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATHABAI RAMA RAO): (a) to (c)
The instalment of D.A. relief to Cent-
ral Government Pensioners fell due
with effect from 1st April 1982 and
not from March, 1982, Orders for the
payment of this instalment have issued
on 31st August, 1962 Copieg of these
orders are laid on the Table of the
House.

Proposal to cover certain routes in
Maharashtra by Vayudoot

896. SHRI V. N. GADGIL: Will the
Minister of CIVIL AVIATION be
pleased to state;

(a) whether Government of Maha._
rasthra has proposed that third level
air service should be set up th2 Bom-
bay-Ratnagir-Kolhapur-Bombay, Nagh_
pur-Akola-Candrapur Nagpur, Bombay
Nabik-Yalgaun _, Aurangabad - Bombay
routes;

(b) whether Govtrnment have decid-
ed that the Vayudoot Service should
cover these routes; and

T (c) if so, when Vayudoot Service
proposeg to start the above flights 2
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THE MINISTER OF STATE IN THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir.

{(b) No, Sir.

(¢) Doeg not arise,

Boosting Export of Jewellery

897. SHRI BHIKU RAM JAIN: Will
the Minister of COMMERCE = pleas-
ed to state:

(a) whether an Indian delegation,
after a tour of Thailand, Malaysia,
Indonesia and Singapore had submitted
proposals to boost Indian exports gem
and jewellery; '

(b) it so, the detaiis thereof;

(¢) whether Government xropose to
reduce import duty on machinery and
permit ¢xport of Indian jewellery on
consignment basis; and

(d) if so, the dectails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) and (b) The Go- .
vernment has not yet received the
report of the delegation of the Gem &
Jewellery Export Promotion Council,
which vyisited Singapore, Malaysia,
Indonesiz and Thailand,

~(¢) and (d). The Gem & Jewellery
Export Promotion Council, Bombay,
has recently submitteq a proposal for
duty exemption on certain imported
machinery items, which will be cOn_
sidered on merits. Export of gem and
jewellery, excluding silver jewellery,
can pe made on consignment basi"s,
subject to the regulations of the'Im-
port/Export Trade Control Orders and

Customs notification,
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Establishment of Diamong cutting and
polishing Centre

898. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister ol
COMMERCE be pleased to state:

(a) whether it is a fact that the Gem
and Jewellery Export Promotion Coun-
cil] had urged upon Government to
establish a diamond cutting and po-
lishing centre in India and for remo-
val of import duty on the machinery,
and

(b) if so, the details thereof and the
decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SINGMA): (a) agnd (b), No pro-
posal has been received from the Gem
& Jewellery Export Promotion Council,
Bombay, for establihment of a dia-
mond cutting and polishing centre in
India and for removal of import duty
on machinery in that connection. How-
ever, 'separattly, the Council has recent.
ly submitted 5 proposal for import
duty exemption in respect of certain
items of machinery, Decision in res-
pect of duty extmption are taken on
the basis of all the relevant factors.

Shortage of small coins in Gujarat

899. SHRI R. P. GAEKWAD: Will
the Minister of FINANCH be pleased
to state:

(a) whether there is a shortage of
small coins in Gujarat; and

(b) it so, the steps proposed to
bring improvement in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Yes, Sir. Reports about shortage
of small coing in certain areas of Guja-
rat have been received. All efforts are
being made to rush supplies consistent
‘witp stocks available. Smal] coins
worth Rs. 11.33 lakhs have already
been remitted to Reserve Bank of
India, Amedabad, on an emergent
basis during the last week of Septem._
ber, 1982 for distribution in the State.
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Agreement between FICCI and Coa-}.
federation of JItalian Industries

900. SHRI.DI ER SINGH: Will
the Minister oflffOMMERCE be pleased

to state; w

(a) whether it is a.fact that the
Federation "of Indian Chambers of
Commerce and Industry (FICCI) and
the Confederation of Italian Indus-'
tries (Confinalustria) have decided to
form a joint business Council as per
an agreement signed by the represen-
tative of FICCI and Confinalustria in
Ro.ne towards the end of last month: -

(b) if so, the broad outlines of this
agreement.

(c) whether it is customary for the
FICCI to sign such agreements with
foreign; countries without Govern.
ment’s prior approval; if so, the rea-
sons therefor; and

(d) if not whether the FICCI rep-
resentative hag obtained prior Govern_
ment approval in this behalf and
whether he had apprised Government
of this formally; if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. !
A. SANGMA): (a) Yes, Sir.

(b) The Protocol setting wup thg
Indo-Italian Joint Business Counci
provides for direct exchange of in-
formation between businessmen of
Indiy and Italy in regard to trade and
marketing  situation promotion of
economic, industrial agnd technological
cooperation between India and Italian
firms and examination gnd submission
of proposals to respective govern-
ments for improving economic coope-
ration between the two countries,

(c) and (d). The aim of setting up
Joint Business Councils is to bring the
business communities of ‘India and
other countries together closely. §
FICCI as an Apex and representativf.'-
body of Indian business and industry’
is encouraged to take initiativeg in
this regard. The proposal to set up
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an Indo-Italian Joint Business Coun-
cil was first mooted at the meeting of

"‘A-\the Indo-Italian Joint Committee. held

" Will the Minister of

p

in New Delhi during 31st March to 2nd
April 1981 and FICCI wag requested
to pursue the proposal actively. The
signing of the Protocol now by FICCI
in Rome is a culmination of those
efforts.

News-Item Captioned “Film Producer
Cronies Detained under COFEPOSA”

901, SHRI RAMJIBHAI MOVANI:
FINANCE be

. pleased to state:

(a) whether a Bombay film produ-
cer and four others have been actively
closely involved in smugglers racket:

(b) whether the news published in
this connection in the ‘Indian Express’
(Delhi English Daily) dated 26th Sep-
tember, 1982 under caption “Film Fro-
ducers Cronies detained under COPE-
POSA” has been seen by Government,

(¢) if so, the details of the same?

(d) what action has been taken
against al] those involved therein,

(e) how many such incidents of
,Tackets have come to light of Govern-
‘iment at Bombay, Delhi and in Guja-

rat during 1.1.1982 to 15.9.82; and

(f) the details of such incidents and
*action taken against each involved
therein?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (0):
The facts of the case, stated briefly,
are that two foreign nationals, Mr.
Klaus Peter Martin Lorenz and Mr.
Werner Zubler were intercepted at
Palam Air Port on 13-4-1982 when
they were about to export illegally 20

< kgs. of hashish, On investigation,
three Indian S/Shri Robert D’Souza,
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Saty Prakash Behl and Vinod Kumar
Aneja were found to be assisting the
said foreign nationals by way of pro-
curement, financing and making ar-
rangements for illegal despatch of the
contraband.

(d) All the five persons involved in
this case, namely, Shri  Rorbert
D'Souza (a film producer of Bombay), .
Mr. Kalus Peter Martin Lorenz, Mr.
Werner Zubler (foreign nationas), and
S/Shri Satya Prakash Rehl agnd Vinod
Kumrar Aneja have been detained
under the Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act, 1974 in pursuance of
orders of detenton, dated the 21st Sep=
tember, 1982 passed by the Admnis-
tation of the Union Territory of Delhi.
Necessary action to prosecute all these
persons under the Customs Act, 1962
has also been taken.

(e) and (f). According to reports
available with Government, 147, 20
and 81 orders of detention under the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities
Act, 1974 have been passed by the
Government of Maharashtra, Union
Territory of Delhi and the Govern-
ment of Gujarat respectively during

the period from 1.1.82 to 15.9.82.
These detention orders have been pas<
sed with a view to preventing the con-
cerned persons from smuggling goods,
abetting the smuggling of zoods, en-
gaging in transporting or conceal-
ing or keeping smuggled goods oOr
dealing in smuggled goods.

Observance of “Tourism Day”

902. SHRI UTTAMBHAI H. PATEL:
Will the Minister of TOURISM be

pleased to state:

“Tourism Day'’ had

(a) whether
throughout India in

been observed
September, 1982;

(b) if so, how it has been ohserved/
celebrated and how special facilities
were offered to tourists in various
ways and outlets;
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(¢) whether the said day was a part
of World Tourism day also;

(d) keeping in view the said “Tour-
ism Day” and “World Tourism Day",
what publicity machinery was put to
operation for its popularisation and
the outcome thereof; and

(e) how many tourists have faken
benefit in various parts of the coun-
try and in various sectors and the out-
come thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM :SHRI
KHURSHEED ALAM KXKHAN): (a)
to- (e). At the meeting of the FExecu-
tive Council of World Tourism Orga-
nisation (WTO) held in Madrid in
April 1982, it was decided that all
member countries would celebrate
September 27, 1982 as the World Tour-
ism Day. As a result of the above czll
given by WTO, World Tourism Day
was celebrated on the 27th of Septem-
ber, 1982 with the object of fostering
an awareness of the social, zultural,

educational and economic values of
tourism.

The steps taken to celebrate the
World Tourism Day included tradi-
tional Indian welcome to foreign tour-
ists, organization of film shows, exhi-
bitions, radio and television talks and
panel discussions, holaing of press con-
ferences and presentation of »wards
and gifts to foreign tourists .rriving
in India on that day. Banners, stream-

ers and stickers were displayed yromi-
nently. ’

Scheme for utilisation of Hotels cons-
tructed for ASTAD

903. SHRI V. S. VIJAYARAQGIiA-
VAN: Will the Minister of TOURISM
be pleased to state:

.(a) the names of different hotels
b.emg constructed in Delhi in connec-
tion with the Asian Gameg and the
capacity of each of these hotels;
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(b) whether Government have drawn
up any scheme for utilisation of these
hotels after the Asiad; and

(c) if -so, the details thereof?.

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a)
The nameg of the new hotels under
construction and also thwe under ex-
pansion in Delhi in connection with
the Asian Games and their ultimate
room capacity when fully commission-
ed are given below:—

No. of rooms likely
to be constructed

S. No. Name of the Hotels ¢
1. Asian Hotel 588
2. Surya International 258
3. Siddharth Continental 156
4. Kanishka 300
5. Maurya Sheraton (Exp.) 122
6. Taj Palace . 500
7. Centaur Hotel 416
8. Samrat 300
9. Ashok Yatri Niwas 562
10. Bharat Hotel 500
11. Meridien Hotel - 425
12. Park Hotel 231

(b) and (c). It has been asscssed
that an addition of 20,000 hotel rooms E
would be necessary by 1985 to cope
with the growth of tourism anticipated
in the 1980—85 period. The additional
capacily being provided in DeThi will
go towards meeting this requirement.
Acute shortage of accommodation dur-
ing the tourist season in Delhi has been
felt in the last 2 years, Consequent on
the completion of this additional capa-
city by middle of 1983, the require-
ments of Delhi as a growingly import-
ant Convention and Congress for inter-
national gatherings will be catered to.
Apart from that specific efforts  for
tying up each of these hotels - with
specific countries who hgve shown in_
terest in visiting India are being made
to utilise the capacity effectively.
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Import of Natural Rubber

904. SHRI JAGDISH ' TYTLER:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are con-
sidering the import of natural rubber;

.(b) whether this would not affect
lhe growers of natural rubber adverse-
ly;

(¢) whether the
(natural) has been
steeply due to threat of
ports;

price of rubber
coming down
further im-

(d) what Government propose to do
with the balance imported natural
rubber lylng with the State Trading
Corporaticn; and

(e) how Government propose to
help the growers in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Gov-
ernment is allowing import of natural
rubber on the basis of periodic re-
view of the demand-supply wvosition
in the country from time to time.
Hence the import of natural rubber
would not affect the interests of rub-
ber growers adversely. During 19082-
83, STC have been authorised to im-
port only 40,000 tonnes of natural
rubber,

(¢) There has been g fall in the
price of indigenous rubber during
September 1982, This is mainly due
to improved supply position owing to
commencement of peak production
season.

(d) Government is keeping a con-
stant watch on the natural rubber
situation in the country. The stocks
of natural Trubber presently lying
with the STC will be disposed of by
them as per the indents registered by
the manufacturers with the STC.
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(e) Government is limiting the im-
ports of natural rubber just to bridge
the demand-supply gap thereby pro-
tecting the interets of both the rubber
growers and the rubber goods manu-
facturers, The  Government is also
implementing various deyelopmental
scheme through the Rubber Board for
the welfare of the rubber growers with
a view to increasing the rubber pro-
duction in the country  ~ thereby re-
ducing our dependence_ on Imports.

Ractories for Extracting Oil irom Rice
Bran, Mango Kernel etc.

905. SHRI KUMBHA RAM ARYA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) the names of the places where
the factories of extracting oil from
rice bran, mango kernel, maize ear
are running in the country; and

(b) if not, the steps that being taken
by Government to se{ up such facto-
ries? “

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) A list is enclosed in the statement
attached.

(b) The question does not. arise,

Statement

Names of the places where the fac-
tories extracling oil from rice tran,
mango kernel, maize are located* in
the country.

I. RICE BRAN OIL
ANDHRA PRADESH

Bhimavaram
Vijayawada
West Godavari
Machilipatnam
. Khammam

. Hyderabad

o U s N

Information is based on availaide

solvent extracted oils returns.
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7. Vizianagram
8. Guntur
9. Nizamabad
10. Mangalagiri
11. Nalgonda
12; Chirala
13. Nellore
14. Kakinada
15. Tadopalligudem
16, Anantapur
17. Samalkot

ASSAM

1. Tezpur
2. 'Darang
3. Gauhati

BIHAR

1. Forbesganj
2. Jamshedpur
3. Ranchi
4, Kishanganj

CHANDIGARH
1. Chandigarh

GUJARAT
1. Ahmedabad

2. Manavadar
3: Panchamahal

JAMMU TAWI

1, Jammu

HARYANA

. Sonepat

. Karnal

. Kurukhetra

. Faridabad

. Birsa

. Kaihal

Shabad Markanda

g O U o WO N
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KARNATAKA

. Raichur

Sirsi

. Shimoga
. Tumkur

Bangalore
Kumarapatnam

. Hospet

KERALA
Ernakulam

MADHYA PRADESH

1. Raipur

. Durg

3. Bilaspur

DN U AW N

1.
2.
3.

4.

S )

10,

MAHARASHTRA

. Bombay
. Kalyan

. Jalgaon

. Kolaba

. Malkapur
. Thana

PONDICHERY

. Yaman
. Metapalayam
. Kattukppam

PUNJAB

Amritsar
Ludhiana
Kotakapura
Kapurthala

. Bhatinda

Patiala

. Makhu

Sangrur
Waryana
Paridkot Distt,

8o
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ORISSA

1. Balasore
2. Ganjam
3. Sambalpur,

RAJASTHAN
1. Fathenagar

TAMIL NADU

. Tircharipalli

. Tiruvarur

. Sambanarkoil

. Dingigul

. Dharamapur
Salem

. Gamlur

. Mathur

. Ramnad

© o T s W N

UTTAR PRADESH

1. Sitapur
. Metupalayam
. Aligarh
. Chandausi
Nainital
. Badaun
. Sikandrabad
. Varanasi
. Bareilly

tom\‘lc;_tﬂbhwm

WEST BENGAL

1. Burdwan
2. Midnapore
3. Birbhum

‘II. MANGO KERNEL OIL
ANDHRA PRADESH

1. Tadepalligadem
MAHARASHTRA

1. Khamgaon

III. MAIZE OIL

KARNATAKA
1. Raichur

Import ot Edible Oil from USA

906. SHRI SUBHASH YADAV . will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether Government of India
have recently approached the Gov=
ernment of USA for purchase for edi-
ble oils to meet the shortage in the
country;

(b) if so, the quantity so far procur-
ed and the foreign exchange inpurred
as a result; )

(¢) the names of the countries from
which edible oils were purchased
during the last three years, year-wise;
and

(d) what is the foreign exchange
incurred in each deal?

THE DEPUTY MINISTHR IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) No, Sir. '

(b) Does not arise.

(¢) and (d). Imports of edible oils
are canalised through the State Trad-
ing Corporation which purchases them
in the world markets on global tender
basis. During the last three years the
vialue of imports of edible oils made
by the State Trading Corporation is
as follows: —

Financial Year Value (cif)
Rs.in crores

B e ——— L P —

1979-80 . . . . 610-48
1980-81 . . . . 52780
1981-82 : . s s 408-36

These edible oils were purchased from
U.S.A,, Europe, Brazil, Malaysia and
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News-Item Captioned ‘ne room for
foreign tourists in Asiad”

907. SHRI N. K. SHEJWALKAR:
Will the Minister of TOURISM be
pleased to refer to the news item ap-
pearing in Hindustan Times dated 16th
September, 1982 under the heading
“No room for foreign tourist in Asiad”
and state:

(a) how much accommodation for
foreign tourists will be available by
the time Asiad begins;

(b) how many hoteliers, with names,
were given clearance on specific as-
surance of completing certain accom-
modation before Asiad and ihe stage
of the availability of the accommoda-
tion; and
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(¢) have Government any statistics
or estimate as to how many foreign
tourists are to visit India to witness
Asiad and in relation to this figure,
what is the proposed provision for
accommodation? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a)
Besides the existing 4031 rooms in
37 hotels in Delhi, 2519 additional
rooms in 12 new (including expansion
of existing) hotels are likely to be
made available by the Asiad begins.

(b) The 12 new (and expansion)
hotels have assured to make available
the number of rooms shown against
each:

S.No. Name of the Hotel

Total No. of

capacity  rooms
likely to
be ready
for Asiacl

1 Asian Hotel

| ]

Surya International.

Sidharth Continental ’

o3

4 Kanishk

Maurya Sheraton

o

6 Taj Palace

7 Centaur Holel

8 Samrat .

o Ashok Yatri Niwas
10 Bharat Hotel

11 Meridian Hotel

12 Park 1[otel

588 300
258 241
156 156
300 300
122 122
500 200
416 200
400 200
562 550
500 100
L J
425 100
231 50

(c) No precise assessment of the
number of foreign tourist likely to
visit India to witness the Asiad is
feasible but the Asaid is expected to

attract a sizeable number of tourists.
In addition more than 3000 beds will
be available in Delhi Administration’s
approved guest house,
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Curtailment of Production of Vana-
spati

908. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether vanaspali manufaclurers
have decided to curtail the producticn
of vanaspati;

(b) if so, the reasons therefor; and

(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIlVIL SUPPLIES
(SHR] MOHAMMED USMAN ARIF):
(a) No, Sir. '

During the first 6 months of the
current il year, the production of
vanaspati was 8.6 per cent higher than
Lthe corresponding period of last vear.

(b) and (c). Does not arise,.

Non-Implementation of reservation
Policy for SCs/STs in Public Swctor
. Undertakings

909. SHRI HARIHAR SOREN: Wil
the Minister of FINANCE be pleased
tg state:

(a) whether the non-implementaticn
of the reservation policy for SCs and
STs by some Public Seclor Underta-
kings has come to the notice of Go-
vernment.

(b) if so, {he reasons for noi. provi-
ding reservation to SCs and STs by
those Public Sector Undertakings; and

.(¢) the guidelines sent or proposed
10 be sent by his Ministry {o those
Public Sector Undertakings in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (c).
The policy of Reservation of posts for

. Scheduled Castes and Scheduled
Tribes in services has been laid down
pursuant to the provisions contained
in the Constitution of India. The re-
quirements of this policy have been
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laid down by the Presidential directi-
ves given to the Public Enterprises. As
these are directives of Government
the question of non-implementation of
the reservation policy by any PSUS
does not arise. As per these directives
15 per cent and 7 1/2 per cent of
vacancies, in Direct Recruitment and
promotion upto certain level are re-
served for Scheduled Castes and Sche-
duled Tribes respectively. While
most of the Public Enterprises have
been able to achieve the quotas laid
down there have bheen for various
reasons, some shori-falls in the fulfil-
ment of quotas in a few Enterprises
particularly in group A & B posis
Government are closely monitoring
the implementation of the policy and
taking various steps to prevent short
falls,

Appointments in Public Sector through
UPSC

910. SHRI HARIKESH BAHADRUR:
Will the Minister of TOURISM be
pleased to state:

(a) whether the attention of Fovern-
ment has been drawn to the ‘nternal
(warfare) going on in LT.D.C. (India
Today dated 15-8-1982):

(by whether Government propose
to make all appointments in the pub-
lic sector through the UPSC to avoid
Ministerial high-handeedness and in-
terference: and

(cy whether Government in the
meantime propose to issue guidelines
and code of conduct for the Ministers
to avoid the present widespread feel_
ing of high handedness on their per-
sonal whims and fancies?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN) (a)
Government were aware of the uasa-
tisfactory functioning of certain wings
of the I.T.D.C. and so suitabie remedi-
al measures were taken to set matters
right wherever needed.

¢ L R T
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(b) and (e) All appointments in
Public Enterprises are made strictly in
accordance with the guidelines laid
down by the Bureau of Public Enter-
prises and not on the recommendations
of UPSC. These guidelines are as
under;—

Top Posts: They are filled on the
recommendations of the Public Enter-
prises Selection Board.

Other Posts (i) Unless markedly
better candidates are available from
outside, vacancies are filled by pro-
motion from within a public enter-
prise. The Public Enterprises Selection
Board assists public enterprises in
adopting organisational structure to
make such promotiong possible;

(ii) it internal candidates are not
available, preference is given {o per_
sons employed in other public enter-
prises; and

(iii) failing availability of suitable
candidates from the above two sour-
ces, selection is made from among
those working in Government, pri-
vate sector etc.

Memorandum from West Bengal
Regarding Problems of Jute
Industry

911. SHRI NIREN GHOSH:
SHRI CHITTA BASU:

Will the Minister of COMMERCE ke
pleased to state:

(a) whether Government have re.
ceived a note alongwith a memoran-
dum from the West Bengal regarding
the problems of jute industry;

(b) if so, the salient points 1aised
therein;

(c) whether Government have taken
any initiative to redress the problems:

(d) if so, details thereof; and

(e) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) A note was
received in the month of Aug. 1982
from the West Bengal Government re-
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garding the problems faced by the
jute industry in West Bengal.

(b) The salient points contained in
the note refer to suggestions-given by
the representatives of the Jute Judus-
try for regulating the availability of
jute goods in the internal market by a
‘monthly quota’ release system and
fixation of minimum prices of jute
goods.

(c) and (d). Government is keen
that jute industry’s problems are sol-
ved as early as possible. In fact (;ov-
ernment have already taken the fellow-
ing ameiiorative measures aimed at
stimulation of demand for correcling

supply-demand situation as far as
possible:
1. Grant of CCS on export of
jute goods., )

2. Purchase of substantial quan-
tity of jute bags from mills through
DGS & D from time to time under
Essential Commodities Act at Cost-
plus prices afler linking it with
purchase of raw jute {from J.C.I.

3. Compulsory use of new jutle
bags for packing cement.

4. Persuading other user depart_
ments to use more jute bags for
packing of fertilizers/sugar and
foodgrains.

5. Grant of lefters of intent for
setting up of 100 per cent export
oriented units for manufacture of
new products. o

6. Active participation of STC in
export of sacking under a consortium
arrangement,

7. Active participation in region-
al and international level inter-
Governmental deliberationg to con-
sider measures for staouization of
prices and supplies of jute and Jute
products and promotion of an Inter-
national Jute Organization for ena-
bling corrective actions or global
fronts consistent with the interests -
of both producers and consumers of
jute goods,

(e) Does not arise,
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Performance of Public Sector
Uudertakings

912. SHRI G. NARSIMHA REDDY:
Will the Minister of FINANCE be
pleased to state:
Cai e e .

(a) whether it is a fact that the per_
formance of Public Sector TUnder-
takings has started showing good re-
sults;

S

(b) whether the Bureau of jpublic
Enterprises has undertaken any finan-
cial survey in this regard;

(c) if so,4the industrial units, indus_
try-wise, that have picked up and those ,
which are still struggling; and

(d) the steps proposed to improve
the working of the non-profit working
units?

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SITIRI
PATTABHI RAMA RAO): (a) and (b).
The Bureau of pubiic Enterprises pre-
sents. Public Enterprises Survey {o the

ASVINA 16, 1904 (SAKA)

Written Answers Qo
Parliament every year pursuant to a
directive from the Parliament. The
Public Eenterprises Survey for 1980.
81 was placed before the Parliament
on 24th Feburary 1982

Detailed assessment of the perfor-
mance of public enterprises for the
financial year 1981-82 would have to
wait for finalisation of the annual
accounts of the enterprises and their
audit. The annual accounts of a num-
ber of Central public enterprises for
the year 1981_82 have not yet been
finalised. The working results of 1981-
82 would therefore be available gnly
after the survey is completed and
piaced before the Parliament. How-
ever, based on provisional data for
the year 1981-82, the assessm@nt of the
Bureau shows that there has been im-
provement in the  performance of the
Central public Sector  Enterprises
during the year 1981-82 as compareil
to the previous year. A comparative
picture of the performance of -these
enterprises for the two year 1881-82
and 1980_81 ig presented in the table
below:

(Rs. crores)

1981-82 1g80-81

(Provisional)
Sales 35853.96 28645.32
Net profit 1173.44 572,32
(No. of companies) (99) (93)
Net loss incurred (—) 769.74 (—)754.33
(No. of companies) (70) (75)
Total net profit/loss 403.70  (—)182. 01
(No. of companies) . . . . . . (16g) - (168)
Gross profit 2482.06 1421.99
Capital employed 21393.68 18230.476
Groass profit as %, of capital employed 11.60 7-80

(c) Based on the provisionzl data the major enterprises likel tc; make profit in 1 -8
as against loss incurred by them in 1980-81 are as follows: 2 P 98!- ?
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S.No. Name of Undertaking

I National TFertilizers Ltd.

2 Bongaigaon Refineries & Pctro-Chemicals Lid,

3 National Mineral Development Corporation.

4 Air India.

5 Electronics Corporation of India Ltd.

The major enterprises likely to incur loss during 1981-82 are as follows:
®

I Jute Corporation of India.

2 National Textile Corporation & some of its subsidiaries.
3 Heavy Engineering Corporation Ltd.

4 Mining & Allied Machinery Corporation Ltd.

5  Hindustan Fertilizer Corporation.

6 Bharat Aluminium Company.

7 Hindustan Stcel Works Construction Ltd.

8 Indian Drugs & Pharmaceuticals Ltd.

9 Hindustan Shipyard Ltd.

10 Central Inland Water Transport Corporation.
11 Delhi Transport Corporation.

12 Hindustan Copper Ltd.

13 Fertilizer Corporation of India

14 Cotton Corporation of India

15 Jessop & Company Ltd.

16 Scooters India Ltd.

17  Engineering Projects (I) Ltd.

18 Braithwaite & Co. Ltd.

19 Garden Reach Shipbuilders & Engincers Litd.

20  Eastern Coal-fields Ltd. '

21 Bharat Coking Coal Ltd.

22

Irndian Iron & Steel Co. Ltd.

- ——
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(d) All enterprises have been ask-
ed to prepare their Action Plans to in-
crease production and to improve the
operating results in 1982-83 for the
purposeful appraisal by the Govern_
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ment of their performance. The Gov=
ernment have also taken the following
steps during the last year to improve
profitability of the Central Public Sec-
tor Enterprises:

(i) Apuroval of captive power plants in power intensive and powcr-sensitive enterprises

(i) Quick settlement of wage agreem~nts falling due ;

(iii) Expeditious action to fill up vacancies in the top management cadre.

(iv) Continuous appraisal of the performance of the infrastructure industries at the highest

level etc.

(v) Realistic pricing policies for products of public enterprises providing basic industrial

Inputs.

Loans tp Weaker Sections by
Nationalised Banks

913. SHRI BHERAVADAN GADHA-
VI: Will the Minister of FINANCE be
pleased 1o state:

(a) whether Government are aware
ol the general complaints that Banks
do not come forwargd to give loans to
weaker sections and small enterpre_
neurs as readily as they were coming
forward at the time of internal Emer-
gency, under the pretext that there
are huge arrears of recovery;

(b) if so, with regard to loang to
weaker sections and small enterprises
what are the amounts due for recovery
for the last 5 years;

(¢) whether Government intend to
make the loan facilities easier, if so,
what are the plans and programmes
and how they are being monitored;
and -

(d) how much amount was written
off by Scheduled Banks in cases of
advances amounting to more t{han
Rupees one lakh?

-THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) to
(e) No, Sir. The banks are continuing
to endeavour to increase their acvan-
ces to priority sectors which cover
small borrowers. During 181-82, these
advances are reported {to have increas-
ed to Rs. 10,667 crores-an increment of

Rs. 2163 crores as compared to
that of Rs. 1774 crores during
1980-81. Within the priority sectors the
thrust of the lending policies of the
banks is on increasing the flow of
credit to the smaller of the borrowers,
especially to the beneficiaries of the
20 Point Programme which includes
the Integrated Rural Development
Programme. Available data show that
the total credit disbursed by the com-
mercial banks under IRDP alone was
Rs. 85.04 crores in  1979-80 and Rs.
123.94 crores in 1980_81.

The present data reporting system
provides information of recoveries in
respect of direct finance to farmers
only. As at the end of June, 1980 the
recovery constituted 52 per cent of the
total amount due during the year
1979-80 (July-June). The ratio was at
the same level for the year 1475-76.

A number of steps have alreedy
been taken to reorient the policies of
the banks to liberalise the terms and
simplify the procedure tor grant of
loans to economically weaker sections
and small borrowers whinch inelude
simplification of loan applization-cum-
interview forms, relaxation in margin,
security and guarantee requirements,
delegation of adequate powers to
branch managers, stipulation of tiine
limit for disposal of application ete.
The implementation of programmes like
Integrated Rural Development Pro-
gramme, which are directed towards
the weaker sections of the society and

~ banks’ progress towards the objectives
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of credit flow to prierity sectors are
being moaitored by Government/Re-
serve Bank of India through periodical
returns, discussions and reviews.

(d) Under Section 29 of the Bank-
ing Companies Regulation Act,
and the proforma of*the Batiance Sheet
and Profit and Loss Accouni pres-
cribed under it, the nationalised bapks
are given statutory protection from
disclusing information regarding the
provisions made for bad and doubtful
debts. As the amounts are written off
as bad debts out of the provisions made
information relating to the amount
written off is not divulged.

Installation of a Plant at Ratnagiri
to Manufacture High Wet Modulus
Staple Fihre

914. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that Modi
Group of Industries have been permit-
ted to install a Rs. 138 Crore Plant
in Ratnagiri (Maharashtra) to manu-
facture high wet modulus staple fibre

in .collaboration with Courtaulds of
UK.;

(b) whether jt is also z fact that
the above project was discussed with
the Chief Minister of Maharashtra
and the Union Minister for Com-
meree; and

(e) if so, the outcome of the talks
and the help that would be given by
the State Government to augment
this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (¢). M/s
Modi Group of Industries have sub-
mitted an application for industrial
licence to establish a new
undertaking in Ratnagiri, a backward
area of Maharashtra for manufacture
of Modal fibre in collaboration with
M/s. Courtaulds of U. K. The
Chief Minister of Maharashtra appears
to have made a mention of HWM

1949 ,
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Fibre Project in the State, among

“other subjects, in a meeting with the
“Commerce Minister in April 1981. The

Government has yet to take a final
decision on the application.

Import of Conch Shells From Sri
Lanka

916. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMER-
CE be pleased to state:

(a) whether it is also a fact that
the West Bengal  Handicrafts
Development Corporation is negotiat-
ing with Sri Lanka Government to
procure conch shells for artisans in
West "Bengal;

(b) whether it is also a fact that the
said Corporation has applied to the
Chief Controller of Imports and Ex-
ports at Delhi for a licence for the
import of ithe conch shells fron} Sri
Lanka;

(¢) if so, ‘whether such a licence
has been granted to them; and

(d) if not, the reasons therefor and
when it will be granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Corpora-
tion informed the Chief Controller of
Imports & Exports that they had re-
ceived ‘an offer from Sri Lanka for
purchase of Conch: Shells, for distri-
bution to artisans.

(b) The Corporation has approach-
ed the Jt. Chief Controller of Imports
& Exports, Calcutta, for the grant of
Import licence for Conch Shells.

(¢) The import licénce has not so

" far been granted.

H

" the import licence

(d) The Corporation has not paid
application fees,

They have been requested to pay the

‘'same, on receipt of which the _dcence

will be granted.
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Decline in Indian Exports to Afghanis-
tan

917. SHRI RASABEHARI BEHRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that Indian
exports to Afghanistan have declined
by more than five per cent in the year
1980-81 in comparison to 1979-80; and

(b) if so, what steps have been
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Yes, Sir.
It is a fact that Indian exports to
Afghanistan have declined from Rs.
920.28 crores in 1979-80 to Rs. 19.27
crores in 1980-81. This represents a
decline of five per cent.

Trade between the {wo countries
‘was reviewed recently during the visit
©of an Afghan Trade Delegation to
India. The decline in Indian exports
was brought to the notice of the
Afghan side, with request that pur-
chases from India be increased, In
this regard, it hag been decide to
designate focal points in both
the countries to facilitate two-way
flow of trade information. 1t has also
been decided that Banks of both sides
should establish direct correspondent
relationship/agency arrangement, to
improve service to the traders of the
4two countries.

Social Security Certificate Scheme

918, SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Will the Minister of FINANCE be
Pleased to state:

(a) the public response to the Social
Security Certificale Scheme since its
dinception;

(b) if the scheme has failed to at-
tract the anticipated public response,
‘what are the reasons therefor: and
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(c) what steps have been taken by
Government to make it more attrac-
tive, especially for the rural masses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRJ
JANARDHANA POOJARY): (a) The
public response to the Social Security
Certificates Scheme which is meant
for tht weaker section of the society
has been satisfactory.

(b) Does not arise.

(¢c) The Central gnd State Govern-
ments are taking necessary steps
through the various publicity media
to educate the rural masses regarding
the benefits of the Scheme and the at-
tractive features built into it for their
benefit.

Hotelg on Beaches of Gujarat

919. SHRI BHERAVADAN K. GAD-
HAVI: Will the Minister of TOURISM be
pleased to statc:

(a) whether in view of the great poten-
tial to develop tourism. Government have
considered to establish some hotels, motels
and other accommodative facilities through
ITDC in Gujarat;

(b) whether in view of the fact that
Asian lions exist only in Gir Sanctuary of
Gujarat, Government are thinking t; deve-
lop tourist centres in Gujarat;

(c) if so, the plans and programmes;

(d) whether Government propose to es-
tablish some hotels on the line of Kovalam
Beach and other beaches of Tamil Nadu,
Orissa and Goa on the beaches of Man-

davi, Chorwad and Surat; and \

(e) if not. the considerations and con-
straints for not doing so?

THE MINISTER OF STATE OF THRE
MINISTRY OF TOURISM (SHRI KHUR-
SHED ALAM ' KHAN): (a) to (e).
Information is given in the statement
attached.
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-

Statement

ITDC activities in Gujarat

There is no provision in the Sixth Plan
of ITDC for construction of hotels in
Gujarat.

2. Presently ITDC is providing the fol-
lowing facilities in Gujarat:

(a) Forest lodge at Sasangir

ITDC is operating a Forest lodge at
Sasangir from November 1977 on be-
half of the Central Departmen: of
Tourism. The expenditure incurred
by Government is estimated at Rs. 21.60
lakhs. The Central Depariment of
Tourism had also released Rs. 2.20
lakhs for 2 Mini-buses in 1978-7¢ and
Rs. 1.30 lakhs for Diesel jeens in 1980.
The lodge presently provides 24 rooms/
48 beds and other facilities of 3-star
standard,.

(b) Consultancy and Management
Services

(1) ITDC has prepared a techno-
economic feasibility repory on behalt
of Gujarat Industrial Investment Cor-
poration limited for a hotel project at
Baroda,

(2) Similarly a feasibility report for
conversion of Chanch Palace into a
Holiday Resort is also heing prepared
by ITDC as a consultancy assignment
from Tourism Corporation of Gujarat
Lid.

(3) ITDC has also offered to the
Gujarat Industrial Investment Corpo-
ration Ltd., to construct and manage
on their behalf their proposed hotels at
Ahmedabad, Baroda, Surat ~nd Rajkot.

(c) Joint Venture Scheme

In pursuance of joint venture scheme
evolved by ITDC for vundertaking
tourism projects in the States in col-
laboration wifh the State Govern-
ments/Corporations, ITDC, is exploring
possibilities for setting up joint ven-
ture Yatri Niwases at Somnath, Vera-
-val and Dwaraka.
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(d) SEL Show at Ahmedabad

ITDC mounted in 1972 a sound and
light show on Gé&ndhiji at Sibarmati
Ashram on bhehalf of the Central De-
partment of Tourism. The revised
version of the show was conmissioned
in October, 1981. The show is operated
by ITDC.

1.A. Service between Delhi-Chandigarh
and Leh :

920. SHRI P. NAMGYAL: Will the
Minister of CIVIL AVIATIGN be
pleased to state:

(a) whether it is a fact that the
Indian Airlineg operates only ocne week-
ly service of Boeing 737 hetween Delhi-
Chandigarh and Leh on every Monday;

(b) whether it is also a fact that
on the cancellation of the said flight
due to bad weather or other technical
reasons, the same service, is never
repeated on the next day or subsequent
days or till next Monday resulting in
lot of inconvenience to passengers
who have to wait at Delhi or Chandi-
garh for full one week;

(c) if the replies to (a) and (b)
above be in the affirmative, do Govern-
ment propose to make it otligatory on
the Corporation to repeat the cancelled
flight the next day and in tre event of
non-provision of flight to make board~
ing and lodging arrangement for the
passengers till such  flight is made
available: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) No, Sir. Additional flights are
operated to clear passengers stranded
due to cancellation of Chundigrah/Leh
flights due to any reason.

(¢) and (d). Do not arise.
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Review of Army Act

921. SHRI K. A. RAJAN:
SHRI RAJESH KUMAR
SINGH:

SHRI BALASAHEB VIKHE
PATIL:

DR. A. U. AZMI:
SHRID.S.A. SIVAPRAKASHAM:

Will the Minister of DEY¥ENCE be
pleased to state:

(a) whether his attention has been
drawn to a suggestion made by the
Supreme Court to review the Army
Act and provide for an appeal to judi-
ciary against the decision of Court
Martial (Statesman 27-8-82);

(b) if so, the details ithereof;

(¢) whether Government havec con-
sidered the suggestion; and

(d) if so, the detaiis and the deci-

siong taken?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)

Yes, Sir.

(b) In a recent judgement, on the
petitions Nos. 4903 of 1981, 1513 of
1979 and 5930 of 1980 filed by three
Army officers, the Supreme Court re-

commended:

(a) the setting up of a Court Mar-
~ tial Appeal Court; and

(b) that Court martial should give
speaking orders in support c¢f their
verdicts.

(c) and (d). Government propose to
consult the Army and other concerned
departments on this in the lichi ¢f the
provisions of Article 33 of the Con-
stitution,
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Import of camphor

922. SHRI K. RAMAMURTHY: Will
the Minister of COMMERCE he pleased

to state:

(a) the reasons for importing cam=-
phor in substantial quantities while
huge indigenous camphor stncksrare
lying undisposed; and

(b) the steps being taken to market
the stocks of camphor available in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE. (SHRIL
P. A. SANGMA): (a) Under the im-
port policy in force, camphor already
appears in Appendix 3 -vhich contains
the list of items permissible for im=-
port upto a limited extent only. This
item also does not specifically appear
amongst the items permitted in
Appendix 17 of import policy against
exports.

(b) The marketing of this item is
handled through normal t{rade chan-
nels and not by Governmernt agencies.

Increase in export of tobacco products
to UAE, Kuwait, Baharain, Oman,
Saudi Arabia and Egypt

923. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased to
state:

(a) whether despite oeing the lare
gest producer of tobacco in world, our
tobacco products in West Asian couns
tries had not increased;

(b) gwhether any study had been
made in regard to consumption of
cigarettes and tolﬁcco produ~ts in the
UAE, Kuwait, Baharian, Oman, Saudi
Arabia and Egypt: '

(¢) what is the present export of
Indian tobacco products to these coun=
tries; and
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(d) what steps are proposed to boost
Indian products in this area?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P .A. SANGMA): (a) Exports of Indian
tobacco producis to West Asian coun-
iries are given below:—

Year Exparts (Rs. in
crores)
1978-79 , ' . . 444
1979-80 . . . . 7+10
1980-81 . . . . 8-39
(b) Yes, Sir.

(c) Exports of Indian tobacco pro-
ducts to UAE, Kuwait, Bahrain, Oman,
Saudi Arabia and Egypt were worth
about Rs. 8 crores during 1980-81.

(d) Intensive publicity campaign is
required to boost exporis of Indian
1obacco products in thtse countries.

Expansion of IDA programme by
India in Commonwealth Finance
Ministers’ Conference

924. SHRI CHITTA BASU: Will the
Minister of FINANCE bhe pleased to
state:

(a) whether India pressed for ex-
pansion of International Development
Association (IDA) programme in the
<Commonwealth Finance Ministers’ Con-
<derence recently helé at T.ondon: and

(b) if so, the reaction of the other

Lommonwealth countries <hereto?
9

THE MINISTE® OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) The need for a substantial in-
Xrease in IDA’'s seventh replenishment
Wwag broadly supported by Ministers of
other Commonwealth countries.
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Drop in bank deposits

925. SHRI I. S. NEGI:
SHRI H. N. BAHUGUNA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is correct that there
has been a drop in deposits in the
country thereby resulting in insufficient
funds for lending by the banks (‘India
Today’ 15th August, 1982);

(b) what steps Government propose
to increase the bank deposits which
have dropped from 26 per cent in
1977-78 to about 15 per cent in 1981-82;
and

(c) whether Government prcpose to
make up the drop in bank deposits by
obtaining further loans from the Inter-
national Monetary Fund?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b)
After showing sluggish @rowth in the
early part of the year, the bhank de-
posits have picked up particularly
since the middle of June 1932. During
June 11 to September 10, 1962 bank
deposits have increased by Rs. 2231
crores compared with Rs. 1584 crores
in the corresponding perind last year.
During the current financial yecr upto
September, 17, 1982, bank  deposits
have increased by Rs. 3065 crores
which is slightly lower than Rs. 3211
crores in the comparable neriod last
year. The liquidity position of the
banks has also improved during this
period.

The monetary situation js being con-
tinuously reviewed by the Reserve
Bank of India and appropriate steps,
including those for increasing bank
deposits, are taken ag and w4en con-
sidered necessary. The Reserve Bank
of India has recently appointed a
Working Group to examine indepth
various issueg related to cank deposits

(c) No. Sir
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Penal action for not complefing lLiotels
before Asiad

926 DR. VASANT KUMAR PANDIT:
Will the Minister of TOJRISM be
pleased to state:

(a) whether the Minister of Tourism
had in August intimated to all the
hotels who have undertaken rew hotels
and expansion projects lor Asiad to
complete their contractual commit-
ments or face penal action under the
clauses of the contracts;

(b) if so, which hotels have defaulted
in providing room accommodatlion as
contracted in November, 1982, give de-
tailg hotel-wise;

(c) whether (i) Bharat Hotel, (ii)
Meridian Hotel, (iii) Parkx Hotel, (iv)
Centaur Hotel will provide the promis-
ed accommodation in November, 1982;

(d) against which of the defaulting
hotels penal action hag been taken
by Government;

(e) what special benefits in ailot-
ment of land, cement, steel, import
licences and financial loans assistance
were taken by these defaulting hotels;
and

(f) which of the Hotels will be taken
over by Government Jue to {ihese
failures?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): (a) No,
Sir,

(b) Does not arise.

(c) These hotels have been called
upon 1o provide in November 1982 the
accommodation projected by them for
the ASIAD.

(d) Question does not :rise,

(e) Constructional material and other
assistances including loan assistance
were provided ag per normal rules.

(f) In view of the above Question
does not arise.
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Development of marine fishery industry

027. SHRI RAM SINGH YADAV:
Will the Minister of COMMERCE be
pleased to state: '

(a) whether the Task I'orce appoint=-
ed in 1981 on the development of
marine fishery industry has suggested
establishment of “National Corpora=
tion of Fisheries Development”; and

(b) if so, the reaction of CGoverns
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR}
P. A. SANGMA): (a) Yes, Sir,

Tb) The Ministry of agriculture
have certain proposals under consider-
ation,

Import of items for Asiad

928. SHRI CHATURBHUJ: WilL the
Minister of COMMERCE be picased to
state:

(a) names of items and their value
which have been permitted to be im-
ported for use on the occasion of Asiads
and

(b) names of items which have al-
ready arrived in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
P. A. SANGMA): (a) According to the
Ministry of Commerce Public Nofice
No. 49 .dated the 24th September, 1081,
import of goods into India in connea-
tion with the conduct of IX Asian
Games 1982, can be made without im-
port licence, provided such imports are
exempt from payment of rustoms duty.

(b) 'Information is being collecte.;;t

and will be laid on the Tabie of the
House, ' }
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Conflict between military and pelice in
Delhi Cantonment

929. SHRI RAM SINGH SHAKYA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 1520 on 16th
July 1982 regarding conflict between
miiitary and pollce in Delhi Canton-
ment and state:

(a) whether the Court of Enquiry
ordered by the Army :uthorliies to
look into the matter has since com-
pleted the investigation,

(b) if so, the details thereof: and

(c) will a copy of the Report be laud
On the Table of the House?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)

Yes, Sir.

(a) and (c¢) The report is still under
scrutiny of the Army ~uthorities. De-
cision regarding (c¢) will be taken efter
receipt of the Report by the (overn-
ment.

Killing of IA plane hijacker at
Amritsar
930. SHRI VIJAY KUMAR YADAV:
‘Will the Minister of CIVIL AVIATION
be pleased to state:

¥

(a) whether his attention has been
drawn to a report in the Hindustan
Times, dated 29th August 1982 about
the hijacker who hijacked IA Boeing
~in August 1982 and who was killed at
Amritsar;

(b) whether investigations have been
made regarding the facts given in the
Ppaper; and

(c) if so, the details?

THE MINISTER OF GSTATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir,

(b) The Deputy Commisstoner,
Anritsar, has deputed an Executive
Magistrate to hold an inquest under
Bection 176-Cr, P.C.

(c) The Report of Executive Magis-
jrate is awalited. ’
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Export of marine products

é31. SHRI MANMOHAN TUDU. will
the Minister of COMMERCE be pleas-
ed to state:

(a)y whether Government are aware
that there is a good potential for in-
creasing the export of marine p:oducts;

(b) if so, the efforts made in 1680-81,
1981-82 and 1982-83 to increase marine
products export; and

(c) the target set for the year 1982-
3% in the export of marine products?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) The following important efforts
were made in 1980-81, 198l-82 and
1982-83:

(1) In order to increase expoits.
production has to be stepped up. Foi
this chartering of deep sea fishing
vessels has been permitted and so
far six parties have been issued
licences {o charter 51 vessels from
overseas. Besides this, prawn farm-
ing in Inland brackish water areas
has been started, Macro level survey
for the brackish water prawn farm-
ing were made in Kerala, FKarnataka
sistance was rendered {o various
farm operators,

(2) In order to improve export of
marine products, the Marine Pro-
ducts Export Development Auchori-
ty conducted market surveys for ma-
rine products, sponsored sales-cum-
study teams and seafood delegations
to overseas markets, participated in
important trade fairs ind exhibitions
abroad, and released advertisements
including in trade journals abroad.

(3) In order to improve the quality
of marine products‘ M.P.E.D:A. has
introduced subsidy schemes for get-
ting up of mini laboratories, pealing
sheds, and fish landing platforms,

(c) The export target set for wmarine
products {ac the »ear 1982-83 is Rs. 300

crores,
-
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Survey by National Institute of Public

_Finance and Policy on black money

932. SHRI M. V. CHANDRASHE-
KARA MURTHY: Wiil the Minister ot
FINANCE be pleased to state:

(a) whether the National Instilute of
Public Finance and Policy in New
Delhi has stated that it will take two
years te romplete a study for unearth-
ing black money,

(b) if so, whether this survey was
undertaken by them at the instance of
the Finance Ministry; and

(¢) whether the Institute has sub-
mitted any report to Government in
1his regard if so, the details of the
same?

THE MINISTER OF &TATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
The Central Government have very
recently entrusted the study of making
an estimated of the extent of un-
accounted income in the country, and
also, inter-alia, to examine 1he causes
and conditions that give rise to and/
or facilitate the generation of black
money, to the National Institute of
Public Finance and Policy, New Delhi.
The Institute has informed that the
about two
years to complete.

(c) No report has been recceived so
far.

. Defrauding Government by Income Tax

Officials

933. SHRI BALASAHEB VIKHE

" PATIL: Wiil the Minister of FINANCE

-
a

be pleased to state:

(a) whether it has come to Govern-
ment’s notice that some Income-tax
Oﬂ‘ice.rs in league with the income-tax
Iawyers are ma'nipulating ar‘counts and

* and Weai’fh 'I"ax to the tune of millions

af rupees;
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(b) if so, how many such cases have
come to Government's notice during
the last three years;

(¢) whether the routine procedure
of C.B.I. enquiry and then launching
a case in the court is a time consuming
procedure and very often the guilty
escapes because of legal aiceties/lacu-
nae; and

(d) the number of officers prosecuted
during the last three years, for such
offences and whether any chsnge in
law is contemplated so that the guilty
is punished through a summary trial?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): :a) to (d)
The information is being -ollected and
will be laid down on the table of the
House.

Growth rate in Exports

934, SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether his attention has been
drawn to the Indian Chamber of Com-
merce survey report that growlh rate
in exports pickeq up from 5.9 per cent
in 1978-79 to 11.3 per cent in 1979-80°
but slowed down to 3.7 per cent in
1980-81; and futhermore, that even in
1938 India’s share in world exports
was 2.9 per cent, while in 1970 it came
down to 0.72 per cent and only 0.36
per cent in 1980;

(b) what are the facts in this regard
and the reasons for each of them; and

(c) what is India's share in World
exports in the year 1981-82?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c): A stafe-
mernt is- attached. . . &
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Statement
(a) Yes, Sir.

(b) According to available data the
growth of India’'s overall exports dur-
ing 1980-81 was 8.9 per cent as against
a growth of 12.8 per cent in 1979-80
and 6.0 per cent in 1978-79. The
growth of exports during 1980-81 was
hampered by the poor performance
of Indian Economy in 1979-80 and the
first half of 1980-81 under the effects
of drought and characterised by low
production levels, lack of infrastructu-
ral facilities for export production and
domestic inflation. The resultant do-
mestic shortage also necessitated
higher imports essential commodities
which inflated the import  bill
The international environment was
alsp mnot conducive to growth
of exports following world
recession, prevalance of fluctuating ex-
change rate tand new lype of lariff,
non-tariff and other protectionist
measures followed by developed coun-
tries.

The decline in India’s share in
World Exports is a product of -arious
factors. The strategy of Industrial
Devielopment in the country during
1950s and 1960s laid a special stress
on Import substitution, Formerly a
number of raw and semi-processed
items of agro-hased nature used to
be exported from India in suhstantial
quantities but in the process of deve-
lopment the export of such items

. declineq since these were increa-
singly required for consumption in
domestic industry. Consequently, there
was a slow down in the growth of ex-
ports during these periods. Further to

~ these, there were other external fac-
tors such as emergence of new combpi-
titors and development of various
synthetic substitutes in International
Market which adversly affected India’s
share in World Exports. Besides, the
last few yearg have witnessed enorm-
ous growth in the World Trading of

__fuel, fertilizers, etc., which also affec-

*ted India’s share in World Trade. If is

however, gratifying to note that with

-‘expansion ¢f industrial base in the

country several new items of Engineer-
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ing & Other Manufactures have emer-
ged in our export trade and with their
further step-up it is hoped that the
share of India’s exports would im-
prove in the coming years.

(¢) According to “Internationak
Financial Statistics” India’s share im
World Exports was 0.4 per cent im
1981 as in 1980

Slow down of growth in STC's Ex-
ports of Non-Traditional Manufactured
Ttems.

935. SHRI G. Y, KRISHNAN: Wil
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that reces-
sion in Western markets has slowed

down the growth in STC’s exports of
non-traditional maunfactured items:

(b) whether it js also a fact that
fashion garments, light engineering
goods like casting and fasteners and
leather garments are finding jncreas-
ing buyer’s resistance; and

(c) if so, what were the target fixed
for export of non-traditional manufac-
tured items for 1982-83 and how far
these have been achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Yes,

"~ Sir,

(¢) The target for export of none
fraditional manufactured items during

1982-83 is Rs. 165 crores. The achie~
vement during April-September, 1982

has been Rs. 46 crores.

Ingenous money didtribution system
in Banks

936. SHR1 D. M, PUTTE GOWDA.{

SHRI H. N. NANJE GOWDA'r

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the know-how of the West German
firm (Siemens) which has devised an
ingenious money distribution system
to frustrate attempts by bank robbers
to loot banks; '
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(b) if so, the details thereof;

(c) whether it is true that the new

system will also protect cashiers
against armed attacks;

(d) whether Government propose
to bring out this system in all the
banks in the country; and

(e) if so, by when and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(e). Reserve Bank of India has repor-
ted that it has no information regar-
ding the money distribution system
stated to have been devised by the
West German firm Siemens which will
prevent attempts by bank robbers to
loot banks. Information in this regard
is, however, being gathered,

Selling of Imported Rotton Wheat
marked as Cattle Feed

937. DR. A, U, AZMI: Will the
Minister of CIVIL SUPPLIES be plea-
sed to state:

(a) whether it is 3 fact that impor-
ted rotton wheat marked as Cattle
Feed is now being sold at fair price
shops;

(b) if so, the reasons thereof; and

(c) steps taken to improve the qua-
lity of rationeq stuff and making their
availability easy?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) As reported by Delhi Administra-
tior;, no complaint to this effect has
been received,

~ (b) Does not arise,

{(¢) A check is kept both by the
Food Corporation of India and the
State Governments to see that the
foodgrains issued through the public
distribution system are of proper
quality. Sealed sample of the food-
grains stock issued to a fair-price shop
is given to _the latter for dis-
play at the shop for the satisfaction of
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the consumers. As rgards availability
allocations to the States are made
after keeping in view the stocks in .
the Central Pool and the demands
made by the respective State.

Present stage of Skylark Project im.
Nanguneri Taluk, Tirunelveli

938, SHRI K. T. KOSALRAM: Will
the Minister of DEFENCE be pleased

o state:

(a) the present stage of implemen-
tation of Project Skylark in Nan-
guneri Taluk, Tirunelveli District,
Tamil Nadu; and

(b) by what time this project is to -
be completed?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b). Action for acquisition of
land for the Project Skylark in Tirune-
lveli District, Tamilnadu is in pro-
gress. Technicgl details of the Project’
are being finalised before its actual
implementation is ¢aken up,
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Allocation of funds for construction
of pridge over river Ganga

940. SHR] D. P. YADAV: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Planning Commis-
sion and the Ministry of Transport have

requested the Finance Ministry for al- )

Jocation of funds for the construction
of high level bridge on the river Gan-
ga in Sultanganj in Bhagalpur District
Bihar, if so, the details thereof; and

(b) whether the Bihar Government
has desired to take up this project as
a non-Plan scheme financed by the
Ministry of Finance, if so, the details
thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). The Finance Ministry is
aware of the proposal for the cons-
truction of & bridge on the river
Ganga either at Bhagalpur or at Sul-
tanganj. The cost is estimated to be
Rs., 33.50 crores at Bhagalpur and
31.45 crores at Sultanganj at 1979
prices, It had been suggested that the
scheme should either be included in
the 6th Plan and sanctioned with spe-
cial provision for it or a non-Plan loan
be provided to the State Government
for this project. The Ministry of
Finance have suggested that while the
question of firming up the location
and cost estimates of the Bridge may
be pursued further, a small outlay for
preliminary work on this Bridge may
be included in the 6th Plan of the
State in the context of the mid-term
review and the work taken up in a
big way during the 7th Plan period.

Wage agreements signed in various
public sector undertakings

941. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
1o state:

(a) whether it is a fact that during
wage agreements signeq in various

Public Sector Undertakings since 1977
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a number of wundertakings have been
allowed to revise the wage retaining
Central Government D.A. Formula; if
so, the names of such. undertakings
and the reasons for not gllowing other
undertakings to follow the same pat-
tern;

(b) whether on 16th February, 198%
an agreement was reached between
Delhi Electric Supply Undertaking
and their employees on wage revision
retaining Central Government I).A.

pattern and this agreement was given
effect to from 1st January, 1978; and

(c¢) wheher it is glso a fact that the
cost of settlement on wage revision
ranged between 18 per cent to 30 per
cent in recent agreements between the
employees and managements of Ferti-
lizers Corporation, BHEL, National
Thermal Power etc.if so, a list of
undertakings revising their wages
with more than 15 per cent cost of
settlement after 1st January, 1977
onwards?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and
(c). Presumably, the Honourahle Mem-
ber is referring to those public sector
undertakings which retained Central
Government D.A. formula through a
wage Settlement. Government have
not authorised wage settlements which
retained quantum of peutralisation as
in Central Government since 1977 say
in ones or two exceptional cases,

(b) Delhi Electric Supply Under=
taking is under Municipal Corporation
of Delhi, The Bureau does not com-
municate wage-guidelines to this en-
terprise.

New Areas to be connected by Vayu-
doot Service affer August 1982

942. SHR1 KAMAI, NATH: Wil] the
Minister of CIVIL AVIATION be
pleased to state:

(a) the new areas which have Leen
connected by Vayudoot services atter
August, 1982; and
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(b) the areas likely to be covered
during the remaining period of the
current year?

THE MINISTER OF STATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) With
effect from 15-9-1982 new station Gaya
in Bihar has been airlinked a5 follows:

QalcuttaJ,J.‘amshedpur-Ranchi—Gaya
Patna.

(b) Hissar (Haryana), Kota (Ra-
jasthan), Pantnagar (UP.) Purnea
(Bihar) are likely to be airlinked in
a phased manner subject to availabi-
lity of aircraft and other infrastruc-
tural facilities.

Speech delivered in Meeting of the
Indian Chamber of C ommerce of
America

943. SHRI P, K. KODIYAN:
SHRI SURYA NARAYAN
SINGH:

Will the Minister of FINANCE be
pleased to lay:

(a) a copy of the speech delivered
by him at luncheon meeting of the
Indian Chamber of Commerce of Ame-
rica on 12 September, 1982 in New
York; and

(b) any response from those who
attended the meeting?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKHERJEE): (a)
Some extempore observations were
made by the Finance Minister at the

luncheon meeting at the Indian
Lhamber of Commerce of Ame-
rica on  September 12, 1982 in

New York. These observations reiter-
ated the existing policy of the Govern=
ment of India relating to foreign jn-
~wvestment and technology, The Minis-
fer also recounted the incentives
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which had been given to non-residents
of Indian origin regarding investmentsg
in India,

(b) Those who attended the meeting
did not ask any questions, However,
some of them Jlater met the Finance
Minister to have a more detailed dis-
cussion about Government of India’s
policies.

Efforts made to Increase Export of
Iron ore from Paradip Pori

944. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COM-
MERCE be pleased to refer to the re-
ply given to Starred Question No, 322
on 30th July, 1982 regarding export of
iron ore from Paradip Port and state:

(a) the reason for decline and sub-
sequent suspension in the export of
iron ore from Paradip Port in Orissa;

(b) the efforts made by Government
to negotiate with foreign countries for
increasing the export of iron ore from
Paradip Port; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) During the last
four years, exports of lron ore from
Paradip Port have ranged between 1.63
million tonnes to 1.81 million tonnes.
There has been no suspension of ex-
ports except when natural calamities
have affected port operations.

(b) and (c). Government has al-
ready approved a scheme for im-
provement in the loading facilities at
Paradip Port to attract the foreign
buyers to lift jron ore from  this
port, However, on account of
continuous recession jin the gteel
industry in  the world the
prospects of increasing export of iron
ore from Paradip Port are not bright
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Sugar purchased at high prices

945 SHRI JAGPAL SINGH: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether a huge quantity of high
price sugar procured last year from
Tamil Nadu Corporation and TUttar
Pradesh is stil] lying in the Civil Sup-
plies Corporation, Delhi; and

(b) what are the reasons for delay in
the disposal of sugar lying with the
Civil Supplies Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVI, SUPPLIES
(SHRI MOHAMMAD USMAN ARIF):
(a) and (b). Approximately 2 600 quin-
tals of sugar, purchased last yegr from
Sugar Mills of U.P., are at present re-
maining unsold with the Delhj State
Civil Supplies Corporation. This stock
is being sold by the Corporation
through Super Bazar and it has also
been offered to the public through
Presg advertisements,

Credit to Exporterg

946. SHRI H. N. NANJE GOWDA:
SHRI K. LAKKAPPA:

Will the Ministeyr of FINANCE be
pltaseq to state:

(a) whether it js 5 fact that export-~
ers in the country are not provided
with adequate credit in time on con-
cessional termg and in accordance
with the needs by the panks; and

(b) if so, what steps have been taken
by Government in this regard to make
the banks an aggressive thrust in ex-
port financing?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b)., Banks are providing adequate cre-
dit to exporters at concessive rate of
interests for stipulated periods. The
total outstanding export credit which
stood at Rs. 1,191 crores as at the end
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of December, 1977, rose to Rs. 1,833
crores as at the end of September,
1981, Reserve Bank of India has also
reported that it has, time and again,
impressed upon the banks to ensure
that no genuine credit requirements of
the exporters should suffer merely be-
cause of want of timely and adequate
export credit.

Inflafionary pressures in Endian
Economy

947 SHRI GHULAM RASOOL KO-
CHAXK: Will the pminister of FINANCE
be pleased to state:

(a) whether Government agrees that
inflationary pressure still persists in
the Indian economy;

(b) if so, whether he has expressed.
the view that the position is not
alarming;

(¢) what measures Government
have taken to check the inflationary
pressures in the Indian economy;

(dy whether there is a great reces-
sion in the industrial sector; and

(e) what steps are being taken by
Government to remove the jinflationary
pressures in the Indian economy;

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) to (e). As a result of vari-
ous anti-inflationary steps taken
by the Government both on
the supply and. demand side, the
price situation has improved. The
annual ra e of inflation, measureq in
terms of the Wholesale Price Index,
which was 21.4 per cent in 1979-80
came down to 16.7 per cent in 1980-81
and 2.1 per cent in 1981-82 on a point
to point basis. During the current
financial year (upto September 18,
1982) the Whnolesale Price Index has
increased by 5 per cent compared with
5.1 per cent in the same period last
year. The annual raty, of inflation at
2 per cent on week ended September
18, 1982 is also much lower than 7.8
per cent the similar weak last year.
It is thug evident that the price situa~
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tion is under reasonable contro]l ani
there is no cause for alarm. However,
Government is not complacent and the
price situation is being closely watched
So that further steps may be taken as
and when necessary,

The general index of industrial pro-
duction has increased by 5.4 per cent
in the first seven months of 1982.
While certain jndustries have shown
deceleration in output due to different
factors, available daty do not indicate
generglised recession in the economy,
The emerging situation is being closely
monitored and appropriate measures
are being taken as and when neccs-
sary.

- Control of rise in prices of Consumer
Goods

948. SHRI B. V. DESAI: Wil] the
Minister of CIVIL SUPPLIES pe pleas-
ed to state. "

(a) whether Government propose 1o
control the rise in prices of consumer
goods by forging 5 link belween the
farmers’ cooperative gnd consumer co-
operatives;

(by if so, whether Government pro-
pose to open more than 500 retail out-
lets in addition to the existing markets
to serve at least three lakh families in
the capital;

(¢) if so, what are the commodities
identified for regular supply at Fair
Price Shops; and

(d) when these will be started and
to what extent the rise in prices will
be checkeq by this method?

THE DEPUTY MINISTER IN THE
MINISTRY OfF CIVI], SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) An integrated scheme for esta-
blishing 5 direct link between the
marketing and consumer cooperatives
in the country to ensure better prices
to the producers and fair price to the
consumers ig being examined in con-
sultation with the State Governments
. and other concerned sgencies,
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(b) to (d). As a part of the overall
scheme of maintaining supplies and
prices of jdentified commodities vari-
ous measures are being considered,
The total number of retail cutlets in-
cluding existing ones, operated by the
Super Bazar various consumer coope-
ratives, retail outlets to be opened bv
NAFED including mohile vans etc. are
expected to be around 500 serving
about 3 lakh families in Delhi, The
specific commodities identified for sup-
ply through such cooperative retail
outlets includg onions, potatoes, toma-
toes, peas, cabbages ~ caulifiower,
bananas, arhar; moong, gram,
edible oil ang eggs. The National Co.
operative Consumers Federation and
National Agricultural Cooperative
Marketing Federation have already
begun supplying some of these:
commodities to cooperative outlets,

TET  FT  IART

949. 2\ TgARE™UW WAfear :
#r1 faea o) ag Ford A Far FET
f®

(#) 3w ® =ew &4 &
fay sgr e fagifee fEar war €
qar g@ foay gFy 94fw oz zEa
Far 3 SrAM ;T fEeiA & 0TEE
7 T fe¥ wiaw ; WK

(@) 3w # g= fwadt #ww
FT IWET FAT § WL fFad wE67
F1faate fear war & =T foes oiw
guf ¥ g@F qea FAT IE |

fag wamsa & wsa " (o
gzt T v@) ¢ (F) IW H ad
1982-83 # wEw & fau q&w
F Fiyd T FIQT 31500 FFEET
THT F1 AZRT o0 WA FIAEE §
gqaTT & fF g9 Wwa & 900
meEar & WS 840 wWifew e



127 Written Answers OCTOBER 8, 1982 Written Answers 128

whA - fadd | Fregwrd w1 g ogedi w O TG WT MAT G W
9§ 1981-82 A wAA X 411 ¥ qex faraiqmic € —

niq Fw<ax IuS 700 Trgar ) gfa feamwmm & fgara & wer
fRar mar awT w gew

Qo
~wfa gFaax 30 fFatam™ & 9 130.00 = @st ¥ fmuiftd #Am@T @
30 feammm a1 Iad gfaf@a A@T #F grawa ®OEr
“wfeE 93g 45 fFata ¥ &0 240.00 SS9dX I ¥ aar fwar s
45 e a7 S99 Afgw 97 280.00 2, 7 fa @qel wren F fag
60 fHaTamT ¥ F7
60 fRerTam a1 9y wfas 300.00

(@) fauq o= awt & o § Iowifed w1 g wran AR i &1 0
T qHRE T AT A g e |

(900 TTZAT I H¥ o 7 H)

(qorifea)
.1977—178 _ 1646 978
1978—79 1413 852
“1979—80 969 796
1980-81 1162 444

1981-82 | 890 (wmwfaw) 585




~

129 Written Answers ASVINA 16, 1904 (SAKA) Written Answers 130
I wafg F e qw frerE 90—
as frata e =
(wfrgfre  wfa gafa e &)
1977-78 6.
1978-79 6.
197980 6. FA@ FaTd A EY F e
gl T o#fgfad gl 93
25 gfawra F1 SETET e afgd |
1980-81 5. gdr Wl s fag 10 wfawa
giggT 8z, fad fav o aq
31 FFIEL 1980 TF FIv Y
¥ AR feawEt 1980 aF #I«
31 forar mar a7 |
4. 1-1-1981 % 31-3~1981 TF
1981-82 | 4. qE@ac 2 auf A @aer g gk

qrat & #ufafea el afafe
e ) gfa afae AT
4.25 FATRT T F A R
25 Sfqma € sz & I &)

Rise in prices of Essential Com-
modities

CHANDER
CIVIL

950. SHRI VIRDHI
JAIN: Will the Minister of
SUPPLIES be pleased to state:

(a) whether any assessment has been
made by Government with regard to
the percentage of rise in the prices of
essential commodities since the presen-
tation of the Budget (till date); and

(b) if so, the details thereof stating
the main reasons for the unabated rise
in the prices of essential commodities
and the measures taken by Govern-
ment to check the price rise and the
results gchieved?

2302 1LS—5.

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIr, SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) Government is continuously wat-
ching the prices of essential commo-
dities.

(b) There has been a rise of 5.1 per
cent in the all-commodities wholesale
price index during the last 29 weeks
beginning the first week of March,
1982 and ending the third week of Sep~
tember, 1982. The commodity-wise po-
sition is indicated in the statement
attached.

The increase in the prices of some
of the essential commodities has heer
mainly due to un-sedsonal rain 1
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some parts of the country during
April_May, 1982, onset of the lean pe-
riod from May, 1982 onwards delayed
monsoon and deficient precipitation,

The main thrust of the Government
policy to keep prices in check and im-
prove the gvailability of essential

commodities is to step up their produc- -

tion particularly those in short supply
as well as augment indigenous produc-
tion with imports ag and when needed.
The other measures being adopted by
the Government include improvement
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of infrastructural facilities gng expan-
sion of the public distribution system,
The State Governments gre enforcing
various orders issued under the Essen_
tia] Commodities Act and similar
other legislations.

As a result of the above measures
the annugl rate of inflation in the
week ending 18-9-82 was 2.0 per cent
compartd to the annual rate of infla-
tion of 7.8 per cent in the same week
in 1981,

Statement

Percentage variation i n the wholesale price indices of selected commodities during the past 29 weeks Leginning
the first week of Marc h 1982 and ending the third week of September, 1982

Commodity

Rice
Wheat
Jowar
Bajra
Barley
Maize
Rengi
Gram
Arhar
Moong
Masoor
Urad
Potatoes .
Onions
Oranges .
Bananas .
Milk
Eggs
Fish

Percent-  Commodity | Percent-
age varia- age vari-
tion alon

+15.3 Kerosene —1.2
4-3.0 Atta +15.8
+1.4 Maida +19.4
—0.6 Suji 119.5
+6.6 Biscuits +2.6
+4.2 Bread +16.3
—4.% Sugar —8.0
L2.6 Khandsari] —5.3
10.2 Gur +24.6
—I.4 Vanaspati 40.1
—5.0  Groundnut oil +2.9
++139.9 Mustard oil | +3.3
+104.1 Coconut oil +27.6
-+11.9 Gingelly oil ! +2.%
—37.7 Kardi oil +4.4
~—g.5 Cottonsced oil +7.3
+8.4 Salt —5.9
—2.5 Cigarettes —1.8

4+9.9 Bidi S
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I 2 3 4
Meat : : ; . . . . ‘+5.1 . Cotton Yarn —4.5°
Black pepper . . . ; : : . +13—.2 Cotton cloth (Mills) —3..8
Chillies . . : . . . . . -+1.9 Khadi cloth 5
Turmeric . : . ‘ . : ‘ +25.4 -Handloom and power- ’
loom cloth +2.3
Tea . " . . . : ‘ i +11.9 Paper +0.5
Coffee . . g . . . . . +6.6 Tyres +5.4
Coal a . ; . . . . . v +16.2 TubEs +4.5
Coke . . ’ . ; ; : : lar.r
Commodity Percent-
age vari-
ation
Soda Ash ; . . . . . . . . . . y ’ —3.8
Drugs and Medicines : +9.5
Soap : . . . . . . . . . . . . S
Synthetic detergents : . . ‘ . : i . : . . S
Tooth Paste . ; . : . . . . : : . . : ]
Tooth Powder . . . . . . . . : . . . : S
Matches . ' ‘ i : ; : i 3 : ; : . S
Cement s . . . . . . . . . . . 'RQ. ",
Hurricane Lanterns . . : . . . . . . . . +9.7
Locks . ' : . . . . . . . . ; . . 4111
Electric Lamps . . . . . . . ‘ . : : ; S

Utensil . . . . . . . . . . . . . . S
Razor Blades . . . . . . . . . . . . . S
Dry Cells . . ; . . . . . i ; ; ; : +85.1

All Commodities . ‘ X : \ ; ; . i ; . . +5.1
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Splitting of L.IC.

952. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of FINANCE
be pleased to state:

(a) is it a fact that the Ex=Chairman
of the L.I.C. Shri Joshi was not in
favour of the move to split the L.I.C.
into five independent zOnal organisa-
tions;

(b) if so, the reasons thereof; and

(¢) have Government received re-
presentations  against the split of
L.I.C. gnd if so, from whom?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) Government have not received
any communication from Shri J. R.
Joshi opposing the decision to rorga-
nise the life insurance industry.

(c) While th, decision of the Gov-
ernment has been widely welcomed
some of the Staff Unions have ques-
tioned the correctness of the decision,

Foreizgn passengers held “DHARNA”
outside Janpath Office of Air India

953. SHRI INDRAJIT GUPTA: Will
the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that on 31st
August, 1982 about 30 foreign passen-
gers holding confirmed tickets held a
‘Dharna’ outside the Manager's room
in the Janpath Reservation Office of
Air India, New Delhi;

(b) if so, the details;

(¢) when and where these passen-
gers were jssued confirmed tickets;

(d) wheﬁ they received message in
Bombay Office:

(e) who was responsible for not
checking up in time the resarvations;
and '

(f) steps taken to see that such

things are not repeated?
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THE MINISTER OF STATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

(b) A group of twenty French tour-
ists booked to travel on Air-India’s
flight No. 135 (Bombay-Delhi-Rome-
Frankfurt-Paris) on 29-8-1982 could
not get seats in spite of naving confir-
med tickets.

(¢) These passengers were issued
confirmed tickets by the Air India
Paris Office on 2-8-1982.

(d) On 2-8-1982 itself.

(e) Addition of sixteen German
tourists in the pre-flight manifest at
Delhi without routing through the
computer and without the knowledge
of Central Space Control created this
problem. Air-India has been asked to
fix responsibility in this regard.

(f) Air India hag streamlined its
booking operations,

Realisation of bank loans/advances by
commercial and cooperative bank
in U.P.

954. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of tracftors and other
machinery finally auctioned during
1979-80, 1980-81, 1981-82 and to-date in
realising bank loans/advanceg for
purchase in U. P. by Commercial and
Cooperative Banks through coercive
measures;

(b) the number of such tractors and
machinery loanees of Commercial
Banks and Cooperative Banks where
loans are outstanding for one year,
two years, three years and so on;

(¢) in view of bad payment capa-
city of farmers and drought and flood
gituation obtaining, whether Govern-
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ment propose to give some relief tp
these loanees in payment of loans by
re-ssheduling of instalments and allo-
wing longer periods for such instal-
ments; and :

(d) U so, the details thereof and if
not, the reasons therefor?,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRT JAN-
ARDHANA POOJARY): The banks
normally give extension of time for
repayment of dues in case of genuine
dificulfies of the borrowers. The T€-
alisation of dues through sale of gecu-
rities or filing of suits is resorted to
when persuation and other measures
fail. The number of cases in which
banks realised their dues through sale
of securities ig not available,

tb) The period of loan for parchass
of tractor and other agricultural im-
plements; machinery depends upon the
type of investment to be made and the
repayment capacity of farmers financ-
ed. In the case of commercial banks,
the loans outstanding as at the end of
March, 1980 (latest available) for trae-
tor agricultural implements and mac-
hinery in the State of Uttar Pradesh
was Rs. 105 crores. Only the instal-
ments which have fallen due and not
repaid are taken as overdue amount.
The reporting system, however, does
not yield data for overdues position
separately for agricultural machinery.
In the State of Uttar Pradesh, the per-
centage of overdues to {lemand in case
of banks loans for agricultural purpos-
es has been around 45 per cent in the
last few years.

(¢) and (d). In terms of standing
guidelineg evolved by Goverument of
India, banks have been advised 1o
provide relief to the victims of natu-
ral calamities. Relief measures to be
provided by banks include reschedul-
ing of loans, conversion of crop loans
into medium term loans and grant of
fresh loans, etc. In view of ‘the recent
floods and droughts in certain areas in
the country, the Reserve Bank has re-
cently again drawm the attention of
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pankg to these guidelines and has ins-
tructed them to ask their officers to
ensure prompt action at field level in
this regard.

The nature and quuntum of such re-
lief will, however, depend upon the
merits of each case.

Recruitment rules gor JCB Photo
Litho Press

955. SHRI HIRA LAL: R. PARMAR:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstared Question No. 5409 on the
13th August 1982 regarding recruit-
ment rules for JCB Photo Litho Press
and state:

(a) whether Government have since
considered the matter; and

(b) if not, how much rnore time
Government are expected to tske to
consider this matter which has been
outstanding for a long time?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). Yes, Sir,
the- matter has since been considered
and it has been found that ithe pay
scale for electricians in the Photo
Litho Press of the JCB (Rs. 320-400) is
commensurate with the e¢ssential quali-
fications and work experience laid
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down for recruitment to the post and,
therefore, does not warrant any up-
ward revision,

Pending Pension Claims

956. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of cases for which
the pension claims (i) subseqguent to
retirement and (ii) early cischarge on
medical groundsg including disability
have been pending for over (i) 10
years, (ii) 5 years, (iii) 3 years in a
case of the Armed Forces;

(b) whether any steps have been
taken for an early settlement of {heir
cases and the results thereof:

(c) whether the procedure for the
settlement of pensions is being sought
to be decentralised and simplified so
ag to enable the retired personnel to
get the pension within one year of his
retirement:

(d) if so, the likely date by which
it would be done; gnd

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHAI RAMA RAO): (a)

PENDING PENSION
CLAIMS

e e e ey e e e et et e et e o ot et e el ot e e | i it o e o ko e e g e e e e

Over 10 years :

Over 5 years :

Over 8 ‘years :

*—--—.— P —— —

(i) (i)
subsequent  early dis-

to charge on
retirement  medical
grounds
including
disability.
NIL NIL
NIL 2
I 13

-
"

-
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(b) The above cases are held up
due to non-receipt of essential infor-
mation/documents from Record Offi-
ces. The concerned authorities have
been reminded with a view to settling
these cases expeditiously.

(¢) to (e). A high level Committee
constituted by the Ministry of Defence
is at present examining the erntire pro-
cedure for sanction and payment of
pensiong and a final view will be teken
after its recommendations are receiv-
ed.

Concession to foreign companies in
regard to holding equity shares

957. SHRI H. N. BAHUGUNA : will
the Minister of FINANCE be pleased
to state :

(a) whether Government's decision
giving to foreign companies allowing
them to hold equity shares at the level
of 51 per cent is in accordance with
Government’'s declared policies (vide

Indian Express dated 25th  August,
1982); and
(b) how Government propose to

safeguard the national interests in

the matter?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). When a financial institution
converts its loan to a company into
equity, the percentage of holding by
the foreign shareholder automatically
goeg down. Where the foreigners have
been specifically permitted by Govern-
ment  to hold a certain percentage;
they can legitimately ask that percen-
tage to be maintained. Now that the
process of Indianisation of FERA
companies has been completed, Gov-
ernment has decided to allow foreign-
ers fo buy shares as any other existing
Indian shareholder is allowed to re-
tain the existing permitted level of
foreign holding in the company by
bringing shares provided they do s0
with inward remittance. This capnot
be considered as a concession, because
this right is available to ‘any share-
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holders and because they company will
have to pass the required special reso-
lution under Section 81 of the Con-
panies Act, 1956 and the foreign share-
holder has to bring in the required
foreign exchange in cash to acquire
the shares at about the prevailing
market price at the time c¢f the said
acquisition.

Export target for Sericullure Industry

958. DR. KRUPASINDHU BHOI
Will the Minister of COMMERCE be
pleased to state:

(a) whether an export {arget of Rs.
100 crores by 1985 has ‘ween fixed for
the sericulture industry;

(b) if so, tﬁe investment involved in
the Central State sectors respectively;

(c¢) the rise in production expected
year-wise with the variety of cgilk fto
be produced and the *argets set for
production; and

(d) whether an agreement has been
reached with Switzerland for the deve-
lopment of tussar sericuliure industry
in the Eastern and Central India; if
so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI -
P. A. SANGMA): (a) Yes, Sir.

(b) The Planning Commission has
recommended a total outlay of Rs.
136.30 crores for State Sector and Rs.
31 crores for the Central Seztor pro-
jects for sericulture during Sixth Plan
period:

(c) A statement is enclosed.

(d) An Inter-State Tassar Develop-
ment Project (1981—86) at an outlay
of Rs. 10.50 crores, including Rs. 2.50
crores as Swisg assistance, has been
launched during 1981-82. It aims at
covering 6000 hectares of Tassar Food
plantationg carrying benefits to 6000
Tribal families in Bihar Madhya Pra-
desh, Andhra Pradesh, Maharashtra,
Uttar Pradesh, Orissa and West Ben~
gal. It is expected to yield 1.00 lakh
kgs. of additional tassar raw silk.
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Statement
Overall
produc. 3
YEAR VARIETIES WISE RAW SILK PROD. Target antici-
(In Lakh Kgs) pated;’
Mulberry; Tasar Eri. Muga Total —
1980-81 45.93 4.25 2.10 0.55 53.83
1981-82 . 52.50 4.70 2.20 o.6o 60.00 7.17%
1982-83 . 60.00 5.25 2,60 0.70 68.55 8.55%
1983-84 . 70.00 6.00 2.62 0.73 79.35 10.809%,
1984-85 . 79.50 7.14 2.65 0.76 go.o5 10.65%
Annual Report of IMF for 1982 Government have, at the recently
concluded meetings of the Interim

959. SHRI AMAR ROY PRADHAN :
Will the Minister of FINANCE be ple-
ased to state:

(a) whefther it is a fact that Govern-
ment of India have received the an-
nual report of the International Mone-
tary Fund for 1982; and

(b) if so, what are the main featur-
es of the report and what action Gov-
-ernment have taken thereon?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) The annual report of the Inter-
national Monetary Fund for 1982 ana-
lyses developments in the world eco-
nomy and in the international mone-
fary system. It also chronicles the
activitieg of the Fund.

The report has highlighted the lack
of growth in output and world trade,
rising rates of unemployment and the
increasing pressures for protectionism.
It has also focussed on the extremely
difficult gituation in oil impoting deve-
loping countries whose large current
account deficits are attributable large-
ly to unfavourable external factors.

Committee and the Development Com-
mittee and at the Annual meeting of
the Fund and the Bank, urged that
international community take speedy
action o remove barriers to exporls
from developing countries, to provide
larger flows of concessional funds to
oil importing developing countries, to
increase the Fund quotas to resume
allocation of SDRs in the fourth basic
period and to enable the Fund and
the Bank to play a larger role in meet-
ing both adjustment and development
needs of low income countries.

MM.T.C. Exporting Coal To Bangla-
desh

960. SHRI SUBHASH CHANDRA
BOSE ALIURI: Will the pMinister of
COMMERCE be pleased to state:

(a) whether it is 5 fact that MMTC
is exporting coal to Bangladesh;

(b) if so, what js the amount of coal
expected to be exported to Bangla-
desh during the year 1982-83;

(¢) what is the gradation variety of
coal; and

(d) whether MMTC has signed the
agreement if any, in this regard with
Bangladesh?
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THE DEPUTY MINITER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) Yes, Sir,

(b) to (d) M.M.T.C. has signed con-
tracts with Bangladesh which provide
for export of 100,000 tonnes of Steam
Coal Grade B  (non—coking coal) to
Banglaldesh during the year 1982-83.

Computersation of resevations in I.A.
and Al

961. SHRI M. RAMGOPAL REDDY:
SHRI SUBASH YADAV:

Will the Minister of CIVIL AVIA-
TION pe pleased to state:

(a) whether Government of India
propose to introduce computerisation
of reservations in the Indian Airlines
and Air Idia;

(b) if so, the broad outlines of the
proposal;

(¢) how far it is likely to be useful
to the passengers; and

(d) from when this system will be
introduced in both the Airlines?

THE MINISTER OF STATE OF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLY (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir.

(b) and (¢) Air India already have
computerised reservations system and
its processing ang memory capacity is
proposeq to pe enhanced, Computerised
reservation system in Indian Airlines
and Air India will prvide improved
passenger services. Detailed informa-
tion regarding schedules of the airlines
latest information about seats etc. will
be made available to the passengers
Bookings on  connecting ang return
request for hotel accommodation in
other cities will also be processed by
the computer system

(d) Air India already have compute-
rised thy rservation system, the scope
of which will be enlarged gradually.
The system is expected to start func-
tioning in Indian Airlines during the
first quarter of 1984.
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IMF and World Bank Meetings at
Toronto

962, SHRI A. T. PATIL: Will the
Minister of FINANCE be pleased to
state:

(a) what zre the effects of the de-
cisions in the I.M.F- IBRD meetings
at Toronto in the second week of Sep-
tember, 1982 in respect of Joans, under
IDA-six programme to developing
countries_ on the Indian economy, with
special reference to thg Sixth Plan
Programmes: and

(b) what gre the measures proposed
to be taken by Government to meet the
situation?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):

(ay At the Annuyal Fund Bank Mee-
tings held in Toronto in September,
1982, major efforts were madé to re-
solve the funding crisis in IDA-6 and
most donor countries agreed to make
available, in one way or another, their
full contribution to IDA-6 for the fiscal
year 1983. Similarly, most donor coun-
tries also agreed to make available an
amount equal to about one-third of
their total IDA-6 contribution for the
fiscal year 1984, As g result of these
decisions, some improvement is expect-
ed in availability of IDA resourcse for
meeting development, needs of oil-
importing development countries in-
cluding India.

(b) Government welcome the pro-
gress made towards resolving the
crisis in IDA-6. Efforts are continu-
ing to see that noth the overall avail-
baility of funds to IDA and India’s
share in such funds are maintained at
as high a level as possible.
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Rise in Prices

963. SHRI SUNIL MAITRA: Will
1the Minister of FINANCE be pleased
to state:.

(a) whether he is aware that during
the period of 31 months (January,
1980 to August, 1982), prices have gone
up by 31 per cent; and

(b) if so, his reaction thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). The Wholesale Price Index
(1970-71 —100) moved up from 2278
for the week endeq January 5, 1980 to
294.0 for the week ended August 28,
1982, which is an increase of aboutl
29 per cent over 5 period of 2 years
and 8 months. The annual rate of in-
flation on week ended January 5, 1980
was 22.5 per cent. This hag been
brought down to 2.4 per cent for the
week endeg August 28, 1982. This has
been achieved by a cOncerted effort of
the Government in this direction. In
fact, the country’s success during this
period in moderating inflationary pres-
sures has heen better than several
developing and developed countries.
The price gituation is being kept under
close watch and control of inflation is
an important element of economic
policy in the country.

Setting up of Rural Planning and
Credit Department in RBI

964. SHRI SUDHIR KUMAR GIRI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the R.B.I. has set up a
ney department called the Rural Plan-
ning and Credit Department;

(b) if so, what are the functions of
this Department;

(¢) the total amount of rural credit
so far released to the weaker sec-
tiong during the year 1982-83; and

(d) whether Government zre con-
templating to relax the credit-squeeze
policy in 1983-847
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) The functions assigned to the
Department gre givvn in the attached
statement.

(c) The datag on rural credit released
to the weaker seclions in 1982-83 is not
available.  According to the latest
available information, the gdvances of
the commercial banks to the weaker
sections in the sectors of agriculture
and small scale industries were Rs, 493
crores as on December 1980.

(d) The policy of the Reserve Bank
of India in the matter of deployment
of bank credit is flexible and ig kept
continually under review.

Statement

Functions assigned to the Rural Plan-
ning ang Credit Department of the
Reserve Bank of India

1. Léad Bank Scheme including
formulation of District Credit
Plans.

2. Priority sector advances, credit
to weaker sectiong under spe-
cial programmeg such as In-
tegrated Rural Development
Programme Differential] Rate
of Interest, 20 Point Economig
Programme, etc. and Rural
Development schemes.

3. The compliance with various
sections of the Reserve Bank
of India Act 1934 and the
Banking Regulation Act, 1949
in so far as they relate to
State Cooperative Banks,
Central Cooperative Banks
and Regional Rural Banks.

4. Submission of statutory returns
under the Reserve Bank of
India Act 1934/Banking Regu-
lation Act, 1949 by State Co-
operative Banks, Central Co-
operative Banks and Regional
Rural Banks.
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5. Directives on interest rates on
deposits and advances to State
Cooperative Banks, Central
Cooperative Banks and Re-
gio‘pal Rural Banks,

6. Licensing of existing and new
State Cooperative Banks and
Central Cooperative Banks
and their branches,

7. Providing expert guidance/
assistance and general lines of
credit to National Bank for
Agriculture and Rural Deve-
lopment.

8, Conducting gpecial studies for
promoting integrated Rural
Development Programme and
for framing Reserve Bank
policy on rural development,

Foreign Airlines Sought Permission to
Touch Calcutt; Airport

965, PROF. RUP CHAND PAL: Will
the Minister of CIVIL AVIATION be
pleased to state-:

(a) whether it js a fact that a num-
ber of foreign airlines have sought
permission to touch Calcuytta girport,

(b) if so,  the particulars of foreign
airlines which might have sought such
permission. and

(c) whether guwh permission has
already been granted?

THE MINISTER OF STATE OF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHA-
GWAT JHA AZAD): (a) No Sir.

(b) and (c¢) Scandinaaian Airlines
System operates a weekly service to
Calcutta and has made a request for
increasing its services to two services
per week at Calcutta. Thig request is
under consideration.
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IMF Loan Terms

966. SHRI SOMNATH CHATTER-
JEE. Will the Minister of FINANCE be

pleased to state:

(a) whether he is aware that the
terms of loan from the IMF, according
to which India would liberalise im-
ports, gre in conflict with the Sixth
Plan objectives of curtailing imports;
and )

(b) if so_ the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE); (a)
and (b) Government have already
made 5 statement on July 13, 1982 in
both the House of Parliament on
India’s Extended Arrangement Pro-
gramme for the Second Year (1982-83).

Promotion of Exports from Eastern
Region

967. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MERCE be pleased to state:

(a) what steps have been taken for
promotion of exports from the Eastern
region while the country S facing a
foreign trade deficit of about RS, 5,700
crores; and

(b) whether he js aware that the
Fastern region’s ghare of the country’s
exports had fallen from 49.5 percent in
1970-71 to 32 percent in 1979-80 and in
engineering alone the region’s share
has droppeq from 66 to 16 percent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) Exports from
Eastern Region consist mainly of Jute
goods, tea, engineering goods, chemi-
cals and allied products ores gnd mine-
rals etc. A close watch is kept on the
performancg of exports of these and
other items from Indig including Eas-
lern region and suitable measures are
taken as and when necessary. For
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example, in the case of jute manu-
facture Government have taken vari-
ous masures to promote exports of
jute goods which include grant of
cash compensatory support on export
of jute goods promotion of research
work for develpment of new products
etc, Efforts are also being made for
capturing new markets for traditional
and non-traditional items through
greater involvement of State Trading
Corporation. In jute goods sector a
number of applications for setting up

of 100 per cent export oriented units.

have been cleared by Government
India is also participating in the regio-
nal and international level consultation
among jute producing and consuming
countries under the auspices of
UNCTAD, ESCAP, FAQ, etc. aimed at
formulating joint action programme to
stabilise prices of jute goods. Neces-
sary action to implement recommenda-
tions of the Task Force on jute goods
In regard to demand and supply fac-
tors_ long term problems of technologi-
cal impovements market promotion
and exports strategy has already been
initiated. _

(b) According to the estimate of En-
gineering Export Promotion Council,
the share of Eastern Region in the
overall exports of Engineering Goods
from India has gone down over the
years, The reason is that Engineer-
ing sector has built up considerably
during the 15-20 years in various parts
of the country notabl, amongst them
being Maharashtra, Gujarat, Punjab,
Haryana, Karnataka, etc.

The composition of exports of engi-
neering industry has also undergone
substantial change. In earlier years,
the exports were conflned to simple
items—Hollow ware, Wire products,
Sanitary castings, Fasteners = etc,
whereas now, out of the total exports,
roughly 40 per cent is in the from of
capital goods and turn-key projects.
Industrial units manufacturing
Machine Tools, Industrial WMachi-
nery for Paper, Sugar, Textile, ete.,
are located somewhere other than
Eastern Region., Therefore, the share
of some other regions of the country in
overall exports has gone up.
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It has been noticed that exports of
Engineering Goods in terms of value
from Eastern Region have gone up.
The Region’s export performance in
1979-8¢0 had shown a d?Op over the
previous wyear export performance.
This situation arose pecause of the

acute shortage of raw-material and

overall shortfall in exports of Engi-
neering Goods in that year.

Committees Appointed to Examine the
Problem of Black Money

968. SHRI SATYASADHAN CHAK.
RABORTY: Will the Minister of FINA-
NCE be pleased to state:

(a) how many Commitiees have so
for been appointed by Government to
examine the problem of black money;
and »

(b) findings and recommendationg of

each Committee and the steps taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Of the
various CoOmmittees and Commissions
appointed by the Government after
Independence to examine the tax laws
and procedures, the termg of reference
of only one of the Committees, namely,
the Direct Taxes Enquiry Conmmittee
(Wanchoo Committee), contained a
specific reference to the problem of
black money.

(b) A note setting qut the main
findings and recommendations of the
aforesaid Committee regarding the
causes of black money and measures
for checking its proliferation and
countering tax evasion and action
taken thereon is laid on the Table of
the House [Placed in Library. See No.
LT-5467/82]
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Import of Steel, Aluminium and
Fertllisers

969. SHRI E. BALANANDAN "Wwill
the Minister of COMMERCE be plea-
sed to state:

(a) whether Government have taken
note of the editorial of the ‘Times of
India” dated 15 September, 1982 war._
ning against fhe indiscriminate imports
of steel, aluminium, fertilisers, etc:
and

(b) if so, the steps Government arc
contemplating to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P A. SANGMA): (a) Yes, Sir.

(b)Y Arrangements exist for moni-
toring the position of imports vis-a-
vis indigenous production and demand
with a view to taking actjon as may
be found necessary. "

Black Money in Film Indusiry

970. SHRI AJIT KUMAR SAHA:
Will the Minister of FINANCE be plea-
sed to state what steps Government
have taken to curb the black money in
filmdom (film indusfry) in the coun-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): The Gov.
ernment have taken some legislative
measures for curbing black money in
film industry viz. making it pétigatory
for those connected with film incdustry
to maintain books of account and do-
cuments that may enable the assessing
officer to compute proper income and
making it obligatory for film préducers
to furnish particulars of payments
exceeding Rs. 5,000/_ to the Income-
tax Officer. F\or. effective investiga-
tions, the cases of those connected with
film industry are concentrated in Film
Circles or Central Charges, Besides,
search and seizure operations are
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carried out by the Income-Tax autho_
rities wherever the information avail-
able calls for such action.

L

Investment in Debentures by Non-
resident Indians

971. SHRI RAVINDRA VARMA:
Will the Minister of FINANCE be
pleased to state.

(a) the -facilities Government have
provided to non-resident Indians to
invest in debentures and preference
shares of Indian companies; and

(b) the amount so far received for
investment under this scheme?

THE MINISTER OF FINANCE
(SHRI PRANAB MUXKHERJEE): (a)
The existing facilities for portfolio
and direct investment in shares of
Indian companies by non-residents of
Indian nationality/origin and over-
seas bodies owned by such persons
to the extent of atleast 60% are 2lso
available for investment in tlie deben-
tures (both convertible and non-con-
vertible) of Indian companies sub-
ject to the following modifications:—

(1) Investments in both converti-
ble and non-convertible debentures
through a Stock Exchange in India
or out of the new issues of Indian
companies, are permitted on repat-
riation basis without any limits.

(ii) Portfolip investment in non_
convertible debentures through a
Stock Exchange as well as direct
investment in new issues of such
debentures is allowed with full re-
patriation benefits without any
monetary limit on the investments.

(iii) Portfolio investment in con-
vertibie debentures through a Stock
Exchange by each non-resident in-
vestor is permitted with repatria_
tion benefits ypto 1 per cent of total
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paid-up value of convertible deben-
tures issued by the concerned com-
pany, The shares which the inves-
tor can acquire on conversion will
be in addition to the shareg which
he may purchase through Stock Ex-
change upto 1 per cent of the paid-

up equity capital of the same compa-
ny under the portfolio investment
scheme for shares.

(iv) Direct investment in new
issues of convertible ‘ebentures is
alloweq upto 40 per cemnt or 74 per
cent (as the —case may be)
of the debenture issue
under the 40 per cent/70 per cent
scheme provided the investee com-
pany obtains the required permis-
sion from appropriate authoities jn-
cluding the Controller of Capital Is-
sues and the Reserve Bank of India.

Non-residents of Indian nationality/
origin and overseas bodies owned by
such persons to the extent of atleast
60% are allowed to invest in preferen-
ce shares of Indian companies with or
without repatriation benefits under the
various schemes at present available
to them for investment in 2quity sha-
res.

(by) According to tentative figures,
foreign exchange equivalent to RSs.
398.43 lakhs has been receiveg from
abroad in the case of issue ¢f cenver.
tible debentures. Further, Reserve
Bank has given its approval in prin-
ciple to yndian companies for issue of
debentures bonds to the extent of Rs.
18.30 crores.

No approval has so far peen granted
for investment in the preference shares
under the above scheme.

Recruitment of Pharmacists by
Reserve Bank

972. SHRI SAJJAN <(UMAR: will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Reserve
Bank proposes to recruit some Phar-
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macists to be posted in Delhi for the
dispensaries; '

(b) whether it is also fact that no
advertisement in this regard has been
published in the press; and

(c) if so, the details of the proposal
for recruitment of Pharmacists and
when they are likely to bhe reciuited?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) to
(c) The Reserve Bank of India have
reported that they propose to recruit
on full-time gnd three part-time Phar-
macists for the dispensaries to be
established at the staff quarters in
New Delhi. Since the construction of
the quarters is behind schedule, so
far no grangement has been made for
recruitment. Advertisement for the
posts will be issued in due course.

Snake Leather

973. SHRI SONTOSH MOHAN
DEV: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that large
quantity of rare quality snake leather
is lying in the Bombay Customs Go-
down for the last two years;

(b) whether Government are aware
that long time storage of this leather
will result in deterioration of its qua-
lity;

(c) whether it is a fact that Bharat
Leather who were allowed to utilise
this leather gre not in 5 position to uti-
lise it within the next few years; and

(d) whether Government are think-
ing to allow S.T.C. to export the same
in foreign market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA). (a) and (b). Yes,
Sir. A large quantity of snake skins
18 with customs.
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(c) The Bharat Leather Corporation
have finalised the procedure and have
commenced taking over the sking lying
with Customs for processing and ex-
port.

(d) The matter is under examina-
tion.

Financial Assistance to 1.T. Employees

974. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of FINANCE bLe
pleased to state:

(a) the amount gzllotted this year :o
give advances to Income Tax employ._
ees for the construction of their
houses; and

(b) whether there is any ceiling in
the financial assistance given for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The
total amount allotted so far during
the current financial year is Rs. 150.72
lakhs.

(b) Yes, Sir. The house building
advance admissible to a Government
gervant is limited to 5 ceiling of Rs.
70,000/- or 75 months’ basic pay of
the applicant or cost of construction/
flat or the repaying capacity of the ap-
licant, whichever is the least.

U.K.'’s Caoperation in Saphisticated
areas of Defence-Oriented Research
and Development

975. SHRI DAULAT RAM SARAN:
DR. A. U. AZMI.

Will the Minister of DEFENCE be
pleased to state:

(a) whether UK. has agreed to en-
hance its cooperation in sophisticated
areas of Defence-oriented research
and development; and

(b) if so, the defails thereoi?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and- (b). India and U.K. are now ex-
ploring the possibility of establishing
cooperation in research and develop.
ment related to defence.

Ag these discussions are still in a
preliminary stage and as no definite
agreement or programme have been
finalised, it is premature to provide
any details gt the present juncfure,

Import of Aluminium Despite Slack
Demand - -

977. SHRI B. D. SINGH: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is g fact that despife
slack demand there has been massive
import of aluminium, seriously affect-
ing the capacity utilisation and pro-
duction by the indigenous industry
and there is a heavy accumulation’ of
stock:

(b) if so, the details thereof staling
the reasons for resorting to imports,
despite its slack demand; and

(r) the manner in which the accu-
mulated stock is proposed to be dis-
posed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) gnd (b). Import
of aluminium 1is canalised through
Minerals and Metals Trading Corpora-
tion of India Ltd. The canalising
agency has not made any imports so
far during  1982-83. There is, how-
ever, a provision for limited imports
of aluminium under the import policy
for Registered Exporters, (Capacity
utilisation of indigenous producers of
aluminium was 66 per cent during
1982-83 (upto August, 1982) as against
64 per cent In  1981-82, The stocks
held by the poducers and canalising
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agency were 36,233 tonnes on
31-8-1982 as against 37,312 tonnes on
-30-6-1982

(¢) The canalising agency has not
made imports in 1982-83 to facilitate
«disposal of avallable stocks.
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rders Bagged at Twentieth overseas
Import Fair

979. SHR] K. "MALLANNA: Will
Lthe Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that export
orders for garments, handicrafts items,
furnishing and leather goods have
been recently bagged by India at the
Twentieth Overseas Import Fair; and
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(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir,

(b) A statement is attached.

Statement

Product-wise orders bagg ed at Twentieth Over-
seas Import Fair are as under :

Praducts Value

e oy o o g e e et e s ot | e et

(Rs. million)

1. Readymade Garments . 38-20
2. Handicrafts . . . 0-69
3. Home Furnishings : . 1'35
4. Leather Goods . . . 0-04

Tatal . . . 40-28

Decline in Export of Certain Items
980. SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANTI.

Will the Minister of
be pleased to state:

COMMERCE

(a) whether it is a fact that there is
decline in export of certain items;

(b) if so, what are those items and
the extent of decline and the reasons
therefor; and

(¢) what steps are being taken to
locate the market for these items so
that we may achieve our export tar-
get?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA). (a) and (b). Based
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on the provisional data compiled by
Export promotion Councils/Commaodi-
ty Boards etc,, the main item which
showed decline in their exports during
the first quarter of the current finan-
cia] year i.e. April-June, 1982 as comp-
ared to the corresponding quarter of

the previous year included
tea  (47per cent) cashew (47 per
cent) spices (-15 per cent). cot-

ton fabries 3nd made-ups (10 per cent)
and jute manufacture (-33 per cent). A
number of items have however shown
significant increase during this period.
The set back in export of
tea hags bheen mainly on ac-
count of shortfall in the
prduction due to drought condition
in certain parts. In the case of
cashew there has been some decline
in the international prices. The fall
in spices may be attributed to growing
competition among the producing
countries as well as the fact that there
is large domestic consumption. In the
textile sector exports of cotton fabrics
and made-up appear to have been
affected due to general recessionary
situation in developed countries as
well as due partly to prolonged strikes
in Bombay Textile Mills. The over-
seas demands for Indian Jute goods
hag shrunk on account to competition
from svnthetic substitute and other
major jute goods producing countries.

(¢) All possible efforts are heing
made fo increase our exports in both
traditional and non traditional
markets.

Visit of Indian Delegation to Tehran

981, SHRI MOHAN LAL PATIL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Indian delegation
has visited Tehran during the month
of August, this year;

_(‘b) the details of the discussion
held between Indian delegation with
the Iranian Government: and

2302 LS—6,
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trade agreement
so, the details

{(¢) whether any
has been signed, if
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir.

(b) The Indian Delegation discus-
sed bilateral matters of mutual inte-
rest with the Iranian Delegation, AS
a result of these discussions, areas of
mutual trade interest have been
identified. These includes, co-opera-
tion between the Central Banks of the
two countries, cooperation in Consul-
tancy services, and transfer of tech-
nology, and establishment of joint in-
stitutional arrangement for promoting
trade. In addition, specific jtems that

could be traded Tbetween the two
countries were also discussed.
(c) At the end of the visit of the

Indian Delegation, a Memorandum of
Understanding was signed between the
two countries,

Impor¢ of Edible Oilg

982. SHRI MOHANLAL PATEL :

SHRI SATYANARAYAN
JATIYA:

Will the Minister of CIVII, SUP-
PLIES be pleased to state:

(a) the quantity of edible ojls im-
ported during  the years 1979-80,
and 1981-82 and the quantity likely to
be imported during the coming year
and the amount of foreign exchange
spent during the said period and that
involved for the year 1982-83; and

(b) what is the percentage of im-
ported oil given to vanaspati industry
for manufacturing vanasati end at
what rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF)
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(a) The quantities of edible oil imp- orted and

thereon is as under: —

—
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foreign  exchange spent

Financial Year

P U —— P S

1979-80 . . . .
1980-81
1981-82 (Prav.) i : . . =

— —_——

Quantity Value
(MT) in  (Rs. lakhs)
lakhs

i T —

. . . ‘ 10:-91 61,048 73
. . v 3 10+ 70 52,780-59
10°23  49.338-97

The quality to be imported during
the coming year will depend uap the
availability and prices of indigenous
oils as wel] g5 oils in the international
market, the demand for oi] in the
country, the foreign exchange situa-
tion etec.

(b) Presently, 80 per cent imporied
oil is being issued to the yanaspati in-
dustry of which 60 per cent is being
supplied () Rs. 8500 per metric tonne
and 20 per cent (77 Rs. 1200 per metric
tonne.

Functioning of joint ventures in Mala-
ysia

983. SHRI SANAT KUMAR MAN-
DAL:
SHRI BHIKU RAM JAIN:
SHRI R. 1., BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is 3 fact that the In-
dian Joint ventures in Malaysia have
been rapped on the knuckles before
but never as sharply as now by the
Malaysian Minister for Trade and In-
dustry at a dinner hosted by these
ventures at Kualp, Lumper;

(b) if so, which are these ventures
and which are the Indian business-
men or Industrial Houses collaborat-
ing with them;

(c) whether the walavsian WMinister
suggested that the  Indian business
community should undertake gn In-
depth study of the problems effecting

the ailing Indian enterprises and find
remedies for them in consultation
with the Indian Government; and

(d) the steps which Government
make these ventures successful?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) (a) At a dinner party
hosted on 8th September, 1982, in
Kuala Lumpur by the Indian joint
ventures located in Malaysia, the
Minister for Trade and Industry, Gov-
ernment of Malaysia, in his speech
had highlighted what the Malaysian
considered to be a number of problems
confronting the Indo-Malaysian joint
venture projects. The speech made
by the Minister may be taken as the
current Malaysian  thinking on the
subject of Indian participation in joint
ventures in Malaysia, At the same
time the Malaysian Minister made it
known that Malaysia continues to wel-
come Indian projects and that he had
made the points with the hope that
Indian joint ventures would endea-
vour to reduce the existing problems.

(b) The Minister did not make anv
reference to any specific joint venture,
However, a statement showing names
of Indian joint ventures functioning
in Malaysia along with names of In-
dian collaborators in them is attached.

(¢) The Minister suggested that the
Indian business community in Malay-
ela could get together perhaps with
the representatives of Indian Govern-
ment in Malavsis to make an exhaua-
tive studv of the various problems
faced by the indian joint ventures and

L.'
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make recommendations to the rele-
vant authorities as to how these prob-
lems could be resolved,

. {d) As these are Malaysian com-
Panies, it is for the joint venture com-
panies themselves to take the neces-
sary corrective steps to face the chal-

lenges which g relatively open econo-
my like Malaysia presents. In case the
Indian promo.ers of joint ventures in
Malaysia, approach Government with
specific requests, these will be con-
sidered on merits within the frame
work of the Government policy.

Statement

© Names of Indian Joint Ventures functioning in Malaysia and Names of the Indian Collaborators.

S.Na. Name of Indian Joint Venture

— e —— -

1. Godrej (Malaysia) Sdn. Bhd.
2. Magnet wires and Electrical Sdn Bhd.
3. Indo-Malavsin Euge. Co. Bhd
4. Ambadi Engineering Bhd.
India-Malaysia Tt-).tti!cs Bhd.
6. Elgi Marka Sdn. Bhd.
7. Edible Oil Products (M) Bhd. .

(]

-~

8. J. G. Gantainers (Malaysia) Sdn. Bhd.

9. Barkath Chemicas Faod Sdn. Bhd.
10. Unitata Bhd. .

11.  Auta Ancillary Manufacturers Snd. Bhd.

12. MUIS Safety Glass Sdn. Bhd.
13. Malaysia Pistans Sdn. Bhd.

14. Excel Alugraphics Sdn. Bhd.
15. Flexican (Malaysia) Sdn. Bhd.

16.  Kwality Textiles (Malaysia) Sdn. Bhd.

17. Pharmmalaysi Sdn. Bhd. .

18. Tatab Industries Sdn. Bhd.

19. Palayolefins Pine Sdn. Bhd.

20. Malaysia RediatorsSdn. Bhd.j .
21. Pan-century Edible Oil Sdn Bhd.

22. Liberty Chemicals (Malaysia) Sdn. Bhd.

23. Nalin Industries Sdn. Bhd. .
24. Gajra Gears N.S. Sdn. Bhd.

25. Kirloskar (Malaysia) Sdn. Bhd.

26. Ballarpur Palm Qil Sdn. Bhd. .

27. Rafina Oil Products Sdn. Bhd.

Name of Indian Callabarator

p————— —— e —

- .d;};lrcj and Boyce L}fg. Co. P. Ltd.

Ajit Wire Industries P. Ltd.

Kirlaskar Electric Co. Ltd.

M.K. Raju Consultants P. Ltd.
Birla Cottan Spq. & Wvg. Mills Litd.
L. G. Balakrishnan and Bras. Ltd.
Berar Oil Industrics.

J.G. Glass Industries Ltd.

Chemical Construction Co. P. Ltd.

Tata Oil Mills Co. Ltd.

Bombay A uto Ancillary and Investment
P. Ltd.

Hindustan Safety  Glass Works Ltd.
Indian Pistons Ltd.
. Excel Pracess P. Ltd.
Zaverchand Gackwad P. Ltd.
Kwality Texitle Associates P. Litd.
Sarabhai M. Chemicals.
Tata Engg. and Loacamotive Co. Ltd.
Polyolefins  Industries Litd.
Universal Radiators Ltd.
The Century S pg. and Mfg. Co. Ltd.
Liberty Chemical Works Overseas P. Ltd.
Brila Estern Ltd.
Gajra Gears P, Ltd.
Kirloskar Electric Co. Ltd.
Ballarpur Industries  Ltd.
. Godrej Soaps Ltd.
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Proposal to Expand Vanaspati
Industry

984. SHR] SANAT KUMAR MAN-
DAL: °
SHRI SATYANARAYAN JA-
TIYA:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have gny
proposal under consideration tp €x-
pand the Vanaspati Industry in view
of the shortage ¢of vanaspati in the
country;

(b) if so, the broad outlines thereof;

(¢) whether it will be in private or
public sector; and

(d) the reasons for not setting up
a modernised units in the public sec-
tor particularly in any of the Eastern
States like West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRr MOHAMMED USMAN ARIF):
(a) to (d) The availability of Vanas-
pati has by and large been satisfac-
tory in the country, The existing
licensed capacity for manufacture of
Vanaspati is adequate for meeting the
current demand as well as the estimat-
ed demand for the next several
years.

The capacit§ in the eastern region
is presently in excess of the estimated
demand therefor,

Splitting of L.I.C.

985. SHRI ASHFAQ HUSSAIN:
PROF. MADHU DANDAVATE:

Will the Minister of FINANCE be
pleased to state:

(a) what happened to LIC split-up
proposals;

(b) is there any after-thought on the
split-up proposals:
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(¢) if so, the reason for the aftér-
thought; and

(d) if not, the reasons why there i8
delay in coming out with the yroposais
before Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d) Legislatve proposals to give effecy
to the Government's decision to re-
organise the life insurance industry are
expected to be finalised soon.

Development of Kushinagar, Kapilvastu
Lumbini, Sarnath, and Fatehpur Sikri

986. SHRI ASHFAQ HUSSAIN: will
the Minister of TOURISM be pleased
to state;

(a) the details of plan for develop-
ment of Kushinagar, Saravasti, Kapil-
vastu, Lumbini, Sarnath and Fatehpur
Sikri;

(b) is there any plan for develop-
ment of road, air and rail links to these
areas; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHED ALAM KHAN): (a) to
(c). The Ministry of Tourism has got
prepared Master Plans (land-use-plans)
for Kushinagar, Sravasti, Piprahwa
(Kapilvastu) and Sarnath through the
Town & Country.Planning Organisa-
tion (ICPO) of the Ministry of Works
and Housing.

This Ministry has further entrusted
the preparation of the Master Plan
(land-use-plan) of Fatehpur Sikri and
the micro-plans in respect of Kushi-
nagar and Sravasti to the National
Institute of Design (NID), Ahmedabad:
these are under preparation.

A copy each of the Master Plans
already prepared for Kushinagar, Sar-
nath and Piprahwa had been sent to
the State Government for their ap-
proval and notification under the local
Town and Country planning Act.
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The State Goyernment has already
notified the master plang submitted to
them in respect of Kushinagar and
Sravasti; however, it has not as yet
approved the master plans in respect
of Sarnath and Piprahwa.

The question of preparing a Master
Plan for Lumbini does not arise as this
place is not part of India.

Kushinagar, Sravasti, Piprahwa
(Kapilvastu) and Sarnath are included
in the list of centreg selected for co-
ordinated and intergrated development
under the Travel Circuits concept based
on the recommendations of the joint
discussions of the representativeg of
the Central and the State Department
of Tourism held in March, 1981.
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Export of marine products .

991. SHRI CHINTAMANI JENA:
Will the Minister of COMMERCE be
pleased to state:

(a) the amount of marine products
exported during the last four yezrs i.e.
1978-79, 1979-80, 1980-81 and 1981-82;

(b) whether i{ is a fact that the
quantity of marine products to be ex-
ported is less than the guantity ex-
ported earlier; and

(c) if so, what are the reasons and
what steps are being taken to increase
the export of marine products?.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The amount of
marine products exported during the
last four years i.e. 1978-79, 1979-80,
1980-81, and 1981-82 is as “ullows:—

1978-79 .
1979-80 .
1980-81 .
1981-8a .

Exports

————— e ——— —

Quantity Value

(tonnes)  (Rs.
crores)
86894 - 23462
86401 248-82

75591 23494
70105 28601

il e oy | &
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(b) The quantity of marine products
exported during April—July 1£82-83
was more than what was exported dur-
ing the corresponding period of 1981-82.

(c) Does mot arise. However, with
a view to increasing export of marine
products Government have initiated a
number of schemes for the improve-
ment of quality of marine products,
for produet development, ior market
diversification and for produzts diversi-
fication.

Notices by branches of Madhubani

Kshetriya Rural Bank to Scheduled

Scheduled Caste Families for payment
of interest

992. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Chatra-Gobroura Branch
of Madhubani Kshetriya Rural Bank is
repeatedly issuing notices for pavment
of interest to 28 Scheduled (Jaste Fami-
lies who were never paid any loan by
the Bank; and

(b) what ig the branch-wise deposit
credit ratio of different branches of
Madhubani Kshetriya and Mithila
Kshetriya Rural Banks and how many
units of piggery, goatery, poulfary
farms have been - helped in getting
started by these two Ksheiriya Rural
Banks and hew they pronose to step
up efforts to enable self employment
for such ventures? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARADHANA POOJARY): (a) The
matter has been investigated by an
Inspecting Officer of the Reserve Bank
of India. It is reported that 28 borro-
wers were sanctioned loans by the said
branch of the Gramin Bank, of which
16 borrowers belonged to the Scheduled
Castes. However, the loans could not
‘be disbursed. 1Inquiry has further re-
vealed that the borrowers did not
receive either written notice or verbal
reminder from the ‘bank dfficials “for
payment of interest/instalments.
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"(b) The existing data reporting
system does not yield information on
branch-wise credit-deposit ratios.
However, the credit deposit ratio of
Madhubani Kshetriyva Gramin Bank
and Mithila Kshetriva Gramin Bank
were 181.2 per cent and 112,5 per cent
as at the end of March 1982. The loans
and advances to the retail trade/small
business sectors including those for
self-employment ventures, as at the
end of March 1982 were Rs. 70.08 lakhs
in 3594 accounts in respect of Madhu-
bani Kshetriva Gramin Bank and Rs.
26.73 lakhs in 1546 borrowal accounts
in respect of Mithila Kshetriya Gramin
Bank. The activity-wise detajls like
poultry, goatery, piggery etc. of advan-
ces of Gramin Banks is not aveilable.

Industrial D.A. formula in Public
Sector Undertakings

994. SHRI BHEEKHABHAI: will the
Minister of FINANCE bYe pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering *o imgprove/
increase the rate of Industrial D.A. for-
mula being applied for the purpose of
payment of D.A. in many prominent
Public Sector Undertakings: and

(b) if so, the exact proposal of Gov-
ernment alongwith other details; and
if not, the reasons for delaying ‘the
decision on this account particularly
when the trade unions/employeeg of
Public Sector Undertakings #re oppos-
ing Industrial D.A. formula and de-
manding implementation of Central
Government D.A. formula?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
No, Sir. The Industrial DA formula as
it stands today yields higher quantum
of neutralisation to the majority of
public enterprises employees as com-
pared to Central Government employees
especially employees in lower salary
brackets.
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Selection and training for ludian
cosmonauts

996. SHRI SANAT XUMAR MAN-
DAL: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Indian cosmonauts
for the next Space Flight to be launch-
ed in conjunction with the Soviet Cos-
monauts have since been selected and
sent for training:

(b) if so, who are they; and -

(c) if not, the
delay?

reasons for the

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir..

(b) Wg. Cdr. R. Malhotra and Sqn.
Ldr. R. Sharma.

(¢) Does not arise.

World Bank Team’s visit in connection
with Narmada Project

997. SHRI R. P. GAEKWAD: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that World
Bank Team isg likely to visit Gujarat
shortly in connection with the World
Bank aid for the Narmada Project:

(b) if so, when the World Bank
Team is expected to visit Gujarat; and

(c¢) the prospects of the World Bank
aid for the project?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b) Yes, Sir. A World Bank Team
is expected to visit Gujarat in the near
future in connection with World Bank
Groups assistance for the Narmada
Project. The exact dates of the visit
to Gujarat by the World Bank Team
are yet to be finalised.
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(¢c) The extent of World Bank
Group’s involvement in the project and
the quantum of likely assistance etc.
would be known only after the project
has been finally appraised by the World
Bank and formal negotiationg between
the World Bank and India therefor are
concluded in due course.
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Functioning of Gramin Banks in
Rural Sector

499, SHRI S. A. DORAI SABASTIAN:
Will the Minister of FINANCE be
pleased to state:

(a) the region-wise and State-wise
break-up of Gramin Banks functioning
in the Rural Sector as on date;

(b) the names of sponsor banks for
such Gramin Banks;
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(c) whether rules and regulatiodns
have been formulated for recruitment
of employees, and if so, the details of
the same; and

(d) whether they would all be func-
tioning under the purview of the Na-
tional Bank for Agriculture and Rural
Development?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARADHANA POOJARY): (a)
and (b) At present 121 Regional Rural
Banks (Gramin Banks) are functioning
in 19 States of the country. Their
region-wise/State-wige break-up, in-
cluding names of their spoasor banks,
have been indicated in the statement
laid on the table of the House. [Placed
in Library. See No. LT-5468/82].

(c) Under Section 17 of the Hegional
Rural Banks Act, 1976, a Regional
Rural Bank can appoint officers and
other employees as it may consider
necessary, but the remuneration of such
persons shall be such as may be deter-
mined by the Central Government
keeping in view the stipulation made
in the Act. Various guidelines have
been accordingly issued by the Gov-
ernment from time to time on the sub-
ject. In terms of section 30 of the
Act, the RRBs have also made staff
service regulations after consultation
with the sponsor banks and the Reserve
Bank, and with previous sanction cf
the Central Government.

(d) The Regional Rural Banks are
established wunder Regional Rural
Banks Act, 1976, and they function in
accordance with the provisiong of that
Act. In terms of National Bank for
Agriculture and Rural Development
Act, 1981, the NABARD had been given
certain statutory functions 1elating to
the operations of Regional Rural Banks
namely, inspection, branch licensing,
regnance etc., and Regional Rural

Banks under the purview of NPBARD
to that extent.
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Meeting of Commonwealth Finance
Ministers at London

1000. SHRI R. L. BHATIA: Will the
Minister of FINANCE be rleased to
state:

(a) whether he attended the meet-
ings of the <Commonweaith Finance
Ministers and then the I.M.F. and
World Bank last month;

(b) if so, the outcome thereof; and

(c) the anticipate® aid which he
was promised by these Institutions by
way of assistance or loans-soft or
otherwise?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). A delegation led by the Fin-
ance Minister attended tLe meetings
of the Commonwealth Finance Minis-
terg held in London from August 29
to August 31 1982, The delegation
also participated in the meetings of
the Group of 24, ihe Development
Committee, the Interim Committee and
the Joint Annual discussions of the
IAMF/IBRD Board of Governors in
Toronto from September 1st to Sep-
tember 9, 1982.

These meetings took place azainst the
background of a deteriorating world
economic situation. Consideranle stress
was therefore placed on rstrengthening
of TMF and the World Bank and the
measures which these institutions
might take in order to help ‘he process
of recovery in the World economy. The
main issues discussed in ithese meet-
ings related to IDA replenishments,
IBRD lending, revision of IMF Cuotias
and SDR allocations, Most donor coun-
tries agreed to release their full con-
tribution to IDA-VI for the fiscal year
1983. Significant progress was also
made in .arriving at funding arrange-
ments for IDA for the fiscal year 1984.
It was also agreed that formal nego-
tiations for TDA-~VII should begin be-
dore the end of 1982 and completed
soon. With regard to JBRD Ilending,
«most countries emphasised the need
dor an .expansion in real terms. A
substantial increase in ‘the -revision of
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IMF Quotas and the need for a new

allocation of SDRs were also empha-
sised during these meetings.

(c) These are high level meetings ™

which provide for a for discussing
broad policy issues, Details of assis-
tance to particular countries are not
discussed in the meetings.

Nomination of represeniatives of
financial institutions on Boards
of Management of private
Undertakings

1001. SHRI ERA ANBARASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether there are stipulations
that an industrialist cannot pe on the
Boards of Management of more than
five private undertakings;

(b) whether there are any such
stipulations for the public sector finan-
cial institutions in connection with
nominating their representatives on
the Boards of Management of private
undertakings: and

(c) il so, the details of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Ac-
cording to the provisions of seclion 275
of the Companies Act, 1956, a person
is permitted to hold the office of direc-
tor in twenty companies.
ing the number of directorships, certain
categories of Companies/Association

specified under section 278 of the Act -

are excluded.

(b) and (c¢). Asper the guidelines

In calculat--

b

issued by the Government to the fian-

cial institutions, when the institutions
exercise their power to nominate direc-
tors in terms of the provisicns of the
relative loan agreements, they may
not normally nominate a person as a
director in more than four units at any
point of time. Further, the tntai num-
ber of concerns on the Boards of which
a non-official nominee director can ‘be
a director in his personal capacity and
as a4 nominee of ‘the financial institu-
tions is normally .not ito .exceed ten.

LS
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Iron-ore exports by MMTC to Romanla

1002. SHRI D. L. BAITHA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether bilateral talks on iron
ore exports by Mineralgs and Metals
Trading Corporation to Romania dur-
ing 1982-83 have bogged down;

(b) whether Romania has told a
high-level MMTC  delegation, which
visited Bucharest in July this year, that
it would not grant 16 per cent price
hike over last year as sought by India.
and also expressed its reluctance over
importing the entire quantity of five

million tonnes of iron ore this year

as per long term contract;

(¢) whether Romania would lift one
million tonnes of ore from Kudremukh
according to the agreement;

(d) whether MMTC secured 16 per
cent price hike in its current year’s
export deals with Japan ang South
Korea and the international iron ore
price hag also improved bty a substan-
tial margin; and

(e) if so, Government’s reaction to
Romania’s stand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a), (b) and (e).
Discussions were held between MMTC
and M/s. Mineral-Import-Export, Ro-
mania, in Bucharest in June 1982 in
regard to supply of jron ore to Ro-
mania. During the discussions Ro-
mania offered to buy only 3 miliion
tonnes from MMTC during the year
July ‘1982—June 1983 as against 5 mil-
lion tonnes provided for in the long
term contract. Increase in prices offer-
ed by Romania was far below MMTC'’s
expectation based on the level of in-
crease obtained in the international
market during 1982. Both sides agreed
that further talks will be held later
to reach an agreement.

(c) M/s. Kudremukh Iron Ore Com-
pany Ltd. signed an agreemen{ with
M/s. Mineral-Import-Export of Ro-
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mania for the supply of 3.5 MT of
Kudremukh concentrate at the rate of
1 MT per year starting from October,
1981 and the shipment to Romnania has
been going on as per schedule.

(d) Yes, Sir.

Unsold stocks with MMTC

1003. SHRI JAGDISH TYTLER: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that as per
available data unsold stocks with the
Minerals and Metals Trading Corpora-
tion and Metal Producers were as high
as 40,000 tonnes at the end of last
June;

(b) whether it is also a fact that
several allottees are not lifting their
allotments;

(c) whether the above facts ag well
as the necessity to review the pattern
of production have not been felt by
Government; and

(d) if so, when and under what pat-
tern or patterns will the Government
consider a review of the Aluminium
Policy as a whole?

THE DFEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) MMTC and the
producers held stocks of 57,312 metric
tonneg of aluminium as on 30th June,
1982.

(b) Yes, Sir.

(¢) ang (d). The present installed
capacity for production of aluminium
in the country is sufficient to meet the
demand of indigenous users. However
owing to inadequate supply eof power,
the aluminium units have been operat-
ing at 65 per cent of their capacity.
In terms of the existing policy, MMTC
imports aluminium only to fill the gap
between demand and the indigenous
production of aluminium. The policy
is under constant review.
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Soft Loan Scheme

1004. SHRI ASHFAQ IUSSAIN:
Will the Minister of FINANCE be
pleased to state:

(a) the progress of the ‘Soft Loan
Scheme’ entrusted to the industrial
Finance Corporation of India;

(b) details of the Scheme for the
four major industries, sugar, Cotton
Textiles and Jute, and cement and also
details of the loans sanctioned and dis-
bursed to these industries:

(c) the estimated requirements of
these industries;

(d) is it a fact that greally needec
modernisation programmes in these
industries were slowed down because
the amounts sanctioned were for below
the requirements and the amount dis-
bursed was less than the amount sanc-
tioned; and

(e) what are the reasons nehind this?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
. (b). As on the 30th June, 1982 the In-
dustrial Finance Corporation of India
(IFCI) sanctioned financial assistance
amounting to Rs. 169.72 crores and dis-
bursed an amount of Rs. 100.36 crores
under the ‘Soft Loan Scheme’. A state-
ment indicating the assistance sanc-
tioned and disbursed, industry-wise, by
IFCI under the Scheme ig attached.
The Soft Loan Scheme operated by the
all-India tferm lending institutions,
namely, Industrial Development Bank
of India, Industrial Finance Corpora-
tion of India and Industrial Credit and
Investment Corporation of India is
designed to provide financial assistance
on concessional terms to production
units in five selected industries viz.,
sugar, jute, cotton textiles, cement and
certain engineering industries to enable
such units to overcome the backlog in
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modernisation, replacement and reno-
vation of their plant and equipment so
as to achieve higher and more econo-
mic levels of production. The main
features of the Soft Loan Scheme are
ihe concessional rate of interesi charg-
ed on the soft component of the loan,
longer amortization schedules depend-
ing upon the earning capacity of the
project and flexible approach ir regard
to the debt-equity ratio and promoter’s
contribution towards the modernisation
scheme.

(c) Till the 30th June, 1982, the
all-India term lending financial insti-
tutions had received 547 effective ap-
plications for financial assistancs of
Rs. 1315.37 crores. As on that date,
19 applicationg for financial assistance
amounting to Rs. 42.51 crores were
pending with the institutions.

(d) and (e). Need based loans are
sanctiioned by the Financial Institutions
to applicant units. The institutions
adopt a flexible approach in determin-
ing the promoter's contribution toward
the cost of the modernisation project
and depending upon the merils of in-
dividual cases the loan amount could
be upto 80-—90 per cent of the cost of
the project. The disbursement of assis-
tance to a concern is dependent on
the execution of the relative documents
and compliance by the concern with
the conditions precedent to the dis-
bursement. The disbursement is made
acording to the requirements of funds
relative to the progress in implemen-
tation of the modernisation scheme.
In these circumstanees there is neces-
sarily some time lag between sanction
and disbursement of the loan.
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Statement

Statement showitg industry-wise Distrubution of fnancial assistance sanctioned and disbursed under ~ Soft
Loan Scheme as on the 30th Fune, 1982. the

(Rs. in Crores)

ASSISTANCE S ANCTIONED ASSISTANCE DISBUR,SEI;
INDUSTRY No. of On Soft On Nor- Tatal On Soft On Nar- Total
projects  terms mal torms terms mal terms
Sugar . . 29 3'53 1129 14-28 351 8-09 11-60
Jute ; . 10 2:95 208 573 1-24 0-73 1°97
Clatton textile . 176 5710 4279 100+ 89 2877 2464 5341
Cement . 30 5-06 10195 16-01 4-67 8:99 13 66
Engincering . 53 7:69 24-56 3225 4112 15-60 19-72
Tatal 296 7633 93-39 16972 4231 58-05 100- 36
Foreign Diplomats invelved in (c) if so, what has been the out-
Smuggling come of the inquiry; and 5
1005. SHRI NAWAL KISHORE (b) what action has peen taken
SHARMA - against the foreign diplomats found
SHR] TARIQ ANWAR: involved in smuggling activities?
SHRI G. NARSIMHA THE MINISTER OF STATE IN THE
REDDY: MINISTRY OF FINANCE (SHRI
SHRI RATANSINH RAJDA: PATTABHI RAMA RAOQO): (a) The
Customs authorities have, over the re-
Will the Minister of FINANCE be cent past, detected some cases of
. pleased to state: smuggling by foreign diplomats, How-
ever, no instance of smuggling of so-
(a) whether Government have re- phisticated arms and ammunition by
eeived reports that several foreign such diplomats has come to Govern-
diplomats are engaged in large scale ment notice.
smuggling, including *sophisticated :
arms and ammunition; (b) and (c). Whenever any case of
involvement of foreign diplomats in
(b if so, whether Governmeént hgve smuggling is detected, the matter is
ordered a thorough inquiry intoc the thoroughly investigated by the Cus-

matter; toms authorities.
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(d) Government have taken appro-
priate action with the co-operation of
the Governments of {he countries con_
cerned and remain in confidential
touch with these Governments with a
view to preventing any recurrence of
such abuses, In view of the friendly
relations and continuing co-operation
with the countries concerned, it would

ot be appropriate to disclose the de-

ails of the action taken in such cases.

Attendance of Air shoyw in London by
AI&IA Offielalg

1006. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the particulars of Air India and
lndian Airlines officials who attended
Air show in London on 6 September,

1982,

(b) whether they had the necessary
clearance from the Minisiry; and

(c) if so, the details?

THE MINISTER OF STATE OF THE
MINISTRIES CIVIL AVIATION AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD). (a) Capt.D Bose, pDeputy
Managing Director, Air India and
Shri R. P. Billimoria, Capt. K. Chadha,
Capt. B. K. Bhasin and Shri Dharam

Vir, Part;-time Chairman, Managing
Director, Director of Flight Safety and

Director of Engineering respectively
of Indian Ailines attended the air

show in London.

(b) and (c). Government approval
to attend the air show was obtained
in the cases of Shri R, P. Billimoria,
Capt. K, Chadha and Capt. B, K.
Bhasin of India Airlines, Capt. D.
Bose attended with the gpproval wof
Chairman-cum— WManaging Director,
Air-India,
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Frogrammeg of Houtelg for Asian
Games

1007. SHRI KAMLA MISHRA
MADHUKAR:

SHR{ RAJESH KUMAR
SINGH:

Will the Minister of TOURISM be
pleased to state:

(a) whether it is a fact that many
of the hoteliers could not make ready
their hotels in time for the Asian
Games;

(b) if so, the nameg of the hotels
constructed for the purpose of Asian
Games, the names of the hoteliers,
proposed capacity of rooms of comple-
tion; rooms made ready for Asian
Games; and

(c) action taken if any, against

erring hotels?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN (a) to (¢)
In order to meet the requirements of
guests likely to attend the Asijan
Games, an assessment of an additional
requiremnt of about 2500 hotel rooms
was made for the above purpose. After
taking into consideration the roums
that would be available from the two
ITDC hotels, namely Hotel Kanishka
and Hotel Yatri Niwas, which together
were to provide 862 rooms, the balance
of additional rooms to be constructed
was assessed at 1638, To meet this
requirement, expansion of existing
hotels and construction of new hotels
with a total capacity of 3496 rooms
was authorised so that out of these
rooms. the requirement of 1638 could
be convenjently met, Some of these
hotels were {0 be completed in all res-
pects before the Asian Games, and
others were to offer a certain percen-
taze of their rooms along with certain
minimum  facilities, Hotels 1like
Yatri Niwns. Kanishka Siddharth
and some others will be comvlte in all
respects before the Games and the
other hotels are expected to offer the
number of rooms as jndicated against
them : —
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'S.Na.

Promatcers

- ———

1  Asian Hatels Ltd.

2 Cosmopalitan Hotels.

3 Jaiprakash Enterprises.

4 ITDC

5 IIR (Welcomgroup)

6 IHC/DDA
7 "HCI
8 ITDC
g ITDC
10 Declhi Automabiles

11 GJ. International

.12  Northern India Hatels.

Name of the hatel

e ——— o ——

Total No. -Rooms

OF likely to

ROOMS be ready

for Asiad

Asian Hoatel 580 300
Surya International 258 241
Sidharthk Continentil r=6 156
Kanishkz 300 300

Maurya Sheraton (Expan-

sion) 122 122
Taj Palace 500 200
Centaur Hatel 416 200
Samrat 300 200
Ashok Yatri'Niwas 562 550
Bharat Hatcl 500 100
Meridian Hotel 425 100
Park.-Hotel 231 50

1008. SHRI KAMLA MISHRA

MADHUKAR: "Will ‘the ‘Minister o}
COMMERCE pe pleased to state:

Encashment of L.T.C. Relmburgement

of medieal expenses by Employees of
T.DA.

(a) whether it 8 a fact that the
Trade Development Authority and the
Indian Institufe of ‘Foreign Trade are
having identical -gtatus;

(b) if mo, the detalls ghereof;
(c) whether the employees of IIFT

have been extended the benefit of

encashment of LIC, ;reilmbursement of
medicagl expenceses iand upgradation
and creation of selection grades in
different categories:

(d) if so, the details jhereof: and
(e) the steps being taken to extend

the same to the employees of TDA and
how Jong it will take?

THE DEPUTY MINISTER .IN ‘THR
MINISTRY OF COMMERCE (SHRI1
P. A. SANGMA): (a) and (b) Yes, Sir.
The TDA and the IIPT have identical
status to the extent that these organi-
sations are Autonomous bodies under
the administrative contro] «of dhe
Ministry of Commerce and have “been
set up under the Socielles Registration
Act XXI of 1880 (Punjab Amendment)
Act, 1957.

(c) .and «(d). Yes, .8ir. The -employses
of the ITFT have been extended the
benefits of encashmend of L. T.C., relm-
busement of medical expenses and
crmeation ,and upgradation «of selection
gratles in different categories. The de-
tails are as under: —

Encashment of L.T.C.

The .employees entitled $o first class
train travel are given Rs  600/- per
member -and those entitled for 2nd
class train travel Rs. 275/- per mem
ber in a block of four years, This
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is restricted to five members only &nd
no benefit is allowed to members
the family below 3 years in age. This
is in replacement of the existing
scheme and no option is allowed,

Reimbursement of Medical Expenses

The existing practice for hospitali-
sation as per Govt, of India directive
is being followed in the Institute. The
ceiling for reimbursement of medical
expenses is Rs. 1200/~ per annum. In
the case of liveried class employees an
amount of Rs, 100/- pm, is paid
through salary pills towards medical
expenses.

Upgradation and Creation of Selection
Grades in Different Categories

With a view tp provide promotional
avenues and taking into account the
fact that some of the employees had
reached the maximum of their scale,
and some others had been working in
the same scale of pay for quite some
years, a few selection grades in vari-
ous categories of non-technical and
non-supervisory posts have bheen crezt-
ed.
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(e) A Task Force has been set up in
the Ministry to review the working of
other grantee institutions. On receipt
of its recommendations a standard set
of service conditions will be formula-
ted which would be made applicable
to all the aided institutions under this
Ministry. It is not possible o indi-
cate the time limit at this stage,

Transfer of FExecutives and Officers of

ITDC
1009. SHRI KAMLA MISHRA
MADHUKAR: Will of Minister of

TOURISM be pleased to state:

(a) whether recently some of the
top Executives and officers of ITDC
have been transferred;

(b) if so, their particulars; and
(¢) reasons for such transfers?

THE MINISTRY Or TOURISM
(SHRI KHURSHEFED ALAM KHAN):
(a) to (c). A few ITDC offi-
cers (Particulars given in the enclosed
statement have been transferred for
administrative regsons. This ig in addi-
tion to the revertion of some of ihe
officers taken on deputatien,

Statement

S1. Name From
No. . ‘

Ol iy g s g )y — — — — . — ——— —— — —

Particulars of Transfer To

— y — —

1. Shri J.P. Sharmal

o]

4.

. Shri Bhimal Behari

Shri P.B. Mathur
Shri M.M. Gupta

Sari N.M. Kheterpal

General Manager
(Hotels, New Delhi

Jt. Divisional Mgr.
(Industrial Relations)

New Delhi

General Manager
Ashok Hotel
New Delhi

Jt. Divisional Mgr.
(Training)
New Delhi

Chief Accounts Officer
Ashok Hotel
New Delhi

General Manager
(Hotcls) Madras

t. Divisional Mgr.
anpower Planning &
Development)
New Delhi

Coordinater
Asjan Games (ITDG Catering)
New Delhi

General Manager
Hotel Samrat
New Dclhi

Jt. Divisional Mgr.
(Projects Finance)
New Delhi
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Plea for reduction of interest Loan
Advanced by World Bank/Fund IMF

1010. SHRI S. N. SINHA:

SHRIMATI PRAMILA
DANDAVATE:

Will the Minister of FINANCE be
pleased tp state:

(a) whether Indiag made 3 plea at
the recent meeting of the Interna-
tional Monetary Fund for the reduc-
tion of interest on the loan advanced
by the World Bank International Mo-
netary Fund; and

(b) if so, whether the Bank/Fund
ie. IBRD/IMF have agreed to recon-
isder plea?

THE MINISTER OF FINANCE
" (SHRI PRANAB MUKHERJEE): (a)
and (b). At the annual meeting of the
International Monetary Fund and the
World Bank, adverse effects on deve-
loping countries of high interest rates
in International capital markets were
high-lighted by the Finance Minister.

Invitation of selecteq Journalists to
Finance Ministers Press Conference
1011. SHRI SATYENDRA NARA-
YAN SINHA:
SHRIMATI PRAMILA
DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether he recently visited
‘Toronto and attended the meeting of
the World Bank and the International
Monetary Fund;

(b) whether on his return he held
a press Conference at his Office;

(¢) whether he hag invited only a
few selected journalists: and

(d) if so, the reasons for keeping

out a large number of journalists/spe-
cial correspondents out of bound?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir,

(b) to (d). On 14th September, 1982,
a press Briefing was held by the Fin-
ance Minister for those correspon-
dents who usually cover economic
matters, to brlef them on the matters
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discussed at the Commonwealth
Finance Ministerss Conference and
the Annual Fund-Bank meetings.

T g Afa w1 wifds feafh
qT AT
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(@) afz g ar, & =T HA- 5. @A garare swE  faemi
P, . & 4 L
9 E, fF arer &1 ww oA o W # AThT WIG  SETRl &
R IT IAN F oA ¥ a9 e I o e e
» ﬁﬂ'l'{% 5 el 9en New Promotion Policy in IAF
ST R -
B 1014. SHRI KRISHAN KUMAR
wfosa waem § 99 wEl (a0 GOYAL: Will the Minister of DE-
focdim ag 1981-82 & fqw AZaT (a) whether it is a fact that the
3 - . T . new promotlon policy in the Indian
ol o qwst F Air Force debars officers from seeking
Y TEl £ | qUIy, gHIR qAA premature retirement after they have
fatat = acfg §—§ &, & 1980-81 been superseded;
H 6710.71 FUT To & T 1981— (b) whether the new policy has
82 ¥ wg qﬂ 7781. 40 ﬂﬁ caused resentment among the officers

and jt is also likely to affect their

T & @ ™ Wk gfg s 16 efficiency; and

gfama @ | fawfaa dm & faaum (c) if so, the steps proposed to im-

ey #r ofifeafaat qor vEfw prove promotion policy for the offi-
HIOET ¥ FOREET &9 fawa 3 beTa?
# g owa ¥ fElw mgm A THE DEPUTY MINISTER IN THE
wfsareg qIgaT FET TS MINISTRY OF DEFENCE (SHRI
I ¢ ' o e i# K. P _SINGH DEQO): (a) The present
W2 | qEIT SR R A promotion polcy in the Indian Air
T faf agm F fau s Force has -been in existence since
T Semrr £ =7h 1976. Superseded officers are eligible
EFI T@.\% ! W 8 H ¥ to apply for premature retirement.
‘ﬁT Ul # 4 Ao % o Such requests are considered keep-
: - ing in view the exigencies of service,
L - AN il (b) In view of (a) abave, daoes not
I WAl § 9ET AT | arise,
> > a (¢) The promotion pglicy is review-
2. - i : ; /
35?11 ﬁw EI'QEEF\I‘ IR ed from time to time with a view to~
giafafa g=ei #1 amoa q:efm Aar- improve and refine it in the interest

6l 9T WA faasl @ @= of the service and the officers.
qqh Y SIEYT FEAT |
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E STl &Y JTIE
1971 42 5 54
1972 44 7 34
1973 34 5 75
1974 36 - 69
1975 20 1 73
1976 26 3 76
1977 17 5 54
1978 9 2 92
1979 20 2 101
1980 21 -~ 86
1981 22 1 76
1982 14 3 59

1971 ¥ 1982 (fgqraz, 1982

aF) & wafa § 1,04,79,456. 01
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forawr _
weT( A & A W el W, o sl

(vre Tw)
W A% FTATH Ty Iy gEa ¥
ger ST 1981  I9 1982 7 1981
' - qw L] * wEHEA
SCEEUR: IS G f
1982 F1 wfawa
1. IATAF 62. 40 0.50 0.80
2. qF HIF TIIaT 182. 31 12.24 6.71
3. @I dF ATE qiearar " 22.09 1.79 8.10
4. TZT IF UTE S TEAHIT 22.51 2.59 11.51
5. WT &% WIE 3fear 574.77  129.76 22.58
6. Ffeam Madw % © 81.19 18.37 22.63
7. g % 7w fean 50.50 13.00  25.74
8. T HTw gfear 195.89 50.58 25.82
9. REAFATH ANFMT (T 7ALT 44.67 12. 21 27.33
10. 7 % =% £fear 29.80 8.60 28.86
11. fasard# 9.72 3.25 33. 44
12. AV IF ' 18.89 7.10 37.59
13. JATE, € o AT sfear 85.36 32. 34 37.89
14. fafe sz = 31.66 12.18 38.47
15. ®&& qF AT T 28.00 11.12 39.71
16. FTRAA TF 5.11 2.09 40.90
17. e &% o gfear 103.24 43.02 41.67
18. 9oma oe f g §F 35.80 15.00 41.90
19. JT9T qF 0.82 °  0.36 43. 37
20. MIGIT TF A FAT 27.54 12:01 43.61
21. fso d% ‘ 54.94  24.29 44.21
22. FF ATE AL ' 54.01 24.27 44.94
23. FATREIE ~ 35.91 16.50 °  45.95
24. AT AMAT aF ‘ 72.68 33.71 46. 38
25. T IF ITE AL 11.77 5.59 47.49
26. TTHF HTF 32T 14.00 7.49 53.50
27. ATEET FATOAT 4% 82.50  48.73  59.07
28. W< F ATH gaUATE 31.22 17.87 - -57.24
ST 1969.31  566.56 28.77

(i wfe §)
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Ald offered hy Canada

1017. SHRI D, L. BAITHA:
SHRI TARIQ ANWAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Canadian Minister
of Transport as Leader of 15-Member
Transport Mission, during hig recent
visit to India offered to extend an
aid of § 60 million during the next
year; if so, the details of the terms
and conditions for the above aid, it
any,

(b) whether it is a fact that he also,

offered to  extend help in  various
fields by giving their developed high
technology, newsprint and latest sys-~
tem of moving freight traffic; and

(c) if so, the details of such offer
and Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The Canadian Minister of Transport,
during his recent visit to India, indi-
cated that Canadian aid disbursements
to India during 1982-83 were estimated
at about C § 60 million as compared
to actual disbursement of C ¢ 44
million last year. Bulk of the dis-
bursements during 1982-83 would
arise from loan Agreements signed
in previoug years with the Canadian
International Development  Agency
(CIDA), the termys of which are re-
payment over a period of 50 years
(including an initial grace period of
10 years) with no interest or service
charge.

(b) and (¢) The Minister indicated
the interest of Canadian companies in
projects like Railways Computerisa-
tion, Nheva Sheva Port, light trans-
port -aircraff” etc. as well as sale of
newsprint. Proposals in respect  of
these projects will be considered by
the Government of India at the appro-
priate time after firm offers are re-
ceived.
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Aiy Service bhetween New Delhi and
Bedjing

1019, SHRI R. N, RAKESH:
SHRI RAMJIBHAI MAVANTI:

Will the Minister of CIVIL AVIA-
TION be pleased to state:

(a2) whether the demand for an air
serv.ce between New Delhi and
Beijing made by the India-China
Chamber of Commerce has been ac-
certed;

(b) if so, by what time the said air
service will come into force: and
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(v) what: benefitd: are~ likely: to-bs
available through this-air service?

THE MINISTER OF ETATE IN
THE: MENISTRY. OF CIVIL. AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.
There is no proposal under considera-
tion. for. establishing air link between
New Delhi and Beijing.

(b) and (c) Do not arise,

Export to developed Countries

1020. SHRI R. N. RAKESH: Will the
Minister of  COMMERCE be pleased
to state:

(a) whether Government' are aware
of the fact that some developed coun-
tries have marketed substitule indi-
genous products at lower cost to com-
bat the exported Indian {raditional
and non-traditional items, resulting in
lowering the sale of Indian goods-

(b) if' so, the expected total loss of
exported items during the finanecial
year 1982-83; and

(c) the steps Government prcopose to
take overcome this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
P. A._SANGMA): (a) to (¢) Govern-
ment has no specific information in
thie  matter.

Extension of Vayudoot Service

1021. SHRI MOHANLAL PATEL:
Will the-Minister of:CIVIL. AVIATION
be pleased to states:

(a) the.. details.of the routes.. on
which Vayudoot service is operating
and- their profit and loss since they
have been operating upto 31st July,
1982;

(b) whether Government are consi-
dering to introduce its service in other
part of the country during the current
year; and

(c) if s0, the names of such routes
and when the services are likely fo be
started?
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THN MINTSTER ' OF" STATE IN
THE MINISTRIES OF CIVIL AVIA-
TION AND'CIVIL SUPPLIES (SHRI
BHAGWAT! JHA - AZAD): (e) Vayu-
door services are at present operating
on tha following- routes:

Delh'/Laudhiana/Dethi (8  times
weekly).
Delhi/Deliradun/Delthi © (6 times
weekly).

Delhi/ Chandigarh/ Kulu/Chandi-
garh/Delhi. (Twice weekly).

Gauhatj / Shillong / Silchar/Shil-
long/Gauhatj (Three times weekly).

Chabua/Tezu/Chabua (Twice-
Weekly) Agartala/Kailashahr/
Apgartala (Thrice weekly).

Calcutta / Jamshedpur / Rour-
kela/Ranchi/Patna and tack. (thrice
weekly).

Calcutta / Jamshedpur / Ranchi /
Gaya/Patna (Thrice weekly).

The estimated: loss upto 31st July,
1982 is-approximately Rs. 1 Crore.

(b) and (c) Hissar (Haryana), Kota
(Rajasthan), Pantnagar (U.P.), Pur-
nea (Bihar) are likely to be airlinked
in a phased manner subject to avail-
ability of .aircraft and other ifrastruc-
tural facilities.

Conferetice of Commonwealth Finance
Ministrieg held in London

1022. SHRI RAM' VILAS PASWAN:
SHRI CHITTA BASU:

SHRI RAJESH KUMAR
SINGH:

SHRI SUBASH YADAV:

SHRI M. RAM GOPAL
REDDY:

Will-the Minister of - FINANCE ' be
pleased - to state:

(a) whether it ig a Pact that a Con-
ference of <Commonwealth Finance
Ministers was held in London during
the last week of August, 1982;
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(b)-if“go, names of the' countries
which"participated in'this ‘Confefence;

N and

v

(c) the out-come of the conference?

THE MINISTER OF" FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes) Sir.

(b): List of countrieg. which parti-.
cipated: in the Conference is given in
the. statement attached.

(¢) THe" Conference- took place
against the Dbackground of a deteri-
orating World economic situation.
Considerable' stress was, therefore,
placed on strengthening the role of
multilateral development institutions
in the' development process, parti-
cularly in low-income  countries.
The  main issues  discussed in
the Conference" relatedq to
IDA replenishments, IBRD  lending,
revision of IMF Queotas and SDR allo-
cations.. Ministers urged that speedy
completion- of  IDA- VII. negotiations
with+a renewed commitment to secure
substantial increase in -replenishment.
They:agreed that there was a need for
a substantial increase in the IBRD
lending programme. Early completion
of the revision of IMF Quofas and the
need for a new allocation of SDRs
were “ also emphasized” in the Confer-
€ence.

Statemient’
Name. of the: Countrieg: which parti-

cipated-in the- Conference of Com-
monwealth Finance Ministers

1. Antigua~and Barbuda®
2. Aust¥alig

3. The Bahamas

4. Bangladesh

5. Barbados

6. Botswana

7. Britain

8. Bermuda

9. Britiéh Vifgin Islands
10. Brunei

11. Canada -

12" Cook1sldndg
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13. Cyprus

14. Dominica

15. Fiji

16. The Gambig

17. Ghana

18. Grenada

19. Guyana

20. India

21. Jamaica

22. Kenya

23. Lesotho

24. Malawi

25. Malaysia

26. Mauritius

27. Nauru

28. New Zealand
29. Nigeria

30. Papua New Guinea
31. St. Kitts-Nevis
32. St. Lucia ;
33. St. Vincent and The Grenadines
34. Seychelles \ /
356. Sierra Leona
36. Singapore

37. Solomon Islands
38. Sri Lanka

39. Swaziland

40. Tanzania-

41. Tonga

42. Trinidad and Mobago
43. Uganda

44. Vanuatu

45. Zambia

468. Zimbabwe

Nominees of IFCI on Boardg of
Management of Private Under-
takings

1023. SHRI ERA ANBARASU: will
the” Minister of FINANCE be pleased
to state whether there are any guide-
lines for 'the public sector Industrial
Finance Corporation of India in"regard
to the selection of nominees and" their
appointment™ on''the " Boatds of ML
nagement of private undertakings?’ -
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The
Government hag issued guidelines to
the all-India term lending financial
institutions, including the Industrial
Finance Corporation of India, regard-
ing the nomination of irectors on
the Boards of assisted concerns. The
guidelines cover aspectg like criteria
for selection, remuneration and duties
of the nominee directors, etc.

Criteria for Selection of nomineces of
ICICI on Boards of management of
Private undertakings

1024. SHRI ERA ANBARASU:
Will the Minister of FINANCE be
pleased to state the criteria that the
Industrial Credit and Investment
and Investment Corporation of India
adopts in selecting the nominees and
in putting them on the Boards of
Management of private undertakings
which have been helped financially by
the Industrial Credijt and Investment
Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): The In-
dustrial Credit and Investment Corpn-
ration of India (ICICI) selects the
persons to be nominated on the Boards
of management of the  assisted con-
cerns from a common panel of nom-
inee directors drawn up the Industrial
Development Bank of India (IDBI)
with the approval of the Government,
In terms of the exisling guidelines
issued by the Government to the fin-
ancial institutions, the panel drawn
up by the IDBI should include persons
of good reputation having expertise
in one or more of a variety of fields
in industry drawn from different re-
gions of India. In selecting the nomi-
nee directors from the panel, ICICI
takes jnto account the overall suitabi-
lity and experience and expertise of
the individual relevant to the indus-
trial actlvity. and requirements of the
assisted concern.
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Nominees of ICICI and IFCI on Boards
of management of companies

1025. SHRI ERA ANBARASU :
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a3 fact that most
of the nominees of Industrial credit
and Investment Corporation of India
and Industrial Finance Corporation of
India on the Boards of Management
of companies are above 60 years of
age;

(b) whether it is also g fact that the
ICICI gnd IFCI permit their nominees
to be on the Boards of Managements
of more than 15 companies individual-
ly at a time; and

(c) if so, whether this is due to
paucity of suitably qualified and ex-
perienced people for these public sec-
tor financial institutions on account of
which nominees aged beyond 60 years
and in some cases even beyond 70
years are asked to represent the in-
stitutions on more than 15 Boards of
Management at a time?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) Out
of 124 persons who have been nomi-
nated by the Industrigl Credit and In-
vestment Corporation of India (ICIC1)
a® nominee directors, 56 persons are
over 60 years of age. Out of 284 per-
sons, who have been nominated bv the
Tndustrial Finance  Corporation of
India (TFC1), 123 persons are over 60
vears of age.

fb) Generally, barring exceptional
cases, the ICICI and 1FC1 do not
anpnint a person as theilr nominee on
the Board of more than 4 companies
at a time.

(¢) The All India term lending in-
stitutions select eligible persons for
nomination from a common panel
drawn up by the Industrial Develop-

i J

ment Bank of Indla and approved by -
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ithe Government, taking into considera._
tion the individual’s overall suitability
and experience and evxpertise rele-
vant to the needs of the industrial
concern on the Board of which he is
being nominated. In regard to age
limit, it has been Ttecently decided
that only persons below 63 years of
age may be inducted into the panel,
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Non-production of Small Coins

031, SHRIMATI MADHUR!
SINGH: Will the Minister of
FINANCE be pleased {o state:

(a) whether Government had stop--
ped the manufacture of one, two and
three paise coins and now also propose
to stop manufacturing five paise coins;

(b) if so, the reasons therefor and
steps taken to help the public in the
problem created by the non-produc-
tion of these coins;

(¢) whether Government propose to
formulate a currency structure, com-
bind with economy, eficiency and
security; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (g) to (d)
Currency structure already in vogue
is constantly reviewed on the basis of
demand for and utility of notes and
coins of different denominations, their
cost of manufacture and the expendi-
ture involved in the distribution, re-
trleval and destruction of notes. The
metallic content of coins is determin_
ed from time to time taking idto
account the cost metal and also keep-
Ing in view the need both to discour-
age counter_feiting and melting ok
coins. For iInstance, In view of the
fall in the demand for low denomina-
tion coins, the minting of 1 Pasla and
3 Paise coins was discontinued from
1973-74 and that of 2 Palse coin from
1979-80. It has also been decided re-
cently to reduce the dimensions of 10
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Paise coins as a measure .of econmy
and also to . re-introduce a 20 Paise
coin in aluminium-magnesium ulloy so
as to keep down the cost of manufac-
ture of small coins. Similarly, a de_
cision has heen taken recently to
phase out the 1 and 2 rupee notes by
stepping up the output of one rupee
coins (with reduced dimensions) and
the introduction of a 2 rupee coin as
mintling of coins is found to be more
economical in the long run. On the
currency side, the introduction of 50
rupee notes, as an intermediate cdeno-
mination petween 20 rupee and 100
rupee notes, was decided upon so as
to meet the growing requirements of
currency.

The production programme both for
currency and coins is determined
from year to year on the basis of the
forecast made by the Reserve Bank
of India and after taking into account
the constraints on the production
capacity in the presses and mints,

All efforts are being made to steps up
the availability of small coins., There
is no proposal under consideration to
discontinue the minting of 5 Palse
cains.
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Losg to Mills ynder National Textile
Corporatidn

1035. SHRI NAVIN RAVANI: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the number of mills being run

by the National Texlile Corporation;

(b) the number of those mills which
are running in loss;

(c) whét are the reason therefor;

(d) the aﬁiount of loss suffered
by those mills during the years 1980-81
and 1081-82; and

(e) whether any instructions have
been issued to NTC to cut the Idbses
and what are the suggestions made
by Government in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
P, A. SANGMA): (a) There are 112
textile mills (103 nationalised and 9
managed under the Natlonal Textile
Corporation. '



221 Written Answers

ASVINA 16, 1904 (SAKA)

Written Answers 222

(b) and (d). The required informa tion is as follows:—

—

1980-81

No. ofi  Lass (Rs. No. of Lass (Rs.
mills run- in lakhs) millsrun- in lakhs)
ning in ning in

lass loss

1981-82

T — ——r

Nationalised Mills . . . . .
Managed Mills . . . . .

746391
1590'31

57  4462-50 81
4 37946 8

(c) Old and obsolete machinery, un-
economic size of the mills, excess
labour force, under-utilisation of in-
stalled capacity due to power ghortage
and increase in wages and cost of in-
puts are the main reasons for the los-
Seg of these mills,

(e) Some of the important steps
taken to improve the working of
these mills are as under:—

(i) modemisation of machinery
and expansion of capacity,
wherever necessary;

(ii) ratlonalisation of
and labour force;

workload

{(iil) bulk procurement of raw ma-
terfal on centralised basis:

{iv) diversification in the pattern

of production; and

{(v) instllation of diesel generating
sets in some of the mills to
overcome power shortage.

Abeolition of Sales Tax jn States

1036 SHRI NAVIN RAVANI: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government had been
considering to abolish galeg tax in the
country;

(b) if so, what is the latest position
in this regard;

(¢) whether it is a fact that certain
State Governments have opposed the
scheme, if so, the names of such
States; and

(d) the reasons mentioned by them
and the action taken by the Union
Government ihereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
PATTABHI RAMA RAO): (a) to (d).
There has been widespread and long
standing demand by  various Cham-
bers of Commerce, associations of in_
dustry and trade and the General
public for basic reforms in the sales
tax system obtaining in the country.
The jndirect Taxation Enquiry Com-
mittee (Jha Committee) had gone into
the matter and made certain recom-
mendations.

As sales tax is primarily a State
subject of taxation under the Consti-
tution and any reform in its adminis-
tration can be undertaken only in
consultation with and with the co-
operation of the States, a Conference
of Chief Ministers and Ministers in-
charge of sales tax was convened in
September, 1980 to discuss the prob-
lem in all its aspects. At the conclud-
ing session, the Conference adopted a
Resolution recommending inter- alia
that—

(a) Sales-tax on life saving drugs
lited as such by the Hathi Commit-
tee and vanaspati be replaced by ad-
ditional excise duties and suitable
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modalities worked out with a view to

safeguarding the legitimate revenue

interests, present and future, of the
States and

(b) a panel of Chief Ministers be set
up to formulate proposals for (i) addi-
tions to the list of goods to which the

scheme of additional -excise duties in -

lieu of sales tax be extended, and (ii)
additions to the list of ‘declared goods’
However, the Chief Minister of
Kerla, Tamil Nadu, Tripura and West
Bengal dissented from  these recom-
mendations.

As a dollow-up .action on the above
recommendations another Conference
of Chief Ministers, including the mem-
bers of the panel set up in terms of

part (b) of the aforesaid
Resolutlon, was convened at
New Delhi on  13.2-1981 to consider

inter-alia a proposal for inclusion in
the list of “declared goods™ and for
the levy of additional excise duty in
lieu of sales tax on vanaspati, drugs
and medicines, cement, paper and
paper board and petroleum products.
Some Chief Ministers were opposed to
the proposal as, jn their opinion, it
would affect the revenues of the Stateg
and place restrictions on the powers
of the State Govermments {o levy -tax.
Further, the Government of West
Bengal expressed their dissent as the
State Government had filed a suit
againgd the Union of India challeng-
ing .ameng, other things Additionzal
Dutias of Ef8ise (Goods of Special
Jmportance) Act, 1957 and the matter
was ahill  pending in the Supreme
,Cours The Conerence, taking note
©of the Union Finance Minister's as-
surance that the  propased  scheme
would he so devised and administred
as 10 safeguard the present and futuxe
interest of revenue .of the States from
.these commodities, recommended ap-
pointment by the Central Government
of an Export{ Committee headed py an
eminent person = qualified to he a
Chairman of the ‘Finance Commission
apd - with - - ' an Feonomist
ang - an .Administrator as
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Members to study the financial impli-
cations of the proposal and the man-

ner in which the financial interest of

the States can be safeguarded. The
States of Jammy and Kashmir, Kerala
and West Bengal, however recorded
their dissent.

In pursuance - of the - abeve -recom-
mendation, an Expert Committee K uo-
der the Chairmanship of Shri Mohan
Lal Sukhadia. Membper of . Parlia-
ment, was appointed to go into the
matter. In view of the demise of
Shri Mohan Lal Sukhadia, Shri kam-
lapati ‘Tripathi “Member of Parlia-
ment has been appointed as Chair-
man of the Committee, The term of
the Committee has been extended up-
to 31st December, 1982.

D.A. Patters in Public sector Under-
takings
1037. SHRI BHEEKHABHAIL: Will

the Minister of FINANCE be .pleased
to state:

(a) whetber it is a Jfaet that the
Public Sector -Undertakings following
Central Government D.A. pattern are

being .compelled to release due D.A.

instalments .only after. Gentral Govern-
ment have decided and declined release
of ‘'D.A. instalment for (Central Govern-
ment employees, i so, the reasons
thereof, particularly when the repres.
entatives of employees working in
Public Sector Undertakings are not
associated ‘in JCM of Central Govern-
ment; and

(b) rwhether ‘Governmens @pe pre-
pared to allow Public Sector Undertak-
ings ‘to xelease D.A. instalmerds as
per Governmerit DA. formula awtoma..
ically on becoming eligible foy -~ the
same and without waiting for Central

their

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PAT-
TABHT RAMA RAQ). (a).a8d (b):The

224
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release of the D.A. instalments. by. the
public enterprises who have adopted
Government D.A. pattern is normally
re,a‘ulated by the terms of the settle-
ment between the management and the
em.loyees or in accordance with the un-
erstanding on the subject where a
written settlement is not concluded.
Wherever the agreement or the under.
standing specially visyalises the rates
of neutralisation for' payment of D.A.
a.s per the. .formula similar to that ai pli-
cablp to Central G—ovemment emp-
lo‘yees reiease of the DA iastalments
as been sanctioned by the management
t, elves without waiting for a for-
mal announcement by the Central Gov._
ernment. In other enterprises where
no such specific agreement has been
incorporated in the terms of @ the
settlement, enterprises have generally
awaited the announcements made by
the Government for release of the D.A.
instalments. Government hav2 no jro-
posal to make any change in the prac-
tice, as above.

Specia] Constabulary for IT. Depart-
ment

10. 8. SHRI JAGDISH I'YTLER: Will
the Minister of FINANCE Le rleased
to state:

(a) whether Government are consi_
dering to set up special constabulary
for the Income Tax Department to pro-
vide protection to its staff as well as
to help the Income Tax Officials in
pursuance of their dutieg like raids, ete;

' (b) whether the present police force
has '‘been found inadequate for this
purpose;

(c) whether a Committee has recom-
mended this step; and

[} ¥ i
(d) if so, Government's ieaction
thereto?

"rf ir‘u NISTER OF ‘STaTH IN THE
RY OF F c:n (SHRI PAT-

Cmnm{ttee comprising of ofﬁcers of
2302 1.S—8
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the Income Tax Department has been
recently constituted to consider, inter
alia, the necessity and feasibility of
establishing a constabulary in the De-
partment. The Government will take
action, as may be considered necessary,
on receipt of the Committee's report.

Sa'e Price of Imported Natural Rubber

1039. SHRI JAGDISH TYT!.ER: V/ill
the Minister of COMMERCE be pleas-

ed to state:

(a) whether it is a fact that the
domestic sale price of natural rubber
imported by the State Trading Corpor-
ation (STC) is 80 per cent more than
the level in the international markel;

(b) whether it is also a fact that
the S.T.C. has been unable to meet the
annual requirement of natural rubber
of the industry; and

(c) what Government propose to do
under the circumstances to alleviate
the problems faced by the rubber ind-
ustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,
A. SANGM.A): (a) The sale price of
natural rubber imported by the STC
is higher than the international price
of rubber. This price is deterimined Ly
a Pricing Committee of the Guvern.
ment{ which takes into account the op-
erational cost, reasonable 1 rofit margin
for STC, import duty, etc.

(b) No Sir. STC has been importing
natural rubber on the basis of authori-
sationg given by Government after
review of the Demand-supply position
in the country every year.

(¢). Government is constantlv = re.
viewing the demand-supply pesition in
the couniry and allows such quantities
to be imported as are required by the
rubber industry. Government is also
implementing. various A Jevelopmental
schemes through the Rubber . Board
with a view to increasing rubber pro-
duction in the country.
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Groundnut Extraetions

1040. SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are consi-
dering the viability of groundnut extra_
clions in the world market vis-a-vis the
abolition of export duty on groundnut
extractions;

(b) whether Government have con-
sidered the rejectlion of groundnut ex_
tractions on the grounds of flornoxin
content: and

(c) what Government propose to do
to ensure that India's groundnut extra-
cliong are given a major ympetus in the
world markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCYE (SHRI P.
A. SANGMA): (a) and (b) Yes, Sir.

() Export of Groundnut Ex-

tractions is allowed within a
limited  ceiling. Export of Gro-
undnut  Extractions from India

has been facing difficulties on account
of the very low specifications of aflot-
oxin content in GNE fixed hy importing
countries. Efforts are being made to
increase the export by denuting a high
level delegation to the major markets.

Extension of Vayudoot Service to Gui-
arat

1041. SHRI R. P. GAEKWAD: Wwill
the Minister of CIVIL AVIATION be
pleased to state:

(a) whether i{ ig a fact that Govern-
ment are noyw planning the extension
of ‘Vayudoot’ during the Sixth Plan
period to cover 23 more c2ntres in the
country;

(b) whether Government propose to
add any of the centres in Gujaray to
this list.
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(c) whether it is a fact that people’
of Gujarat are greatly handicaped be-
chuve of the difficulty of rapid comm-
unjcetion in far-flung places, and

‘(d if so, do Government propose in-
cluding tourist, industrial, cultural and
historical places of Gujzrat region in
the expansion programme of third level
Airlines operations in the country?

THE MINISTER OF STATE OF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): (a) and (b) Sub-
ject to availability of aircraft and
other infrastructure facilities, Govern-
ment has planned to extend Vayudool
services to about forty stations inclu-
ding those located in Gujarat.

(c) No such complaints have Theen
received by this Ministry.

(d) Yes, Sir. The important ones.

Robberies jn Branches of Public Sector
Banks

1042. SHRI R. P. GAEKWAD: Will
the Minister of FINANCE be pleased
to state:

(a) the number of bank robhberies
and dacoities in the branches of public
sector banks during January io $Sep-
tember this year;

(b) out of the above, the number of
robberies and dacoities in the bran-
ches of public sector banks in Gujarat
involving the amount of money; and

(¢) steps taken or proposed to be
taken to tighten security arrangements
in banks?

. THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) According
to the information furnished by banks,
there have been 59 cases of bank dac.
oities/robberies in India during the-«
period 1st January 1982 to 30th Sep-
tember 1982, L
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(b) There have peen no dacoities/
robberies in the branches of public
sector banks in Gujarat during the
period 1.1.82 to 30.9.82,

(c) All the public sector banks have
been instructed to tighten lhe security
measures within their ~ premises. De-
tailed instructions have also been iss_
ued by the Government to public sec-
tor banks regarding the specific audi-
tional security measures that should
be taken by‘them. Government have
also set up a high powered committee
to review the security acangemenis in
banks.

Demand and Production of edible and
refined oils

1043. SHRI CHINTAMANI JENA:

Will the Minister ol CIVIL SUPPLIES

be pleased to state:

(ay what ig the annual demand of
edible pils and refined oil in the coun-
try;

(b) what is the annual production of
edible oils and refined oils in the
country;

(¢) what steps are being taken fo
meet the increasing demand of enible
oils in the country;

(d) whether there is any proposal
to set up a National Qilseeds Deve-
lopment Project: and

(e) if so, by when and what ¢re the
main functions of the said preoject
and how it will be helpful to salve the
edible oil problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MUHAMMED USMAN ARIF):
(a) and (b) During the past few
yvears the demand for edible oils in the
country has been around 38 lakh
tonnes per gnnum, whereas jndige-
nous production has variad hetween
24 and 27 lakh tonnes per annum.

(¢) To ensure improved availabili_
ty of edible oils and meet the gap
between demand and supply, several
long-term and  shodt-term n:easures
have been adopted by the Govern-
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ment. Brietly stated, the following
steps are being taken by the Govern.

ment . —

(iy Intensive programme {for in- =
creasing production and preductivi-
ty of traditional and non-tradition-

al oiiseeds and oils:

(ii) Planned efforts {o maximise
exploitation of the untapped poten.

tial of the oilseeds; .
(iii) Policy of announcing sup--
port prices for oilseeds;
(iv) Import of adequate quantity
of edible oils; -

(v) Enforcement of storage cqn;_
trol orders and other enactments to
regulate trade in oiiseeds and oils. "
(d) Yes, Sir.

(e) With a view {o increasing the
production of oilseeds, a three-year
project (1982_83 to 1984-83) ig pro-
bosed to be undertaken, This prc-jei:;_t,'
will include expansion of area under
oilseeds crops and adoption ol pack-
age of practices in their cultivation by

providing incentives to farmers.

Firing by Pak Army on Indian Borders

1044. SHRI CHINTAMANI JENA:
DR. KRUPASINDHU BHOI:

SHRI GHULAM RASOOL
KOCHACK:
SHRI B. D. SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Pakis-
tan Army personnel resoried to un.
provoked firing on the Indian Border
at three different places in the Men-
dhar Sector of the Poonch horder area
on 31st August, 1982; ' '-" T

e LI |
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(b) the number of times the'Pakis-
tani Army has violated the law :and
resorted to unprovoked firing on the
Indian border during the current year;
and

(c) what gteps _Government: have
taken in this respect?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
No, .Sir.

«(b) However  there have been a
number of occasions when Pakistani
troops had resorted = to unprovoked
firing acposs the Line of Control in
J & K during the current year. It
would not be ‘desirable {2 disclose
details.

(c) Issues relating to minor firing
incidents across 'the Line cf Conirol
in.J&K are resolved through. Flag
Meetings of local commanders. - In
case of incidents of a more serious
nature  the matter is taken up with
the Govenment of Pakistan,

Deyvelopment of Trade between India
and Pakistan

1045. SHRI CHINTAMANI JENA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Adviser to the Presi.
dent of Pakistan in Business Coodri-
nation and Internal Trade had visited
India and had said that Pakistani
businessmen are keen to develop mti-
mate contacts with the Indian business
community to develop trade between
the two countries;

(b) if so, what 1is the reaction ol
Government of India thereto; and

(c) whether any trade agreement

between ' India ‘and Pakistan bas been
signed recently; if -so, the details
thereof?
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THE 'DEPUTY MINISTER IN.THE
MINISTRY OF COMMERCE (SHRi
P, A. SANGMA):

(a) Yes, Sir,

(b) Government of India would

welcome increased trade with Pakis-
tan.

(c) No, Sir.

Increase in Wholesa’e Price Index

1046. SHRIMATI GEETA MUKHER-
price index is successively increasing
be pleased to state:

(a) is it a fact that the wholesale
price index is successively ‘ncreasing
in the last two months;

(b) what was the wholesale price
index in the 2nd and 3rd weeks of
September, how does it compare wilh
the price index of the first and the
second weeks of May, June July and
August, 1982; ’

(c) if there has been a constant rise
in the wholesale price index in the
periods mentioned above how is it
comparable with the Government
claim that the inflation has been con-

tained: and

(d) how is the whelesule price index
reflected in the consumer price. index
giving flgures of comparative periods?

‘THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)

to (d) The required information on
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movements of the Wholesale Price In-
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dex (1970-71—100) is given below:

Week ended General  Wecekly Annual
Index change inflation
(percent) - rate?
(per cent)
1982 .
May 1 276.3 +0.2 —0.1
May 8 277.0 +0.3 Neg.
June 5 283.0 --0.7 +1.6
June 12 . 285.5 -+0.9 .+2.2
July 3 200.5 Lo.9 +2.8
July 10 290.8 +0.1 +r.3
August 7. 293.1 +-0.4 +I.2
August 14 203.8 lo.2 +r1.3
Scptember 4 292.0 —0.7% +2. 4
September 11 . 290.6 —0. 5 Aoy
Spetcmber 18 . 290.3 —0.1 +2.0

It may be seen from the above that
the .annual rate of inflation coniinues
to be quite low.

The . All-India Consumer Price iIn-
dex for Industrial . Workers (1960-
100)t'is compiled 'on a monthly basis.
It has moved:up :from 462 fox May
1982. to 470 for June, 478 for July
and 488 for August The Index for the
monty of September 1982 is not yet
available,

Proposal for Permitting, 100 per cent
Export Units to Sell their Préducts ‘In
Domestic Market

1047. SHRIMATI 'GEETA MUKHER-
JEE: Will the Minister of TOMMERCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment are favourably considering
a proposal for permitting 160 per cent
export unijts to sell in the domestic
market about 25 per cent of their
production;,

(b)" whether it is a fact that  these
100 per cent export Iunits were given

several concessions.over the last three
years on the plea that they would ex-
port all their products and ccnsequen.
tly thew: deserved sperial -concession:

(cy ¥ 'so, the'reasons' why: the
present. proposal” is being ' favourably
considered: and’

(8)-what will be the impact of this
coneessiom on such units’ which ‘pro-
duee the/same products for domestic
market? -

THE:DEPUTY MINISTER /IN -THE
MINISTRY OF «COMMERCE + (SHRI
P.’A. SANGMA)+ (a) Noj Sir.

(b)ito (d) Do not arise.

Loans to agriculturist by Rural Banks
of Orissa

1048, SHRI. RASABEHARI BEIERA:
Will | the- Minister of FINANCE be
pleased to siate:

(a) whether ‘it is a faet thaf the
Rural ‘Banhks ‘of Orissa have  given' a
very 'peor* performance in ' providing
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ﬁnahcial loaﬁs 1o individuals, agricul-
turist and others; '

(b) how many beneficiaries have re-
~ceived loan so far and the amount
given so far; and

(¢) what steps Governmeont propose
to take to popularise the policy of Gov-
ernmen{ in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANTE (SHRI
JANARADHANA POOJARY): (a) end
(b) Regional Rural Banks funclioning
in Orissa have been showing sleady
progress in providing loans to their
beneficiaries. As at the =nd of Decem-

_ ber, 1981 the nine such banks function-
ing in Orissa have extended credit
" amounting to Rs. 38 crores in 3.88 lakh
accounts of beneficiaries ccn prising
mainly of small/marginal farmers, agri-
" eultural labourers, rural artisang and
other weaker sections as compared to
Rs. 28 crores in 3.65 lakh accounts at
~ the end of December, 1980.

"{c) The Government have decided
to increase the number of such banks
.;in the country. Their oreseat nymber
i of 121 wil be increased to 170 by the

end of the present five year plan and

they will cover by that time 270 dis-
tricts in the country. dreference is
-given to the Regional Rural Bauks in
- areas of their jurisdiction in the matler

of branch expansion by Reserve Bank’

ot India. Dy wu.tuc ef thoir locction,
" .these banks are in a position to pro-
" “vide banking services in remote rural
areas. The Regional Rural -Banks
have a low cost profile en.d to achieve
this purpose, they are extended special
concessions by the Governinent, Re-
serve Bank of India and their sponsor
banks. Most of their ioaning is for the
weaker sections of the rural com-
munity. Regional Rural BLanks have
been allowed to offer } per cent higher
rates of interest than the commercial
banks on all deposits with meturity
- periods below 3 years. This encour-
-ages rural savings and their own de-
posit/mobilisation as well.
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Linking of important centres of Orissa
through Vayudoot

1049. SHRI RASABEHARI BEHERA:
Will the Minister of CIVIL AVIATION
Le pleased to state:

(a) whether his Ministry have re-
ceived a proposal {from in> Govern-
ment of QOrissa to link up some mpor-
tant centres of the State through Vayu-
dool service;

() if so, the places suggested by the
jovernment of Orissa for being Jinked
by Vayudoot! service,

(¢c) how many of those important
cantres are proposed to he itinked oy
Vayudoot services by the end of the
Sixth Plan period; and

(d) the efforts made by Govern-
ment so far to implement the above
proposa.?

THE MINISTER OF STATE OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL SUPPLIES (SHRI
BHAGWAT JHA AZAD): (a) and (b)
The Government of Orissa
have reguested for extension of Vayu-°

doot services to the following stalions:

linked by Vayudoot service,

Bhubaneswar, Jharsuguda, Rourkela,
Jeypore,

(¢) and (d) Of the above stations,
Rorkela has already been connected
‘linkage
of othzr stations is subject to the de-
velopment of the infrastructual facili-
ties during the Sixth Plan period.

Faci ities and incentives Lo attract
investment from non-residents

1050. SHRI RASHEED MASOOD:
Will the Minister of FINANCE he
pleased to state: -

(a) how far the existing facilities

. and incentives provided oy Govern-
. menf to the non-residents have attract-
- ed investment in India;
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(b) whether Government have re-
viewed the effectiveness of th> existing
facilities to remove the impediments,
if any, in attracting foreign invest-
ments; and '

(¢) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Certain additional facilities have begen
created for non-resident Zadians to
make investment in India. These have
been introduced recently and 1t s
rather early to make an assessment.
As far as foreigners are concerned,
the policy has been {o apprave invesl-
ment on a selective basis in priority
areas. Such foreign investment has
benefitted the couniry by import sub-
stitution, induetion of new technclogy
and export generation,

(b) and (c¢) Government have al-
ready taken several steps. Areas
where foreign investment has a role
‘have been spelt out; several proce-
dural changes have lLeen brought
about to grant approvals in a time
bound manner. Several concessions
have also been announced vo facilitate
Jnvestment by Non-Resident Indians,

Reduction in Share of IDA’s Loan

1051. SHR] RASHEED MASOOD :
SHRI B, D. SINGH :

Will the Minister' of FINANCE be
pleased to state .

(a) whether India's share cf IDA's
:loans is likely to be considerably -re-
duced; :

(b) if so_ the details thereof stating
the reasons therefor;

(c) its likely impact on the country's
.developmental programmes snd the
consequential economic outlook. and

(d) ihe steps contemplated by Gov-
ernment in this regurd?
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THE MINISTER OF FINANCE
(SHR; PRANAB MUKHERJEE) : (a)
and (b). Funding difficulties of IDA
VI have resulted in reduced availabi.
lity of IDA resources. This has been
a major factor in reduction in India’s
share of IDA credits in fiscal year
1982, Assuming a larger avazilubility
of resources in fiscal year 1983, indi-
cations are that India will have an
easier blend of IDA/IBRD commit-
ments,  Allocalion of resources for
fiscal year 1984 has not vet peen de-
cided.

(c) and (d), Reduclion in IDA as-

sistunce will have an adverse impacton
the balince of payments «itualidn.
Governmoni are making conc2ried ef-

forts to ensure that India receives ' a
reasonable share of IDA resources,

Exploraiion of New Areas of Trade

1052, SHRI BHERAVADHAN K.
GADHAVI. Will the Minister of COM-
MERCE be pleased to state:

(a) the position of palance of trade
today in India and the extent to which
we suffer from adverse balance of
trade;

(b) whether it is a fact that the
zeal to explore the new avenues for
exportable goods has not been pursu-
ed vigorously by Government;

(¢) any new areas of trade which
can e ex~] red for tle purpose of
exports;

(d) whether any scientific study in
this regard is made: gnd

(e) if not whether @Government
propose to do so now?

THE DEPUTY MINISTER IN EHE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) According to
the latest available data the deficit
of India’s foreign trade for the year
1981-82 amount to Rs. 5778.72 crores.
For the first quarter of the eurrent
financial year i.e. April-June 1982 the
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deficit is provisionall.y placed at Rs.
152273 crores.

(b) ang (c). A series of expor{ pro-
motion masures have betn taken by
the Government to boost exports. All
possiblle efforts are being made to
maximise our exports, product-wise
and market-wise both in developing
and developed countries.

(d) and (e). From time to time,
committees and Task Forces are ap-
pointed by the Government to study
the prospects in export trade Perio-
dic meetings are also held with the
various Export Promotion Councils/
Commodity Boards, elc. to identify
the constraints on exports and to

evolve suitable remedial measures
therefor,
Demand of Export Manufacturing

unity for Sale of their Products in
Domestic Market

1053, SHR1 BHIKU RAM JAIN:
Wil] the Minister of COMMERCE be

pleaseg to state.

(a) whether @Governmeni gre aware
of the demand of export manufactur-
ing units for selling their products in
the domestic market; and

(b) jif so, the reaclion of Govern-
ment therelo and when a decision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY ;OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). Yes,
Sir,

In so far as such units in free {rade
zones are concerned, the Government
have decided to alloy such units to
sell 25  of the wproduction in domes-
tic tariff area against wvalid jmport
licences.

This decision is not gpplicable to
100 % Export Oriented' Unitg outside
"the zone.
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Import ang Production of l:ﬂll:
Denslt’y Mf’ethy!éne ;

1054. SHRI BHIKU RAM JAIN:
Will the Minister ‘of’ CO‘\’[M‘ERCE é

pleased to state:

(a) whether Government are aware
that several large international pro-
ducers have pruned the prices of high
density polvethylene to dump it into
ihe  Indian market thereby making it
difficult for the Indigenous industry 1o
face the competition; and

(b) how do Government provose fo
meet the problem of rising imports
and falling production of HDPJ{.‘?._

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). While
there has been g representation to this
effect from the single Indian maun_
facturer of this jtem the available daie
does not indicate any fall in produc-
tion as a result of t.he import pohqy
Arrangements. exist for monitoring ihe
position of imports vis-a-vis indige-
nous production and demand with a
view to taking action as wnay he found
necessary.

Direct sale of Indian tobacco Products
Overseas
WP ey

1055. SHRI BHIKHU WAM JAIN:
Will the Minister of COMMERCE; be
pleased to state:

(a) whether the Indian 'Tobacco
Board had 'sponsored the Indian Imsti-
tute of Foreign Trade study for pre-
motion of direvt sale of Indian tohacce
Products Overseas;

(b) whether the Indian Inslitute of
Foreign Trade (IIFT) had submitted a
preliminary report on consumptlon of
cigarettes and - cigarette smoking ﬂ~1c
West Asian countries: ‘and

(¢) the steps proposed to increase
marketing facilities, producfion of low-
nicotine cigareltes and bidis and" 1o
increase exports to the Gulf with, de-
tails thereof? .. ; ,
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THE DE.PUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P..A. SANGMA): (a) Yes, Sir;

(by No, Sir.

(c) Report of the team is awaited.

Import of raw materials by Tyrc
Industry

1056. SHRI K. A. RAJAN: Will the
Minister of COMMERCE be }leased to
state:

(a) whether the tyre indusiry was
allowed to import raw materials avail-
able at International prices; and

(b) if so, the details Thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Tyre
industry requires various raw materi-
als such ag natural/synthetic rubker,
carbon black, synthetic fabrics and
rubber chemicals. Import of these is
regulated as per policy in force. For
export production, there is also a prro-
vision for import of raw materials
without payment of customs cuty, the
details of which are given in Appendix
19 of Import & Export Policy (Vol. I)
for 1982-83. Copy of the Import and
Export Policy is available in Parlia-
ment library.

Loans disbursed by National Bank for
Agriculture and Rural Development

1057. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased
to state:

(a) the total amount of loan that
has been disbursed by the National
Bank for Agriculture and Rural De-
velopment since itg inception on 12th
July, 1982 till date; and

(b) whether this Bank has been
fully staffed now in the face of reluc-
tance of trained. staff in the Agricul-
tural Credit.Survey - Department - of
‘R.B.I. to come over to this Bank? :
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THE DEPUTY MINISTER - IN THE
MINISTRY = OF .. FINANCE. (SHRI
JANARDHANA POOJARY): (a) ,The
National Bank for  Agriculiure and
Rural Development (NABARD) has
disbursed a sum of Rs. 57.54 crores as
term loans and another sum of RSs.
504.57 crores as short term  lnansg  to
the .State Cooperative. Bankg and Re~
gional Rural Banks since. its ingeption
on 12th July, 1982 till 27th cf Septem~
ber. 1982.

(b) The NABARD may appoint such
number of sitaff as it may consiger
necessary for the efficient performance
of its functions. The initial staff ; of
NABARD comprised staff working . in
the erstwhile Agricultural Refinance
and Development Corporation (ARDE)
and the Agricultural Credit Depart-
ment and the Rural Planning and
Credit Cell of Reserve Bank
of India, whose services were trans-
ferred to it under the provisicnus of the
NABARD Act. No reluctance of any
such staff for their conlinuaace in the
new institution has come to the natice
of the Government or the NABARD.
Further, the employees so transferred
have a right under the Act to exercise
option electing to go back to RBI within
six months of the esabllshment of the
Bank.

Crisis in Darjeeling Tea Industry

1058. SHRI CHITTA BASU:
SHRI K. RAMAMURTHY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are aware
of the fact that Darjeeling Tea Indus-
try is currently facing an acute crisis:

(b) if so, the nature of the crisis;

(c) steps taken to meet the situa-
tion: and

(d) the latest position in regard to
Tea Board’s proposal for-rejuvenation
of the old and sick tea gardens? 1.
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THE DEFUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Government is
aware that the Tea Industry in ar-
jeeling has special problems.

(b) The probiems include 1:sing cost
of production low yield, ceficit in
working capital, accumulated cebt bal-
ance and interest accrued thereon.

(¢) The Tea Board's financial assist-
ance under its three major schemeg ig
available to Darjeeling Tea Industry
also. With effect from 1-9-1130 the
rates of subsidy for re-planting in res-
pect of hiliy areas in this tea growing
region has been increased to Rs. 15,000
per hectare,

(d) The Darjeeling Rejuvenation
Scheme is now awaiting clearance of
the Expenditure Finance oramiltee,
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Decision to reduce export of rice

1059. SHRI CHITTA BASU: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have decid-
ed to reduce the export of rice for the
current year;

(b) if so, the reasons therefor; and

(c) the foreign exchange eainings
for the last five years from export of
rice?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA). (a) and (b). The
export of basmati rice is ander Cperr
Export of non-
basmati wvarieties of rice is permitted
in limited quantities only through Food
Corporation of India,

(¢c) The foreign exchange earnings
from the export of rice for the last
five years are as foliows:—

Year

1978-79 .
1979-80 .
1980-81

*1081-82

Qty. Value |
(000 tonne) (Rs. in
crores)

e e T S S

*(provisional)

Imbalances and benefils conferred as a
result of lacunae in FERA

1060. SHRI T. S. NEGI: will the

Minister of FINANCE oe pleased 1o
state:

(a) whether the attenlion of Gov-
ernmeut has been drawn r2garding the
imbal#u20s and benefits conferred as a
result{ ¢! lacunae in FERA vide ‘India
Todsp ¥ 13 August, 1982:

-Sm:rm: DGCIS

(b) whether Government propose to
take any corrective steps; and 1

(c) if so, the details thereof?

. .-y
“THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir. The article on FERA is an
attempt to assess the impact of FERA
process. On baiance, the conclusion
reached ig that FERA, has beea a 1sc-
ful achievement. Some of the issues
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discussed by the authors <o not relate

to FERA as recognised by the suthors
themselves.

(b) and (¢). The FERA process of
examination of the existing activities
of F.E.R.A. companies, and permitting
them to continue or discontinue their
activities in India according tc the
FERA guidelines is over, znd there 13
no cause for review.

" Opening of Commercial Bank Offices
in Madhya Pradesh

1061. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank of
India has fixed guidelines for Com-
mercial Banks tp open Bank Offices in
Rural and Semi Rural areas for every
17000 population;

(b) which are the Rural areas and
the districts identified as ‘“under-
Banked” on the above norm inm the
State of Madhya Pradesh;

(c) how many new Commercial Bank
Offices will be opened in tne ahove-
banked areas during the years 1981-82,
1982-83 and the remaining part of the
Sixth Five Year Plan; and
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(d) what other steps has the RBI
planned to spread banking facilities,
credit and easy loans for the back-
ward and under-developed wsreas in
Madhya Pradesh?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) and (c). In terms of their branch
licensing policy for the three years
1982-83 to 17°4-85, the Reserye Bank
of India have indicated a tentative pro-
gramme of authorising, besides the
authorisations already issued and pend-
ing with the banks, 693 additional
rural/semi-urban branches in Madhya
Pradesh. Districiwise details of these

estimates gre sel out in the Stalement
attached.

(d) Several measures {aken Ly the
Reserve Bank such as simplification of
loan sanctioning processes, relaxation
of security and margin requirements,
stipulation of a higher proportion of
40 per cent of total advances 1> priority
sectors, increased emphasis ¢n District
Credit Planning, increased involyement
of banks in the implemen:ation of the
20 Point Programme, particular.y in
the Integrated Rural Tevelopment
Programme ete. are expected to in-
crease the flow of bank credit in the
less developed areas also, including
those in Madhya Pradesh,.

Statement

Statement s'woing the wonber of additional Offices required lo be opened at rural unbanked centres in

Madhya Pradesh as per the guidelines under the New Branch Licensin
March 1985

¢ Policy for the period April 1982

Si. Name of the district where the APPEO is higher than 17, coo (1981 Noa. o "additiorzl
No. census) offices required ta
be op:ned
I 2 3
1 Balaghat 29
2 DBastcr 9 -

8 i
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1 2 B - 3
T 4 Pwad 25
5 Bhopal 2
6 Bilaspur 27
7 Chhindwara .
8 Damah 6
9 Datia 5
10 Dewas 10
11 Durg 33
12 East Nimar -
13 Guna 25
14 Gwalior 9
15 Jabalpur 22
16  Jhabua 13
17 Mandla 27
18 Mandsaur 12
19 Morena 40
20 Narsinghpur 3 >
21 Panna 14
22 Raigark ¢ 45
23 Raipur . . 37
24 Rajgarh 18
25 Rajnandgz'.cm 23
26  Ratlam 4
27 Sagar . 23
28 Schore : 7
29 Sroni 17
30 Shahadol 25
31 Shajapur .
32 Shijvpuri 20
33 Sidhi 3
34 Uljain 11
35 Vidisha 12
* ’t\:fs::.‘:\;:{:la:w al uﬂ"c s thet m:n b: u]]r.]l(‘d in lhv olh( r districts . {,q
TotAL 693
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Export of sugar throush' S.T.C.

1062. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMERCE
be pleased to state:

(a) whether Government Lave taken
a decision to .export sugar through the
State Trading Corporation;

(b)’ what is ‘the range of sugar sale
price expécted by Government till the
next 1982-83 ‘season ir‘the ceuntry and
the price at which it would be export-
ed: and

(2) how much sugar wais inported,
its value - during the last year, and how
much of it has been released as on
31-10-1982 for domestic market?

"THE: DEPUTY 'MINISTER ' IN ' THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b)) The domestic prices of free sale

sugar would depend on the .demand
and 'supply position of suger during
1982-83. ~The export price of- sugar
iepends on the international prices
prevailing at the time of export. It is
difficult to predict the expected sale
price for the 1982-83 season,

.{¢) During the financial year 1981-
82 2.14 lakh MT sugar valued a! about
Rs. 101.14 crores was imported, Qut cf
this 1.925 lakh MT vaiued at about
Rs. 69.34 crores was delivered to State
Govt. or their nominated agencies for
the public distribution system, 12 243
MT valued at about Rs. §.50 crores
was sold fto highest bidders and ithe
balance quantit, of 3,916 MT is still
lying in stock.’

Review of policy of awarding turnkey
contracts to foreign countries

1063. SHRI S. M. KRISHNA: Wwill
the Minister of COMMERCE be pleas-
ed fo state:

(a) whether it is a fact that Gov-
ermmment propose to review the policy
of awarding turnkey contracts to for-
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eign companieg in - the country after
the revocation of the letter of intent
to - a UK firm to set up a steel plant
in - Orissa;

(b) ‘whether it is. also a ‘fact that
sucth contracts were depriving ‘the In-
dian ‘public and private sector: ‘irms of
pdrticipating ‘in -the national develop-
ment‘and 'thereby resulting in-drain
of money to other countrics; and

(c).it so, the nature of the latest
Government policy in the matter of
awarding such turnkey projects?

THE' DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) No, Sir.

(b) No, Sir.

(c) The decision in awarding turn-
key contracts is taken by the admi-
nistrative Ministry in consuliition with
the other Ministries concerned on the
merits of each case considermng the
most suitable and expetitious method
of execution of the project.

Multi-storey Hotel in the vicinity of
Palam Air Port

1064. SHRI RAM SINGH SHAKYA:
Will the Minister of DEFENCS be
pleased to refer top the reply to Un-
starred Question No. 1517 on 16th July,
1982 regarding multi-storey hotel in
the vicinity of Palam airport and siate:

(a) hag the Delhi Cantonment Board
issued a licence for running the hotel
in residential area; if so, the details
thereof;

(b) when did the unauthorised con-
structions made on the second floor
consisting of five rooms, five toilets, one
staircase and one passage come to the
notice of the Cantonment Board; and

(¢) has-the appeal of the petitioner
been disposed of by the appellate au-
thority by now; if not, reasons for
the delay?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) A licence under
Section 210 of the Cantonmnents Act,
19024 was issued by the Delhi Canton-
ment Board for running a Ractaurant
in Mehram Nagar Village of Delhi
Cantonment. The licence expired on
31-3-1982 and the application for rene-
wal of licence for 1982-83 is under
consideration of the Cantonmcnt Board
Delhi.

(b) Some unauthorised construe-
tions came to notice on i9th Febru-
ary, 1982 for which a notice was
issued on 18th March, 1982. Un 25th
May, 1982 further additions to these
consiructions were noticed and a notice
was issued on 5th July, 1982,

(c) As against the first notice issued
on 18th March, 1982, the party prefer-
red an appeal and the same was for-
warded to the appellate authority by
the Cantonment Board on 5'h August,
1982 and 1is yet to be decided. As ag-
ainst the second notice of 5th July,
1982, the party preferred an appeal on
6th August 1982 and the same  has
been sent by the Cantonment Bosrd
to its legal adviser for drafting g re-
ply to the appeal for submission to the
appellate authority.
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Bank Robberies

1065. SHRI RAJESH KUMAR
SINGH:

SHRI JAGPAL SINGH:

SHRIMATI JAYANTI PAT-
NAIK

Will the Minister of FINANCE be
pleased to state: ;

(a) how many bank robberies were
committed in various parts of the co- .
untry in 1982 (till date) as compared
to the robberles that took place in
1981 and what is the amount involv-
ed in these bank robberies;

(b) how many of the bank robberies
have been solved and what is the am-
ount that has been recovered so far;

‘(e) whether Government have con-
sidered the adequacy or olherwise of-
the preventive measures taken in view
of the experience gained and have
made any survey of the dacoity prone
bank branches to examine tneir wvul-
nerability in particular and to further
strengthen the securily arrangements;
and ‘

(d) if so. the details tnereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) (a) The
number of bankg robberies/dacoilies
during the years 1981 and 1982 (upto
30-9-82) with the total amouat involyv-
ed is indicated below:

—— e e — . —e . o E—— —

Year No. of Amount involved
dacoities;
robberies
1981 . 40 Rs. 83.56 lakhs plus gold ornaments valued at Rs. 58.5
lakhs.
1082 ) 59 Rs. 117.87 lakhs plus gold ornaments valued at Rs, 11.89

(upto 30-9-82) lakhs.
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(b) According to the  information
furnished by the banks out of the
above 99 cases, in 46 cases 176 cul-
prits have been apprehended so far
and a sum of Rs. 37.38 lakhs and gold
and gold ornaments weighing 2.5 kg.
approximately have been recovered.
In addition, in three cases 12 dacoits
are reported to have been kilied in
éncounters and a sum of Rs. 90,000/~
have been recovered,

(c) and (d). The State Governments,
who are primarily responsible for the
maintenance of law and order, have
been advised to take suitaole preven-
tive measures. Banks also have been
advised to take a series of steps aim-
ed at strengthening their internal se-
curi"q,— arrangements and reduce their
vulnerability.

— e e —— e
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Gwalior not touched by Scheduled
Delhi-Bhopal Flights

1066. SHRI N. K. SHEJWALKAR :
Will the Minister of CIVIL AVIATION
be pleased to state:

(a) how many times during the last
four monthg planes coming from Bho-
pal to Delhi which have to touch
Gwalior according to schedule did not
touch it; and

(b) date-wise information along with
reasons may be given?

THE MINISTER OF STATE CF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): (a) oDuring the
period 1-5-1982 to  31-8-1982 ° IC-434
and IC-469 (Bhopal/Gwalior/Delhi)
did not land at Gwalior on eleven nc-
casions. During Sepfember, 1982 all
flighis operated via Gwalior,

(b) The dates of these instances gnd
the reasons therefor are as under:-

SL Date
No.

Fliht No.

[ 31-5-1982  IC-460

2 23-6-1982 10 - 460

9 14-7-1982  IC - 460

|
IC 434 |

4 24-7-1082 |
20-771982  1G 434 {

6 1-8-1982  IG- 460 l

7 3-3-1982  1C - 434 J[

8 981982 IC - 460

0 16-8-1982  IC 460 )

10 23-8-1g82  IC —460 i}

11 24-8-1982  IC 434

Rzasoas

Cancelled due to bhad weather at Gwalior,

Aircraft grounded at Bhopal due to technical snags

Overflew Gwalior due to Sunsst limitation. No Night
Landing Facilitics have been installed at Gwalior.

Scheduled aircraft grounded at Jabalpur.

Overflew Gwalior due to Sunset limitation/No Night
Landing Facilities,

s S -
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Reducing Excise duty on ‘colour T.V.

1067. SHRI N. K. SHEJWALKAR :
Wil the Minister of FINANCE be plca-
sed to state:

{a) whether keeping In view the im-
portance of the Asiad, Government cre
thinking of reducing the excise duty
an” colour television; and

(b) if so, to what extent, ¢nd if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a), No, ‘Sir.

(b) No such proposal is being en-
tertained by the Government.

Airlines/Vayudoot Service for Tourist
Centres of Madhya Pradesh

1068. SHRI N. K. SHEJWALKAR:
Will the Minister of CIVIL. AVIATION
be pleased to state.

(a) does he contemplate of starting
Airlines/Vayudoot service keeping in
view jmportant centres of tourist inte-
rest both historical and natural of
Madhygz Pradesh such as Gwalior-
Khajuraho-Jabalpur (marble rocks),
Bhopal (for Sanchi), Indore (for Lian-
du); and

(b) when service connecting these
stations from Delhi to Indore and hack
will be started

THE MINISTER OF STATE OF THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPILIES (SHRI BHAG-
WAT JHA AZAD): () Indian Airlines
is already operating air services to
Gwalior, Khajuraho, Jabalpur Bho-
pal and Indore. Also Indian
Airlines operate 5 daily Boeing-737
fiight on the route Delhi/Agra/Khaju-
rgho/Varanasi and g3 'thrice ‘weekly
flight on the route Delhi/Khajuraho/
Nagpur/Aurangabad/Bombay.

_ (b) At prestnt there are no proposal
under consideration.
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IDA Warnted Tndia against Excessive
Borrowings

1060. SHRI M. V. CHANDRASE-
KHARA 'MURTHY. Will the Minister
of FINANCE be pleased to state:

(a) whether it ‘has béen reported
that TDA has warned India against
excessive borrowings; and

(b) what are the other points men-
tioned in the report about India?

THE MINISTER OF FINANCE
(SHR] PRANAB 'MUKHERJEE): (a)
In 5 recent study by the World Bank
entitlled “IDA jn Retrospect” jt has
been said that while India's economic
performance in recent’ years “has ‘been
impressive making it creditworthy: for
private capital borrowings too great a
reliance on private capital markets
could underming the creditworthiness
that it now enjoys.

(b) The study also includes refer-
ences to the establishment of the Atd
India Consortium, India’s share of IDA
funds and to IDA’s experience with
projects in the Agriculture  Rural Elec-
trification, Urban Development Rail-
way Modernisation gnd Energy Sectors.

Survey on BlackmOney by National
Intitute of Public Finance and Policy

1070. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to assign to tha
National Institute of Public Finance
and Policy to quantity the black money
in circulation in the country;

(b) if g0, what are the precise terms
of reference made to this Institute:

(¢) by what time the report of the
Institute will be available; and

(d) whether Government propose to
initiate further ymeasures to curb the
fomation and circulation of black
money?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCH (SHRI PAT-
TABHI RAMA RAO): (a) to (¢) The
Central Government have very recently
entrusted to the National Institute of
Publi¢c Finance gnd Policy, New Delhi,
a study of making an estimate of the
extent of unaccounted income in the
country ang also, inter-alia, to exa-
mine the causes gnd conditions that
gives rise to and/or facilitate the gene-
tion of black money. The Institute has
informed that the study is likely to
take about two years to complete.

(d) The fight ggainst black money
is a continuous one and Government
will take such further® measures as
may be considered necssary from time
to time,

Lapse of Insurance Policies 35 a Re-
sult of Poor Customer Service

171. SHRI BALASAHEB VIKHE
PATIL: Will the pinister of FINANCE
be pleaseq to state:

(a) whether it is a fact that 18 per
cent of the insurance policies lapse
because of poor customer service:

(b) whether 5 proposal was mooted
by the Ministr, to issue pass books to
policyholders so that such policies do
not lapse because of certain procedu-
ral difficulties;

(c¢) whether it is glso a fact that LIC
being under compulsion to invest 50
per cent of its funds with the Central
and State Governments is not able o
make Substantial profits because
investment in these sources gives low
return; and

(d) if so, whether Government have
gone into the whole matter in detail
and have taken steps to streamline the
financial management of LIC so that
the policyholders get their due return
and the Corporation is gble to jugment
its profits and if so, the details there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) It has
been observeq that in Life Insurance

2302 LS—9,
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a considerable part of the new busi-
ness lapses at early durations, The
proportion ol such lapses in respect
of the new business is around 30 per
cent. The heaviest lapsztion of the
order of about 17 per cent has been
found to occur during the year follow-
ing the year in which the new business
is written.

While defective servicing of the poli-
cies contributes to lapses studies
made by the LIC reveal that the major
causes for lapses are financial difficul-
ties of the policyhoiders and diversion
of the savings of the policyholders to,
what they consider to be, more lucra-
tive forms of savings.

(b) A suggestion for introduction of
pass-books for recording premiums
paid under policies covered by the
Salary Savings Scheme was examined
by the LIC some years ago. The sug-
gestion was made in a different con-
text namely removal of difficulties of
pohcyholders in the matter of connect-
ing payments of premiums, particular-

1, at the time of settlement of claims.

(¢) and (d) The statutory frame-
work for investment of LIC's funds s
aimed st ensuring that the LIC earns
the maximum yielg on its investments
consistent with safety of capital and
the funds mobilised by it are utilised
towards socially desirablle ends :n
accordance with national priorities,

®
Linking of Karakuram-Aksai Chin
Road with Azad Pattam and Garri-
doptawith Chinese Assistance

1072. SHR1 BALASAHEB VIKHE
PATIL: Wil the Minister of DEFENCE

be pleased to state.

(a) whether it is a fact that Pakistan
has linked XKarakuram-Aksai Chin
Road witnp Azad Pattam and Garridop-
ta with two bridges with the Chinese
assistance and has thereby brought the
Chinese very near to the Indian bor-
der of Pak-occupied Kashmir;

(b) whther this gevelopment poses a
Challenge and threat to the Indian
Arm, and to the Security of our count.
ry. and
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(c) whether GOvernment have made
adequate arrangements to meet any
sudden jttack from this quarter and
whether the nation will be assured
that the defence services gre equally
prepared to meet any eventuality in
this zrea?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN). (a)
Government have seen reports agbout
the construction of the two bridges on
the lateral road linking Kahuta with
the Karakoram Highway. There are,
however, no reports to suggest any
Chinese assistance to this project.

(b) and (e) Plans for defence pre-
paredness, which are periodically
updated take into consideration all
developments which impinge on our
security,

Purchasing Power of Rupee

1073. SHRI TARIQ ANWAR: Wwill
the Minister of FINANCE be pleased
to state.

(a) whether it is a fact that the
purchasing power of the rupee has
dipped a record low gnd it was worth
20.9 paise during July 1982;

[

(b) whether it is also 5 fact that the
wholesale price index as well as con-
sumer index for industrial workers
have reached 3 new peak; and

(c) what are the causes of this de-
clinic in purchasing power to the
Tupee?

THE wMINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (¢) The purchasing power of the
Tupee a5 5 reciprocal of the All-India
Consumer Price Index for Industrial
Workers’ (Base: 1960-100 work out
to 20.92 paise for July, 1982. The
Wholesale Price Index after reaching
a level of 2940 for the week ended
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August 28~ 1982 has decelerated
to 290.3 for the week ended September
18, 1982 (the latest available), The
Consumer Price Index for August has
risen to 488. As the purchaSing power
of rupee by definition is the converse
of the Indiy Consumer  Price Index
its fal] is due to the increase in the
Index.

Export of Woollen Products

1074, SHRI TARIQ ANWAR: Will
the Minister off COMMERCE be pleas-
teq to state;

(a) whether it is a fact that India
has set an zll time record in exports
of woollen products in 1981-82;

(b) whether it is also a fact thati the
Soviet Union is the buggest buyer of
Indian Woollen goods; and

(¢} how much Indiz earned from
this trade gng who are the main com-
petitions in Asia and FEurope in this
trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) Yes, Sir.

(b) Soviet Union js the piggest puyer
of Indian woolllen knitwears,

(c) Total export of woollen products
(including woolen carpets qruggets
and namdhas) during 1981-82 amount-
ed to Rs. 26,735.35 lakhs (provisional),

The maln competitors in Asia gnd
Europe are; Hong Kong, South Korea,
Taiwan, Singapore, Mauritous, Italy
and Pakistan,
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Lock out in Katihar Jute Mills Ltd.
Katihar

1075. SHRI TARIQ ANWAR: Will
the Minister of COMMERCE be pleas-

ed to state:

(a) whether Government are aware
of the fact that there is continued lock
out in Katihar Jute Mills Litd., Katihar

since 5th July, 1982;

(b) whether Government are also
aware of the fact that about 2000 wor-
kers became unemployed and are on
the verge of starvation due to the clo-
sure of the miil;

(¢) whether Union Government have
taken any steps to start this jute 1.ill;

(d) whether it is a fact that the
State Government is not taking any
step to start this jute mill; and

(e) if so, the immediately and ef-
fective steps for the start of the Mill?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) Approximate number of workers
employed is reported to be 2000.

(c) to (e). Thig is a Private Mill.
Labour being a State subject, it would
not be possible for the Central Gov-
ernment to intervene directly in the
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matter. Nor is it possible to indicate
what state Govermment intends to do
in the matter of conciliation and with-

drawal of lockout.

Bank Funds Locked yp in Industrial
Units

1076. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of FINANCE te
pleased to state:

(a) number of small scale, medium
and large scale sick industrial wunits
separately in which bank funds are
locked up and the amounts so locked;

up;
(b) what is the policy in this re-
gard;

(c) names of top 20 large units in
which largest amounts are locked up
and the amount related to each; and

(d) steps taken or to be taken to re-
cover the amounts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHEHANA POOJARY): {a) Detaiis of
the number of small scale, medium
and large sick industrial units and Lhe
amount of credit from scheduled com-
mercial bankg outstanding against them
as at the end of June, 1931 (the
latest available information furnished
by the RBI) are given below:

(Rs. in crores)

Number Amount
of sick outstanding
units

Small Scale Units
Medium Units*
Large Units*#

22,360 321.52
g6o 137.16

422 1453.29

R i e e T ———

Total :

i

23,742 1911.97

- —

* Non-8SI units enjoying bank credit of less than Rs. 1 crore.
** Those units, cach enjoying bank crdit of Rs. 1 crore or more.
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(b) It has been the policy of the
Government that banks and financial
institutions should make efforts to id-
entify sickness in industrial units at
the incipient stage itself; carry out
viability studies and nurse and reha-
bilitate such of the sick units which
are considered potentially viable. In
cases where the units are not poten-
tially viable the banks rnay take such
steps as considered appropriate by
them, including recail of advances, en-
forcement of securities, etc. for ensur-
ing recovery of their dues, In accord-
ance with this policy, sanksg and in-
stitutions draw up rehahilitation pro-
grammes in respect of the potentially
viable sick units on a case by case
basis. Several organisational arrange-
ments have been evolved by the Gov-
ernment, banks and institutions in the
matter of rehabilitation of sick indus-
trial units so that the problem of in-
dustria: sickness could be tackled.

(¢c) As per the latest information
available with the RBI, as at the end
of June, 1981, the amount outstand-
ing from the top 20 large sick indus-
irial units (each enjoying Lank credit
limits of Rs. 1 crore or above) to
the scheduled commercial banks stood
at Rs. 427.49 crores. In accordance with
the practices and usages customary
among the bankers and also in con-
formity with the provisions of the
statutes governing the public sector
banks, information relating to the in-
dividual constituents of the banks can-
not be divulged. Hence the names of
the top 20 large sick industrial units
in the assistance portfolio of the sche-
duled commercial banks and the am-
ount outstanding against them cannot
be disclosed.

By i
?.",

(d) The banks made all possible ef-
forts to ensure the timely payment of
dues by their assisted concerng through
constant follow-up, increase in the fre-
quency of periodical inspections, fre-
quent personal discussiong with the
bromoters/chief executive of the de-
faulting concerns etc. In deserving
and viable cases, on detailed examina-
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the assisted concerns, re-scheduling of
loan instalments and interest payment
is permitted. . In appropriate cases
banks also resort to recall of advances,
enforcement of securities gnd other le-
ga] remedies. In casts where nominee
directors have been appointed by ‘he
banks on the Board of the assisted in-
dustrial concerns, such Jirectors keep
a watch on the repayment of the dues
by the concerns,

Trade Deficit

1077. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of COMMERCE be
pleased to state:

(a) the estimated and actual foreign
trade deficits during the years 1980-81
and 1981-82;

(b) reasons of the difference bet-
ween the estimated and the actual de-
ficits; and

(¢) steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (c¢). The deficit
of India’s foreign Trade during 1980-
81 amounted to Rs. 5813.20 crores. Ac-
cording to latest available information
(as per June, 1982 Press Note) the
deficit of Foreign Trade for the year
1981-82 is placed at Rs. 5778.72 crores.

The Foreign Trade data are subject
to revisions from time {o time depen-
ding on the receipt of late/supplimen-
tary returns from the Custom Houses
for compilation by DGCL&S office
The data for 1981-82 are not final and
may undergo further adjustments. Ef-
forts are continuously made to improve

timely availability of foreign trade
data.
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Amalgamation of Segments for gar-
ment into a pool for quota allotment
for Expor$é purposes

1078. SHRI G. Y. KRISHNAN: wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have recently decided to am-
algamate all existing segments for gar-
ments into a pool for quota allotment
for export purposes: and
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(b) if so, the details regarding the
categories where quota is likely to be
availab.e under the common pool?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A SANGMA): (a) Yes, Sir.

(b) Provisional assessment of the
Apparels Export Promotion Council in
this regard is given in the attached
statement.

Statement

Statzment showing Countries|Categories where Quotas are likely to be apailable Jrom ist October,

1982 ynder the Common Pool.

WEST GERMANY

4, 7, 8, 15-B, 26, 27, 29 and 30-B.
FRANCE

4, 7, 8, 15-B, 17, 21, 25, 26, 27, 20, 30-A and g0-B.

ITALY

4,6, 7,8, 15-B, 17, 26, 27, 29 and 30-B,
BENELUX

4, 6, 7,8, 15-B, 17, 21, 26, 27, 29, and 30-B.
DENMARK

4 7, 8, 15-B, 26, 27, 29 and 30.-B

UK.

4,6, 7, 8, 15-B, 17, 26, 27, 29 and 30-B.
IRELAND

4, 7, 8, 15-B, 26, 27, 29 and 30-B.
GREECE

4, 7, 8, 15-B, 26, 27, 29 and nd 30-B.
SWEDE.N

IT, v, VIII, IX and X

AUSTRIA

Ladies Blouses, Gent’s shirts and Misc.
FINLAND

Ladies Blouses, and Gent’s Shirts
CANADA

1, 2,9, 4, 5 and 8.

e ——

o

e el e c—— T
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Minting of Small Coins

1079. DR. A. U, AZMI:

SHRI T. R. SHAMANNA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Mint
Authorities have approached Govern-
-ment to stop manufacturing 5 paise
coins as it was costing more than
10 paise to make it; and even the 10
paise coin costs the Mint 15 paise tO
manufacture the same; and

(b) if so, what steps are proposed
to be taken to bring down the cost
of manufacturing these coins znd whe-
ther 20 paise coin is proposed to be
reminted to control the less usage of
small coins?

THE DEPUTY MINISTER IN TFE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) The
Mint Authorities have not approached
the Government with any proposal for
stopping the manufacture of 5 paise
coins. Nor is any such proposal under
the consideration of the (Government.
The manufacturing cost of a 5 paise
coin was 13 paise for the qiarter end-
ed June 1982 while that for a 10
paise coin was 17 paise for the quarter
ended March, 1982.

(b) With a view to bringing down
the cost of manufacturing these coins
and to increase production, an ~“ncen-
tive Scheme has already been intro-
duced in the Bombay Mint, while ne-
gotiations are in progress for intro-
duction of similar schemes in the
other Mints also.

It has been decided to re-introduce
20 paise coins (in Aluminium-Magne-
sium Alloy) which will pe put in cir
culation soon.
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Counterfeit chegques and currency
notes

1080. SHRI G. NARSIMHA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that more
and more counterfeit cheques and cur-
rency notes are pouring into the coun-
try t¢hrough the African countries;

(b) whether it is also a fact that
a foreign firm dealing with foreign
exchange has successfully averted miany
such cases in the recent past; and

(¢) whether Government have tried
to take the advice and guidance of
this foreign firm and whether Govern-
ment have tried to quantify the losses
suffered as a result of this during
1980 or 19812

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) to (c).
The required information ig being col-
lected and wili be laid on the Tavle
of the House.

Reaction of States to abolition of
Octroi Duty

1081, SHRI G. NARASIMHA RED-
DY. Will the Minister of FINANCE

be pleased to state:

(a) whether it is a fact that al-
though the Chief Ministers’ Confer-
ence had decided two years ago to do
away with the octroi duty, only a few
States bave done it so far;

(b) whether the Central Govern-
ment have tried to liase with States
to find out the difficulties that are com-
ing in the way of proper implementa-
tion of the decision taken; and

(¢) if so, what are the findings of
the Centre and in what way the Cen-
tre proposes to help resove the issue?
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THE WMINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
t0 {c). The question of abolition of
octroi was considered in the Confer-
ence of the Chief Ministers on the
16th and 17th September, 1980, The
Chief Ministers agreed that octro, was
an undesirable levy and should be
abolished, but some of them stated that
octroi was a significant source of re-
venue for the local bodies and finding
adequate source of revenue tc recoup
the loss would be difficult, and hence
suggested a measure of compensation
from the Central Governraent. While
summing up, the Union Finance Min-
ister stated thal apo.ilion of octroi was
in the interest of the States and should
be undertaken in progressive stages.
He suggested that, as a first step,
octroi should bz given up in respect cf
places having a population of less than
two lakhs. He stated that loss in reve-
nue could be met in some way or the
other by the States, if necessery, by
imposing a suitable surcharge on sales
tax and passing on the nroceeds 1o
the respective municipalities. He did
not favour the suggestion that the
‘Centre should compensatte the States
for abolition of octrof as the Centre
was providing Central assistance for
State Plans and, if comvensation was
to be provided for abolition of octroi,
the Central assistance for State Plans
would be reduced to that extent. The
TUnion Finance Minister’'s suggestion
was, by and large, favourably received
by the Chief Minisfers.

2. After the conference cf the
Chief Ministe-s on the 16th and 17th
September, 1980, the State Goevrn_
ments were requested to intimate the
action proposed to be iaken by them
regarding phased abolition of octroi.
The following State  Governments
have intimated the action taken by
them in this regard;

(iy The Government of 3>ujarat has
accepted in principle abolition of o~troi
and introduction of Entry Tax in its
place. That Government has since in-
‘timated that the various aspects of the
proposed Enfry Tax legislation are
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being considered by the State Govern-
ment in the light of the experience ga.
ined from the implementation of the
Entry Tax Acts in Karnataka and
Madhya Pradesh. The legislation is
proposed to be finalised after discus-
sions, witp the representatives of
trade, commerce, industry, and local
bodies.

(ii) The Government of Haryana has
constituted a sub-committee on Muni-
cipal resources. This Committee has
gone into the matter and given ils re-
port to the State Government. The
decision of the State Governmen{ is
awaited.

(iii) The Government of Himachal
Pradesh has abolished octroi in the
State from 1st April, 1982,

(iv) The Government of Jammu &
Kashmir after holding .onsuitations
with ils local bodies on tine abolition
of octroi has reported that abolition of
octroi will have far reaching implica-
tiong upon the State’s financial posi.
tion and that it is not possible for the
State Government to compensate {hese
bodies for the loss in revenue; it is,
therefore, not possible to abolish oct-
roi for the time being,

(v) The Government of Maharashtra
hag 'decided 1o abolish octroi but the
decision has not been implemented ow._
ing to difficulty of raising alternative
resources. The State Government has
constituted a committee of Experts to
review the existing taxation structure—
both Slate and Iocal—with a view to
suggesting changeg therein for mobili-
sing additional resources. The (Com-
mittee is expected to make specific re-
commendations for raising resources
for replacement of octroi. The Com_
mittee’s report is awaited by the State
Government.

(vi) The Government of Manipur hag
stated that, in view of the constraint
of resources, it is not possible to abo~
lish octroj unless the Central Govern.
ment gives adequate compensation.
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(vii)’ The Governments of Orissa,
Rajasthan and Uttar Pradesh are ex-
amining the matter regarding aboli-
tion of octroi,

(viii) The Government of Punjab
has constituted a Htgh Power Commil-
tee to study the matter of abilition of
octroi in the State and to find cut the
ways and means for its replacement.

(ix) The Government of West Ben.
gal hag stated that octroi in the State
is confined only to the Calcutta Melro-
politan area. It has further stated that
the State Government is unable to
aboliSh o¢troi unless alternative sour-
ces of income, which will fully com-
pensate the loss with assured buoyan.
cy, can be suggested because the State
Government's own resources raising-
powers do not present any gcope for
such an alternative. Calcutta, how.
ever, does not fall in the first phase
which envisages abolition of octroi in
respect of places having a population
of less than two lakhs.

3. Octroi falls within the jurisdiction
of the States and a.decision to abolish
this levy is to be takn by the State
Governments. The State Govern-
ments/Union Territory Administra-
tions have been agddressed in the mat-
ter by the Ministry of Finance impres_
sing upon them the need for phased
abolition of octroi.

There is no octroi in other States.

LA. Plane Hijacked to Pakistan landed
at Amritsar.

1082. SHRI G. NARSIMHA REDDY:
Will the Minster of CIVIL AVIATION
be pleased to state:

(a) whether an Indian Airlines Plane
was hijacked to Pakistan and was
brought back to Amritsar; '

(b) whether the hijacker who was
carrying a grenade was shot dead;
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(c) whether this shows that checking
of passengers is not yet foolproof and
needs to be further tightening up; and

{d) wnether Government has ascer-
tained the make of the grenade and if
S0, the details and the steps proposed
to tighten up the security measures?

THE MINISTER OF STATE OF
MINISTRIES OF CIVIL AVIATION
AND CTVIL SUPPLIES (SHRI BHAG-

. WAT JHA AZAD): (a) Boeing 737

of Indian Airlines on flight 7C 492 was
hijacked on 20th August, 1982 shortly
after take off from Jodhpur and landed
at Amritsar after itg failure to get per-
misston to land 5t Lahore.

(b) and (c¢) The hijacker was shot
dead. The hijacker concealed a  re-
volver and a hand bomb in a tape-rec-
order and in a transistor. There can_
not be any complacency in regard to
security checks. Sustained efforis wiil
continue to improve them.

(d) The hand bomb which he carried
was of a type used by the army for
training purposes during exercise. It
is termed as G-90 Training Grenade
and is ignited by setting fire to the
fuse. Necessary instructions have
been issued to the airport security
staff to enforce the pre-embarkation
security checks more thoroughly and
to ensure that no item of hand bag._
gage ig cleared uynlelss the security
staff satisfy themselves about its con-
tets

Guidelines by STC for Export of Salt

1083. SHRI K. T. KOSALRAM:

SHRI S. A. DORAI SEBAS-
TIAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the State Trading Cor-
poration of India has fnalised the
guidelines for the export of salt and if
so, the details of the same;

(b) the details of export. quotg  of
salt. allotted on the basis of these
guidelines,
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(¢) whether the STC, besideg char.
~ ging 1 per cent commission from the
exporters of salt has also decided to
keep for itself the difference in the
export price negotiated by the STC;
and

(d) if so, the total amount of differ-
ence in export price of salt which has
been appropriated by the STC during
1981 and 19827

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
P. N. BANGMA): (a) No, Sir.

(b) Does not arise,

(c) Where the deal js directly nego-
tiated by the private exportzr as an
associate of STC, the Corporation
charges a commission of 1 percent. On
the other hand, where STC directly se-
cures an export order and procures the
material from domesticsupplilers, it re-
tains for itself the difference between
the price paid to the supplier and the
price realised from the jmporter

(d) The total amount of price diff-
erence retained by STC till date is
approximately Rs. 10.00 lakhs.
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Hijacking of 1A. Plane during 1982

1088. SHRI KAMAL NATH:

SHRI UTTAMBHAI H.
PATEL.

Will the Minister of CIVIL AVIA-
TION be leased to state:

(a) how many incidents of hijacking
of Indian Airling planes occurred in
1982;

(b) their details, date-wise; and

(c) persons held responsible for lap-
Ses in security grrangements gnd fresh
steps taken to prevent such incidents?

THE MINISTER OF STATE Or THE
MINISTRIES OF CIVIL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD). (a) Two,

(b) Indian Airlines’ aircraft Boeing
737 operating the scheduled flight IC-
423 on the Delhi-Amritsar-Srinagar
route on 4-8-82 with 122 passengers, 4
children, two infants, one Supernume-
rary engineer and six crew members
took off from Palam  Airport at 1155
hrs, As the jircraft was approaching
Amritsar, it was hijacked, The ajrcraft
also sustained damage due to a bird
hit zs it approached towards the Am-
ritsar Airport. The hijacker forced the
pilot to proceed to Lahore under threat
of blowing uyp the aircraft with some
malerial wrapped up in piece of
cloth claiming it to be an explosive.

The Pilot could not land at
Lahore as the Air Traffle
control at Lahore declined

permission to the aircraft to land. The
Boeing aicraft flew back towards Am-
ritsar and the hijacker was persuaded
by the crew to let the aircraft land at
Amritsar, The pilot succeeded in safe-
ly landing at 1337 hrs. at Amritsar,

With the tactful handling of the situa-

tion by the pilot and the crew, the
women and children were allowed fo
disembark first and then the remain-
ing passengers were also allowed to
come out, Subsequently, the hijacker’s
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surrender was brought about at about
4 PM. The object used by him to
threaten the pilot was identified as a
plastic ball wrapped in yellow cloth

(ii) On 20-8-82 Indian  Airlines
Beoing-737 on flight IC-492 Bombay-
Udaipur-Jodhpur-Jaipur-Delhi, was
hijacked shortly after take off from
Jodhpur, by a passenger who described
himself as Manjeet Singh. He told the
pilot to take the aircraft to Lahore but
having failed to get permission to 1and
there the aircraft landed at Amritsar,
According to jnformation conveyed by
the pilot, the hijacker threaftened to
usSe his revolver and also a hand bomb
in case his commands were not follow-
ed. The hijacker, on landing at Amrit-
sar, demanded refueling to enable him
to take the aircraft to Libya. When
negotiationg with him faileg he was
reportedly killed in commando action
at Amritsar Airport, A Magistrate is
holding inquest into hjs death,

Inquiries have revealed that his real
name was Manjit Singh of Putlighar,
Amritsar. He had borded the aircraft
at ydaipur.

(¢) In the incident of 4th August,
since the hijacking was carried out
with a plastic ball covered in a yellow
cloth, there was no lapse on the part
of security staff engaged in pre-embar-
kation screening at Delhi,

As regards second incident the hija-
cker as able to smuggle a
revolver and hand bomb con-
cealed in a tape_recorder and
in a transistor respectively, The
persons responsible for conducting pre-
embarkation security checks at Udai-
pur where-from the hijacker boarded
the aircraft, were placed under suspen.
sion, Necessary steps have been taken
to further tighten up the security mea-
sures gnd gll concerned have been ins-
tructed accordingly, Elaborate ins-
tructions have been issued that no
item of hand baggage will be cleared
unless the security staff are satisfied
about its contents.
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Accommodation to Tourists g¢ Puri

and Kona.rak

1089, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TOURISM
be pleased to state: H

(a) whether Government are aware
that the flow of mnational and interna-
tional tourists to Puri and Konark has
been increasing after the opening of
the Puri-Konark Marine Drive Road;

(b) if so, the efforts proposed to be
made by Government to provide ac-
commodation to thg increasing number
of nationa] and jinternational tourists

visiting Puri gnd Konark: and
(¢) the details thereof

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSEED ALAM KHAN): (a)to (e).
Statistics of international tourist grri-
vals are complied on gll India basis and
not on State/place-wise basis, How-
ever with th, introduction of direct
Boeing service to Bhubaneshwar from
Delhi, Calcutty and Hyderabad_tourist
traffic to Orissa is expected to pick up
significantly. Visualising the future
requirements of tourists visiting Puri/
Konarak, ITDC plans to construct a
3-star hotel at Puri gt an estimated
cost of Rs, 134,00 lakhs. This is 5 j&I
venture project in collaboration with
the Orissa Tourism Development Cor-
poration. ITDC glso proposes to set
up Beach Cottages at Konark in colla-
boration with the Orissy Tourism
Development Corporation and g provi-
sion of Rs. 45 lakhs has been made for
the purpose during the Sixth Five Year
Plan of ITDC. A Master Plan for the
development of Konark has been pre-
pared through the Town and Country
Planning Organisation of the Ministry
of Works and Housing and the same
has been forwarded to the State Go-
vernment for approval and notificge
tion. :
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Loss to Commercial Banks at a Result
of Robberies
1090, SHRIMATI JAYANTI PAT-

NAIK: Will the Minister of FINANCE
be pleased to state.

(a) whether gany assessment has’

been made about the total loss caused
to different nationalised commercial
banks in bank robberies;

(b) if so, what is the amount of loss
incurred by each of thoSe nationalised
commercial panks due to pank robbe-
ries between the period from January
and June 1982. and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHAN POOJARY): (a) to (c).
A statement indicating the details of
robberies/dacoities with amounts in-
volved in each of the public sector
banks during the period 1st January
1982 to 30th June 1982 is laid on the
Table of the House. [Placed in LibTag-
Ty. See No, LT-5516/82]_

Involvement of States jn Export
Potential

1092, SHRI H. N. NANJE GOWDA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there js a proposal
under the consideration of the Minist-
ry to secure a deeper involvement of
the States in two spheres offering good
export potential-agricultural products
and various manufactured items by
100 per cent export oriented units:

(b) if so, what steps have been taken
by hig Ministy to promote such aims;

(c) whether th, Céntre has discussed
the same with the representatives of
the State Governments in this regard;
and

(d) if so, the outcome thereof and
to what extent it will be helpful in
promoting export plans?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) Yes, Sir,

(b) to (d). Discussions have peen
held with State Governments at
various levels and necessary instruc-
tions have been jissued for affording
assistance for promoting agricultural
exports and in the setting up of 100 per
cent Export Oriented Units.

Seizure of Contraband Wrist Watches
and Textiles in Bombay

1093. SHRI H., N. NANJE GOWDA:
Will the Minister of FINANCE be
pleased to state.

(a). whether the customs guthorities
in Bombay have unearthed a smugg-
lers gang and seized contraband wrist
watches and textiles valued st Rs. 77
lakhs during the month of September,
1982;

(b). if so_full details thereof;

(¢) whether any arrests have been
made in this regard; .gnd

(d), what further steps have been
taken by Government to book such
smugglers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (b).
Yes, Sir. On the 3rd September, 1982.
officers of the special squad of the
Collectorgte of Customs (Preventive),
Bombay, intercepted a mechanized
vessel and two cars in the Darukhana
area and seized therefrom 28,600 wrist
watches and textiles totally valued gt
about Rs. 77 lakhs.

(¢) No, Sir,

(d) Such measures, organizational
administrative and others, as are con-
sidered necessary form time to time to
combat smuggling, continue to be
taken, TFor instance along the West
Coast of the country which has been
found to be particularly vulnerable
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to smuggling jntensive sea patrolling
is conducted and Shore Guard parties
are detailed to check vehicular traffic
along th, feeder roads from the coastal
areas, Special squads such gs night
mobile squads have also been formed

for undertaking patrols round the
clock.

RATE OF INFLATION

1094. SHRI B.V. DESAI:
SHRI JITENDRA PRASAD:

Will the Minister of FINANCE be
Dleased to state:

(a) whether it is a fact that after a
very low beginning at the start of the
current financial year,  the price
level has been going up in the months
of August and September onwards at
a pace that would find the year end
with a double digit inflation rate;

(b) whether upto August 7. 1982,
the general index of wholesale prices
was higher by 0.9 per cent, as against
a rise of the same order in the corres~
ponding period of 1981:

(c) whether the annual rate of in-
flation on August 7, 1982 was 1.2 per
cent as compared to 11.3. per cent on
August 8, 1981; and

(d) if so, what were the main
reasons for this rise gnd to what ex-
tent Government has been gble to
check the inflation trend?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE:
(a) No, Sir. In the first three weeks of
September 1982 (the latest avail-
able), the while sale Price Index
has actually declined by 1.3 per
cent. The increase in obprices in
the month of August this year was
1 per cent which was lower than the
increase of 1.3 per cent last year.

(b) The Wholesale Price Index dur-
. ing the week ended August 7, 1982 in-
crease by 0.4 per cent as against a
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rise of 0.3 per cent in the correspond-
ing period of 1981.

(c) Yes, Sir.

{d) Seasonal factors mainly explain
the increase in the index during May-
August. During September the index
has in fact declined. The annual rate
of inflation continues to be much
lower than what it was at the same
time last year.

TRADE DEFICIT

1095. SHRI B.V. DESAI: Wil! the
Minister of COMMERCE be pleased
1y state:

(a) whether it is a fact that trade
deficit in 1981-82 according to the re-
vised data is to the order »f Rs 5886
crore, which is a record level;

(b) whether it is also a fact that the
provisional figures released by the
Ministry earlier had put the deficit at
Rs. 5714 crore;

(c) whether these figures have been
further changed and exact Adata has
alreadly heen received for 1981-82;

(d) what is the total trade deficit
according to the revised estimates;
and

(e) what were the main reasons for
this and what steps are being taken
to reduce the trade deficit?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d). Since the
final trade figures for the year 198l..
82 are not yet available, the figures of
exports, imports and balance of trade
undergo time to time revision on re-
ceipt of late/supplementary returns
from the customs houses, According to
latest agvailable information as per
June. 1982 Press Release, the deficit of
India’s foreign trade for 1981-82
amounts to Rs. 5779 crores as against
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the deficit of Rs. 5886 crores and Rs.
5714 crores released in the curlier two

~~ months. The latest available figures
are as follows:—

(Rs, Crores)

1981-82

Exports 7781.40

° Imports 13560,12
Balance of Trade —5778.72

Note: Both export and import figures
are likely to undergo further ad-
justment on receipt of late sup-
plementary returns, if any.

(e) During 1981-82 as compared to
1980-81 exports increased by 16 per
cent as against a rise of 8.3 per cent
in the case of imports, Degpite this
improvement India's trade deficit con-
tinues to be high on account cf heavy
import bill in respect of items like
petroleum and petroleum products,
machinery and transport equipments
and their components and spares, Iron
and Steel. Non-ferrcus metals, Fertili-
zers, Chemicals, Newsprints, Synthetic
and regenerated fibres, rough dia-
monds, ete. which are much needed to
maintain the economic development of
the country. Imports of certain essen-
tial items like edible oils elc.
are also required to supplement the
domestic consumption as well as to
maintain the price line.

A series of export promotion
measures have been taken )y the Gov-
ernment to promote exports. The main
thrust of these measures was to re-
move domestic constraints of produc-
tion both for export nromction and
import substitution. Some of the prin-
cipal measures that had been taken in
this direction are as follows:-—

1. Exclusion of production for ex-
port for the purpose nf “licensed
capacity’’ and “dominanee”.

2. Permission to allow production
of new articles for export where
there is a variation in the article in
industrial unit is licenc2d to manu-
facture;

3. Favourable treatment to ad--
vance and modern technology im-
ports for export production which
involve  lump-sum payment of
royalty;

4. Free Trade Zone like treatment
to all 100 per cent export oriented
units;

5. To allow automatic expansion
to an expanded list of irndustries for
the purpose of increasing production
for exports;

6. Expansion of period of pre-ship-
ment credit at concessional rate of
interest from 135 days to 180 days
in respect of certain items of en-
gineering and other export-oriented
industries;

7. Selective relaxation in restric-
tions imposed on new  industrial
undertakings in metropolitan cities.
to such units which produce for ex-
ports;

8. The EXTM Bank which has
sel up recently is expected to enlarge
the provision of export finance;

9. Exporters of engineering goods
are being supplied their reguirements
of steel at international prices, The
difference between domestic price
and international prices is reimburs-
ed to the exporters after the exports
are effected; )

10. Streamlining of policies and
procedures to reduce delays in the
disbursement of duty drawhack:

11. The exportation of the possi~
bility of increasing exports of pubiic
sector undertakings;

12. The policy for zrant of cash
compensatory support has been ex-
tended for further period of three
years upto 31st March, 1985.
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13. The current Import & Export
Policy for 1982-83 has been set in
the form of the “Productivity Year”

and the imperative of generating
further momentum of the export
front.

At the same time domestic produc-
tion is alsp being geared to substitute
import of items like crude cil, fertili~
zers, steel, non-ferrous metals, edibl
oils, etc. A

Overdraft by States

1096. SHRI B. V. DESAI:
SHRI P. M. SAYEED:

Will the Minister of FINANCE be
‘pleased to state:

(a) whether he had made it clear to
the State Governments ‘hat there will
be no overdrafts allowed in future;

(b) if so, whether Government had
converted overdrafts into mid-term
loans carrying 6 per cent rate of in-
terest;

(¢) how many States have been
benefited by this proposal,;

(d) when the repayment and interest
will start;

(e) whether in September, 1982 some
other States have again drawn over-
drafts; if so, what are the States; and

(f) what were the reasons and what
action has been taken ugainst those
States? -

THE MINISTER OF FINANCE
{SHR1 PRANAB MUKHERJEE): (a)
"The Government of India has decided
to enforce rigidly hereafter the Over-
draft Regulation Scheme,

(b) A term loan carrying an interest
of 6} per cent per annum with a rebate
of quarter per ceni for prompt pay-
ment was given to the States to enable
‘them to clear their overdrafts with the
Reserve Bank of India.
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(c) The Ways and Means Limits of
all Stateg (except Jammu & Kashmir
and Sikkim whi¢ch do not bank with
the R.B.I.) have been doubled. Other
than this, the deficits of 18 Statsg at
the end of 1981-82 were cleared by the
Government of India by giving them
a term loan.

(d) The repayment of loan and pay-
ment of interest will start during
1984-85.

(e) and (f) Haryana and Punjab
have gone into overdrafts with the
R.B.I. for short spells during Septem-
ber 1982. Overdrafts result either on
account of structural imbalanceg in
the Budget or on account of temporary
aberrations in the cash flow of the
State. Cases where overdralts occur
on account of temporary aberrations
are set right during the course of the
year though it does create ways and
means problem for the Statz tempo-
rarily. In eases, there are structural
imbalances, it implies inadequacy of
resources for financing the State's ex-
penditure. An official level discussion
has been held with the Government of
Punjab and a similar exercise is pro-
posed to be held with Haryana. The
cash balance figure reported by R.B.I.
is not complete in respect cf West
Bengal but the figures reported so far
indicate that they have been in over-
draft. In the absence of the latest
transactions in the Calcutta Officr of
the R.BI., action regarding West
Bengal would be taken later.

Survey by National Council of Applied
Economic Research regarding Economic
Outlook

1097. SHRI B. V. DESAI:
SHRI P. M. SAYEED:

Will the Minister of FINANCE be

‘pleased to state:

(a) whether India’s economic pros-
pect in the immediate future appears
uncertain despite an uptrend in the in-
dustrial output according to a Survey
by the National Council of Applied
Economic Research (NCAER);
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(b) if so, whether in a review cover-
ing the first quarter (April—june), of
1982-83, the Council hag gbsefved that
though this period normaily extends
into the traditional slack season, the
economy’s state was not something to
feel contented about;

(c) whether the Council has also
given details about the factors respon-
sible for the sombre economic outlook;

(d) what are the other main features
of this report and to what extent Gov-
ernment agree that the economic cut-
look is uncertain and what steps are
being taken in this regard: and

(e) whether all the suggestions mude
in the above report have been examin-
ed by Government?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a) to
(e) The National Council of Arpplied
Economic Research (NCAER) under-
takes quarterly reviews of the Indian
economy which are prinfed in its Quar-
terly Journal ‘Margin’. The Review
provides the National Council’s percep-
tion about the short-term develop-
ment in the economy and- its views
about the immediate outlook. The Gov-
ernment’s in its own continuous moni-
toring and review of the economy takes
note of the analyses, studies and re-
views prepared by all coucerned in-
cluding the National Counecil of Applied
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Economic Research. Relevant issues
are closely examined and appropriate
steps are taken as and when necessary
in the light of emerging situation.

Hotels under construction (ITDC)

1098. SHRI N. E. HORO: Will the
Minister of TOURISM be pleased to
state:

(a) the number and names of the
hotels, under construction (ITDC) at
present supposed to be ready before
Asiad’ 82;

(b) the number and names of the
hotels, room-wise, booked for Asiad

'82; and

(c) whether Hotel Kanishka is also
likely to be completely ready to ofler
its services by the start of Asiad 827

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM XHAN): (a)
Three hotels viz. Samrat Hotel FHotel
Kanishka and Ashok Yairi Niwag are-
under construction by ITDC and will
be ready for Asiad, 1982 except roof
top facilities in Kanishka and suites
and auditorium etc, in Samrat.

(b) The 'number and names of the
hotels room-wise; booked for Asiad
1982 is as wunder:

o P L — e e
Name of the Hotel

No. of Number of rooms Total

rooms booked by rooms
committed —— - — — — ——— — hooked
S.0.C. ITDC

1. Ashok Hotel 210 210 40 ( 250
2. Akbar Hotel 75 75 75
3. Kanishke Hotel 300 300 ¥ 300
4. Samrat Hotel 200 Lo - 110
5. Ashok Yatri Niwas 550 425 50 475
6. Qutab Hotel . . . 20 .. 20 20
7. Janpath Hotel . . . . , 188 188 iy 188
8. Lodhi Hotel 100 100 - 100
9. Ranjit Hotel 65 65 65
1708 1473 110 1583

2302 [.S—10,
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(c) Yes, Sir.

Taj Group Hctel to be builf near
Alipore Zoo

1099. SHRI N. E. HORO: will the
Minister of TOURISM be pleased 1o
state:

(a) whether there has been some
controversy between the Ceatre and
the Government of West Bengal over
the Taj Group Hotel to be built near
the Alipore Zoo; and

(b) if so, the details in this regard?

THE WMINISTER OF sTATE OF
THE MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN;: (a)
No, Sir. Government are not aware cf
any such controversy.

(b) Does not arise.

Decline in garments export

1100. SHRI N. E. HORO:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether there has bez2n decline
in garments exports during recent past,
which may cause considerable setback
to the foreign exchange carnin? indus-
try; and

(b) if so, what are the main factors
- therefor and the steps *aken to check
the decline?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) According to
Provisional figures, garment exports
during January—July 1982 valued
Rs. 414.77 crores, as against Rs. 405.13
crores during the same oeriod in 1281.

(b) To improve quota utilisation,
reservations and segmental distribution
‘in the current year's Quota Policy have
beén done away with as from 1st
October 1982
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Opening of Rural Bapnks in Barmer and
Jaisalmer backward districts of
Rajasthan

[ ]

1101. SHRI VIRDHI CHANDLER
JAIN: Will the Minister of FINANCE
be pleased to state the r2asong for de-
lay in opening Rural Banks in Barmer
and Jaisalmer backward districts of
Rajasthan and the time by which
Rural Banks will be gpened there?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SERI
JANARADHANA POOJARY): A Sleer-
ing committee under the Feserve Bank
of India gtudies the potentiaiities of
areas in the country to have Regional
Rural Banks and the viahilily aspects
of the latter before deciding upon their
location. As decided by that Com-
mittee, a study was conductei in res-
pect of the three districts of Jeisalmer,
Barmer and Jodhpur in Rajasthan, It
hag been decided by the Steering Com-
mittee on the basis of such a study
to set up a Regional Rural Bank to
cover the above three districts. The
concurrence of the State Government
has been received. The Government
will now be taking steps for the establ-
ishment of the bank.

Garment quota distribution policy’ for
exports for 1983

1102. SHRI ARJUN SETHI. Wiil the
Minister of COMMERCE be pleased to
state:

(a) whether fhe Central Gevernment
have recently finally deciled the gar-
ments quota distribution policy for
exports for 1983; and

(b) if s¢, the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ° (SHRI
P. A. SANGMA): (a) and (b) Details
of the policy are contained in Public
Notice No. 37-ETC(PN) /32 dated 18th
September 1982, and is available in the
Pariiament Library.
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Survey re; performance of Vayudoot
Service

1103. SHRI ARJUN SETHI: Will the
Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government have re-
cently conducted any survey regarding
the performance of Vayudoot Services,
service-wise;

(b) if so, 1+ what extent Government
are satisfied with the working of this
third additional service: and

-~

‘2) whether 3 vernment have made
efforts to pepularise it ny extend:ng
some more services and lirnk:ng 1t with
other airports?

T, MINISTER QF STATE OF
THE MINISTRIES OF CIVIL. AVIA-
TION AND CIVIL SUPFLIES (SHRI
BHAGWAT JHA AZAD): (a) and (b)
The Vayudoot management scrutinises
the performance of its services every
fortnight The load factors on vari-
our routes indicate that the gervices
of Vayudoot are becoming popular.

(c) Yes, Sir. It 15 proposed Lo add
more stations to the Vavudoot net-
work 1n various states in a phased
TRANNEr,

Export Promotion Council for Agricul-
tural and Horticultural products

1104. SHRI ASHFAQ HUSSAIN: wWill -

the Minister of COMMERCE be pleased
1o state:

(a) the number and n mes of Ex-
port Promotior. Councils functioning in
India;
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(b) whether there is any Export
Promotion Council exclusively for Agri-
cultural and Horticultural products;

(c) if so, the details of its functions
and achievements; and

(d) if not, whether there is any pro-
posal before Government to promote
any Export Promotion Council exclu-
sively for Agricultural and Horticul~
tural Commodities specially in view of
the recent trend of Export of Agricul-

tural commodities like pice poiato,

vegetables and fruits?

THE DEPUTY MINISTER IN THE

(SHRI
P. A SANGMA): (a) A statement is
attached.

(b) Export Promotion Crunrciis, 1ike
Processed Foods Export Promotion
Councils, Cashew Export Promotion
Councils, Spices Export Promotion
Councils and Shellac Export Promotion
Council deal with respective Agricul-
tural and Huhticuitucral Products.

(¢) Functions of Zouncils are inter
alia to support, protect, maintain, in-
crease and promote exnoits, of the
items under their purview, undertake
market studies and send trade Missions
to foreign countries, undertake publi-
city, collect and disseminate statistical
information. The Export performance
of those Council is as under:—

Value Rs. Crores

- —

1980-81 1981-82*

1979-80

1. Cashew (ircluding CNSL)
2. Processed Foods .
3. Spices (excluding small cardamom)

4. Shellac (including seedlac) .

*Provisional
. {d) Ddes not arise.

132.37  147.93  189.13
162 .96 208 .28 262.71
107.02 70.29 62.13

11.41 12.50 15.66

e —— .
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Statement

List of Export Promotion Councils:——

" 1. Export Promotion Council, for
Basic Chemicals, Pharmaceutical &
Soaps, Jhansi Castle (4th Floor), 7,
Cooperage Road, Bombay.

2. Cashew Export Promotion Coun-
cil, World Trade Centre, M. G. Road,
Ernakulam South, Cochin-16.

3. Chemicals & Allied Products Ex-
port Promotion Council, 14/1-B, Ezra
Street, Worlg Trade Centre, 2nd
Floor, Calcutta-700001.

4. Cotton Textiles Export Promotion
Council, No. 9, Mathew Road, Charni
Road, Bombay.

5. Engineering Export Promotion
Council, 14/1-B, Ezra Street, World

Trade Centre, 3rd Floor, Calcutta-
700001.

6. Export Promotion Council for
Finisheq Leather & Leather Manufac-
turers, 15/46, Civil Lines, Kanpur.

7. Gem & Jewellery Export Promo-
tion Council, B-15, Commerce Centre,
4th Floor, Bombay-400027.

8. Handloom Export Promotion
Council, Worlg Trade Centre, 123,
Mount Road, Madras-1.

9. Leather Export Promotion Coun-
cil, 3/38, Veepery High Road, Mad-
Tas-8.

10. Plastics & Linoleums Export
Promotion Council, Plot No. 212,
Block-II, 612 & 615, Tulsioni Chamber,
Backbary Reclamation, Nariman Point
Bombay-400021.

11. Processed Foods Export Promo-
tion Council. 105, New Delhi House,
27, Barakhamba Road, New Delhi.

12. Shellac Export Promotion Coun-
cil, 14/1-B, Ezra Street, World Trade
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13. Silk & Rayon Textiles Export
Promotion Council, Resham Bhavan,
78, Vear Nariman Road, Bombay.

14. Spices Export Promotion Coun--
cil, World Trade Centre, M, G. Road,.
Ernakulam South, Cochin-16.

15, Sports Goods Export Promotion
Council, 1-E/6, Jhandewalan Exten--
sion, New Delhi-110055.

16. Wool & Woollens Export Pro-
motion Council, 612/714, Ashoka Es-
tate, 24, Barakhamba Road, New
Delhi-110001.

17. Apparels Export Promotion
Council, 58, Sahyog Building, Nehru
Place, New Delhi,

Overdrafts by States

1105. SHR] SANAT KUMAR MAN--
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether West Bengal Chief Min-
ister hag askeq the Centre to review
its decision on overdraft to the States
during the course of the current year;

(b)/if so, whether he has discussed
this matter with any State Govern-
ment to evolve satisfactory approach-
towards this problem;

(¢) whether the Centre's decisions
on converting the overdrafts into me-
dium-term loans, the complete stopp-
age of overdrafts since July 1, 1982,
the repayment of the overdrafts in-
sured in the first quarters of the finan-
cial year within the year itself, were
all taken in a.year when West Bengal
wag in the grip of severe drought; and:

(d) if so, whether he proposes to
reconsider the above decisions and if
not, the reasons?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The State Chief Minister and Minis-
ter-Incharge, Finance, West Bengal
has, while presenting the Budget for
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1982-83, mentioneg that he thought
that it would become necessary for
the Government of India to review
their decision during the course of the
year.

(by The Union Finance Minister
wrote to all the Chief Ministers ex-
plaining the Government of India’s
decision regarding the Overdraft Re-
gulation Scheme, Replies hgve been
received from most of the State Gov-
ernments and none of them has oppos-
ed the arrangements now proposed.

(c) The repayment by the States of
the short-term assistance given to
them to clear the deficits generated
in the first quarter of the current
financial year should pose no problem
because the 1982-83 Plans of the
States have been fully funded. In the
case of West Bengal a Plan outlay of
Rs, 490 crores made up of State's own
resources of Rs. 200 crores and Cen-
tra] assistance of Rs. 290 crores has
been agreed to after the introduction
of the new package of measures for
the regulation of overdraft scheme and
this agreement has been fully reflect-
ed in the - Budget - presented to the
State Legislature by the Chief Minis-
ter recently. The Budget for 1982-83
of West Bengal shows only a  very
marginal deficit of Rs. 1.04 crores on
current year’'s transactions. Hence re-
payement of the deflcit generated in
the first charter should mnot present
any difficulties. As regards drought
in West Bengal there is a separate
Scheme for assisting States affected
by natural calamities. The drought in
West Bengal was assessed by a Cen-
tral team and 3 ceiling of expenditure
of Rs 24.77 crores on drought relief
measures has been intimated to the
State Government.

{(d) There ig no proposal tp reconsi-
der the decisions in view of the Taci
that the scheme has been operating
gatisfactorily.
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur). You know that the
term of the Tripura Assembly ‘will be
over at the end of this year and the
Government of Tripura has demanded

that election should be held before
19th December, 1982. .

MR, SREAKER: What has it got to
do with us? It is with the Election
Commission.

SHRI KRISHNA CHANDRA HAL-~
DER: Sir, if the Government wants to
declare President’s Rule in Tripura, it
will be an assault on democracy.
Therefore, the Government of Tripura
has demandedq that election should be
held by 19th December. Sir, I want
thta the Government should imme-
diately declare elections in Tripura.

SHRIMATI GEETA MUKHERJEE:
(Panskura): There is no supply of rice
in Calcutta. (Interruptions) There is
no rice in the ration shops of Calcutta.

WEqR WERAA © HIT FER qAqNR
¥ 2 afwg 377 ¥ T Sfa0

SHRIMATI GEETA MUKHERJEE:
They are not sending foodgrains there,
ag they should.

M TEEAR wral (9eAr)
TETRT WG, FAHA & R F. L. |

MR. SPEAKER: ©No. It ig a State
subject. I wil] not. No question. I
cannot.

U9 RO #F T3 Feq9E foqT
a1, S gt d9r 93T | fR A
A T @ E |

(Zzrza)

N i T ()
TETS WEred,. . . (tgEam)
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Weger WERA : @ eI § |
¥ A &€ g ST AW FE @
o sra weET 7 w11 No.

‘No ‘question. Not al lowed at all.

1 cannot.

SR FHIRL ATAR (FANAT) -
wEqe Weled, A4, .

eI AT AEIR S, F O
A S FT AT ST oY | FA-HT
ar 3% g, U9 39 ag ¥ ®XAT 5F
e

ol g FA W q9 A
ar

MR. SPEAKER: This has become a
daily routine for some gentlemen. I
do not like it. No question. I am nof
going to agree. This has become a
subject for certain people for raising
daily. No haranguing.

DR. KRUPASINDHI BHOI (Sambal-
pur)- I have given a Call Attention
Notice.

MR. SPEAKER: You come fo me.

DR. KRUPASINDHU BHOI: In
West Bengal, the life of an MLA is
being threatencd.

ey HElE
¥ feasw @ |

OrT »ATIW, AR

‘Calling Atiention Motion cannot be
discussed on the flooor here. You come
and discussg with me,

| glw AT AT : JC
fdeT g7 at & 1 ag & o =g
foiqe w3 &

qEQET WA :
far &

 foFe &<
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W ghew w@IIT (TRER) -
Heger Aetaw, ¥ 19 frar @ fE
tfermm 7w & feffe @A &1 &
q9e # sEaer o s@ §

MR. SPEAKER: No, I cannot and I
will not, No question, I am not res—
ponsible. No; I cannot. I will not ask
them. You are an hon. Member. He
is .your colleague. You can write di-
rect to him. I am not 4 post office.

st v famE qreEt (FRER)
=9 day § g 99 faer | ariar-
A & wrh & &y F o fomr §
AR gawrd ¥ ford off foar @0
Negel  Weled, wIAN  FEI-gedd
%= FHWE Fv fodve L

eI wFlET A, AT qETSS,
77 foafw ceamwd RS W
HTTAT |

0N IW faEy o
qAT AT &

:agl &

weTeY HEVLY ¢
g T |

gl feuwg wv

HoTE AR (FRR)
WeqeT Wgiad, Uh fSaera §iee sis<
FHRWT 4T | IqF aF § ufraw
wele qg famr &\ of afeawniT
% feomw & faur a1 & =@
TATEX O gfarer & Fqraer § e
s far ¢ (stEum)
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w9 Agea ¢ A1, Ar, o
FC fear &
St s fog  (sfarx)

Heqey WElEd, Tty waT A A1E ... |
wge wgia - T e famr &

sty 8y 0 weger W@y,

IR ¥ ... |
WA WEAG : ATT qHTSE | A
" fear g1
There is no question .No. Not allowed.
A g0 FAR TR 1 FeFer
wgR, T AL I ar gA A |
WEAR NI : AT TATST |
(za¥ela)

WoqA AEE< . WUET  TTd@ AT
@ & W &5 SIq
(eaie)

al qwte f4g o 6w,
€T AR ATHAT B

WO WER . T oww far @
o #& @ W@ E 7 W\ and aix
g O § FE FE ogery ?

Does it make much difference?

ot wrare feg 0 F ok ¥ W@
o @ g X oaaen W@ g, A
g @ AT Tealy waT § oA
TARATT TG 2
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QoA FEE A UTET  #ATST,
AT 495 T30 | gEA FART  UFA-
e & fag 9ar g ST JaA1T
QO | W9 d5 SI5T |

(zeaEle)

s s fag ¢ s LT
... (FyT)

MR. SPEAKER: I cannot deal with
your adamancy; nothing is going on
record.

(Interruptions)

st orarst fag ¢ owra fRo
HTGTRQ |

saagdiia : §1 fooe g
g1

()

HoMA RASE ©  FAAT aET AT
FA ¥ 4T ST gHT ?

WY RARTA AT : FET TR |

QAT AFIET : FIFT Jgl g 7 —

So far as Lok Sabha is concerned,
the name of the group, of which Shri
Charan Singh js the leader is indi.
cated as ‘Lok Dal’.

The Press and other media are ex-
pecteg to take a careful note of it and
indicate the name of the group to
which the hon. members belong by the
correct nomenclature.

st WA amel 79 UF faae
¥y G qr gF AT

———

** Not recorded.
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WeqA WHPEA : FAR qI9 -
& g | Wieed A wiwad fad
X @FEa (F) *1 drFad T I9H |

o) T fam@ g ¢ & mme
for & F g® FFT FAERAT g

MR. SPEAKER:There is no question
of my ruling.

s TW faere araam @ fFg o
R (F) fom faar 7

WA APIT

AT |

A et g

() |
wAR Agida : AFaw (F) Foaa
weaer At 74O FE< £

s v faq@ qraata ;oI
(%) &8 < faar?

QEAH WA : AL TG S AT
g |

Nt T faeme q@am @ IR
(%) #a fag femr ?

[EAA AQEA . WAHr & for@r
gam 2

¥ T e qraanT o ST Iy
AHAT IS@T & ai... |

wEIR AgEI ;. AN TG Somv
g\ waEr & faar gam owmar
I @ s @ feaar g, 8 oat
Tel faar ) 9 & #
HERL FT g

:
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12.03 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER GoLp (CoNTRroL)
Act, CustoMs ACT ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE. (SHRI
JANARDHANA POOJARY : I beg to
lay on the Table:—

(1) A copy of the Gold (Control)
Appeals Rules, 1982 (Hindi and Eng-
lish versions) published in - Notifica-
tion No. S. O. 658(E) in Gazette of
India dated the 10th September, 1982
under sub-section (G) of section 114
of the Gold (Control) Act, 1968,
[Placed in Library. See No. LT-5444/
82]. -

(2) A copy of the Notification No.
G.S.R. 577(E) (Hindi and English
versions) published in Gazette of
India dated the 29thr September, 1982
together with an explanatory memo-
randum extending the validity of
Notification No. 243-Customg dated
the 13th November, 1932 upto 31st
December, 1983, under section 159 of
the Customs Act, -1962. [Placed in
Library. See No. LT-5445/82].

(3) *A copy of Review (Hindi and
English versions) by the -Government
on the working of the Deposit Insu-
rance and Credit Guarantee Corpora-
tion, Bombay. for the year ended 31st
December, 1981 [Placed in Library.
See No. LT-5446/82]. )

(4) A copy of the Assam Taxation
Laws (Amendment)  Act ~ 1982
(President’s Act No. 1 of 1982)
(Hindi and English  versions) under
sub-secton (3) of seection (3) of the
Assam State Legislative (Delegation
of Powers) Act, 1982. [Placed in Lib-
rary. See No. LT—5447/82],

*The Annual Report was laid on the 9th July, 1982,
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. REVIEW ON AND REPORT TEA TRADING

CorroraTiON OF InpIA Ltp., CALCUTTA

FOR 1979-80, REVIEW ON AND REPORTS OF

NORTH EASTERN HANDICRAFTS AND

HanDLOOMS DEVELOPMENT CORPORATION
LTp., SHILLONG ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): I beg to lay on the
Table:—

(1) A copy each of the following
papers (Hindi and English: version)
Under sub_seclion (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Tea
Trading Corporation of India Limi-
ted, Calcutta for the year 1979-30.

- (1i) Annual Report of the Tea
Trading Corporation of India Limi-
ted, Calcutta for the year 1979-80
along with the Audited Accounts
and the comments of the Comptrol-
Jer and Auditor General thereon.

(b) (i) Review by the Govern-
ment on the working of the North
Eastern Handicrafts and Handlooms
Developpment Corporation Limited,
Shillong for the years 1977-78, 1978-
79 and 1979-80,

(ii) Annual Reports of the North
Eastern Handicrafts and Handlooms
Development Corporation Limited,
Shillong for the years . 1977-78,
1978-79 and 1979-80 along with the
Audited Accountg and the com-
ments of the Comptroller and Audi-
tor General thereon,

(2) Two statements (Hindi and
English versions) showing reasong for
delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library See. No. LT-
5448/82].

(8) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 17 of the Export (Quality Cont-
rol and Inspection) Act, 1963:—
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(i) The Export of Electric Motors
and Generators (Quality Control
and Inspection) Amendment Rules,
1982 published in Notification No.
S, 0. 2276 in Gazette of India dated
the 28th August, 1982.

(ii) The

Export of Jute Mill
spares and accessories (Quality
Control and Inspection) Amend-

ment Rules 1982 published in Noti-
fication No, S. O. 2977 in Gazette

of Indiz dated the 28th August,
1982,

(iii) The Export of Aluminium
Utensils (Quality Control and Ins-
pection) Amendment Rules, 1982
published in Notification) No 2978
in Gazette of India dated the 28Lh
August, 1982.

(iv) The Export of Jute Products
(Quality Control and Inspection)
Amendment Rules, 1982 published
in Notification No. S O. 3440 in
Gazette of India dated the 2nd
October, 1982.

[Placed in Library See
5449/82].

No. LT-

12.04 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from

the Secretary-General of Rajya
Sabha: —

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure ang Conduct of Busi-
ness in the Rajya Sabha, I am di-
rected to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 6th  October, 1982,
agreed without any amendment to
the Food Corporations (Amend-
ment) Bill, 1982, which was passed
by the Lok Sabha at its sitting
held on the 26th July, 1982.”

A o s ——
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12.05 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND SEVENTEENTH, HUNDRED
AND FEIGHTEENTH AND HUNDRED AND
NINETEENTH REPORTS

SHRI SATISH AGARWAL (Jai-
pur): I beg to present the following
Reports (Hindi and English versions)
of the Public Accounts Committee: —

(1) 117th Report on Action Taken
on 33rd Report regarding delay in
development and manufacture of
an aircraft and manufacture of detec-
tive cartridges cases for an ammuni-
tion.

(2) 118th Red»ort on Action Taken
on 51st Report regarding Income-tax,
Wealth-tax and Estate Dutly.

(3) 119th Report on Action Taken
on 50th Report regarding loading
coils and over-stocking of  barrettor
lamps.

12.06 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H K. 1. BHAGAT): With your permis-
sion, Sir, I rise to announce that Gov-
ernment BuSiness in this House during
the week commencing 11th October,
1982, will consist of:—

1. Further consideration gnd pas-
sing of the International
Monetary Fund gnd Bank

(Amendment) Bill 1982

2. Counsideration of any item of
Government Business .carrierd
over from today’s Order
Paper,

‘3. Further consideration and pas-
sing of the Road Transport
Corporations (Amendment)
Bill, 1981,
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4, Consideration and passing of:—

(a) The Merchant Shipping
(Amendment) Bill, 1982,

(b) The Limestone and Dolo-
mite Mines Labour Welfare
Fund (Amendment) Bill,
1982.

(¢) The Cantonments (Amend-
ment) Bill 1982,

(d) The Sugar Cess (Amend-
ment) Bill, 1982,

(e) The Sugar Development
Fund (Amendment) Bill.
1982,

() The Industrial Development
Bank of 1ndiz (Amendment)
Bill, 1982,

(8) The Delhi Motor Vehicles
Taxation (Amendment) Bill
1982,

(h) The Trade Uniong (Amend--
ment) Bill, 1982,
5. Discussion on the Resolution
" seeking disapproval of the
Central Bxcise Lawg (Amend--
ment and Validation) Ordin--
ance, 1982 and consideration
ang passing of the (Central
Bxcise Laws (Amendmenit
and Validation) Bill, 1982.

6. Consideration and passing of
the following Bills, ag pas-
sed by Rajya Sabha:—

(a) The Sales Promotion Em-
ployees (Conditions of Ser-
vice Amendment Bill, 1980.

(b) The Powers of Attorney
(Amendment) Bill 1982

(c) The Central Universities
(Amendment) Bill, 1982.

12.08 hrs

[Mr., DEPUTY-SPEARER in the Chairl

SHRI SUDHIR GIRI (Contai): The
Prime Minister visited +he USS.R.
very recently. I demand “hat she
should make a statement in the
House 'gving an account of her wisit
and the consequences thereof,
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As reported in the Press there has
been concluded an agreement between

India and Bangla Desh as regards the .

Ganga Waters. Also there ig a docu-
ment signed py.both the countries re-
garding the constitution of z Joint
Economic Commission with g purpose
to promot, trade and economic co-
operation between the two countries,
1. therefore, demand that the ¥xte=nal
Affairs Minister should make 5 state-
ment in the House dealing with all the
aspects of the Indo-Bangladesh agree-
ments arriveg in New Delhi this week,

sl TATIATX Al (F2AT)
F g fargal &1 AGF AT 9T FY
@I E | oF fat & § #IR uw Hus
b

qEFTAN Mg HAT I A1F FAT
¥ # T AN F AL T S
T Igq #wgs s wwoare
Tdaar  ATEal A W 1-8-80
¥ wdaar Afw e §aT faear
wE g W g zg gy fAvig
* AYEIL TEdadr gA  giaet &y
Wt g frar wr €)1 9% S@aaar
qA Waqd aiwEl A WA % 39
gfewr & afeq w@r T wifs F
waqd atms &1 Fuw faw @ o9n
fog &t wfr qi= @t wag A@EETY
@t o frow & maee 9y gfaw
Tg A @war 49r )

99T & fuoer 99 ¥ g9< gEdl
F Fa9 WX AT sfafaaa T agT

'(ET%I oET FT I g ¥ e
g9  geew yqrtal &7 1-8—-80 ¥
mﬁrﬁrﬁmx@%mw
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g9g gee  difwat w1 9w fafe &
9 AGI &4 HT A FE AqGT g
U 7 I ATWET &l g |

A R & AT HALE gAI
fo ag gga & uF sa9 T FT woy
# o edadr AT A areE
F1 A T@daar Gf s g gee /1
i 1 ITET 1980 & & Swad |

Re-opening of Chiriburu  Mineral
Mines to re_employ 2,000 tribal
miners: M/s  Orissa Cement Itd,
sent g letter dated 6-3-1979 to M/s.
Eastern Minerals, Chiriburu, stating
“State Government of Bihar by the
order No. 863/M/Patna dated 2-2-
1979 have rejected the ‘application
for renewal of mining lease for Chiri-
buru”. “It was then quartizite mines
since 7 am. of 7-3-1970".

Two thousand tribal miners out of
15,000 were tribal girls unemployed,
due to this illegal lockout since last
43 months, Many are being harassed
by arresting them and instituting
court cases, .All the drillers of the
Chiribury mines are suffering from
Fhenomonosis and T.B,

The then Labour Minister made a
strong recommendation to take over
the mines under M/s. Bharat Ref-
ractory on 24-11-1981, The then
Mineg Minister committed that the
Government would take over Chiri-
buru mines under M/s. Hindustan
Steel Litd. ‘(Bokaro). '

I would request the Labour Minis-
ter o give a 'statement regarding
this.

MR. DEPUTY-SPEAKER: Bbuth the
statements, should not exceed 250
words, Such of the statement
which ‘exceed 250 words will be edi-
ted by the office.

SHRI RAMAVATAR SHASTRI: I

have read those portions which I was
allowed.



311 B. 0. H,

SHRIMATI PRAMILA @ DANDA-
VATE (Bombay North Central): Sir,
the fact finding committee of six, be-
longing to women’s organisation and
civil liberty/democratic rights forums
which visited a number of villages
and interviewed more than 150 per-
sons, presented its report to the Prime
Minister, Defence Minister and the
Speaker of Lok Sabha.

The Committee investigated into the
reported cases of harassment espe-
cially sexual harassment to women
by Army men after the ambush on
the 19th February, 1982 in which 22
Army men were killed by the Naga
hostiles at Imphal-Ukhrul Road near
Namthilok.

I would request the Government 1o
place the report before the House
and consider a proposal to send a
goodwill mission of women MPs to
accelerate the process of emotional
integration of this part of the
counitry.

It is reported that on 29 September,
1982 armed agents and guards of
Khomeini regime were arrested by
our police for attacking a  peaceful
demonstration in Bangalore,

I request the Government to take
stern action against those who are in-
dulging in violence and see that they
are not allowed to remain in this
country any more.

¥ mrlws &7
1. 3feqT T 9T 9. 999 #Y
afe & "Ry ¥

geATAT TN g UeEfiET qETRAT
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g o, e aqy U §F qm o«
g | Hia e & o ¥ s oA«
§ gew ¥ 5=t oy

aadia s war Frato s smary
wdl (st Wi aiwno fag) ;o
femrze g1 ™ 2

Sl AW ATl ¢ fRqY g
q o ?

st Wew arcmw fag o wenfa-
W g1 AN Fr wfwer-g 5 e
ST |

| AT U
W H T ST |

qIqa  Hel-

o\ Wen Aawiaw | fag : gEw
S § g 2 gwar |

M F\WRW awdl . ggw fGuw
g—afamm, feet, Teeae # frarl
F zgadw 1 faselt § W@ "M@
4w AR faoed @0 & agrad
¥ fram A gem 9@ @wE. @

TE ¥ TEE S g A
#§ e fear o4 o

SHRI NIREN GHOSH (Dum Dum):
Bihar—The eastern region of India
comprising West Bengal, Bihar, Orissa
and the entire North-East have been
systematically neglected throughout
the last 30 years. In 1954 prices of
steel and coal have been equalised
throughout India when carried Dby
rail. Nowhere else in the world
hag such a policy been adopted. As
a result, further industrial develop-
ment has been at a standstill in Bihar
and the Eastern Region. If this has
not been so, willy-nilly the entrepre-
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neurs would have no option but to
establish industries in Bihar, This
is a differential policy adopted to-
wards Bihar without any quid pro
quo. This should end immediately.
A full dress debate js absolutely ne-
cessary. I press for the inclusion of
this item in the next week’s agenda.

Tripura—Certain border areas of
Tripura have been declared as dis-
turbed areas by the Centre and placed
under the control of the Army with-
out the consent of the Tripura State
Government. This declaration seems
to have sinister ulterior motive Elec-
tions are scheduled to be held after
the expiry- of the .term of the legis-
lature. We apprehend that the State
would be placed under Presidential
rule and the election cancelled, obvi-
ously for the benefit of the ruling
party.

SHRI AJIT KUMAR SAHA (Vish-
nupur): There are lakhs of beedi
workers in the country. These
workers are mainly from the weaker
sections of the society. Beedi is
called an industry. The Minister of
Labour told this august House that
he will bring forward a comprehen-
sive Bill for the beedi workers, after
consultation with the trade union
leaders,

I urge upon the Government ‘o
bring thjs Bill without further delay
and save the beedi workers from ex-
ploitation.

The food situation in West Bengal
is highly unsatisfactory. @ The State
Government of West Bengal demand-
ed for their monthly requirements
a minimum of 3.30 lakh MT of food-
grains. There is a deficit of ‘one
lakh MT in the allotment of food._
grains and the gap is increasing every
month.

The release of foodgraing wagons

by the FCI has been poor at a

number of points, At some points
the FCI do not have adequate arran-
gements for shifting of foodgraing
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and so the actual shifting of the
required foodgrains has been very

poor. This, in turn, affects further-
unloading,

It is, therefore, very important that
unloading arrangements by the FCI
at all tlieir depots are adequate.

These items may be included in-
the agerda for next week,.
ot o dlo  fag (waYR)
SUTEAE  WEISA, FWMHT 11 FEgEs
¥ WY g aTY adig & g g
T Fd T W feeafafas  fauay
w1 & afmfaq & F@garg -

TETHT 19 A9, 1982 &
TIYHT 7 UETE @ ZA 9 W
g1 ug uww fawe #wmee g, e
fad ods TEIT &V qravHe quriAr
a9 @Y g | shrerewen & fawim,
AT UaeyT, qfiagq odaedT, HTa-
wF aegEl 1 miqla, dw F faar-
fet & gfmeror, fewet & famwr ol
fawat ov faTaers f{Ee AW w)
g @l FHIEL 9T faeelt A qArw
W F @ oW | g R fafwe
AW ¥ TS GEdr W oquel & W
F owreT & | g smEEaid 399 &Y
F g, auT Ag ATASE AET &
g g g Sd, g W ¥
g1 ﬁaﬁ@‘ﬁl

qqud GaT §  STHAT AIEqTHI
qr famme @t =fed, fed dafar
F #Hfgw &7 W]/ H @ATHT FATAT
¥ oTH SST T & q9T §&T Q@
gaT F UTEAW ¥ AW F AN WTREE
ARREL

(2) sife sft srefre od
sft @t #r gfcwesAr T o |
78 F sreAtfors afcaie &1 e
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[=0 @~ €1 fag)

SiF  WISATRCH®  WWTA T WIR
seger w<r O, wgt fafeer W F
|17 FRed wWiEdar & 9fd g aTy-
fow w7 & 41w & AW adw
1 AT HL GHA |

avg 3@ # fawx g oSt ow
YSF TR A &1 W & S
w9, 9 99 WeF FT ARGG Srad
W qgd T AW AGEA ST S
fagw, wog & fawsd &1 <7 &
FO AE-ICF TA AT HigT
e A § " § | 98 S5y
Rgger F qHT g1 fAfga warfaa
A FIA-AGR e TATAT FIF W4-
foor #1 d99 g a1 @r g |

gaug FAAfaw H IO fagw
gffafaai 9X geq & faare g
aifgd a1 g & faar &1 @A
FT Wifa TA GIATAE ATAER
oiftd W & IUF e 9@
T1fgd |

SHRI T. R. SHAMANNA (Banga-
lore South : Sir, assurance was given
by the Minister of State for Educa-
tion in the lgst Session of Parliament
that a Bill to check the levy of unrea.
sonabe capitation/fee charged by tlhe
managements of Privale Engineering
and Medical Colleges will be brought
before the Parliament in the present
Session. So far, the Bill is not intro-
duced, I urge upon the Government
to take immediate steps to introduce
the Bill in the Parliament in this Ses-
sion only.

It is regretted that the management
of private colleges, particularly in
Kamataka, Andhra Pradesh and
Bihar are looting heavy amounts to
give seats in Engineering and Medical
colleges, The delay in bringing an en.
actment will give greater scope lo
loot higher capitation fee.
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Merit is of no concern. Many have
paid Rs. 40,000 to Rs, 50,000 to get a
seat in Engineering Colleges and Rs.
2,00,000 in Medical Collegés. It is a
pity that a student getting 88.5 per
cent marks has no seat (in merit pool
86 per cent is the last case); on the
other hand, a person getting 50 per
cent marks gets a seat by paying capi-
tation fee. Is this just and fair?

I make an earnest prayer to Gov-
ernment {0 make an enactment to
check this evil of getting capitation
fee for selling seats. 1 am sorry this
disease is spreading to other courses
also,

To my Unstarred Question today
have got a reply that a Bill will be
brought before the House early, I do
not know that ‘early’ comes. So I
would like that immediate action
should be taken to bring this Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI H. K. L, BHAGAT): Sir, I
have heard with respect and attention
the Doints raised by hon. Members.
As usual, I will go through the proce-
edings and wherever necessary, these
points will be brought to the notice
of the Business Advisory Committee,

12.28 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NaTIONAL CaApET CoORPS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): Sir, I beg to
move:

“That in pursuance of Section 12(1)
of the National Cadet Crops Act,
1948, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
fo serve as members of the Central



Ly

‘317 Election to Comm.

Advisory Committee for the Nati-
onal Cadet Corps for a term of one
year from the date of election, sub-
ject to the other provisions of the
said A~t and the Rules made there-

under.”

MR DEPUTV-SPEAKER: The
-question is:

“That in pursuance of Section
12(1) of the National Cadet Corps
Adct, 1948, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two membeys from themselves 1o
serve as members of the Central
Advisory Committee for the
National Cadet Cords for a term of
one year from the date of election,
subjez. to the other provisions of
the saxd Act and the Rules made

thereunder,”

The motion wag adopted.

32.29 hrs.

DRUGS AND COSMETICS
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now 1iake up further con-
sideration of the Drugs and Cosme-
ties (Amendment Bill Mr. Ram Lal
Rahi wag on his legs yesterday, He
may continue.

q tm wiw g (fawfa)
AFIL, FF { 7 GGy @R
FAM  afdl  FEAG] & "Eg W
[EATE & 4, ¥ AT AT AT
& war o7, fex o § Fgar - awgar §
fF 9%l AT AT FEAAIT § TG FIHT
qRTE H § WX F(B TgINT FX @
& gAR Agr IaTvAl F fAwio " O
X A wTg gwar fF wx  FH
weeT & "It FT G § | WK
TAX T FH FX @ § HIT ARAT
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qaTd FAT @ g ar gfaar § e,
FifF wa ag aw  wwre fF
fadeft wrafml ox ¥F s SAT
9fgy @ 98 S@Ed ¥ fwmEE
F @ g fooar a@g ¥ =mn
®ANE  F @l F WK
YTl FEdT & AT QAT
gar 8 | R fadwm wmfAgl 9%
UF AT § T AT qEwreT Hig
liﬁ"ﬂ""'f Ffr'r\ﬂ'a, FAfFT T Tl FT TWTE
27 7 @ | Wgi W Ffygy H
weafeqi 2w A%t q@d a9Tar &
gl fazonr wwfaay @ oY faesa
TEY & | ATNEd: AIIHT FIAFTLI @RI
FATHT & FAN 77 TUHT AT FGT AT
1978—79 #.agfedia siafal =77 gamnl
F 72079 fag 7, faadl & 66 el

AR A(EAT FATT ATfaa g5 | SHT FH

U FIAT FT 30 THe AT FHFAT
AR oAt gfaq gg 1 F AT
MRl § I SmHER & g 43
e =g, @1 a1 I9Y gEEferd
faee #x I FfAar F @
FIE FAAR! &I ; HAL TG B, al
§ Fg AT FL AT g—FT H 43
IS WY ST 9T—FF 39 a8 § iy
TE AT TIF Y qE= g, aqifs
g AU B ATHIT  FLEAT @
IR IS TR0 FT Td9 FTH OFA
FT Siarga faaar g

T fawara & fF 2w oiwfigi—
qgdieH WA Arefeai—a
g ¥ sigsht gEmet § faamee
AR 6T Fg =T § | TmiAQ w@r
FER 99 o7 fagaw w3, Igi 98
T Wl F Sww  ax o faaw
2
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[ Tim wiw W]

& oTow SOAY g aEEr g
AqA 11 fagmx &t AR § aE
WEX AT | 60 WE TF TN (AF
gAIC Q@ WA & FE ATAH TG
gom | fSaeT 3T 3T 1 wEx @I, a9
qF qER IaX @ AR aE § fex
w&® & ™ | 9 faT gw dE o
AT TG gUT | 9T FN wgatas qal
oY, a9 9T gTw gEr oK wEs
ST U7 | SER 9T grenfaw
@ @ & gre wav fasww @
g @ |

%sr.%awrtr'a’wﬁ, TR GEHT
T Al F AWy, & HgAfeF
ot #R SRy gfedl s
fawara &, geifs % @ faame
gt wE &Y 78 § | Fav omar g
AMSITF AT AW arel aCEr
TS & ATy N WHECHAT (AATE
Wl & AR g AraT § 6T far-
T g ¥ 1 FE AR A 3w oan
¥ g o frar @, dfaT qar 4@y
TR 7 39 )X e fear & ar
TR | T FT TG A eI AT
|TfET |

@rtas g fF aset qad q&dy
g § | g ¥ g sgaeen ag
# g & T3 wefral # ogEd
AT §Y T | aweqwi F fag qr
feedt & qF wiaY & wEwarel aF
¥ gard gaw & | gfw T s
N gAF TG &, MY 9g AT
&I q@T @LeaT ¢, o fa At g §,
T THT AT S | TE@ @ T FT &
fF Tty ot afear gam o3 T F
qrg freEor g S

wgt a% T faw &1 dew §, &
Fg wR § 5 osmEe W A
T AR AR T g afee |
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qrgafes @l &1 i oF
qa ¥ Qa1 § W AT @ &7
frafer o o7 H AT & 1 T F
fad @ waw TS FAT GW
fgy | QAT FA ¥ WIORT Higw
ga faor @d7, wfas gl wic
agferaa T @M |

& g1 oy fraed FwAT AEW
fF oar S gamfas wEES §
SUT FT & AR FYL § A AT Ig
AFA T@E T Wr g | I9 H o
dro FT THEGAT F AT F7 de94F
FE AW F AW W @I AE 4@
ga-wd  of@R F  @Fl ¥ oya
gaarar fF ITF 7zF dAesaq FI
TfTar @ § W Jw ¥ 9T @ §
Ig aqg § T FT gL A AT
fafreez =+t faar a1 fF =9 97 wfa-
Y AT JIAT ATET , §ee4T FT
Tifar J&t fasdr =gy 1 9qr T8
FI G AATU W FF TIAAT T TEA-
ure fear sar & 7 &Y w9
FR KT AT fA@r 9T 1 g1 ogFar
g I 9T FIE HETSAT FEAATET AT OEE
g1 afeT A FI Mfear uT #18
frgam agi fear @ g1 wT AHHAY
gq7 @ A1 97 WoF faF vl § 1 qg--
It qerat ) faerse wem a9 A%
g7 ST W § 139 YRR § Fwar
FT TaTESq 5T @Y @7 & | fqasr
e Agt fAadr § Svg aveaw faw
ST g 1 SEE @7 FT ART [AAT
Seq T X W e | uw A fag
g # Iv% HIgd WA, & WIS
F1 fAveeq ¥ FeT 9T TE | IgHT
Higg o1 F8 T8 F wE@w
ATEl # gERT A FI &
o 0 faer ™ WEr F A
THL FA HIAT AEAT  GHTR FT
faar | fed @ 489w OX Sfqaee
amar gmr Afge 1 afk s
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qgq9 & F@ § 5 gawr aw
ATTAT & AT qE(-WF W FERI
fasarx & =gt 9T TWAl FOFTAST
frar-adt g wnfgy |

TqF HfafedT & § 3@ a1t &
W gama fgar a1 f§ @3 *1 FETa
fear srar Sy afsT aNTs SR
gATeT  A@r f®ar qar g 0w F
amm 7%, fazar Fefagt § ga ax
qT FATHT FATT F FIfa a@ & & |
Tq a7 #7g &t garea {war ST
qrfgT | IF gl & faefaa &1 &
F5 gATT WA | ‘

™ Wl F A gy ® uudr ad
qaTT FILAT §

N XA FAET Al (FIR) ¢
TR 9T Y, Wratg FIT 9T
graar (gwa) fagas 7 a3 1<
Jor fpar war & ag ffyaa & a37 957a-
quf frga® § | agd T8 gl FAST
T T 1T T GrEAT 97 HWIX 3T 0T
Wi Y oY fF 1€ dar fadas am
STAT ARG | AFAIT AT Agreq A A
YA T GTT & FTI-F § qg AT
faFar, Jrar fo SR & AU W A
gamar, A dar fagaw T g F)
awr ¥ WU a<E A%Al qad fa+w

%ﬁ%r.r_u‘r( - gE F fao o=
UL F4% 8 | § qg FAT IR §
s fore e ot § ogAR qr ¥

Al \mamsmss g P —— - o)~ -

gg ar #% srqwr frew aa a4l
F ark ¥ =amar, afew faed @
q61, @9 1972 ¥ g FAAT I B
g I9< 93w, fgesy #IC grag A
aAFer i a1 fafr FF 9T @8
fr oo a9 gaea dfasar A
qFE SET @ar ¥ g1 # 3o oaeH
¥ 27 w§, 1981 &1 wear F1 %
FAT AT § | 150 AT FAIT
F wegard wara g1, faad 142
ST B Hed gl T | TG F IHIT
¥ (AR TG TSAT AFAT L H &
FT a9g ¥ gS & | 25 ATH, 1982
i faeeit & #eey, Sq7 fF AT
qat ¥ @ET &, AFAT @A F qG@GA
TET FiT@M! 9HeT Tq7 & | ¥ gg#0
TIR] FS TIFA 9§ H GAFI TIGA7
g—ofm ¥ ™ Fi@w § oemr
qIT X I q@ Tifagr, & F@
@ & AR HUGA, 50 FIATT @AY
ugd, wuM, &AF, fafqw agfaar
F MHA F BY g Aad #IL HA
qUAT #T & | IfAa ¥ us oEr qwA
W axwg #r g, & faa ¥ aig gax
¥ #Afus Hoga T o 1 AT HS
F TE FAIAT g——TIE, TR,
SeA @Y, SAFITIAEE, | @Yo
Q¥ Tifaat, GXEIEIE, STTEIaEe,
FACHAE Hifs oH waF qFIEET o
{7 eraer st garEAl & faega faory
qAA & | TAASHA ATAASA STEY AT
gl ¥ q@ W FAT AT § |

AR A ST A S faq g
¥ qw feur &, ST & s ¥ ¥
AT F ¢ TF 9@y aATE ¥ @&
Igd a9 QgEA Afewd 3 §, @
¥ & Tt a0 6, feE o
et ¥ AeeT @Al Wl o ow F
war T wE | gg e gw s AR
qra § | afe g aIew IgAr
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TEAE, O F@ 5T | 3T T W
7 99 F A=K @1 91 | T8
zz.§ &% W4@7 T qAIEY, 1980
F1, T IA4GT AFILE S, TS DI &
115 fael. & @QEr @¥ @ F
g oF gEA Wiedw gal sfased
TANA-TGAFH, AWARE ST FY
Fiad @aEr 91 | 98 Jiad J87 g
F HITO0 A A TG wAT | IA
AdT ¥ oY TG I w4 § | oI
fer ®3, @& S @A 43 3o E,
Ia%1 99 fe@r a1 g}k #3791 f&®
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13.03 hus.

The Lok Sabhq adjourned for lunch
till five minutes past Fourteen of the
Clock,
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The Lok Sabhg re-assembled after
Lunch at thirteen minuteg past four-
teen of the Clock

[MR. DErUTY-SPEAKER in the Chair]

DRUGS AND COSMETI('S (AMEND-
MENT) . BILL—Contd.

SHRI RAVINDRA VARMA (Bom-
bay North): Mr Deputy-Speaker, Sir,
I suport the objects of the Bill thst
my hon. friend, the Health Minister
has piaced before the Hous< They are
utterly unobjectionable and highly
laudable. The problem of adulteration
of drugs has now becomg a very grave
problem for the pubiic health for the
people of our country, The production
of spurious and sub-standard drugs
has posed a very seriouc threat to the
people of our country, and the public
health of our country. But the main
prescription the main recipe tnat my
hon. friend has incorporated in this
Bill is to revise the scheme of pena-
lities and provide more stringent and
deterrent penalties.

It is true that there has been uni-
versal public indignalion at the deaths
caused by spurious drugs, at the de-
leterious effects of these drugs, at the
impotence of some of these drugs, and
the enormous and infructuous expen-
diture that the people of India have
to incur because of the sub-standard
nature of some of these drugs, beca-
use of the efforts to exploit the cre-
dibility, the gullibility of the people
of our country by high-pressure ad-
vertising in which some manufacturers
indulge. Sir, there has been a unani-
mous expression of indignation in this
House, a unanimous expression of the
intensity of the feeling of the House
on thig question; and, therefore, I must
congratulate my Hon. friend for taking
cognisance of this indignation and in-
troducing this Bill. Sir, every section
of the House has told him that it
will support any measure that the
Government wants to take tp ensure
the eliminafion of spurious. adulterat-
ed and sub-standard drugs from the
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marke{ and to plug loopholes in the
production and marketing of these

drugs.

But the first question that arises mn
our minds is whether the Hon, Min-
ister can claim that all the provisions
that already exist in the law have been
fully utilised by him to prevent the
manufacture and sale of spurious, ad-
ulterated and sub-standard drugs? It
he can not, can if be said there is an
unquenchable thirst for more and more
power? I am sorry to use these words
because it appear; that there is a
feeling in the Government's mind that
these laudable objects can Le achieved
only by increasing penalties. Is it the
absence of high peng'ties that is res-
ponsible for the presert state of af-
faigs? I9 deterrent punishment the
only remedy? Legislation to provice
for deterrent punishments does not
absolve the Government of the res-
ponsibility to implement the provisions
of the Drugs and Cosmetics Act of
1940. My Hon'ble and distinguished
friend, the Member from Panskura,
yesterday very ably explained to the

« House how the failure of the Govern-

ment to implement, and make use of
the ‘existing provisiors i¢ largely res-
ponsible for the present state of
afTairs?

But to implement the provisions
that already exist you need sn eflec-
tive, efficient and competent machi-
nery, You need a method that enables
you 1o detect and plug loophcles =t
the source of the prohlem. And above
ail, you need the will 1{p see that the
offenders are tracked down, that mer-
chandise in these spuiious death-dezl-
ing drugs is detected seyuestrated and
destroyed. The changess in the Statute
Book, I am afraid, will not enable you
to fulfil your objectives. Therefore,

" I want to ask the Hon. Minister: Do

you have an effective, efficient and
competent machinery to do it? Is the
existing machinery a-dequate in num-

. bers, in qualificaiion in the will to

inspect, to check, {5 get an adequate
number of samples taken, to get an
adequate number of tests conducted,
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{o lauach prosecutions and secure con-
victions? Can my Hon. friend say that
he has made use of the existing pro-
visions and the machinery at his dis_
posal to ensure whatever is possible
within the power that have been given
to him under the existing Act? If he
cannot, say that; if there is failure
and inadequency in the machinery, if
the powers that have been given to
him by the House have not been fully
utilised by him, and if these failures
are responsible for the present state
of affairs, it is necessary for him to
be introspectlve and to correct the
existing mistakes n his own adminis-
tration, rather than to come to this
House and ask for unlimited powers
and deterrent punishrnents,

Now, Sir, you need this machinery
for constant monitoring and control:
vou need facilities for analysis in every
State. The Hon. Minister has himself
admitted in answer {0 a guesticn, there
are only four States in India—Sir,
I do not want to name them, Naming
is your privilege—. . ..

MR. DEPUTY-SPEAKER: We don't
also do that.

SHRI RAVINDRA VARMA: .. which
have the facilities for immediate, full
and complete analysis. Now, Sir, there
is necessity for liaison between the
Central Drug controlling authority and
the State Drug controliers, hetween
the Drug controlling authoerity and the
Pclice. Sir, what is the state of inspec-
tions today?

Let us = for instance, look at the
inspection of the gquality of imported
bulk drugs. In 1979, Arril to Ocztouer,
we imported Rs. 120 crores worth of
buik drugs. There were 2960 samples
drawn, Of these, 13 were found to be
of sub-sftandard quality. In 1980, for
the same period, Rs. 64 crores worth
were imported, 1782 samples were
drawn and 30 were found to ke defec-
tive. In 1981, for the same period, Rs.
73.64 crores worth wore imported, 1539
samples were drawn and 38 were fn-
und to be sub-standard.
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Now, two guestions arise. One sees
that the number of samples drawn is
going own, and one also sees that the
number of sub-standard drugs aetec-
ted, is going up. Is it not something
which should make the hon. Minister
look into the state of the machinery
at whose head he is? These bulk drugs
are imported into this country by the
STC. It is a public sector undertak-
ing, for which the Government is res-
ponsible. Wherefrom are these sub-
standard drugs imported through the
STC? When the number of samples
that you draw is going down and yet
these samples are revealing an in-
creasing number of sub-standard
drugs, what action have you taken?
From what country, from which multi-
nationals are you importing? What
have you done with these sub-stan-
dard drugs which ths STC has import-
ed—rectified them, returned them or
destroyed them?

A Sub-Committee of the Consulta-
tive Committee, in the ’70s., did point
to this. The IDPL, again, is a public
undertaking. It is Xnown that in some
cases, it does not have the technology
to produce drugs of the requisite stan-
dard. Now, the Drug Controller, who
is at the head of this department of
the administration, is a member of the
Board of IDPL as well as of the Hin-
dustan Anti-Bfotics Ltd. What is he
doing there, to prevent the manufac-
ture of drugs of sub-standard quality?

Now I turn to the question of the
inspection of manufacturing wunits. I
talked of the inspection _of imports.
Now I want to talk of the inspection
of manufacturing units. The inspection
of manufacturing units during 1979,
for the same period, was 597. Prosecu-
tions launched were ten. In 1380, ins-
pection of manufacturing units in the
whole of India wag 366. Prosecutions
launched were live. In 1881—I _ am
afraid the hon. Minigter himself might
have a shock, unless he has become
shock-proof by now -— the inspection
of manufacturing units fell to 34, and
the number of prosecutions launched,
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to four. There is undoubtedly a pro-
gression, but a progression in what
direction? From 597 in 1879, you have
come down in 1981, for the same pe-
riod, April to October, to 34. I am
not very good at mathematics, But it
is an appalling rate of recession as
far as inspection is concerned. What
does it show? Why has the number
of inspections gone down 6K and why
has the number of prosecutions laun-
ched gone down? If you have a mac-
hinery, and it is a competent mac-
hinery, then it must be because you
have no will to do it.

Prosecutions launcned, and the
convictions obtained were referred tfo .
yesterday by my hon. friend from .
Hooghly, Mr. Pal. He gave statistics .
which give tell-tale evidence of gross
inefficiency, inadequacy and lack of
will. Unfortunately, he chose a wrong
State. I do not want to refer to that
State, Sir, when you are there. \

ws

Is it that the existing penalties are
not severe or deterrent? Is it the case -
of the Govermnment that the adminis-
trative machinery lacks the incentive
to be efficient, because the penalties
are not deterrent enough? If that is '
so, it is a strange and perverted set |
of incentives that the hon. Minister is
trying to promote,.

Lo N 7

Now I come to the q'estion of ad-
ministration that is, the Drug Con-
troller and the State Drug Controllers.
Again, my hon. friend from Panskura,
Mrs. Geeta Mukherjee referred to this
subject at length. So, I will not go~
into fit in detail. The qualifications®
have not been prescrfbed. You may_
know, Sir, because you know most of
these things; but you will certainly re-"
call, with some kind of surprise, the’
fact that in some States, IAS and IPS
. officers are appoflnited as Drug Control-

lers. What kind of medicines do the
police administer? They have no me-?
tdical or pharmaceutical training or’
experience, Many posts are vacant."
My colleague referred to it vesterday.
Wide powers or wider powerg should”
not result in harassing the small in.
digenous manufacturers, the manufac'l;

f o B Y I |
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wrers of Ayurvedic, Unani and Sidha
ledicines, as my hon. friend from
Tadrag Central, Kalanidhi said yester-
ay. I want to tell my hon, frend that
[ he takes more powers and uses them
o0 harass small units and to let the big
sh escape his net, then he will not
‘e serving the cause, either of self-
ufficiency or Indian public health, It
5 good that he has mentioned Ayur-
edic medicines in this Bill. Control is
ecessary. I welcome the provision for
heir representation on* the Drugs
"echnical Advisory Committee,

The market for Ayurvedic drugs is
sxpanding, for 1ndian
[rugs is expanding not orly in this
‘ountry but even outside, I know his
nferest in indigenous drugs. I have
alked to him about this. I have been
mpressed by hig zenuine concern for
‘he development and promotion of
|ndigenous systems of medicine. I
~ould therefore like to ask him to
1ave a second look to ensure that no-
hing that he does leads to discoura-
gement for manufacturerg of indige-
nous medicines; nothing saddles them
_gg_ith Beavy handicaps.

Now you have informed a wide de-
finition -of spurious drugs, adulterat-
ed, mis-branded drugs, etc. Why have
you not included the other recommen-
dations of the Hathi Committee? The
hon. Minister yesterday referred to the
Hathi Committee and said: “One of
the reasons for igtroducing this Bill
is to ensure that some of the recom-
mendations—] should have added in
parenthesis selective recommendations
of the Hathi Committee—are given
effect fo. Why was the opportunity
not availed of by my hon. friend to

revise the Act adequately and thoro--

ughly., I do not know why? He will
have enough

| time. The Hathi Committee had recom-

mended that the authority to issue

. licences for the manufacture of drugs

should not vest in an individual, but

| should vest in a Licensing Board con-
. sisting of the Drug Authority of the

State concerned, of the Stateg in the
region and a senior representative of
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the Drug Control Authority of India.
What prevents my hon. friend from
introducing a clause in this Bill tg en-
sure that such a Licensing Board is
set up? The —>resent situation results
in anomaliegs both in licensing and
manufacture and in import and in the
decisiong to allow the sale or manu-
facture or the removal from the mar-
ket of certain drugs I can give one or
two examples. I do not want to go
into details, because I am conscious of
the fact that there is not much time.

Recently a license has been issued
to a firm for the manufacture of a
combination drug of Ritarnpicin and
INH. A concern in Madhya Pradesh
has been given this permission. This
combination has been proved oy dif-
ferent drugs administrations in the
world, but it is said that because of
the opposition of the TB Assoriation,
it is not possible to allow more units
to manufacture this very important
medicine importani in the fight again-
st TB and other diseases. There must
be a comimon policy for this country.
You cannot say one concern will be al-
lowed to manufacture it in Madhya
Pradesh but Tamil Nadu will not been
allowed To make it because the head-
quarters of the TB Association hap-
pens to be in Madras. I am only re-
ferring to Tamiil Nadu as an example.
It applies to all parts of the country.
Why this exception?

The Hathi Committee’'s recommen-
dations on testing, on the number cf
Drug Inspectors, training, legal-cum-
intelligence cell, etc. I am sure, the
hon. Minister knows about them., But
I see no effort on his part to incor-
porate, wherever it is possible, these
recommendations ‘n the Bill,

Now, the Hathi Committee recom-
mended that a number of basic drugs

_should be sold under their pharma-

copia names and not uuder their brand
names, because this is one way in
which multi-nationalg fleece the popu-
lation of the third world. I hope he

does not flinch at the use of the word
‘fleece’,
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In 1978, the Government announce@
that this recommendation of the Hathi
Committee would be accepted and en-
forced in the case of five drugs inclu-
ding Anaigin. Many multi-nationals de-
fied the might of our (lovernment and
persisted in marketing these branded
drugs. Indigeénous producers are at a
disadvantage when this is done. Hoe-
chst one of fhe multi-nationals went

) -

to the Delhi High Court, Tt was held
that this order could not oce eul‘orceld
because there was no provision In
the existing Act to prevent them from
marketing their products as branded
drugs. Sir, if this is the case and a
legal lacuna has heen rointed out, that
makes it difficult for indigenous mianu-
facturers to market the produce, why
is it that my hon. friend, who, I am
sure shares our anxicety to see that
indigenous manufacturerg are given
justice, has not introduced & provision
to remove the legal lacuna that has
been pdinted out by the High Court?

Now, I refer to the new provisions
in this Bill. My non. friend says that
there are two new provisions. One is
the definition of ‘spurious drugs. I
am very conscious of time. Therefore,
I do not go into details. But, Sections
5 and 13 which are to substitute Sec-
tions 9, 17, 17A, 17B, 17C elc, in the
present Bill go to the extent of say-
ing that if the approved colour is not

used, — of course, T am aware of the
danger that it will give a different
impression: — but even eolour in many

cases has been made a reason to brand
the drug as spurious, adulterated or
sub-standard! This is perhaps neces-
sary but when fhis is linked with the
new kind of penalties . . ..
(Interruptions)

MR. DEPUTY-SPEAKER : Some
times colour is also spurious.

SHRI RAVINDRA VARMA: Yes We
should be colour minded ag far as TV
is conce‘med, but we should not be
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colour conscious &s far as pigment
tions is concerned. ‘Colour’ itself h
many colours. I shall leave it there.

SHRI RAM VILAS PASWAN (Ha
pur)? We should not be colour bln

SHRI RAVINDRA VARMA: Yes; v
should not be colour blind. I am ¢
ways willng to accept suggestioi
that come from my hon. friend fro
Hajipur.

When this difinition is linked wil
the scale of penalties, then it creat«
a very serious situation. I hope m
point is clear to you. When the def
nition is widened to this extent, an
then you link it with a revised sca
of deterrent penallies, it may son
timeg mean, if the Government is st
rious and wants to enforce or mis-er
force, it may mean a grave miscarriag
of justice in that, small people ms
be caught hold of and the guillotin
mey be applied to them -while the bi
people will grease their way out ¢
trouble. The multi-nationais will greas
their way out of difficulties, Onl
smaller fry will he caught and m
hon. friend’s hammer will fall ¢
their heads.

Now, Sir, there is another provisio
in this Biil which I do not call ‘obnc
xious’ only because this Bill is a bi
to deal with public health and th
enemies of public healith. Therefore,
do not call it obnoxious. Otherwise, j
should be called thoroughly obnoxiou
and objectionable. Thig is a new prc
vision which he wants to introduce
about summary frial. The new provi
sion 36A means that there must b
compulsory summary trial; and in th
summary “trial you can sentence
person to one year summarily. Now
somebody may go and caich hold o
a poor fellow in the rural area, wh
does not have a multi-national &te
hind him, catch hold of him, threater
him, produce him before a summary
court and sentence him to one year
I am in favour of prescribing deter-
rent punishment. I am for making i
ob.igatory to glve deterrent punish
ment including imprisonment. I air
for every efforf to expedite the trial
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But do not take away or abridge the
due processes necessary to prove guilt
and the due processes which will en-
lable a man to prove his innocence.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Some people will escape.

SHRI RAVINDRA VARMA:. Well,
you have to have a baiance. I am ex-
pressing my view. My hon, friend is
quite competent to argue his case.

MR. DEPUTY-SPEAKER: That is all
right. You will be called to give your
opinion on this Bill. Please wait till
then.

SHRI RAVINDRA VARMA: Again,
this is not the case of a single swallow
making a summer. This is a deliterate
policy of the Government sitting oppo-
site, Whether it is the Essential Ser-
vices Maintenance Act, or any other
of the recent bills passed by Parlia-
ment, there js always an attempt to
short circuit the judicial process, to
prescribe summary trials for every-
thing including for workers who are
suspected to have <done something
~which may result in the retardation
of production, as the Essential Services
Maintenance Act provides.

Now, I will refer to the question of
imports. 1 do not want to go into all
the clauses. But the Iathi Committee
recommended that the import of drugs
. which are not gencrally regarded as
safe or efficacious should not be al-
lowed. It also recomimended that even
in the case of patent or proprietary
medicines, their imports should not
be allowed unless ‘‘there is displayed
in the prescribed manner on the label
of the container thereof the true for-
I mula or the list of ingredients toge-
| ther with quantities thereof.” Why has
. the hon. Minister not introduced such
| a clause in the Bill? I do not want
to ascribe any motive to him. But
the “multi-nationalg and their products
are imported into this country left and
. right. Do you not want to make it
. compulsory and obligatory for them

to say what are the ingredients that
are going into the medicine? If it was
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not my hon. friend, I would have sus-
pected that there is some kind of a
fear psychosis as far as the multi-
nationals are concerned. Why do you
allow indiseriminate import? On the
one hand, you talk of self-reliance and
on the other, you allow this indiscrimi-
nate import, which involves foreign
exchange,

The WHO itself says that a deve-
loping country can Jdo with 200 essen-
tial drug formulations. The Hathi
Committee scaled it down to 44. The
number which is prevalent today is
over 15,000. Is there any attempt to
sift, minimise, rationalise and opt for
the really essential life saving arugs?
I do not think so. Is there any
monitoring? Or do we allow ourselves
to be misled by the nose by the multi-
nationals? The cupidity of multi-natio-.
nals is matched py the guliibility of
administrators, not my hon. friend
but by others, who actually determine
policy. Sometimes Jdrugs are taken off
the approved list without giving the
manufacturer an opportunity to prove
his case oan efficacy, or harmfulness
as is reported to have happened in
the case of oestrogen, progestogen.
Sometimes, drugs that have been taken
off the approved list and are prchibi-
ted in the countries of their origin —
countries that minor the effects of use
— are still allowed to be imported
and marketed in this country. ls not
my hon. friend shocked by the fact
that this 1is so in this country? Drugs
which were manufactured and used in
advanced countries and subsequently
taken off the list because of their de-
leterious effects, are «till allowed to be
imported in this country. I can give a
few instances. They are HPT, Phena-
cetin, Dipysone (Analgin) Amidopy-
rene, which is reported to have some
carcinogenic content. Why are these
drugs still allowed to be imported by
our Government? Is not my hon. fri-
end aware of an attempt to exploit
the third world, the attempt of the
multinationals to drug the conscience
of the third world administrators, to
administer anaesthesia to their sense
of . discrimination? They are experi-
menting with approved drugs on the
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population of the third world callous-
ly and cynically, treating the people of
the third world as guinea pigs to prove
and disprove the drugs that they ma-
nufacture. They will not market those
drugs in their own countries, but they
will compel you to market or coax you
to market. Not allowing the import or
manufacture of drugs accepted in the
world market unless there are further
clinical trials is another point of arbi-
trariness that you find, 1 hgve refer_
red to these only to show that there
is a good deal of arbitrariness in the
policy of import, which could be stop-
ped, plugged, at least alleviated if
you implement the recommendations
of the Hathi Committee. Since my hon.
friend has said that this Bill is an
attempt to incorporate the major, es-
sential recommendations of the Hathi
Committee, I do not know wﬁy he did
not avail of the opportunity to plug
1hese loopholes. Anywey, I must make
an appeal to him along with my hon.
friends from this side no one has spo-
ken yet from the other side — to see
that the health of the people of the
country does not necome an object for

-experimentation by these multinalio-
nals.

I do not want to take more time. I
have taxed the patience of my hcn.
friend.

4
)
37
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feax @wit w1 offmdz faem &0
e ag g fF s feen ot
WIS AT AT T FAH HX AHA
TL AT T TT HIOHT THAAT
g famr @3 | g, 39 fagaw &
Ut WM g &< gnm fw oS
T § F HET-AT g1 wEa |

M A A1@ TFH & | THH wear
fegemm & 6 Ar@ Awel I
W F 1 F 3Emledl ¥ wue qwarr
gty IF T § AR FIA
fe = a0 & A TEe | A
F qrg-gry I W qE" o av

FaT

This Government is encouraging gua-
cks. About 70 per cent of those who
practise medicine in the capital are
quacks, and the Government ig allow-
ing them to flourish, says Dr. Garg,
the newly-elected President of the In-
dian Medical Association. Dr, Garg
told in an interview that many of
those practised the native system of
medicine, described ag Ayurvedic -.me-
dicine, indiscriminately, without any
knowledge of the system. The Indian
Medical Association has passed a reso-
lution against such practitionerg and
urged the Government to put an end
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to it. The Government, however, en-
couraged these people in the hope that

they would go to the rural areas and
practise the native systern of medi-
cine,

Iz 6 dATE AFAT TAIH 2
Sifs ¥ewmfedi & g9 FW gEreAr
T @ &

I TFF ¥ TET 9 udfwga
FHNSEST * T H FAA Amar
g & FHETaemd a=w ww &
AT | FAT-ATIG AT ATRE g
qel, & FET A gEdr arg A |
afe7 @ fag ¥ A um o T@
@I § | W@EE Hal Sy oade #
T Hw Foag der #wA R
faaw g AT & SreAT W =Ed
g 7
LR CIEE S R L
W FT H AT 18

ST

gar f®

#§ W §O dqeErel AE AT §—
“From such date as may pe fixed

by the State Government by notifi_

cation in the Official Gazette in this

behalf no person shall himself or by

any ather person on his behalf—

fa) manufacture for sale, or

sell, or stock or exhibit for sale, or
distribute—

(i) any drug or cosmetic
which is not of standard qua-
BEY: .. v "

So, I need to read ihe whole thmg It
is further said:

“Provided further that the Central
Government may, after consultation
with the Board, by notification in
the Official Gazette, permit subject
to any conditions specified in the
notification, thé manufacture for
sale, sale or distribution of any
drug or class of drugs not being of
standard quality.”

T A A v R E o

No, in certain cases we can allow
them.

S AT GATS FAT AT &
O T =9FT Farad wgr @ grar
% . .
¢ | @ AT QS FTAT IR
dr you can sell those medicines,

R o uFm s wEy & fF
g gaT 3T | q%  WIST FMAEA
Erir i S 1o i B 3 o B 1 |
g fF g gom FT & §

§7.0F FATH TG § —

Clause 30 of the Bill says:—

“(1) Whoever, having been con-
victed of an offence—

(a) under clause (a) of section
27 is again convicted of an offen-
ce under that clause, shall be pun--
ishable with imprisonment for a
term which shall nat he less than
two years but which may exiend
to ten years and shall also be lia.
ble to fine;

Provided That the Court may,
for any special reasons tg be re-
corded in writing, irmpose a sen-
tence of less than {wo years;”

AN FHA a9@T § | AT FAL
¥ gur oW & fag sifow F@

e gro-arr srfasir & W @ & )

He cannot be punished under that
Section also. :

frerae w2 @5y § AT ST
qFY & 10 TTr Y qT T gAY &
T GO a7 % g9q & AfwT w0
e qfiwde Y JW AT € 0
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[= q& === %Tq7) W AT TF TH T899 2 3 §

oF AT frl TR ¥ T qenEd qg ARAT TG FAQ@I T AT IHT
Tt | 9w AT gEET UF @ R ferar wmaT & @ W9 I9 AT FATHS
gar ®WRK qut W @re fo W §fF gE i A oasy g A
ST | zrnftgqi ara e ag F9 qA ATTHT AZ ATT 3F AGY AT HIT
T @ W wed & fF e 1 w78 fad aamar §, sa faw
sarer g s | & wgan g fF fow R OWSK AT AR T -
e i S gleq W@ & AR Ay quged 7 § %
o 2t 2 e & 7 W 4 @ @ @ W it
b R 2 qFY § | AW IO AW

"Why he is again to get permission? AT TH R F IO H FTA
. TG GATH FATA! TEL § | AfHA

T AT AT AR AL A A gl & ag w& A4 faer g @

# fom oA a Hl"&"l’?f a’ ! it may extend to five years. It can be
- OF qXH W AFAT SITSAT Bl I extended to ten years means he can
= ‘ be convicted for one day even. That
AT FT é:" ?@ g KN ?‘Tﬁ is the conviction. 1t will be the man-
a<E, WA Irgl I SATET FAT 6T datory punishment or he will be con-
fet gt T =@ g1 victed for one year at least. There is
h no minimum period presrribed in the
whole Bill,

ar Aq AT ag g fw foa
¥ TF A} A 77 famm g, SAEr

AT HIFT A AT | gEATT HIET . o -
B #T wawa aWT § W SEe W FEEE g, 91 gAIR 919 ar’T d9d

g faear 2 fF ag fedr ik Wﬁ%,.\ﬁwﬁﬂﬁmﬁ?
FJF q HoaT guT w2, q9r fF &l FT | He says:
qgd TAAT & |

o AT FIT & fF g9 & qedd

“Patent or proprietary medicine”

AT IX FT A JIAIFT g 19 means.—
(a”’r)_ It is stated:

‘which is administered by par-
enteral route and also a formula._
tion included in the authoritative

“....and order in writing the per-
books as specified in clause (a)'.

* son in possession of the drug or
cosmetic in respect of which the of-

fence has been or is being, commit_ ST F5 AN TET & 88 gu g
“ted, not to dispose of any stock of 23 S~ s Y ., mod

such drug or cosmetic for a speci- Y Fa49 g, @ ETH"T T 3w §
fied period not exceeding twenty TIAAT™ § I F5 SN #T o1
days, or cosmetic or a specified peri- HlE AT FF'IFFT F oA

od not exceeding {wenty days
removed by the possessor of TSI FT H1§ SaTa 7g ﬁﬂT %’l

the drug or cosmetic; seize the stock srrtrq;‘r A g Fq: T q-aréa' T
«of such drug or cosmetiz.. .”

Again, he can be convieted and he is
allowed to; manufacture those drugs.
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T8 WK @ wz B AT97 Avey arzE
< faar & 1 s & fg@m & fAa,
rxfamt & qard 5 faq AR a9
T 399 Fwieqizaq W FHds T
@, qraa A 31 AfRT 3AAT A=
T wOm, AW #lF FLA01 -
ST WOF 9 § a1 TE | Sar
T AR FTAT AU, AT
© WgT g@TEQT FAAr & o gt W
|IFET AEN 1 N T qw3
™ § 9 agd 9 993 I 2 |
qIFZT F ar ATZAX IT gT & |
e a9 sarer ge7 FAT FA4q,
S AN d S | gHRr WToed
TN & | WEm AT S ag g @
AFEA F AN F fam q7w @y
TEAM FF FP T FO e
T & a1 saar fufraa Qfgs
T ogAT g WIS sy Tad
I FA § AT IAEI FAT FY
W A AfSF 0 am ¥ o™ A
® W #S F#1 fq@r fF ooF aw
frorde fam o o 999 ot &
R gara afrwde faq w1 3
¥ A W g T7T AT JAEAT X
& & AR qWAT AT F Q AE
AT Ad E )

g &MA S qmaH 947 F,
¥ TAT A Fgd § quEed |
€ TH A N @h E, BR-sie
€ w8 JEq #7919 a9
BT | @ F9Y ST oFTT g 8,
AT § @ Far g Sfe
'ﬁvﬁeéwmra %mg‘rnirﬁ
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st feamdl i save ¢ g faw
# gwad 7 & fog § @er g
g !

MR. DEPUTY-SPEAKER: Which ycu

have not supported? Yocu have suppor-
ted all.

SHRI GIRDHARI L21, VYAS: I um

supporting this Bill.

MR. DEPUTY-SPEAKER: You have

supported all Bils.

SHRI GIRDRARI LAL VYAS: Yes,

Sir,

faest a1X 99 agt TwAT AT
* dag A 9gg g5 9 Jr mar S oA
wyared fear av 5 Sga S’ oW
g fad ag o1dT 1 I9F IO
ag fawr agi wega femr wam @ 0
Fht et fasr § 1 afFq go wiwar
A HWTE § "k 9Asr g< fEar
S1Ci N

TRAT  F@ATEAT S g™ Tl
Fufqat & S9F S STEW §
ﬁﬁ'ﬂ'{%u‘rgﬁ & oY T g9
oo g1 & IF wE ¥ FT g
g’rﬁaTﬁgQI A @1 91T ¥ 39
qrE qF F¥ FJT FT Srawr fEAm @
AR el & g & s A= ged
¥ orelaT FTIEATE Fr g v &
gEaT & g WY wmaw wmeE fRar g
7 g WY gAE fagr ot AR
fer 3T wgar § 7 awet @ F
W%uﬂﬁﬁaﬁmﬁgq
& arft & O S¥ W uF WA A
ATHAT |AT SAT AfgT WL St A
A FT AT FT Y WA 8 A
YT T Y ! & ST ATEE | q
¢ #1 gragw fAftva & & ™
¥ o s =fge | @@ e
JATAT qATA AT 9C D AFW o0
T |
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feeett & aga asr a%Ar TATIAT
g FT FICEAT NS THIT 74T 94T
TEAK WA 7 AW oW A
g FTEMET 99", ghaamm, faesr
TAT T T 9K AFAT  FAIAL
o frft oF aga a| A ¥ A%
AT | IHST F 19 AT FTIAT
wr e f& frTEtT @ T qareet

IgiA aATs, 99 ¥ AT AN & v

T 9T 47 79T e, fFAd &
I qwe g, Fra o
F TOA GEEHgE fwan, @ g
gt faelt ar #r FErE SR
faers gg, = ww # A
SR &R AW &7 A8) &7 T8 § |
Gag Wit smgmr g f% 7 Fawr =9
Fq &y gfew wmr o AT 9 3T HOE
gmEd A G9F g F ST
WY gH F 9T AT 9 3T @ |

TFT ¥ AT 0¥ W g ¥ o
g, fr fewecs aret & 99X @Tely
A WX fear srav d, e dugd
% FF a9 fag o § "
T IEAT IHT IR QR F 41T
faeare fwar smar & 1 & &
T &@ & fqd qodr S g
§ g A 5 @ & AR fry W
FT WIHT_FT FC Q &, qJg o
gH WMWY SATAAT |IET | SF S A
S 40w & fiF wTod aTE §EaEe]
FT § ARG A OHHT § AT 99
TTHE 9T T ST WO F9h qAG A
F1E QTHARE TG FLEFA § | I
I HOHT AR AAEA w1 Sw
ST &N, FE A F1 WL AT
SR SFATT AT g | WA §
Tl A grgE} @i A ST
wr@anad & faadr wd WA §

OCTOBER 8, 1982

(Amadt.) Bill 35'

W R A wwr Al gem o
WW?ET”{E&T%[@W(
ar 7 AT S w1 FFT A
TAEGT AT AT ¥ &, ITAT oY
qq AT FT AT 3T FT oqAEAT
A ATRY 1 T I g7 FT oA
FEET FAA | W A T@r v @
& sty S afevamw faaar 2
TEl ®E 95 %g a1 § 5 owww
T 9T AT L ITIAME A OAMH[ |
™ THE SE% o A9 wy §
feer amr war &1 W ow &
T #T W A@H T &
18T |

T FEfTAY G AT T AT
aTg St Fure ot fade ¥ fodw
o & vf 8, @ wT A o g
ST 9T TS v & w8 F, A
AR W W AT oA g fopar o
W g AR g aw wEm
g AIT g9 F qfeqd &, W 3
g ¥ FE A AT w1 aArwAfy
¥ fow e @ g A ogAr
¥ W@ ¥ R IE 6%
FIMT FT W@ & 1A 3T U
R FA & 98 Aoy qur  ayFeq
g TR I IETHT grr g
R AWF AN F AW qT ;

7

15 hrs.

F & WA ¥ 98 @r av f
qrE. o o THo T 20FUT ®
w7 oreT e 3 oow ATF AW A
da= dAfeww 7 fad wic 9= Fwar
¥ ag dEedfemm T 9ft Z@A@
T1e g1 WA, d¥ fraddade & f&@
O IAF fars T S®EATET ¥
& stewww fear @few Sreew
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A g 4 g ;Y A% fra-
HAwH Frasg ¥ 29 FUT To &
qreT gum Sae fd aww ¥ A
FroaEr #F & 7 oK $OS wWE A
W Ty ITEw ae g T g O
wiefia & dEg ¥ oA A\ -
Y wr & 7wk mftewrfa d
sﬂwairmqw:rfamaugﬂ
WA ATGAE | CFEAT AR
Wi o oTaE gy § g o
TGT AW F @ 9 g%ar § q|
WiFE T AIE N FAerar g, oagr S
gF gadr & 9w A9 Frene #
QaT ATarEr aW fF ag ITaew g
g HIX T AT ARIE IoIAT T3,
ag gwraq feafd § Wk W @
FITHT EATH AT AT AT ST Sfy
g fradasAe & fd ferae
gi S @ faadr =g arfe
wfasr ¥ gq SHICH TAT ARy
gg A F | T AF @RI
aafaq axqear T FUT q9 % wm
TEY FAT | '

fradt ot et @ aFEY Iy
§ ®X STadry oy fF X e
& weral e GronfaRaT #TE #y
T T g, A A 7 o

SETX Y oqeedT T wiw X W ¥,
& UF UF 1T 97 wAE gl

1feq, CHr AW gy JTfew wEr
ARNT GAIAT T QrqrfgaeA @y
T | g Ve ¥ R WG TN
Ft AAAL AT Fi T F F IV
R SET &1 i @ A
% | WX I qaem wiaw T8
gRT ar W @ wer | gEied
- T@ HATCITH] HIRT { AR A9
HTAT G | _
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TOITeE T qEAT g, ;IT 2W
TR & @ sied @1 ™
§ f5 omaY awg ¥ wiw WW agq
THNEN § R @@ X ¥ gar
FA AW AN agd RO oS
g1 ¥ aff =gar f5 o o @W
§ ITHr BIET ST | WAT qg AT
TEY grr. wifge fiF Seiwed #1 T
¥ T AT AT O|T AT @ ATA
MR IEF a7 SAT  faeE A
BEATEr A & | Ag HaedT | WL
SR Aqd A =fige e - e
ﬁ%ﬁw%wﬁ%ﬂ%mq
faoas &7 @ ¥ ok o @A
2 ATt @ g A e T Ay &

T aw ag & F e
qifedt § ool AT 99 afkadd
FAT  Arge 1 Wt @gr  war
g fF o "eHr aFd  eag qATA
¥  ARI  AEEE & W
g, STHY gorr & I @ 1 oF @
F1 Feerg Tgl fpar arar =nfgd |
AL qg FEI7 HAT al (Aiw=aq AR
¥ I 9FL F. TFC AF . FAANV
M ART & Tareeq & gy fgwars
| Y 9AF ALY I g
Hfed | 93 sHaRqT quIA €T AW
gl wifgd afe ww qOF X
ag FH & 9G¥ |

T rrraa‘rzr geEq q trﬁmqa 3
TR § gE-dg-N aw w6 &
ZAX NFTC W AT WG AAT B
fp, o TFel Taq aw AT W
fa7® gvarg & 9eft wERT ¥ Araam
femr & f& 2 & 6 @, 6 & 10
A AT ATATT. FIAAT F} T84T
! ¥ ¥ Wvarer go@ e Tl
qrd graw wrawmw g 1 P
FYT M 2, 2 W 4, 4 ATA qW
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9q7 § 9% hEY T I T AN
Pfraea, foegdly fafes add ¥ @@
SR & wrgw f5y § 3 @t e
fasa <@ ¥, w30g dF 1 QA
¥ 9T IR § | HEF AT AFR
w1 qgT frar & ag favwa
adF ¥ 7 ¥yq & far fasge
gz I & | TEWy qAd gEa ¥
Q- W A gy A &
g QAT Fifgy A ag qITAT
AL AR ER

oy ﬂr{i‘a F grag # TO
wraarr fear & 1 gad W 9@ wTr
0Y ¥ ogad W a D-wifd)
aret gagse fag gw) an &
Arrr & qig fagaars F@ § T W
faaicols w7 & | wiwd mq,az T
AFAY TAT FTA AT F AT FW
qAT @ ¢, gEY A AW A
sweaigr fawm | cEgd # foa
TFX F WX 7IEGT AT AT A
2 IR wwT wmgde & fay W
0N Fifgd | fom ol & cami @
TR A ¥ IAR wehad
HITAE F qAT HAe 7 AFAI
st ¥ gax aet & fad W
Frd wiaX 1, 2 & & @ &
AU @A g 5 oAsdl war W@
wigdz & g, vadwr # @ a
g A g EF Ay A waw
gar F wawrr Al Qar wifgdy
T aft g § A A A oF
g A9 Tawl ¥ N TEr W
Wi Tyar §, ag A oFar
Wt &if Jewrg fedt & @iw
T O whT | W aadr g,
w3 wgde N qa W, T
sat # & ar gl A @, ww
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fedt o ww & wwfg # &
37 WA ¥ AES qAr g Tifgh,
g7 SrFT QI sgaedr 3w 43

# gw FAT 7 ATEAT § | GHIR
agt wEr-anfras aaE gqar § foad
TAT ¥ A XAT FAQ § | AEETA
} gfear faen ) o gqQd a9 )
ggt ®1 M WgAI F1 TEEE §,
99T I WAF F AR FIE@ XA
w9 w913 F 79y 1 7w Wi
¥ wAq AT FQSF dWt & 9
Forer s &1 ag fa@ais & aren
a1, o wafaat At o Faw Fiw §
91 W §' AT SAIAC Y AT "
YFTT F1 A W WM T2 4T
gart d g Sl §, 99d
Frifady feg wd a1 &, S0
faafor % am@l A, Fig 3 T
FREAT AT AT R @,
fmo @R & gig # @
Fifgr | qft gw I @I AN AT
AT FY IIAST FLU JHT |

AT A0 @y ¥ foa @ &
TIEET 9T U WIC 9TAT g—A
@ I g 7 §, Afwa IF o
feer 1 AowQ a1 aFfrs o
- A '} I wETdE w3
F1 AW QAT Tifgd 1 IqT aw™
gt FEAAT IO qg FEawA fRar

g =fge

W fag ¥ @A WK WA
gH  qgEAl &  gracg #d W
staaTa fear mar & o fead §
TFR & T A WG NGEA
§ Sawr F qww ogwd ¥
R #€ wa fwifal §1 W o
WE I FEX N WA W
qIoqE ¥M wfgy Wik oW o
& oftga wWIC TarEeww & wig faeae
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FW arr @@l F7 ST AT W
# STATYT FE WifgT | TAH AAA
FA FE@ AN W T 9T IS
AT IS AT |

W I 0¥ wgq q§ M7 g,
fagia wdqq wqv 9 F FUS
T A@T YT FAT § | AL 2T
¥ 50 qWGT § ST AW AN A
WY A oy § faad aiw oA
glteyr & fag dar aff & 1 ©
av w1 g JaFead ¥ IR A
gigFar § | o fag a0 g &
X F AW DO FT ACFT DS
JTHAST FUE AT |

g gl gl #1 JreTE #
IFI IFT§ | §FA aE AT W
wgA AT ardl Fr feadaral w6
¥eq g § siae SoAsy TEr § )
AT GIFTT 93 Ha) AT FT @I ¢
f gl sraeEx T § "I AT
F1 AEHT GfgadrsT oFqad Tgl
g & 1 X9 sTIEAT H AR FIA
Ffge | g7 faax Tiwe ¢ F@
g, WIC gW IE I T TF, ar
AfeFT FiordAl W TAT FEAEN X
greqca ®7 ¥4 g g, fT 9T gw
FON T1T @9 FW &, ? g 7g
TI7q FLAT FAifgr fF Tareeq-aimt
FT AH I F WAl F v, fagqe
FiEgg W foggee s AWK
fage «wit +1 fadr | gd  Haaq,
& &, Nfaar, sz v AN AF-A
¥ far frdfer aas Y =ifgg
gz feirdqe 1 AT vamr waa
3 Fifge, aifs g wgd, e
M aigi A darfal i QFT &
fag firdfeqr ¥k & T | A@
faeelt @ar gax wgdd ® ¥
qarc G gur & | Far wwE fag
gafydtes daq af & ¥y 4 7
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qa< gew feqdde wagm ar @
W F AT A qqr g weed;
FY GSMAT ST AFAT 97 | ARPT WA
FuT fydfes dod fow ? fdr mr
F g W fdfes avd—ag AT
HAT HAT A § | T IF AW
TR TR eITT AE T T ab
SAGT FT TEX AGT {AA )

W weRl & gig ¥ @ fagaw
FT gAGT FQ@ g, W HOA qA
Tiax F fag O gug fear 9O
fag smeeY geadie qar g |

MR. DEPUTY-SPEAKER: Now I
call Mr Ramavatar Shastri to speak.
He would be the last speaker and he
would complete the speech by 3.30 and
the Minister "will repiy the next day.

Shri Ramavatar Snastri.

ol TAEQIT ARAl (T
Iureder, oY, o fagas gEIE @EA
Sufera § SO®r &1 gA9d gET @
gy | AfFT gHF ST Sg¥@ aqAIQ
T § ST 3tF aOF q g4 griea
HY THh—F UL SYET §  GraET
& & &F19 AT 41T | 39
faags ¥ @fcq A& gar  FamT,
J¥ AT, WA FEAT—IA AT
aml ) fraraw @A & FeEr f)y
T ¥ | TAFT P QT qGT TS0 §
afF gaR qew # oAwAr  @@d
fFe q@ & fav @ & WA @@
gt F SAY &1 q9r evaT @
f& AT TATN FT AT TG ATEST
g |

¥ g fgR Tsw & AW
srar g | ot 3w fel ®e OF

WEEX § §uEe 9T f& A

fort & qearern fagre s § awelt
AT TN ATAT HIE FIIETAT THIT
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ITHT ST GEHTC HT ATH &1 S
§ 1 g T @ A AR
|t § A ow ¥ ogsar g AR
U fve™ GE A g g 7
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o0 aCE IW §% ¥ W

giEl ¥ W & 9T |

oF % gor sgawwTw @, Ay
AT a0 g | W S
AR FTAATMES DHT Gy 4
R og w6 g g, qg AT HITHT
FIT A& g, S98 W faamee |
art #Y§ e gEr ad & 1 fored

& A T FAA A oarewm, & &

L, TF a9 ST FON HITQ @Y
g, WX IF {ATgF O A qoA
§ R aTer W 9T O g a|
FE AT FT q@T H FHT HTAT |
TFSTT W FE JIFL F FA BT

=

SET | YT 9w guT  Hear

T oA g few S
¥ = el ¥ oar wmw R
Tt W, @ gw SrAAr =WTEd WIT
T AT wgw s s
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UYE I I B &, ar "1
e dfww, aifs weeror @ fR

9T G Y& @WT AIgdl 8
qife g A & | S aw ¥
& o wr g f5 adfer o=@ o
™I, N dgt 9gE AT, W
ARG A TG A G | AT T
WY W7 97 fiF a=T I9F qIA) SEAT
T g, ag o few oy e g,
TG-SE | 8 §T Aawa Ig § fF
FYATIAT HOAT 99T Tt 9% ST
g, " g7 @ SwE 7

gAR &Y AWET 60 ¥ 70

w® & | dnfar o 78w §
afer qard 5= dw ¥ =Y faeeh
sret faert & 1 O T9T 8 faedy
HIT oot T & fag N SAEY @
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SATAT ST qgAT § S TH v ooy
T AR IW 9T T SgvEr | @
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war A W fawrfor o 4 5 @
e &Y frar S =ifgd o
S9 Wl @ A} ¥ weT ¥ @anw
JoaT § R W g AN E,
R @ g e wwwr g,
g for g feersmar & 1 & SrAAr
Tem g fF ® oA A wTm
Ty & orw @9 eTor W@ gl
mqrﬁoﬂ'o!ﬁcmowmgﬁ
Ff TR W AT A S ged §
7g wam aig § fF oag e ¥ W
@%|a§ﬁ%’€réﬁ'ﬁ$m%.
FIRET & ST qERAWT #1 F9g ¥,
e Afql @ awg &, S I
Wﬁm%gisﬁvﬁrﬁ%mweﬂﬁ
qrENis g &r dgs ¥, I "R A
g9y § e aga § OF o FTEm
§ ot T8 ¥ JEq § | WEo S 4
UHe W& WY AT ;HA g ar fE
@—amaﬁwﬁmmmﬁ?@w
g% g1 1T T FH FTH ¥ AT
I F BT W § | USIE
ag &% a7 fAfiem &= @ &9 &%
grm |

B TG o g9 denw ¥
aw § faw ©f & s @vEw ais
gt € g &, Fow &1 ww w ™
gar & foaT & s s w @
g TE gRT § | ST o Wo awfed
97 ¥ ¥ sga sgrar & Aa §
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d sign g 5 W 0w amye
fedas @ wx ardt 3 fg wg |
¥ T ew fadaw & 7Y & ow
q 3T AT gamE w A wY
A STedT FT & S A A
W R K g WI9F §@ig qggnr
T, Sar W WoF @Ty wgEn
ﬁﬁl%ﬁmﬂ?ﬁﬁ%m‘:mq
W OFA AT OAF ¥ AR & | q
FO FAAT FT WAT g AT, TR
FT X TN TN HQ T
T WAT gY TRT |

MR. DEPUTY-SPEAKER: The
Minister will reply on Monday. Now,
the House will take up Private Mem-
bers’ Legislative Business.

— o —

15.30 brs.

COMMITTEE ON PRIVATE MEM.
BERS’ BILLS AND RESOLUTIONS

FORTY-NINTH REPORT

SHRI T.R. SHAMANNA (Bangalore
South): I beg to move:

“That this House do agree with
the Forty.ninth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 6th October, 1982."

MR, DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Forty-ninth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 6th October, 1982.”

The motion was adopted.

e o
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REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL*

(Substitution of Section 3)

PROF. MADHU DANDAVATE:
(Rajapur): I beg to move for leave
to introduce a Bill further to amend
the Representation of the People Act,

1951.
MR. DEPUTY_SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill further to amend the
Representation of the People Act,
1951.”

The motion was adopted.

PROF. MADHU DANDAVATE: I
introduce the Bill,

OIL-SEEDS AND EDIBLE OILS PRO-
DUCTION BILL*

PROF. MADHU DANDAVATE:
(Rajapur): I beg to move for leave
to introduce a Bill to provide for
measures to assist rapid expansion of
production of oil seeds and to faciltate
a moe effective extaction of edible
other oils from different seeds both
for direct human cinsumption as well
as for the manufacture of vanaspati,
soaps and other products.

MR. DEPUTY-SPEAKER;: The
question is:

“That leave be granted to intro-
duce a Bill to provide for measures
to assist rapid expansion of produc-
tion of oil seeds and to assist rapid
and to facilitate 8 more effective ef-
fective extraction of edible oils and
other oils from different seeds both
for direct human consumption
as well as for the manufacture of
vanaspati, soaps and other pro-
ducts.”

The motion was adopted.

ASVINA 16, 1904 (SAKA)
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PROF. MADHU DANDAVATE: I
introduce the Bill.

CONTRACT LABOUR (REGULA
TION AND ABOLITION) AMEND-
MENT BILL*

(Amendment of section 1 etc))

SHR] SAMAR MUKHERJEE (How-
rah): I beg to move for leave to intro.
duce a Bill to amend the Contract
Labour (Regulation and Abolition)
Act, 1970.

MR. DEPUTY-SPEAKER: The
estion is:

“That leave be granted to intro-
duce a Bill to amend the Contract
Labour (Regulation and Abolition)
Act, 1970."

The motion was adopted.

SHRI SAMAR MUKHERJEE: 1 in-
troduce the Bill.

R

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL*

(Insertion of news section 10B, etc.)

SHRI HARISH RAWAT (Almora):
I beg to move for leave to introduce
a iBll funther to amend the Represen-
tation of the People Act, 1951.

MR. DEPUTY-SFPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951."”

The motion was apopted.

SHRI HARISH RAWAT: I Intro-
duce the Bill.

———

*Published in Gazette of India Ex traordinary Part II, Section 2, dated

8.10.82.
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FAMILY WELFARE BILL*

— TIWEE

SHR1 A. T. PATIL (Kolaba): I beg
to move for leave to introduce a Bill
to provide for welfare of the family.

MR. DEPUTY.SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide or welfare of

the family.”

The motion was adopted.

SHRI A. T. PATIL: Introduce the
Bill,

PROTECTION OF THE DIGNITY OF
WOMANHOOD BILL*

SHRI A. T, PATIL (Kalaba): I beg
to move for leave to introduce a Bill
to protect the dignity of womanhood
with special reference to concubinage
and unilateral divorce.

MR. DEPUTY.SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to protect the dignity of
womanhood with specia] reference
to concubinage and unilateral
divorce.”

The motion was adopted.,

SHRI A, T. PATIL: I intrbduce the
Bill

OCTOBER 8, 1982
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INDIANS ABROAD (VOTING
RIGHT AT ELECTIONS) BILL*

SHRI RAM JETHMALANI (Bom-
bay North West): I beg to move for
leave to introduce a Bill to give vo.
ting right to citizens of India who are
not ordinarily residents of India.

MR. DEPUTY-SPEAKER.: The
question is:

“That leave be granted to intro-
duce a Bill to give voting right to
citizens of India who are not ordi-
narily residents of India”

The motion wag adopted.

SHRI RAM JETHMALANI: I in_
troduce {he Bill,

ESTABLISHMENT OF A HIGH
COURT AT AGARTALA BILL

SHRI AJOY BISWAS (Tripura
West): I beg to move for leave to in-
troduce a Bill to provide for the estab-
lishment of a High Court at Agartala,
Tripura.

MR. DEPUTY.SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of a High Court st Agar-
tala.”

The motion was adopted,

SHRI AJOY BISWAS: T introducet
the Bill.

—
—_—

.l

*Published In Gazette of India Extraordinary Part II, section 2, dated

8-10-1982.

tIntroduced with the recommendation of the President.



369 Bills introduced

BUILDING AND CONSTRUCTION
WORKERS (CONDITIONS OF EMP-
LOYMENT) BILL*

SHRI SATYAGOPAL MISRA (Tam_
luk): I beg to move for leave to in-
troduce a Bill to protest building and
construction workers and to provide
for their minimum wages, security of
job, and such other heglth and welfare
measures for them as are provided for
in various labour and industrial laws
in force in India.

MR. DEPUTY-SPEAKER: The
queston is:

“That leave be granted to intro-
duce a Bill to protect building and
construction workers and provide
for their minimum wages, security of
job, and such other health and wel-
fare measures for them as gre pro-
vided for in various labour and in.
dustrial laws in force in India.”

The Motion wag adopted.

SHR] SATYAGOPAL MISRA: 1 in-
troducet the Bill.

POPULATION CONTROL BILL*

SHRT ARJUN SETHI (Bhadrak): I
beg to move for leave to introduce g
Bill to provide for various measures
for population control.

MR. DEPUTY.SPEAKER.: The
question is:

“That leave be granted fo intro-
duce a Bill to provide for various
measures for population control.”

The Motion was adopted,

SHRI ARJUN SETHI: I introduce
the Bill

ASVINA 16.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)

SHR] ARJUN SETHI (Bhadrak): I
beg to move for leave to introduce a
Bill further to amend the Constitution

of India.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion wag adoptled.

SHRI ARJUN SETHI: I introduce
the Bill.

CONSTITUTION (AMENDMENT)

BILL
(Amendment of Seventh. Schedule)

SHRI ARJUN SETHI (Bhadrak): I
beg to imove for leave to introduce g
Bill further to amend the Constitution
of India.

MR. DEPUTY.SPEAKER: The
question is:

“That leave be granted to jntro-
duce the Bill to further to amend
the Constitution of India.”

The motion wag adopted.

SHRI ARJUN SETHI: I troduce the
Bill.

“Published in _Gazette of IndiaExtraordinary Part II, Section 2, dated

8-10-1982.

+Introduced with the recommendation of the President,
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15.37 hrs.

CONSTITUTION (AMENDMENT)

BILL

(Substitution of Article 338. elc.)
by Shri G. M, Banatwalla.

MR. DEPUTY.SPEAKER: The
House will now take up further con-
sideration of the following mction
moved by Shri G. M. Banatwalla on
6th August, 1982, namely:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Banatwalla to continue his
speech.

SHRI G. M. BANATWALA (Pon-
nani): Mr. Deputy Speaker, Sir, I
have already moved the motion:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Bill seeks to provide constitu-
tional status to the Minorities Com-
mission and also seeks to vest the Mi-
norities Commission with statutory
powers.

Sir, India is a land of minorities. We
have religious minorities: we have
linguistic minorities, The Hindi Sveak-
ing people are linguistic minorities in
the southern States; similarly {hose
speaking southern languages are z2lso
linguistic minorities in the Hindi pelt.
I, therefore, say that India is a land
of minorities, and the protection of mi-
norities is an article of faith for all of
us here. So great is the emphasis on
the protection of minorities as an ar-
ticle of faith that even the Supreme
Court has repeatedly observed that
there can he no interference with the
rights of the minoritles even on the
count of the so called public interest
or national interest. In Lilly Kurian
case. AIR 1979, Supreme Court, Page
61, the Supreme Court observed:

“Protection of the minorities is an
article of faith and interference
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cannot be justified by pleading the

interest of the general public, The
interest of the general public. The
can only be the interests of the
minorities concerned.”

I need hardly remind this august
House that the concern for minorities
is to be found throughout the history
of freedom struggle.

I will only mention one or {wo land-
marks here. We had the Nehru Com-
mittee Report of 1928. This Report
suggested that the future Constitution
of India must Incorporate a list of fun.
damental rights. It went stil] further
and emphasised that the future Con-
stitution must also incorporate to
minority safeguards,

Sir, then we had ihe non-party confef'-
ence held in November, 1944. This
Conference set up tne Sapru Commit-
tee. We had the Sapru Committee Re-
port in the year 1945. I must make 2
specific mention of the Sapru Commit.
tee Report, because this Report recom-
mended that the future Constitution of
India must incorporate provisions for
minority safeguards. This Sapru
Committee specifically slated that the
future Constitution of India itself must
provide for the appointment of minor-
ity commission. We, therefore, find
that the appointment of the minority
Commission has been an important
suggestion during even the freedom
struggle. This Sapru Comrnittee Re-
port further states that the Constitution
must provide for minority cormmission
not merely at the Cenlre, but also in
each of the provinces.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): It was Dbefore Parti-
tion.

SHRI G. M. BANATWALLA: I will
come to your Janata Party also.

Sir, the Cabinet Mission Plan was
instrumental in setting up the Consti_
tuent Assembly and this Cabinet Mis-
sion Plan also suggested that there
should be an advisory committee of
the Constituent Assembly on the rights
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of citizens minorities etc. A resolu-
tion was, therefore, moved in the
Constituent Assembly on January 29,
1947 for the setting up of this advisory
committee and Govind Ballabh Pant
emphasised:

“A satisfactory solution of the
question pertaining to minorities
will ensure the health, vitality and
strength of the ‘ree State of India.”

15.40 hrs.
(SHRI S. M. KRISHNA in the Chair)

A little further he says:

“But it is necessary that a new
chapter should start and we should
all realise our responsibilily. Unless
the minorities are fully salisfied, we
cannot make progress, we cannot
even make peace in an uyndisturbed
manner.”

Sir, it was this thinking that conti-
nued and Fundamental Rights and
minority safeguards were enshrined
in the Constitution.

Mr. Deputy_Speaker, Sir, ours is a
plural society. The Fundamental Rights
and minority safeguards have been in-
cluded in the Constitution. They have
been enshrined in the Constitution.
These Fundamental Rights have to ful-
fil their tryst with the destiny of mi-
norities in our plural society. Sir, We,
therefore, had Article 338 and Article
350(b) in the Constitution.

Article 338 provided for a special
officer for the Scheduled Castes and
Scheduled Tribes to investigate all
matters relating to the safeguardg for
them and to report to the President.
Similarly, Article 350(b) provided for
a special officer for linguistic mino-
rities for the same purpose. It was re-
alised during the course of time that
a mere officer is not suffcient for the
situation; that there should be mino_
rities commission. Thers was a popu-
lar demand for this :ninorities com-
missjon, the reference of which had
also come {n.the Sapru Committee Re-
port, a3 I hgd earller pointed out.
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Sir, it was then the Janata Party
was at the helm of affairs fortunately
or unfortunately. But then this Janata
Party Government appointed the Mi-
norities Commission and =2lso a com-
mission for SC. A GR was issued on
the 12th January, 1978 and the Mino-
rities Commission was constituted.
Similariy, a GR was issued on the 21st
July, 1978 and a Commission for SC&
ST was constituted. The credit goes
to the Janata Party for having res-
ponded to the needs of the situation
and to the popular demand: and com-
commissions were created.

I must make a refence here to the
fact that though the Janata Party
came forward to create  minorities
commission through an Executive
Order and not through any legislation,
however, in fact it tried to strangu-
late its own minoritlles ccrmmissions.
Step by stey there are things that
point out to the step_motherly treat-
ment that the Minorities Commissions
got from the Janata Party Govern-
ment that was there.

PROF. MADHU DANDAVATE
(Rajapur): That step-mother was al-
ready out of power.

SHRLI G. M. BANATWALLA: I
must first point out that when the
Notification was issusd by the Home
Ministry on the 12th January, 1978,
this Notification sald: “In order to pre-
serve secular tradition and to pro_
mjote national integration, the Gov-
ernment of India attaches the highest
importance to the enforcéement of the
safeguards provided for the minori-
ties.” A little ahead the same Notifica-
tion issued by the Janata Party Gov-
ernment said: “ The Government of
India trusts that {he State Govern_
ments and the Union Administration
and other concerned will extend thelr
fullest cooperation and assistance to
the Commission.” These are noble sen-
timents. Everybody welcomed them.
But then we all know that the Minori-
ties Commission was so shabily treated
by the Janata Party Government that
the very first Chairman of the Minori-
ties Commission Mr. Minoo Masani
resigned in protest. I will not go Into
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details of all these things that came
over there. Several reports have come
from the Minorities Commission both
during the period of the Janata Party
Government as also during the period
of the present Government. There were
riots in Tamil Nadu in July 1978 and
the Minorities Commission gave a re-
port. Despite the noble sentiments ex_
pressed in the Notification for the
Minorities Commission how shabbily
was this report treated by the Govern-
ment in Tamil Nadu in 1978. The
State Government aeither accepted the
Commission’s findings on the incidents
nor its recommendotio.s. The report
was not even placed on the Table of
the Tamil Nadu Legislature. Similar-
ly, there are reports from the Minori-
ties Commission on Aligarh riots.
Again the then Government did not
accept the finding of the Commission
nor acted upon its recommendations.
There was also a report on the Aligarh
situation which was alsg not placed
on the Table of the Legislature of the
U.P. State. Similar was the situation
with Jamshedpur and the other find-
ings of the Commission.

The Commission suggested that there
may be some legislation in order to
provide for compensation for the wvic.
tims of the riots. The suggestiong and
these reports are collecting dust in the
departments of the Government. That
shows how shabbily this Minorities
Commission is being treated. When
there were riots in 1978 in Aligarh, in
October and November 1978, the then
Minorities Commission wanted that
the District Magistrate and the Senior
Superintendent of Police should come
and appear before the Commission and
give their version of the incidents.
So they wrote to the then U.P. Govern-
ment. The U.P. Government replied
that they were examining the situa-
tion. And the matter rested over
there! The Minorities Commission
failed to secure the appearance of
those officers and they had to report
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without getting the version of those
senior officers who were on the spot
over there.

Sir, more recently, there was a pro-
posal for a seminar on the problems
of Muslims, a very innocent proposal
which emanated f{rom the present
Government. This (Government sugges-
ted to the Minorities Commission in
July 1980 to have a seminar on the
problems of Muslims. A very good
suggestion! The Minoritiegs Commis.
sion agreed, the proposals were fram-
ed, the proposals went to the Govern-
ment, the proposals were accepted
by the Government, the Minorities
Commission was given green signal,
they proceeded with the preparations,
invitations were issu2ad, and then on
one fine morning in the middle of
January, 1981 the Home  Secretary
telephonically informed the Chairman
that the Government had decided to
postpone fhe seminar indefinitely and
no reasons were given! The point that
I am making is that the Minorities
Commission, because it is a creation
of an executive order is being treated
as a mere department or an appenda-
ge to the Government and that is
not the idea of the Minorities Com-
mission and that the people of India
ever had.

Sir, cothing to the reports of the
Commission, we have already had the
first report for 1978, the s=cond re.
port for 1979 and the third report for
1980. In spite of the fact that the re-
ports were received late, losing a lot
of their relevance, none of these re-
ports have as yet been discussed even
by this august House!

Why talk about the Minorities Com-
mission? Sir, I may even refer to the
reports of the Special Officer for Lin-
guistic Minorities, We pay a lot of lip
symapthy to linguistic minorities. But
then, what is our zttitude? The re.
ports for the period from 1970 onward
have not been discussed in this House.
These reports of the Special Officer
for Linguistic Minorities have not been
discussed in this House—the reports
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pertaining to the period from 197¢-71
successively up to the 19th report. We
have had these from 1970-71 and
non of these reports, we have been
in a position to discuss in this House.
This is a situation that must be seri-
ously thought of.

Sir, the Minorities Commission also
has come to the conclusion that it
cannot discharge its duties effectively
for various reasons. I may wmention
some of them. No. li—the recommen-
dations of the Commission are not
binding upon the Government. No.2—
There is a provision in the notifica.
tion thtat the reports of the Minori-
ties Commission should be placed on
the Table of the House along with
the report of action taken. Though the
reports of the Minorities Commission
have been placed on the Table of
the House, the action taken report on
none of these Reports of the Minori-
ties Commission has come before this
House. This is the {reatment that is
given to the Minorities Commission.
This House must take serioug note
of this. This is the position with res-
pect to the Union Governmeni matters.
In the case of States, even the notifi-
cation appointing the Minorities Com_
mission has no provision whatsoever
that the reports of the Minorities
Commission relating to the States
should be placed on the Table of the
Legislature of that particular State,
with the result fhat the reports are
presented but they are not even laid
on the Table of the Legisiature of the
State concerned. Lverything remains
in darkness. I plead before this House

for light wupon the reports of the -

Minorities Commission and their re-
commendations.

It is absolutely necessary that the
Minorities Commission, which is a
creation of an executive order, should
not be a mere Department of the Gov-
ernment, a mere appendage of
Government. The Minorities Commis-
sion must be able to create a sense of
confldence among minorities. This is
possible if the Minorities Commission
would consist of persong of eminence
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and status and is assured of function-
al autonomy. I am happy that the
then Janata Party Government which
created the Minorities Commission as
a result of an executive order, also
realised the importance of giving the
constitutional status to the Minorities
Commission. Though the Janata Party
Government introduced in this House
the Forty-Sixth Constitution (Amend-
ment) Bill giving constitutional status
to the Minorities Commission — it
was discussed on May 16 and 17, 1979
— it is very curious to note that
that Government sponsored Bill am-
ending the Constitution had fellen in
this House because of the lack of re-
quisite majority. The Treasury Ren-
ches during that Janata Party Gov-
ernment’s period, were all vacant. We
discussed the Bill for two days and
the Bill fell through. I need not com-
ment now about the sincerity of the
then Government in bringing forward
this Bill because I hod spoken at that
particular occasion and the things are

~on record. However, the Janata Party

Government also did not last in order
to re-introduce the Bill. Therefore, I
have to appeal to this Government to
realise all these facts and come for-
ward with the necessary legislation
for giving the constitutionsl status.
The Bill that I have moved gives the
constitutional status and statutory po-
wers to the Commigsion.

The Minorities Commission itself in
its Second Report, page 14, has said:

“It is hoped that the Government
would take necessary steps for
giving statutory status to the Com-
inission and thereby enable it to
discharge its functions more effec-
tively and deal with the problems of
minorities, such as unemployment
social and ecohomic backwardness,
lack of educational facilities, the
position of Urdu, removal of dis-
crimination etc. which are engaging
the attention of the Commission.”
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16 hrs.

Again, in the Third Report of the
Minorities’ Commission, at{ page 29,
we are told:

“The lack of constitutional status
to the Commission has hampered its
working.”

In the same Tird Report of the
Minorities’ Commission, at page 37
they are making very pertinent
observations. I crave the indulgence
of this House to quote them:;

“Although the uitimate mandate
of the Commission descends from
the Constitution of India, the Com-
mission itself does not have any
independent constitutional status. It
the Commission has to function as
it should, as an effective mechanism
to ensure that the fundamental
rights, safeguards and protection
provided in the Constitution for ihe
minorities are indeed- availabie 1o
them, or otherwise not denied to
them, the Commission itself must
have the constitutional status with
jurisdiction throughout the coun-
try.”

A mere constitutional status alone will
not suffice. The Minorities’ Commi-
ssion must also have the required
statutory powers so as not to be in
the miserable position in which our
Special Officers for Linguistic Minori-
ties are under the present provisions
of the Constitution. Therefore, in
the very Third Report, the Annual
Report of the Mindrities’ Commission
the Commission says:

“The Commission js often serious-
ly handicapped in carrying out its
existing charter in the Aabsence of
statutory powers to call for records,
to examine witnesses on oath, to
secure compliance. of directions
given by it in specific cases. At
present it has t{o rely almost entire-
ly on official platitudes and velun-
tary co-operation of all concerned
to carry out its functions, albeit
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themselves a derivative of the Con-
stitution of India. It is found that
such co-operation is an exception
rather than the rule. To enable the
Commission to function as a credi-
ble and effective instrument tp guar-
antee the implementation of the
constitutional safeguards and pro-
tection for the minorities, it is re-
commended that it should be re-
modelled, for example, on the lines
of the Commission for Racial Equali-
ty in the United Kingdom and as-
signed a statutory basis, deriving its
legitimacy and sanction directly from
the provisions of the Constitution.
The Commission must have power
to conduct formal investigation for
any purpose connected with itg sta-
tutory duties, irrespective of whether
it has received any complaint or in-
lormation about violation of the
constitutional safeguards and pro-
tection for minorities. In exercising
its power, the Commission should be
able to act in a quasi-judicial capa-
city and may, in appropriate circum-
stances, require a person to give
evidence or produce relevant docu-
ments in terms of the provisions of
the Commission of Tnquiry Act
1952.”

We, therefore, find a plethora of sug-
gestions even from the Mlinorities’
Commission, for the necessary legisla-
tion, and this is backed by popular
demand.

The Janata Party, in itg Working
Committee meeting, in August 19717,
suggested the appointment of the two
Commissions and it had also suggested
that the recommendations of the Com-
mission should be binding on the Gov-
ernment. But why talk of the deceased
Janata Party? (Interruptions) I mean
the deceased Janata Party Govern-
ment. I must remind the present Gov-
ernment of its own assurances, given
on the eve of the poll. This ig the
manifesto of the Congress (I) Party,
that was issued at the time of the 1980

elections, the present parllamentary
elections.

SHRI CHITTA BASU:
You believed in it also?.

(Barasat):
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SHRI G. M. BANATWALLA: 1 am
referring to the manifesto of the pre-
sent Government.

The Manifesto says: “The Minorities
Commission will be given -statutory
status by necessary legislation.”

Sir, nearly half of the term of this
House is over. Almost in eyery Ses-
sion I have been rising, asking for this
necessary legislation as promised on
the eve of the polls in the manifesto.
At least I have one consolation thal
there is no reply ag yet saying that
the assurance given in the Manifesto
is being repudiated, at least I have this
consolation that in every Session when-
ever I rose through a Starred or Un-
starred question about this need for
the necessary legislation for a minori-
ties Commission, I was told that the
matter “is being examined”. But how
long? I remember a sher of Ghalib:

ga7 ari fF gargEa FOA,  /fFA
QI g, ATET g, TATT FFT EA aF |

o) S © P S le 2 e

Nearly half the term of this Flouse is
over, and I hope that at least now the
Government will move with some
reasonable speed to fulfil this promise
that they have made.

Sir, there is absolutely no attention
being paid to the recommendations
also of the Minorities Commission. I
may here make a point that there
should be an annual conferauce of
Chief Ministers, Central Ministers and
the Members of the Comrmission in
order to discuss the recommendations
that have been made.

Mr. Chairman, Sir I need hardly
dwell on the increasing »roblems of
the minorities. Almost every one today
is- unanimous in his thinking that the
minorities need a new deal. The Sche-

duled Castes and the Scheduled Tribes -

continue to submit to the decrees of
fate. They are denied even the ele-
menetary human rights. The position
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of the Muslims is miserable. The fact
is that the share of the Muslims in the
national life of the country has receded
with the passage of time, But while I
am talking about the share of the
Muslim minorities in the national life,
today as I stand to speak, the fact of
the situation is that they live in great
insecurity of life,
honour and property. Only yesterday
we discussed the riots in Meerut. Today
also the Delhi Pradesh Muslim League
has offered a dharana before the resi-
dence of the Prime Minister asking for
restoration of normalcy, work for res-
toration of confidence in the minorities,
for the withdrawal of the PAC over
there, for the rehabilitation of the
victims, for the dealing of the entire
situation in a proper manner to see
that those responsible are properly
dealt with. Sir, the position is tragic.
An organised attempt is being made in
order to render the Muslim minority
in India a suepect in the eye of the
nation. Yesterday you heard Ram
Jethmalani, the hon. Member of this
House. Today I will not again com-
ment upon what he said. But please
see the manner in which the state-
ments are made. He gets up to say
that the Tableeg movement is getting
strengthened in India. And then with-
out even making any allegation against
the Tableeg movement as to what is
wrong or pointing out as to what is
the thing with which he finds fault
over there, he simply makes a general
sweeping statement saying that the
Tabling movement is a dangerous
movement and refers to the existence
of Tabling movement being mentioned
in a foreign paper, thus frying to sys-
tematically render or make the Muslim
community a suspect in the eye of the
nation, The propaganda goes on—
that there is foreign momey, petro-
dollar coming and the conversions tak-
ing place and that there is a foreign
plan to see that the Harijans are con-

verted info Muslims and thus ra&ajority
is created.

Unfortunately, our Government also
makes things worse. One Minister
makes one statement; the other makes
the other statement.
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A news item appeared in the paper
that there is foreign plan and accord-
ing to the foreign plan and with fore-
ign money the target for conversion
of Harijans to Islam in the year 1981
was 50,000, of which 1,700 have al-
ready been converted. This number
was expected to swell to 2,00,000 per-
sons by the end of 1982 and that news
report went on to say:

“that it is based on the findings
of the Report with the Home Minis-
try of the Government of India.”

That was the allegation made. 1 rais-
ed a question here in this House. 1
drew the attention of the Government
by saying when such allegations are
made, the Government ought to have
come out suo motu because these are
important things that render the ca-
tire community suspect in the eye of
the nation. The Government did mnot
move, I raised a question over here.
That was an unstarred question, In
reply to the un-starred guestion N..
5322 of 23rd December, 1981 the GIv-
ernment clearly stated that ‘the news
is baseless and that there is noc such
Report with the Home Ministry’, Well
and good.

What happened next? A Consultative
Committee Meeting of the Tome Minis-
try was held and on 8th July, our hon’
ble Member Shri Suraj Bhan while
participating in this House told us that
a Memorandum was circulated by the
Government in the Home Ministry Con-
sultative Committee and that Memo-
randum repeated inter alia that there
was a foreign plan and foreign money
is coming and all that. He read out.
He said......

PROF. N. G. RANGA (Guntur). Is
it after the denial?

SHRI G. M. BANATWALLA: The
Consultative Committee met in Sep-
tember, 1981. It was a shocking thing.
Here in this House I raised the ques-
tiom—do you have such a report? The
reply is “the news item is baseless. We
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have no such Report”. Then from the
Consultative Committee of the Home
Ministry the hon. Member comes and
discloses that a Memorandum to that
effect was circulated. So, this is a
sort of, ...

PROF. N. G. RANGA: Let us be
clear about the dates. When was the
Consultative Committee Meeting and
when was the deni.l of the Govern-
ment? The denial seems to bave becn
given in December. The Consultative
Committee had met earlier in Septem-
ber. Ig it not so?

SHRI G. M. BANATWALLA: Who-
soever has met at ‘what time, 1 say
these are the two reports. In the Con-
sultative Committee they say there was
a plan. There was a plan. And then,
in reply to the Unstarred Question,
they say that there is no such report.
How, then did such a report appearin
the meeting of the Consultative Com-
mittee of there was no such *report’?

PROF. N. G. RANGA: They have
corrected themselves. .

SHRI G. M. BANATWALLA: There-
fore, I say, a confusion is being created
by this Government and the news-
papers take the advantage ard carry
it further. In every respect, 1 must
say, there are various confusions., Vari-
ous confusions come up.

Take another example, We are told
even in the Manifesto that evecy at-
tempt will be made to see that there
is justice given to minorities in matters
of employment. I will be concluding
just now. I ask, what steps have you
taken? On the contrary, there was a
C.R.P. Commandant in Hyderabad, He
wanted to fill up 155 vacancies and
declared that while filling up 155 vacan-
cies, he will take at least 46 IMuslims.
He was pulled up. An explanation
was demanded from him as to why
there is such a thing. Therefore, I ask
this Government these things.

SHRI ATAL BIHARI VAJPAYEE:
Why only 46, why not more—that was
the objection.
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SHRI G. M. BANATWALLA: The
objection was why do you try to say
that at least 45 will be taken.

MR. CHAIRMAN: It would be the
other way round.

SHRI G. M. BANATWALLA: It is
because you are restless. Yere, 1 have
the reply given to the Unstarred Ques-
tion No. 39, dated 18th of February,
1981, What I am asking the Guvern-
ment is this. When you gay that in
matters of employment the claims of
the minorities will be considered and
they will be given a new deal and fair
justice, let us know, how do you plan
to proceed in this matter? ‘What ins-
tructions have you given for this pur-
pose to your own officers and so on?

Sir, there is a question of protection
of the educational institutions. Again
it ig also mentioned in the Congress-1
Manifesto. It is also mentioned in our
Constitution. But then, what happen-
ed? I give only one example because
I have now to conclude. Very recently,
in our country, the Tamil Nadu Legis-
lautre passed a Bill. 1t is “The Tamil
Nadu Recognised Private Schools Re-
gulation and Private Colleges Regula-
tion (Amendment) Bill, 1982. The Bill
is nothing but an attack on tne mino-
rity educational institutions. It is in
disregard to the prepondering judicial
judgements that we have had from the
Supreme Court one after the other.
This Bill of the Tamil Nadu Legisla-
ture was rushed through the Legisla-
ture and passed in the greatest hurry
for reasons best known to the Tamil
Nadu Government at present. This
Bill ' provides that even the nanage-
ment of minority institution can be
suspended and replaced through a
State Government officer. The Bill
says that the manager of minority edu-
cational institution can also be declar-
ed as unfit to hold his post. The word
‘manager’ has been defined {o inciude
the president of an institution of even
the secretary of an institution. ‘This
is a total attack upon the minority ins-
titutions and destruction of Article 20
of the Constitution of India. The Bill

230" LS—13
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was passed recently with the greatest
hurry in the Tamil Nadu Leg‘lslcture
We protested.

We said, it is in the concurrent list
and it should come up before the Pre-
sident for his assent.

We gave a memorandum to the Pre-
sident, But within a matter of just a
few days, I am given to understand—
it is subject to correction the Presi-
dent’s assent has also been given. Des-
pite the fact that while nearly a hund-
red Bill passed by the Tamil Nadu
Legislature .are pending before the
President, this Bill was given the
greatest priority. In the face of all
opposition, in defiance of 7l or pre-
ponderence of judicial opinion, the as-
sent was given by the President,

These are matters that have to be
gone through. If there is a “inorities
Commission with constitutional status
we could approach it. Let there be a
Minorities Commission To 2o through
all ‘these various aspects of the mztter
and the manner in which the minoriti-
es problems are being tackled = and
dealt with.

The Bill seeks to give the constitu-
tional status to the Minorities Com-
mission and empowers them with sta-
tutory powers. As I have said, let the
fundamental rights that are enshrined
in the Constitution of India fulfil this
tryst with the destiny of ‘he minori-
ties in our plural society.

With these words, I ~ommend my
Bill to this august House and hope
that it will be accepted., There can he
no more just and simple demand as
that is contained in the present legis-
lation.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
inty consideration.”

sl TR IV : (el ) : qamafa
AR, W fgwem wr dfqae
1950 ¥ =97 a7, Iq TF AL faqpy
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# Tx aqa A @t f& ww Faw
APTE AR X FO AAE @A |
e WS W WAt s g
A A UAFAT @A F AR, TFEET
F NI FW F qre, A9 fagrd
F HT AFA F A, A ATT W
ged H HrENiE & F9F F@ g
dfgary ag wgar § fv gt FAra-
FFET JATT F TG FE@T § | TG
gARr I g AR ai-fAdw wsn
g | gafadsw wsg ¥ @l A
gad ¥ aF FvET §-—IR ferg &,
g qAgaETA , g faa@ &, TR
AT @Y, TIE FAOWET B, Y
FIEIE g1 | WEges FIEEH ;K
dgATE IMEPH 9T gAY TO A
feg § A SgF Fror g # w9
FAAT 1 T FIAT ¢ HI FAA
F w21 FW & faq dfqam # 39
Arfewsq @ § | gl ITFT TANT HAT
Jrfge | 5o #¥ gfawrgs fafaa &=
F AT Fr g Al TH AT T FET
f@ afadrge fafas & &8 &7
afar € | afe # A7 ;e Afaz @
FAT g 0 @t Fwa fgegearm o
50 @@ A7 g, fowr f&  afags
# T g7 9 g | wF wiq Faat
& x wlfwg, 3 A 7t FW@ §
MW 7 W OHGA HGFRT AIFAUGRY
TAY § 1 338 & meel faw W
A Q@ -~

“There shall be a Special Officer
for the Scheduled Castes and Sche-

duled Tribes to be appointed by the
President. (2) It shall be the duty
of the Special Officer to investigate
all matters.”

A W gW F@a § fF I
A wfeal & F17wW, FH g TAA
qEHT & Freor vy WY gt @)
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wearar g\ § | wrw Aifgw oI
FRAE AraTw gIT FWT L AT
feg s=gfadl s § ar "rgafet
F AW F A AW WA AT FQ
§ f& fegeara & gAwrde fafaer
FE # oAty & fav qare 4@ &,
d FT T IW AT IO qOHA, I A
FAAX FO & qFd Agr grr |
IE T FN § HWIT gax "iAr gfF
g T9dl gE ¢ o o fafafes
AEAMEST 9T gmdt feae s€ =@
WL FAA I§ 9T qgF TE ¥, I
gAY A FY | HIE TUT TSA AT
st FrE W wR=T W, sar wid
W oar s @t qae ¥ @,
gAY g wrAr g % Arqumr § g%
1 faretr o &1 Gfgwt § AR 5T
feiid oT agg 7 & TwE G\

7 fgegears & w3 @ IFHI%
F AT T X IAT T T ;WS
gir & | gz @ wgk Ter W F
gATL WY TTAd WigH WX TS -a%
fag @@ ar arEaErs S AR
gana g fF 7z wagw @ g
g | 7A@ T fgegears & wmeed
FAA AR gL | um gE qeafa
W TH qUL &9 | &9 a3 a6
e § gy faFc gwwr =gy § |
W& FH FIETSTAF arwar & se-ae
AN SHT FT A AT § I¥ AN
T IEXSTIIFHIT &I AT TGART
T OMd g | FAifF FEAE H§ ST
ATAFAT &Y qTAAT AN gy, I WA
Tfg, =uy fewmm =y famremr &
FX 7@ e @ 7 Fw § fw oS
miigs gftz § FANR Q@ & ITH Al
HET g7 F foag, gowrg 2]/ & foqU
T Fd TGN

ve fgrg &1 &WST Y HWIC
OF HAGHATT FT AAG G AL I
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gmarrqehmaﬁmrﬁvwmr#
ﬂaa gy § A wfedt # sy &)
F gark AR # Aw § g T
ertaral # A & | Afwa go wraHfas
qifeai ewRrlasar &1 TW &G
o § HX grorertaw [E FomMETT
9 @I @AT JRAr § AR I
ANz ¥ M A # g8 g qar
F@ § | g0 TEAFE oA
# wgnr g f& = 3w A9 w0 ;i
& Y § a1 Ffge f fgrgeara § M
58 FOT ACEr ' WT F A G,
A It fed) wrfe & &, fad qumer
F @, feat gaa & g, 3T mAF
qIT  FSBT q9eT< AT AT |
Ak ggt gv fdear & 1 qfeaw
at # gg g frar mar § &
gua ¥ o famr § ¥ 99 & |
ST AW § wg d el ¥ fagid
F WAAAT AT, WAL TE AW
soFt Hima fear ar o &fEFEs 0T
a8 W FFTAT €T TEI € | g ;A |
IEF FW ¥ @A X AT EH &!
FE wgwT 7@ g | wfEw gH
frcaaar & w9 &9 ¥ FES 8
& wEAfEs ®r 5y & § @+

=gy 7 ¥ wwawr g ofw owrw |

qIEF(EIST & [T &1 o FH
qifgs WL TUAT F  FHETA 4T
fa=1c ga &1 FTAT ATEA | 7 HT
F1E WA B, FE FA®T § dr 68
aqE & 1 sfwa 9 wlw ST *

Ay AT 4@ It g, TN F HE
9T F ST S1ar § Wi ag #°g fear
sraT § fo gard <er =@ 8 @ €
HEYFT FEECT AR TRAA Hig FO
arw far &\ Siw B faer §
Afp-wE e oar GrgnT ¢ f& g
qF q27 FAWAT &7 JIAT §, FEA
FAFEE, U S wife | =L

ar Trw fas T | AIZTEr *71§F

ASVINA 16, 1904 (SAKA)

(Amdt.) Bill 390

e war | wfew. gx #t oag A
WA wifed ff {w &1 g AL
gaty # § Wt Ageaqw A WeT
FC AHY &, 9I9T & FT T €
foer gaX #T ey § | wfag= &
HET FAEA T 7 AN Hr AL )
FIHFTT HT T AT & AT FF B
L FATH F AW AT FI FGA (F
ght fasrae g A1 feg el 0
¥ AW | TAFT Aawd qg gAT fw
gay Srafaam & gafe awETT @A
FN AT A 4 ST 4T T F1AW HGT

g

o7 2@ fF 9T ¥ 31 Sfaea
¥ w9 AW & g fog § @ww

sfawa & &7 g fag § ar wAue

& | EWT & AT FT MG GgE
BIEY @iy arat ¥ W o 9% |
TTHETRl & fgal  F0 TAT  gEr
Irfgd | 78 % q@ & | gfaum

¥ femr 2 fF owdET A wE@T oA

STOAT, AN AT AGG QAT BN |
TEr AT FETIETE & | THAT g’ o
WAT | AR wEel S 9T gwue
Tl farsmn & 1 gw oo aeefa
IATT FEd €, Tl AAET H
FAIT T@AT A & | Tsfa & a8
W7 UF WEAT F qIT 9% Ao ;rfEe
& TE g 1 ag A AW g uw
FHIST F AHT ATT T N § | HAT-
TRT GHTST & HATHA  AIST

g @ 3 W AT e gt ¥ gue
erirrlé Gﬁaﬁtg‘ra'rg,ag

7 fegrg ok A dane
a’a’f{ﬁﬁﬁ@mélwgm
arfgd  qwL GEWSr 6T | 9T

T gAT IR ST gRIifAeer
g1 Ay W § g9 F 9 0¥,
TS & AW 9Y, Sifoare & A1
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o g fagim #1 o9 FEIW
g WM N wIEA T I OgE - AF
3W W7 A9 &1 WRT & WY g
BA-BIET  qrfedl & Am9- 9%, ¥R
HIX § AT °9-HIVT & 1 gW HIA
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a7 X AT E@iA 8, ;@ uW § |
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aoTE A ey § A gw dfewe
¥ wfe TEMT § 1 @A AT
FFOE F ONEFET I &7 & AR
%/ g @ qEm @, few @,
ar &g &, S W e @ SER
grafeaT & s ok sfa &
IR R FB 7 forar smam =[wfed |
U SId g, SfFT AT 709 2
AAAT FATTal HIT I8 Hor A
fs 2w ¥ TQal F ¥ F A
6 & SAHI ¥ A wOA,
W ¥ & # A W NS
@ ¥ SEwr ) frar S oAl
qq A A A | g9 1 AA
A &1 Y AEET FT ;iET @
qIET ¢ | AR g FT FaTA
¢ o gu wevews § zafad gw g@r
3lugaﬁ%ﬂ:ﬂ‘{?€?ﬁqs@-
CEA G 1 T A e £ i [ ST
fF &R 4 a8 9@ & § &
frrefees wTEAIfcdls e T Sy
farg & 8§ s wx oo a8
FAT | S ok a1 gfewrd
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TR TEA! WY Hayree ® I
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SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, I am grateful to
you for permitting me to speak early.

I rise to support the Bill introduced
by our distinguished friend Shri
Banatwalla. The object of the 'Bill is
quite simple—simple in the sense that
the Bill intends to provide for three
Commissions, one Commission for the
Scheduled Castes and Scheduled
Tripes, another Commission for the
Linguistic Minorities and another for
Other Minorities, particularly, the
linguistic minorities,

These three Commissions, the Bill
suggests, should enjoy the constitutio-
nal backing and statutory support,
This, in plain words, is the object of
the Bill. Ag has been stateg by the
mover of the Bill clearly, the concepts
for the urgency of the protection of the
rights of the minorities have been con-
ceived during the period of our free-
dom struggle, The protection towards
minorities as I have stated on many
occasions  should not be construed as
a gift of mercy of the majority com-
munity towardg the minorities, Asg ¢
matter of fact, the minorities shoulc
have certain rights, inalienable rights
and, it is the duty of the majority

community also and the Government

of the day to provide adequate protec-
tion  safeguard to these inalienable
rights of the minorities living in our
country, whether they are linguistic
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minorities or they are religious miMori-
ties, I quite congratulate the initia-
tive of the Janata Government at that
time who really ynderstood the neces-
sity of having a separate commission
for the protection of minorities, Sir,
" the pinorities Commission was consti-
tuted py an executive order of the
Janata Govérnment in the year 1978.
The main objective for setting up of
this Commission was: Government of
India attaches the highest importance
to the enforcement of the safeguards
provided for the miniorities and is of
the firm view...... 2 The Janata
Government admitted that although
there were constitutional safeguards,
mere constitutional safeguardg cannot
protect their jnterests. In order fo
protect the constitutional safeguardsil
was necessary to have a mechanism
and this Minorities Commission was
conceiveg to he a mechanism for that
purpose, If you look at the condition
of life agnd work of the minorities in
our country—particularly I refer to
the relilgious minority of Muslims—
you will understand that they are to-
day facing j lot of problems. It is the
duty of the Govenment to see that
as has been provided in the ( onstitu-
tion their problems are solved so that
these religious minorities in our country
fezl that the are part and parcel of
our national life that they have got
equal rights ang they gre in no way
second class citizens in our society.
They are to enjoy rights and also they
have got certain responsibiiities to fre
discharged towards the nation, Sir,
it is a matter of great satisfaction that
the minorities of our country Mave al-
ready integrated themselveg into our
social life. Of course, there is a trend
growing from some quarters in our
country where it is propagated that the
minorities—a particular community—
have got ne lovalty to our nation, It
is nothing but a malicious campaign

which has to be fought politically, As -

far as we are concerned we are con-
vinceg that the minorities have got
their allegiance to this country and
1that they are part and parcel of our
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society. They are part and pagcel of
our nation and they have got inalien-
able rights to get the rights of citizen-
ship as other sections of citizens do
enjoy under the Constitution of our
country.

Sir, let us refer to certain important
problemys that the Muslims of our
country are facing today, There is
lack of employment opportunities. No
doubt, there are unemployed youths in
the majodity community yet the youth
force of the minority community has
been subjected to injustices ang diseri-
mination on the question of employ-
ment on the question of representa-
tion in the services  both in the public
sector and private sector, Adequate
methods should be found out to give
them representation in these services,
Sir, so far as ‘Government js concerned
there has not been much interest or
much effective steps taken in this re-
gard, I urge upon the Government to
see that this basic problem of the mino-
rity community is properly lookeqg into
and effective steps taken so thut
they can have adequate representatibn
in the services and in the public gector
undertakings,

There are difficulties in respect of
the admission of the minority commu-
nities into colleges and institutions of
higher  education, particularly ins-
titutions which provide for
higher professional courses and pro-
fessional Ilearning. For example, I
wish to mention admission in the
medical colleges and in the engineering
colleges admission in the institutions
which provide for higher technical
education, There should be effective
steps taken 0 that such difficultieg and
problems which are being faced by the
minority communijty people and stu-
dents and youth are removed as early
as possible.

Noyw I come to the question of recog-
nition of Urdu. I don’t want to take up
much time of the House, 1 wish only
to draw your attention and through
you the aitention of the House, to the
fact that recognition of Urdy as an
official language in States having large
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population of Urdu-speaking citizens,
has not been implemented so far, Al-
‘though the Government’s policy is to
Tecognise Urdu as second official Jangu-
age in States where there are adequate
numbers of Urdu speaking seople yet,
there are some States where that status
of second official language has not
been given to Urdu. There are of
course some States where this recogni-
tion has been given, But there are
States where the policy initiated by
the Government has not been imple-
‘mented,

In this connection I wish to point
out that it is the duty of the Govern-
ment to see that the minority character
of the institutions must be properly
protected and safeguarded. This is to
he done under Article 30 of the Consti-
tution, I wish to refer to the case of
conversion of Scheduled (Castes and
Scheduled Tribes to Buddhism and
Christianity, These people are being
denied the rights and the other privi-
leges and opportunities which they
should get. This is sheer discrimina-
tion against those minorities. They
are being deprived of their rights and
privileges, I have got a long list here
before me of their prievances. But
this is not the appropriate time or the
approoriate forum to discuss these
problems just now. 1 only wish to
impress upon the Government the
need to pay sufficient gttention to this
problem and take adequate, speedy
steps to see that the grievances of the
minority communities are properly
looktd into and needful done,

The Minority Commission has pro-
duced a number of wvaluable reports.
They have done 3 commendable job,
I find from the list here with me that
the Minority Commission has produced
a number of valuable reports, There
is the first Annual Report. They pro-
duced a Report on Aligarh Muslim
University, There is 3 report by the
Commission on communal disturban-
ces jn Pernambut irt ‘Tymwil  Nadu,
They produced gnother report on
Aligarh communal disturbances. They
produced their Secong Annufll Report,

ASVINA 16, 1804 (SAKA)

(Amdt.) Bill 398

They brought out the Report on the
Rehabilitation of the sufferers of com-
munal disturbances in Jamshedpur.
They have also produced a repoert on
the Freedom of Religion Bill by Shri
Tyagi in this HOCuse sOme time ago.
They have also produced a Report on
the dispute over the construction of
Shiv Mandir Templ, in close proximity
to Gurdwara Manji Sahib at Karnal,

These zre stme of the important
reports which I have referreg to, Al-
though this Commission hpas given
very significant and important reports,
and 5 number of recommendations on
various points, the Government did
not take cognizance of that report. If
properly and to jmplement them
wherever it was possible, As regards
the report of the Minorities Commis~
sion for the communal disturbances
at Pernambut in Tamil Nadu is con-
cerned, the Madras Government did
not take cognizance of that report, I
you go¢ through the recommendations
made by the Minorities Commission
regarding the communal disturbances,
you will fing that the recommendations
are very commendable If the State
Governmenti does not take proper cog-
nizance of the report and the recom-
mendations of this Commission, what
is the purpose of having g Commijssion
of that nature?

The Minorities Commission had re-
commended certain eflective imeasures
for the prevention of communal dis-
turbances in Aligarh. They saig that
the PAC. had 5 partisan role gnd
some important political personalities
were jnvolved in engineering the riots.
They have glso given details in the
relevant report how the riots took place
at Jamshedpur, and how the Bihar
Government viewed it, and how the
police acted in that, All these import-
ant observations were made in the
report. In all these cases, neither the
Bihar Government, nor the Tamil
Nadu Government, snor the U.P. Gov-
ernment paid proper heed to all these
observations and recommendations.
This is all because of the fact that
the Commission had no statutory
backing and no constitutional suppost,
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Unless we give a constitutional backing
and statutory support to the Minori-
ties Commission the very objective of
having this Commission would be de-
feated and, ijn fact has already been
defeated.

1 would therefore, suggest that if
the Government is really serious to
see that the riots do not take place,
and the minority communities gre pro-
tected and their interests safeguarded,
ang the purpose for which the Minori-
ties Commission was constituted js to
be fulfilled, there js no other alterna-
tive but to give it the Constitutional
backing and statutory support.

I would urge upon the Government
to accept the Bill introduced by Shri
G. M. Banatwalla and by that fulfil
their electoral pledge, They do not
seem to have gany concern for the
minorities, linguistic or religioys mino-
ritities  they have got the greatest con-
cern for catching the votes. But I
would urge ypon the ruling party Mem-
bers to accept this Bill, By this, they
would be fulfilling the electoral pro-
mise which they made. They should at
least take this step go that the purpose
of the constitution of the Minorities
Commission can be fulfilled,

N T fase waatr (gAR) ¢
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MR. CHAIRMAN: Shri Amal Datla,
Before you start, I would like to bring
to the notice of the House that there
are quite a large number of speakers
who are willing to participate in the
debate. So, I am afraid, we will have
to put some kind of a time limit on
speeches,

SHRI SAMAR MUKHERJEE (How-
rah): When is this Bill to be conclud-
ed?

MR, CHAIRMAN: According to the
time allotted which was two hours, it
has tp be concluded by half-past five.
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SHR] SUNIL. MAITRA (Calcutta
North-East): In no other Private Mem-
bers’ Bill the two-hour time limit was
put,

MR. CHAIRMAN: Generally we go
by the sense of the House, If the
House feels, the time has to be extend-
ed. Hag the Minister of Parliamentary
Affairs something to say?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] NIHAR RANJAN LASKAR):
Whatever the House decides, I have
no objection,

MR, CHAIRMAN: Shall we extend it
by one hour?

SHRI SAMAR MUKHERJEE: Jt will
not pe concluded today,

MR. CHAIRMAN: It may not be
concluded ‘today itself, but the time
has to be allotted.

SHR] SAMAR MUKHERJEE: Again
the sense of the House will be taken,

MR. CHAIRMAN: Well, tentatively
we will say that we extend it by two
hours,

SHRI AMAL DATTA (Diamond
Harbour): Mr, Chairman_ we are grate-
ful to Shri Banatwalla for his initia-
tive in bringing about a Bill for amend-
ing the Constitution, which should
have been - brought and the Constitu-
tion should have peen amended in
these lines long ag0,

There are 30 clauses in the Constitu-
tion to provide safeguards for the de-
prived communities, the Scheduled
Castes gnd Tribes, the non-linguistic
minorities and the linguistic minori-
ties, But the Constitution fails to pro-
vide for any effective mechanism to
implement these safeguards,

One belonging to a deprived com-
munity and being denied the constitu-
tional safeguards_ has to go to g cons-
titutional court to get his right, which
is a very very difficult procedure on
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private initiative. Particularly when
these people pelong to the deprived
classes, the weaker sections, ‘he poorer
sections, it is very difficult for them to
80 to the court gnd get their rights
vindicted in courts. Therefore, these
constitutional mechanisms are wel-
come, if they ar, incorporated in the
Constitution,

I shall urged the ruling party to
look into these carefully and see whe-
ther or not these are acceptable to
them, even ag a face-saving device, if
nothing else, so that they can say that
as soon as such proposals came from
Private Members, they accepted the
suggestion to safeguard the conditions
©of the Scheduled Castes and Tribes,
the minorities, both linguistic and
non-linguistic.

‘These safeguards, which are now
sought to be incorporated in the Cons
titution, will not only provide the
constitutional machinery, but enjoing
upon it certain constitutional duties,
not statutory duties as some Members
referred to them. They will be cons-
titutional duties with constitutional
obligations and rights, and the Com-
mission soughf to be established will
be able to do a lot. I do not
say they will be able to completely
reverse the tendency that we  have
seen in India during the last few
years.

During the last decade, or 12 years
or so, there has been a tendency to-
wards more repression on Scheduled
Castes and Tribes, more communal
riotg are taking place, the linguistic,
mimorities are not being provided the
constitutional guarantees which are
there, The reason, of course,
as Shri Paswan pointed out, is that
these deprived communities have now
become conscious that they are depriv-
ed. So, they are demanding the re-
moval of their under-privileges, their
deprivation. Because they are want-
ing they should be given more econo-
mic benefits, compared to the majo-
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rity communities, therefore, the so-
cial tension has increased. The more
such demands are fulfilled, the more
the constitutional guarantees are imp-
lemented, some way or the other, the
more the increase in tension. In fact,
the guarantees have been only mar-
ginally implemented up till now, in
the 32 years of working of our Cons-
titution which, ag I have said, has
30 clauses to safeguard the rights of
these people, these three categories of
people. Only very marginal im-
provement has taken place in their
economic condition, in their educa-
tional situation and their social posi-
tion. But even that marginal increase in
education, in social position, in finan-
cial and economic position has caused
a lot of jealousy in the people who
have so long enjoyed the privileges
and are still the privileged class. They
do not want their vested interests to
be disturbed in this fashion. This
is the root cause for the social ten-
sion, which is leading to repression of
harijans, the Scheduled Castas, and
Tribes and riots between the minority
and majority communities. This is
bound to accelerate as more and more
of these people become educated and
get some economic advantages, and
naturally, there will be some people
in the majority communities who will

not like it. Therefore, the necessity
of implementing the constitutional
guarantees through a  constitufional

machinery has become all the more
necessary now than it wag before It
should have been, as I said, brought
in much earlier, at least 10—15 years
ago this constitutional machinery
should have been created by incor-
porating these provisions in the Cons-
titution. That has not been done, but
it is not too late to do so and the
Ruling Party, I again say, should look
into these constitutional provisions
very carefully because it does not do
any harm to them. The Constitu-
tional machinery will probably be
effective only in securing the confi-
dence in these deprived sections of
people, who live in perpetual insecu-
rity, both economically and in terms
of ‘personal safety. This amendment
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is necessary, if nothing eise, tp essure
them that their interests will be pro-
tected by a body which is created by
the Constitution, an automatic self-
acting machinery. - For implementa-
tion of the fundamental constitutional
guarantees which are there. The ob-
ligations and the functions which
have been enjoined in these provi-
sions will make these bodies self-act-
ing and through their reports will
not be binding on the Government,
but at least the reports will be laid
before. the Parliament, It will cer-
tainly be a better safeguard than
what is available at present. As has
been pointed out already, the Report
submitted by the Special Officer who
ig also appointed under g provision
of the Constitution, although he him-
self does not occupy a constitutional
position, has never been discussed in
the House Although the original re-
ports have been laid on the Table of
the House, no Action Taken Report
on these reports has been laid before
the House, which means the Govern-
ment has probably never acted on
the basis of the reports of the Spe-
cial Officer. Although he is an offi-
cer a»ppointed under Article 338 of
the Constitution and he reports to
the President, he has not been given
any constitutional position by the
Government. The Government has
-not recognised his special status. So,
it is necessary to have a  constitu-
tional machinery -endowed under the
constitutional provisiong with certain
powers, functions and privileges and
it will function automatically when-
ever communal disturbances take
place. Whenever repression on Hari-
jans and Scheduled Castes is report-
ed, the machinery will a~t on its own
and it will then be able to investigate
into it with all the powers that are
given to a Commission of . Inquiry
under the Commission of Inquiries
Act, which means it will be able to
act and have practically all the po-

wers of a court,

OCTOBER 8, 1982

(Amdt.) Bill 412
17.29 hrs.

[Mr. Deputy-Speaker in the Chair]

It is necessary under the present
situation to have this, but it will only
provide a' marginal improvement in
the situation. Those speakers who
have preceded me and who have
supported this Bill have not empha-
sised it and therefore, I think it is
my duty to emphasise that this will
only provide for a marginal improve-
ment in the situation, but even that
is something which will be worth-
while to have, Why I say that it
will provide for a marginal improve-
ment is that the situation in India
is such that 60 per cent of our people
live below the poverty line. Our
economic progress since Independence
has been very very slow. It has
been probably one of the slowest in
the whole world. Our per capita
income has scarcely increased. In
the real terms it hag fallen,

We have a vast number of people.
The latest census gives the figure at
68 crores of people. Practically half
or more of these belong to  these
communities put together. This is
a situation from where we have fo
extricate ourselves, We are going
round in a vicious circle. Unless
poverty is eradicated, majority of our
people are going to wallow in abject
poverty, This poverty cannot be
eradicated as long as we adhere to the
present system where the means of
production are owned by a small sec-
tion of the people. That is a funda-
mental problem which we have to
tackle. Unless the socialist pattern
of society which the Congress Gov-
ernment has been preaching sence
1957 is really implemented, really
translated into action, there will be
no economic progress. If the pre-
sent ruling party which has always
been ruling the country except for
32 months or so, does not do what
it says, then nothing jg going to
happen. - We need tolal change in
our economic system so that the
meang of production are no longer
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| owned by only a small section of

’the people, but by the people them-
" selves. The socialist pattern of
 society should notremainonly an ex-
pression to be uttered in public ad-
dresses or only embodied in Govern-
ment circulars and reports, This is
something which has to be translated
into action. Unless there is socialism,
Shri Daga is quite right, we cannot
achieve our goal. Shri Daga equated
socialism with eradication of poverty.
But that is not so, Even with po-
verty we can have socialism, There
are countries without poverty who do
not have socialism, The richest
countries in the world do not have
socialism. They have practically era-
dicated poverty.
ber of people live in poverty — But
the society is based on exploitation
What I am emphasising is this—with-
out completely eliminating this ex-
ploitation from the society, we can-
not have a situation where social ten-
sion between the under-privileged
and privileged, between have and
have not will go away, This ten-
sion cannot be eliminated  without
socialist society. That js a goal to-
wards which we have to move. But
in the mean-time some marginal
beneficial effects may he derived from
this particular provision—involving
thig Constitutional change by which
these Constitutional machineries will
be created which are self-acting and
which will provide some kind of se-
curity to the under-privileged class,
under-privileged communities. Such

ameliorative provisiong ought to have,

been introduced in the Constitution
long ago. That will do good. It is not
something to be rejected. But it ap~
.pearg to me from the speech of the
solitary representative of the ruling
party who has spoken so far that it is
being rejected out-right. That should
not be done. That is my submission,

o gy feg  (feediR)
SUTSTE WEad, gATR Fd A e
CIECRE R g D A )
qgi WrATASH  WET qg wIE AT
TE war S g |
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g st fa=r & amr g 5 ag
qEANE FHw &, I3 ﬁwu‘z

%‘,agqa?fmaﬁ qeqT gIar

Fﬁ%‘(ﬂﬁ'g’Q’% :
The dHW WY Agl foem @ws o #9
ghamm o< gama § 10-10 THS
T foeTars g 40 TAgT ATA AgE
%Wlwﬁﬁw THo UoTo
fas s & ST ®gr amar 9 fF
g A T AN, g g fm #
e T gt | & I Fgr fa Se-
st wR afeq St & 7@ fF oam
i g | S Fgr f& & o=
FT am | ¥ &N SHE AW, T

sty #7 gd wHE AT | ag
FAT FL0 ¢ AS AT 7 H Hrofasy
H gAar @ g | 98 al TFT AT
g |

No man can get the right from re-
quest. Rights are wrested from un-
willing hands.

3 A=d W9 A=Y a9 w7, fafaeet
A9 TE, A 4 FET | EAA

a?rawa%w"r amera’r

37
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frgges #re &1, @1 gATT AT AT
g | 3T IES s fgwrfow gEe-
¥ & TE | A wEAre ? 98
T FAT AT @, AR TET FAA &
s o gt & ) fSaer i  eew
St 7 %@ & faorw dw waEr 20

TOG-HARX & ATST &FE FT
TRl 8| AT F AN qIAATE ! U8
WA W’ FWEL X Y
S WTEHT LTS FL, 980 WM FA9aT
#

All quarrels and disputes concern-
ing religion simply show that spritua-
lity is not present. Religious quarrels
are always over the husk. When
purity and sprituality goes leaving
soul dry, quarrels gain and not

before, R

# ag g1 g 5 fyav aww
g W & uitsyz ¥ sF 4 98
qa@q™ g, ferg d@fex ¥ s A
feg 79, fam TR ¥ =R faa
FH AR FET AHT TEE A |
AR ¥ AT "ar g ?

g TG (FEIaT, AT § 4T @A
fedt g W aq+ 2, ferareat g 1

AT wTaeT ger wifed, gfwar #
gra faafaar 3 & smar @1

H1T ATHIET FHIOH FT8T 2 |
qrfeFearT ¥ gaT &1 UF  JIEHT H;ET
198 Far T 91 fF agh Fwr @
W@ 8 | qGT AT ST qgeAT § AN
T FL@ & 7 TG AN 75 HEEr
“fereeata #t 91Eq € | 97 & 39 FeFEl
2 e WRoam AT & HiK FEar
g fo =gt g g6 war feawd ?

g w.g 3 fmafax & @ 2
g FHIT L T | W THIGET
TG} | WX TWHo TFo To AR
g ar 9g e WO [

sf@r fafra vz 2w

StoaT # qfaat @w@r 8, ag aneg
AT FA | 9T H ASE TE @I o
at g gL #}|T HAM !

Sa qrfeeqE Far 91, ar §
g qA%ET F A7 | A FGT a6 ar
¥ FEy a7 fr @ A" T
78 7 Hawgt A o & ez
Q¥ g go fF gH ST 99T |
g owr f& ogw s g feT oA
ST 2 | g9 G, @ qEaw| o
wfgame a7 &, 98 AAATIT qF BleA
oy | AR 9 fqaT TEw aiwE
Q,W ERED mmfa’a‘r ag
FeX A fF @@a 9 ey g
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Fz1 fF wg ¥ #E q AW 110,
15 @ aF Seei g 49T "
1 2 1 ¥ ST wIEET gAl @
ST sredl WE a SrAr & 1 S
wst =g FUA, F§ T4 AT FIATE |

g St wEr wAT & fF WEIT
e # ass g, fww 7 omww
qGAT & 7WEned it 3 g, Raia
a3 saifs 3z w27 ¥ f® ghar o
FIE T OFT TR ¥ AT HH AR @0
f& & & &g axar | gyg F Aaw
g1

qAT AT A AT 93,

ST FA A1 fwar wam o

FAH AZ g FF

wrgar ) AT AT fax g g v o

T mF GAT FT W@ § ! AR
ITR A% W@ E, IR AT T, AHL
gaam, fgrg ferg w1 #waAm,
qFAATT HAAAA F GAAT | A
Fga ¢ % waddz T@ Fwr g
§ quar § 5 ga 73dEz d @W
a Far & ! fegeam & Og
| agt S wEa @ fF wdEt
3, fra Y g g 7 9 @z
Frarfag ¥ 87 s &F
, 49 & q& | A fomd & F8
e gf 1w Az g
1§ faafasr 7 2ar . darg 7 SraY
®, Sg< 4T W@ g 7

ay H op

LG
g

gia%$4%
=}

¥ gergwd g fo zav a8 Afex
¢ @fFT 9g § wagra § war av &
@r f& Ft9 d@rer a1, fead =g
gAY FT @ & | A AL UROE
drar wfm SawRr faadr =rfar oo
FH A3E TG A AR AT AW
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T | AR @y & f9REE gEr

Zad g W g |

¥Tr wada g&r g F Aqaw
arfgy f& faas ofiT Trfra g saw
SEr @sE & Wl & ag st
F FYL & AT qTAHE FTFYT §
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gt SHIFE WA #IX qrafesd

T |

9 WET F qT9 F ATHC AT
Fear g 6 W g StaT &1 9
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st waate e (3fegre)

IqEAe WEAAA, § o1 FA@arar &
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*T @MT F@TE | F oAE F &
T WA St ¥ UF AT qHAT
arar § | wady o fag gfager
9% 97 & A g, S FIR oHEA
T | F AN F oAy f w9,
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Fgisst faw ww & ) mifewa
35081 H fafarfes aewfdw
F fag m& Az saFr gRse wE
& fog uw o mfeaz £ fagfaa
& YEEME & |

gar wwar & e wmewr aret
F W1 &7 5 39 3 AN vy FY A
—S1=d &7 aE-TE-ag W@ 1w
e & e ogamr war 2
ff za 3w # dva? Fmfeds &
T A qdes 52 ) foewes
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&1 W AR TF A w@ g A
& qugm & T g7 AW anr )

MR. DEPUTY-SPEAKER: Shri
Jagpal Singh, while speaking, used
an unparliamentary expression which
I do not want to mention. I shall go
through the records. I do not want to
use that unparliamentary expression.

Now, the Private Members’ Business
is over. Shri Laskar to lay the papers
on the table.

PAPERS LAID ON THE TABLE—
Contd.

SHRI NIHAR RANJAN LASKAR:
rose.

.
.

s g0 TR anare (AT )
IS HerRd, & FAT q W TN

MR. DEFUTY-SPEAKER: You can-

" not object to the laying of the papers

on the table of the House by a
Minister because I cannot stop him,
You can object to it only under rule
305B (1) (a), namely, whether there
has been compliance of the provi-
sions of the Constitution, Act, rule or
regulation under which the papers
has been laid. But under rule 350C,
here, you cannot object to his laying
the papers. I am not permitting you.
The Minister may lay it on the ‘table.

(s73umd)

il ghlar FAR AT : 7 TAAT
SEEt T T A1 OgH AX FX AR
5 g7 (svaam)

MR. DEPUTY-SPEAKER: You lay
it on the table of the House,

s g0 FAR  ANHR ;WA
FAE A 6 AGH F fag @
F F wafy agr &, .. | (s5amwA)
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MR. DEPUTY-SPEAKER: You do
not want to obey the ruleg at all.

"~ Mr. Laskar, you lay it on the table
of the House.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
Sir, I lay on the Table-

(1) A copy of Notification No, U-
11013/3/82-Delhi (Hindi-and English
versions) published in Delhi Gazectte
dated the 8th October, 1982 making
amendment to the Order dated the
11th. April; 1980 so as to extend the
period of supersession of the Munici-
pal Corporation of Delhi by six
months more from 11th  October,

¢ MGIPVD M- 2302 1,8—

OCTOBER 8, 1982

Papers Laid 428

1982, under sub-section (3) of sec-
tion 490 of the Delhi Municipal Cor-
poration Act 5 1957.

(2) A statement (Hindi aﬁd Eng-
lish versions) explaining the reasons
for the issue of the Notification.

MR. DEPUTY-SFEAKER: - The
House stands adjourned to meet -at
11 A.M. on the 11th October, 1982,

1862 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on  Monday,
Qctobey 11, 1982/Asvina 19, 1904
(Saka).
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